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T.0K SABHA DEBATES

LOK SABHA *

- —

Wednesday, August 11, 1971(Sravang 20,
1893 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Alleged Demonstration in  Shillong in
Svppoﬂof‘i’lh;l) Regime in Bangla
esh

*1681. SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a public demoastration, led
by two Muslim Businessmen of Shillong in
co-operation with some local unsocial cle-
ments, was held in Shillong on the Sth

June, 1971 in support of the Yahya regime’

in Bangla Desh ;
(b) whether slogans like ‘Pakistan
Zindabad’, ‘Yahya Zindabad' ‘Mujib

Murdsbad’, ‘Bepgalis have mo place i
. Meghalaya’ etc. were raised by the demons-
trators ;

" (c) whether the Meghalaya Government
had mskod the Assam Government and the
Central Government (o arrest these two
suspectod 1o be acting as agents of Pakistan;
and

() if so, the action taken against these
dcmuummn ?

: mmmsﬂaa OF STATE IN THE
 MINISTRY OF HOME AFFAIRS (SHRI
CK.:C, PANT): (a) Accordiag to reports
. received from the Governments of Assam

sod ‘‘Siéghalaya ‘on 9tk Jung, 1971 - the

--mw mﬂ: Wdl‘m ‘Association wnhod

3

a hartal in Shillong and later held a public
meeting demanding that the evacuees staying
outside the camps should be shifted to the
camps. There was no support expressed to
the actions of the Pakistani rulers and no
Muslim businessmen were connected with
the organisation of the harral and the public
meeting.

(b) and (c). No, Sir,
(d) Does not arise.

SHRI SAMAR GUHA * Sir, I do not
know whom am | no believe. The Chief
Minister of Meghalaya came to Delhi
accompanied by two other Ministers. 1
have been told by the Chief Ministers of
Meghalaya that he made specific requst to
the Government of Assam because the home
affairs is not dealt by the Chief Minister of
Mcghalaya and also informed the Ceatral
Government that one Mr. Sharif and other
Mr. Nagi instigated the whole trouble there.
It has appeared in the press also that they
raised slogans like ‘Pakistan Zindabad’,
‘Yahva Zindabad’, ‘Mujib Murdabad’, I
want to know whether the Government had
any such information from the Chief Minis«
ter of Mcghalaya to the points that I have
raised ?

SHRIK C.PANT : Asl said in my
main reply according to the reporis we
have received from the Governmenis of
Assam and Meghalaya this is not the infor- -
mation with us.

SHRI SAMAR GUHA : 1 want to
know whether it is @ fact that in Shillong
and other areas, particularly in Assam there
has been a lot of espionage by the Pakistani
people who want to sabotage the  activities
of the Liberation Army 7 Whother the
Government has come ‘across such reports; .
if 50, the steps taken by theﬁnm

SHRI K. C. PANT ; Actually the .
Member - is asking ' the - question on-the"

. assumption that his mformation is corréct:

but as I said 1 do not have that information -
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with me. There is a feeling that the Tribal
Youth Welfare Association, which 1 have
mentioned in the main reply, organised this
public meeting demanding that it will be
better if the evacuees stayed in the camp.
This is at the root of their call for Aartal in
this meeting.

SHRI H, M. PATEL : In view of the
definite statement by Mr Guha that his
source of information was the Chief Minister
of Meghalaya himself, would the Minister
consider putting the fact again to the
Government of Meghalaya and Assam ?

MR. SPEAKER : This is reply from the
Government of Meghalaya and Assam.

SHRI H. M, PATEL : Tt may be one
thing from the Government but Shri Guha
says that his source is the Chief Minister,

MR. SPEAKER : You are a very senior
retired officer, Can you think that they
are different ?

Tribal Programmes of A.I.R. Stat'ons

*1683. SHRI TUNA ORAON : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state =

(a) whether the Tribal Programm:s
broadcast over different All [ndia Radio
Stations are presented for shert duration and
only once in a week ; and

(b) whether Government received any
representation to increase the time and
number of days for these programmes and,
if s0, whether this has been considered and
accepted 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) A statement ghving
information about special programmes for
lisjeners in the Tribal areas which are broad-
cast from different stations of All India
Radio is laid on the Table of the House.
[Placed in Library. See No.LT-—-88/71].

duration and frequeacy of these programmes
have been received at different stations.
Wherover time and resources permit. these
suggestions have been accepted. This can
be done on a bigger scale only when we are
abie to establish new stations especially for
the tribal aress. '

AUGUST 11, 971
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SHRI TUNA ORAON ; May I know
whether it i3 a fact that only non-Tribals
are given the chunce for giving talks ; if so,
why Tribals are not given a chance ?

SHRIMATI NANDINI SATPATHY :
It it not a fact. We try our best to get
artistes from among the Tribal people them-
sclves hut when it is not possible to get
anybody from any particular Tribal area or
Tribal dialect, we get some other people.

SHRI SUBODH HANSDA : West
Bengal and Bihar are densely populated by
the Tribal people, mostly by the Santhals,
the Mundas and the Oraous. From the
statement it appears that the broadcast
from the Calcutta station is only for 15
minutes and the frequency is only weekly,
At Ranchi also it appears that the duration
is 5to 7 minutes in certain dialects. I
would like to know from the hon. Minister
as to what purpose is served by giving only
5 to 7 minutes and 15 minutes in a week for
broadcasts,

SHRIMATI NANDINI SATPATHY :
The duration of programmes for the
Santhal areas is very small, particularly
from the Caicutta and Ranchi stations.
Even though we want to increase the
duration, it is not possible because there are
80 many other dialects and those stations
have to caler to so many different types of
people. Still, we arc trying to strengthen
Ranchi, station and, I hope, we will be
able to cater to the Saathal listeners

more,

off get w WA ¢ WSW AR,
¥ urad arsqm @ oot wtew & W
gt § fs wqafwe wrfeer onfiret o
o arfaat s whawdw asft ey
af wlt § Wit dfe  amwreare &
fafaer ¥edi & warfer fsdr oy wdr
AT FE Tl W AW AT
w4 grar § o ag detwoaw off v
§ oY wr I} gepfe, W, W i
ey wifx wvweelt wmbesl &Y SovaaAE
Ofir & s s ¥ gard o ax frare
o mifie owd foere wrar o1 &% o
war woft g g o e wwwd §
s 3k fag oW fale T anve
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3% & ¥ feerar wrr afs Iy
orrgflr dar gy ?

SHRIMATI NANDINI SATPATHY :
This is about radio programmes. I do
oot know what the hon, Mcmber means by
saying that special fllms should be made on
these people.

ot gew v ey AY qur ar
& vl goft wrar, wod wewx Wik
3% o Mg wrfy Weat g7 W g
*7 ¥ § 5 fr a7 TAQwTE @ 8

W< ag %9 ¢ gafav sar 9% wfew amy
¥ gaTar ammar ..

oW AR AT gaEg A8 o

Avs e forar w7 avdr wAT qg gE g
& faan gwid A WEH A T WWw
B A 7 WA

W gen W v A NI Wl
qgAT A1 @ ey F1ETE 7 Ak A

fadre &g & sfas gwg ¥ 7 wH way-
sta® TR % T gr s i A Wedd

9T IA% AT wrw AT § g Hw
SRR ¥ Agr grar § v e A s
& A 5o & wifg &7

wsaut wEa ; WA 9gET gTU gred
# qg¥ warw fear ar g &1

SHRIMATI NANDINI SATPATHY :
I do not know which Tribal programme tle
hon, Member has listened to and which
Tribal dialect he understands. We &are
having programmes for the Tribal sreas but,
as another hon, Member has pointed out,
the programme is not sufficient. We have
got programmes to have radio stations in
different Tribal areas. In the Fourth Plan
we have got some programme. Also,
we want to incremse the radio stations
and fhcilities to broadcast to these Tribal
arcas,

ot w1y o wfgewe A wdw ¥
ot o wnferrd o F TR A ¥
frrsgd@aid e faw

R o fage W dmw # Wea
Ryt ¥ gra I wraT, dewfy, arfe
aife &7 A w2 § Wi g ey
T NETO §Q §, v A ¥ Wy ww

ey et & o YT Nwrw Aok Wiy
foar & 7

SHRIMATI NANDINI SATPATHY :
For Madhya Pradesh, we have it already in
Rewa and Chatarpur and we purposs to—
though they are not specially meant for
tribal areas—to have programmes for the
inibal areas from these stations. Along
with that we are setting up stations in Jag-
dalpur and Ambikapur.

st arg aw wfgeare : gaege ¥ g
adrgar g
sitwat mfeaeft waadt : sy g

SHRI JAGANATH RAO : Jeypore is
a satellite station and, at present, the
coverage of these items is IS minutes. May
1 know from the Government whether they
have got any programme to educate the
tribal people by holling some discussions
and talks by these tribal people so that a
sense of belonging could be created in
them ?

SHRIMATI NANDINI SATPATHY .
Jeypore station caters to the tribal people of
Korapur district mainly. We have in the
Fourth Plan the proposal to increase the
transmitter power of Jeypore station from
10KW to 20 KW. Along with that, we
want to make it a full-fledged station.

Location of Headguarters of Electronics
Commission

*1634. SHRI S. C. SAMANTA : Wil
the PRIME MINISTER be pleased to state :

(a) whether the headquarters of the
Electronics Commission and the Department
of Electronics will be located outside Dethi ;
and

(b) the Public Relations and Press
Informations arrangements made by the
Electronics Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C. PANT): (a) The headquarters of
the Electronics Commission and the Depart-
ment of Electronics are at Bombay and
Delhi respectively.
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(b) The Public Re'ation and Press
Information work of the Electronics Com-
mission is at present being looked after by
the various media units of the Miaistry of
Information and Broadcasting.

SHRI S.C. SAMANTA : In part (b)
of the reply of the hon. Minister, he has
said that different units of the Information
and Broadcasting Ministry are looking after
it. May I know whether the Government
is going to appoint a separate senior Infor-
mation Officer to look after this Department
as well as the Science and Technology De-
ﬂrtﬂ.‘:‘nl and the Atomic Energy Depart-
ment

SHR1 K. C. PANT: In a sense, this is a
suggestion for action. The three Depart-
ments are functioning independently. At
the moment, as the normal agencies of the
Government which look after the publicity
of other Departments, in the same manner,
this publicity is also being looked after by
the Ministry of Information and Broad-
casting. I have made a note of the sugges-
tion made by the hon, Member,

RHRI S. C, SAMANTA : Is it nota
fact that ons more Members of the Elec-
tronics Commission are working with the
Atomic Energy Commission in a subordi-
nate capacity and, if so, may 1 know
whether this new body is being downgraded
bll' ﬂ!?il association with the other Commis-
sion

MR, SPEAKER: You have asked
about the location of the headquarters and
not about the constitution of the Commission,
But if he has got the information, I have
no objection

THE PRIME MINISTFR, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : There
is co common member between the Atomic
Energy Commiission and the Electronics
Commission. Prafessor M. G K. Menon,
Chairman of the Electronics Commission

AUGUST 11, 19711
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is the Director of the Tata Institute of
Fundamental Research, an autonamous body
which comes under the administrative juris-
dication of the Decpartment of Atomic
Energy *. But this is not a downgrading of
it. If we have a very senlor scientist to deal
with this Commission, I think, it upgrades
it and gives it the necessary expertise,

SHRI SANJEEVI RAO : In view of
the fact that research establishments and
defence-oriented industries are located in
Bangalore and Hyderabad, will the hon.
Minister consider the question of shifting
the headquarters from Bombay either to
Hyderabad or Bangalore ?

SHR1 K. C, PANT: There are cer-
tain advantages in locating the headquarters
at Bombay. For one thing, Prof. Menon
who is the Chairman of this Commission
is also conducting his research work at the
Tata Institute of Fundamental Rerearch
which is a major R. & D. institution in the
couniry. Bombay has also a lot of electro-
nic industries, not only Hyderabad and
Bangalore. Bombay also has computer faci-
lities, the largest in the country, These are
some of the advantages of Bombay. 1 don't
want for a moment try to detract from the
importance of Bangalore or Hyderabad.

SHRI INDRAJIT GUPTA : In view
of the great importance attached to the
development of electronics and the fact that
this Commission has been set up very
recently for the first time, may I know why
uptodate no publicity materials has been
put out to inform the public as to what
this Commission has been undertaking or is
going to undertake. No publicity material
is available

SHRI K. C PANT : If publicity is
lacking, I shall certuinly convey it to the
Commission so that they can make up the
lacuna,

SHRI INDRAJIT GUPTA: In your
orginal reply you have said that the public
relations work and press information work
is being handled by the Ministry of Infor-

*The original reply by the Prime Minister reads as follows :
‘The person who is the head of the Electronics Commission is also a Member of

the Atomic Energy Commission.,

The reply as printed above was sent by the Prime Minister afterwards in substitution of

the origina reply.
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mation and not by the Commission directly.
That 1s why I am asking you this ques-
tion And now heis passing on the buck
to the Commission.

SHRIMATI INDIRA GANDHI : The
Ministry is also taking interest

SHRI K. C. PANT : 1 am not passing
on the buck | have taken note of the
suggestion of the hon. Member who is well-
informed in these matters.

Tari¥ Commission’s Report on Price Structure
of Rayon Synthetic Fabrics and Yarn

*1688 SHRI C. CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have conside-
red the report of the Tarit Commission on
the price structure of Rayon Synthetic
Fabrics and Yarn ; and

(b) il <o, the outcome thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L N. MISHRA) : (a) and
(b). The report of the Tanfl Commission on
1ayon yarn is at fnal stage of consideration
and Governmeat’s decision will be announ-
ced very shortly.

SHRI C, CHITTIBABU - May I know,
Sir, the important recommendations of the
Tarif Commission in this regard and

whether one of their recommendations was
complete banning of imports ?
SHRI L. N. MISHRA : 1 cannot say

as to what the recommendations of the
Tariff Commission are till the Government
come to a decision.

SHRI C. CHITTIBABU : May I know
when the report of the Tariff Commission
was submitted and the reasons for delay in
taking decision on the report ?

SHRI L. N, MISHRA : Somctime in
July last it was submitied end we have to
consult & number of Departments concerned,
cspecially the Indusiries Ministty and the
Ministry of Finance and some others also.
Therefors, we had to take some time. Later
on, we had to send 1t back to the Tariff
Commission because of the queries raised by
them.

1893 (SAKA) Oral Answers b ]

SHRI C. CHITTIBABU : What is the
time limit ?

SHRI L. N. MISHRA: We have
received the report back from them and
it is in the final stage of consideration. In a
couple of weeks we will announce our final
decision.

SHRI C. CHITTIBABU :
the definition of ‘shortly’ ?

May I know
qzar & ww wiwt qrar Thasite
+
1689, st Frghr firs :
wft a¥er sy oTE

FIT FEAT Wi qWrew WA g J9N
Y g1 5 fF .

(%) =1 3w fage s Aoer &
U &t 7 wfustn s Al W
AT

(=) =471 q2AT A |AYTAAT FTFHET
wH vy afew aer @ fe 9ed fage
ML o & avE AN § Wedd WL
FiforeeT aTw A g & & AR

() afz gr, &t sar aewTC & fawe
Terd Fagr & sragd dw § ok Wedy
e earfar s v § 7

gt WY sraTe e § I9-Aw
(st wtalte fag) : (%) Wgd & "m-
a7 qgr & wnr Afee s fedr Wd
g

(&) oft, 7dv | arergard & qeAw
¥ %% & sriwe gad fgre Tar Avw
& ook ot ¥ g¥ o @l

() frmgra dur W s A
g

it fgfer fawr : 39 R ogor o
gew % war wer @i fir i Aorew ¥
WA Y WY 7 AT BT W CE BT
gr § W< Awrfaal e el wrlt



1 Oval Answers

Aolcgragwrdfim W E) o &
durer w7 oY Az ofar B, wgt Tem
et ey w7 Fwrwre gk A qwa
&, w1 o drée ofar 8, sy o
o At qwaT & ) w0 o wER &
gk 98T § 1 g8 A Wlg Wi S @
T | ST ot oy gt & g€ & w@
aWE W wT TNy 2y gwdt § 1 A
o % A gt 9w e §lo @
¢ % Todts gEEw ofa@r ¥ <
st Arfedi W ¥ wife # 3w e
@ &1 7z a7 57 2F fir ag e R
tw ofay ¥ sec wTATE O AE ) AG
fargre % o Wyorgd ofuar §, ot o
Arogd Nefy et §, Afasht i W @@
§ mr wgi oAt o et |Vww T
a7

) W fag : sEaw wEA, qEAT
& arg AreegT i T § Wed «@-
o A w7 e § | NEYR wT 'R
Wyl wrer A gEew Hm W)
TTHAT W A ot wier gwE g, ag

FAFATTA BT §ATHT AT HAE EHAT |

Wt g0 Are  fammdt : wrw oW

o ?

ot wwie fag : ag gear Wi -
gy wwT T § !

oft fagfe few : wogw o, wERA
wy fe srmr § 1 MTegR € A d-
qAL wEag ¥ ge o W A X
forerdt-gqeret §, fer gt Aogd off
t— wafg & o w § fR e
wwg oy gt o feafa §, wem W
drw & s g & A Aww
work & afi W 3w A & fad, ot TR
arde & way gur §, O SO W R
£, T gurd & fag vy WO wrow-
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s aff et § fe awe fgre &
Wedt 2w ok arfe 7 Fqw dare
afew forsae o gark R ol W s
w7 R BY W% | @ WA W W
T TG & @ & 1 ow garvoredy sty
T WY wEY fE oy, gufed e
Wit & femraa & afe v arow sl

®t ar 7% )

oft widie fag : wwig aee #1
FIFTT UTHIX "t § fs & aral
w1 a7z femrd 4 R Iweny

st wirx saTe e ;AT NEA g
fogre & gear & @Y ard wrhew W
gk 3 & A § 41, Afew AR WNa-

& firmr fear war | & wrAAT wTEwAw
gﬂﬁ;hmﬁm&zﬁ gaL wy

g2 dar @ drareat eard W@
A ¥ WY gy T AYHC GET §
et Ru s w1 fawrg @ §?
afy gi, arwgr A wa ! afg Ay, @
wi T ?

ot wiare fieg : T § o e
T WA &7 SeaTy § Wi YET @R
arar § f godnr w1 el R agEr
¥ uf@ v saT wam)

i oo gwo ofd : Mwwgr Aurw
W ot & Todw § e g ww,
fagre et & ¥ & gA@ Tyw wTw
& o & ww T W Awd gu, dav ol
wger & wgr §, W gréar et
v wgt aT s ot frac e R E 7
afx of, B ag wx ¥ oy P, wWife
wwaT w1 Wi agh 9¢ wiyg Y w@r ¢ ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDI-

NI SATPATHY) : We are triing th have
a high-power station at Gorakpur and el
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minary work has already been started
there and it may start functionirg by 1972-
73.

oft TraTare wret . wsw wEw,
5 5w ¥ wHOI gRHIT AT e Wl
wE §, #few &Y s yEw o ) wiag
& wraT wyaT §—war qg w aw ¢
qzar el ¥ W wrw ¥ g WY MR-
farw garare sarfea fer o §, 9
aft faesft & s gar wig @ g A
AME?afrag aw g ol w@ wA A T
w0 & fad aXwTT Al ¥ 99 S W
faarrwmf § 7

st wiwir fag : wfas samac
sxq & gy & fod ymifca o & 7

St THTWATT oTest ¢ gW WP geer
wrge & gw e o fage & gz iy §
SR Wy sy & TR gAAT [0@@

ot wae fag @ ¥ a@ AW ®
fad sarfer fsd o @, fessht § gamd
LR

oft gre are frardr i a4y wow am
e ¥ art § fr 9% o @ A A
& a7 edt 2aF FTO7 FW A AT &,
fagre & agaTgo fro 1 ggET T
fezr orar § 1wl ¥ fagre & e Bt @
gLt a1 & amar sEar
¢ fr fagre & g v Aifegrd § wif
7t oA §, dreage ¥ ff A A aw
o st o 8.

BHRI N, N, PANDEY :
objection to this

I take strong
. (Interruptions)

ot gro wro frard : &3 aoras dar
& f e oy iy wrve g, e R
& wrwer ), fegre o go fle ¥ firaw
fiear wran §...

SRAVANA 20, 1893 (SAKA)
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMAT!I INDIRA GANDHI): Up
und Bihar arc both backward and very big
States of India, T think that we should
:‘e'l’l“bly sce that both of them develop

Radio Station at Shillong

*1690. SHRI N. TOMBI SINGH :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are considering
the instaliation of a full-fledged Radio
Station at Shillong ; and

(b) if so, the capacity of the transmitter
and when the new station will be
opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFURMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b) Thers is a radio
station at Shillong already, However, its
studio facilitics are limited and 1t has a low
power transmitter. Work on the esiabligh-
ment of permanent studios with improved
facitities has been takcn in hand and w=iil
be completed during the Fourth Plan
period. A proposal to sct uwp & high
power transmitter is under consideration.

SHRI N. TOMBI SINGH : In view of
the developmenis in the castern zone re-
garding Bangla Desh and also the other
already existing tribal hostilities, the im-
portance of the Shillong tiansmitting centre
cannot be exaggerated. Therefore, may I
know from the hon, Minister whether the
Government of India are considering the
question of paying special aticntion to the
speeding up of the setting up of a high
power transmitting centre in Shillong with
more broadcasting hours so that the needs
of thé area could be met and also the hos-
tile propaganda that comes from across the
border could be countered ?

SHRIMATI NANDINI SATPATHY :
Government are quite aware of the situation
prevalling there in the castera region, Keep-
ing that in view, we propose to incremse the
power of the Shillong station as quickly a8
possible and alee to have facilities Ffor .
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broadcasting there. Now, it is haviog only
one transmission, and as soon as we have a
high power trapsmitter there, we propose to
have three transmissions from the Shillong
station.

SHRI N. TOMBI SINGH: May I know
the total number of broadcasting hours from
the present station there and also the
language of broadcast 7 May I alsd know
whether itis a fact that in areas there is
predominance of the preaching of Western
culture over that of the indigenous culture
which is presented by the Garo and Khasi
Hills...

MR. SPEAKER : The main question
is about installation of a high power trans-
mitter there. But the hon. Member has
gone too far out of the scope of it, I am
very sorry I cannot allow it.

Action on Memorandum Re: Police
Atrocities in Burdwan District of
West Bengal

*1691. SHRI A K SAHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government’s attention has
been drawn to 8 memorandum submitted by
Shri Samar Mukherjec and others to the
Minister of State for Home Affairs about
the Police atrocities and Police inaction in
the District of Burdwan (West Bengal) on
the 18t June, 1971 ;

(b) whether & group of anti-social ele-
ments of Burdwan, Masque-rading under the
pame of Chatra Parishad and also holding
some position in the local Congress is be-
hind the murders which took place in Burd-
wan ; and

(o) if so, what action Governmeat are
contemplating to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT): (a) Yes, Sir.

(b) The allegatibn is bascless, The Poli-
tical party to which the authors of the
memoraadum belong, indulges in slandering
its opponents in this mapner.

(¢} Government ate determined to end
the politics of murder and violence. Al

postible steps, preventive as well as pensl,
are being taken o restore normal condi-
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tions. Suitable administrative measures are
being taken to strengthen the forces of law
and order in order to deal effectively with
the violent and unlawful activities of anti-
social, criminal and extremist elements,
Central Government are giving necessary
assistance such as pooling of intelligence
and additional police reinforcements and
equipment. At the same time the co-
operation of all political parties has been
sought to jointly oppose and resist murder
and terror,

SHRI A.K SAHA : 1 would like to
know from the hon. Member whether FIR
has been lodged and cascs have been staried
in respect of all the incidents of murder and
assault mentioned in the memorandum ;I
would also like to know the names of the
persons who have been mentioned in the
FIR as bemng responsible for these inci-
dents,

SHRI K.C. PANT: In one case.
namely, the murder of Shri Arun Duit, three
persons were arrested and they were kept
in police custody pending further investi-
gation. In the incidents involving Shri
Anwar Hussain, Shri Bhabadish Roy Shr
Lakshmi Chongdar and Shri Krishna Biswas,
the wanted persons have been ecvading
arrest. In the other cases, there are no defi-
nite clues regarding the 1dentity of the cul-
prits. Police investigations are continuing
in all these cases,

SHRI A.K. SAHA : Is Government
awarc that the SP Burdwan and O, C, of
Burdwan Sadar Station are actively en-
couraging the anti-sozial elements and
shielding the Congress goondar 7  Will
Governmient immediately take steps to
t:r)l‘er them from their posts ? (/nterrup-
[ X

MR. SPEAKER : He should try to
avoid using such words,

SHKI K. C. PANT ;: Thisis a highly
provocative remark and if I were to reply

in kmd, this would be a fruitless question
and answer.

SHRI KRISHNA HALDER :
memorandum, specific cases were mentioged,
Amontgst them, 10 persons were murdéred
and one was stabbed. The memcrandum
says that Krishoa Biswas was stabbed on
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64-1971 within 75 yards of the Burdwan
Sadar Police Station. In his dying declara-
tion made to the Magistrate, Shri Krishna
Biswas mentioned the names of his assai-
lants. But not a single one of them has
yet been arrcsted, Shri Bhabadish Roy,
Advocate, and main defence lawyer in the
Sahibari case, was murdered on 19-4-1971
while he was on his way to the court ata
place only 15 to 20 yards from the Sadar
Police Station,

MR. SPEAKER : What is the ques-
tion ?

SHRI KRISHNA HALDER : He was
murdered by a gang of the Chatra Parishad
goondas. But as 1 said, not a single one
of them has been arrested Is it because of
political considerations that they were not
arrested 7

SHRI K. C. PANT : As [ said earlier
in the incident invoiving Shri Krishna
Biswas, the wanted persons have been cvad-
ing arrest.

SHRI DINEN BHATTACHARYYA
Why ?

SHRI K. C, PANT : Therc is a certain
climnte in West Bengal which has got to
be kept in mind when my hon  friend asks
the question ‘Why ™ Theie is an  atmos-
pheie of terrot and the extent of co-
operation that is normally extended to the
police in such matters by the civil popu-
lation is not easily forthcoming in those
conditions. Secondly, the police are hcavily
overburdened, and that is why we are mak-
ing all out efforts together to create condi-
tions in which peace is restored. normal
conditions are brought back so that the
politics of murder and violence is no longer
part of the scene of West Bengal. Then
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MR. SPEAKER : Order, order.
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A g ) faelt § w7, (wnw-
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wEaN wEtew © FGATT A1, 9 qATH
Ay o 7@ g |

SHRI DASARATHA DEB : Sir, it is
an important question. In the memoranda,
the names of the murdered persons have
been specifically mentioned, How can the
Minister say that the political party to
which the authors of the memoranda belong
indulge in slandering its opponents ?

MR. SPEAKER : Do not speak with-
out my permission.

SHRI DASARATHA DEB: The
Minister is making an allegation against
us, The names are mentioned there.

MR. SPEAKER : Order, order, Next
question,
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Ban on Import of US, Pilms Depicting
Sex, Violence and Crimes

*1692, SHRI C. K. CHANDRAPPAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether a large number of US,
films glorifying sex, violence and crime are
being imported into India every year ; and

(b) whether there is any proposal to ban
the import of such films into the country ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): (a)
and (b). No, Sir. Under the Cinemato-
graph Act of 1952 no film can be exhibited
publicity without obtaining a certificate from
the Certral Board of Film Censors. The
Beard takes particular 'care to ensure that
films which offend agalnst decency, and
morality as well as public order are not
shown to the public. In view of this the
question does Dot arise,

SHRI C. K. CHANDRAPPAN : In
view of the fact that recently in the Nargar-
wala bank robbery case, ove of the accused
said to the police that he was inspired by
socing foreign films of crime, and several
such instances happen in our country,—and
in view also of the fact that thcese films are
instigate the people or inspiring or inciting
the people to commit crimes may I koow
whether the Government would take appro-
m«: measures to stop the import of such

?

SHRI L. N. MISHRA: I have said
that there is & Central Board of Film Cen-
sors. Before we import any film and before
it is exhibited, it is first passed by the
Central Board of Film Censors. Then
alone can it be exhibited publicly in the
country.

SHRI C. K. CHANDRAPPAN : Sir,
do you think the answer is satisfactory. I
do not understand. Tney have the regula-
tions, and uader those regulations, the films
are exhibited and those flims are inspiring
the people to commit crimes. I am asking
whether the Governmeat would reconsider
it and ban such films.

Secondly, may I knmow whether the
Covernment is aware of the fact that so
many bive films imported from the US.A,
ace being exhibited in India, and if so, what
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are the steps the Government are taking to
stop it 7

BHRI L. N, MISHRA : So far as the
Central Board of Film Censores is con-
cerned, it Is working under the Ministry of
1& B As for the suggestion of the hon.
Member, I will pass it on to the Board.

About the import of films from America,
it was discussed in this House only a few
days back, and I had stated that the agree-
ment had expired on the 30th June, We
ale not going to revive it. But we will
have some import from the USA also, and
the point raised by the hon, Member can
be taken into consideration. I will pass it
on to the Central Board of Film Censors
also.

st #ro 9o WG : weuw wPrAw, YEr
wrar § i grarfag st & aweg WK
foew &aT N ¥ grafrga o Farag &
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g amar g 8.

W WA ;A aY s oge WY
qarar | Wy e s @ £ o

st o fto WG : & swraUf W
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SHRI DINESH CHANDRA GOS-
WAMI : In view of the fact that these
Films are very adversely affecting the entire
way of life of our youth, will the Govern-
ment take steps to charge the guide-lines
regarding the censor policy ?

SHRI L. N. MISHRA : My Ministry
is mot concerned with the guide-lines. I
can only give the same answer, that I will

SHRI SAMAR GUHA : Is 1t a fact
that at the Central Advisory Committee
mesting held In 1968 the Vice-Chancellors
of the different Universitics almost unani-
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assure him that I shall ask the Ministry of
Information and Broadcasting to take note
of the point raised by the hon. Member,

SHRI S, M. BANERIEE : May I koow
whether the hon Minister is sware that the
uncensored version of the films which had
won Academy Awards were shown to Mem-
bers of Parliament—we have all seen them,
indulging Mr. Samar Guha—-but that the
same fllms are being shown to the people
after censoring ? Why this discrimination 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING

(SHRIMATI INDIRA GANDHI) : It was
shown specially for the MPs.
SHRI G. VISHWANATHAN : Such

violence and crime are mot the monopoly
of English films, they are in the Indian
films also, Is the Minister aware of the
demand from the film industry that there
should not be a total ban on the import of
American films, and if so, what is the
reaction of the Government ?

SHRI L. N. MISHRA: We are not
putting a total ban. The terms and condi-
tions of the agreement have to be negotist-
ed. The old agreement has expired on the
30th June. We have not revived it. We
have to have & new agreement on the coo-
dition that Americans arc prepared to pur-
chase our flims.

Decline in Exports of Textiles and Plaa
to Modernise Exporting Mills

*1693. SHRI DINESH JOARDER :
Will the Minister of FOREIGN TRADE be
pleased to state :

(n) whether our exports of cotfton tex.
tiles are likely to decline from 1972 ;

(b) if 50, the reasons therefor ;

(c) whether Government have any pian
to mndemise the exporting mills with the
latest machinery in order to eaable them to
compete in the international markets ; and

{d) if so0, the main features theveof?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) : (s} Ne,
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(b) Does not arise.

{(c) Yes, Sir.

(d) Import of sophisticated textile
machinery by exporting mills has been
libecalised.

SHRI DINESH JOARDER : In splte
of the assurance given by the Minister that
there will be no decline in the export of
cotton textiles in the coming year, there is
still an apprebension that in view of the
recont international re-alignment of the
world powers and also the recent policies
that have declared by the British Govern-
ment to safe-guard the intereets of the
Manchester group of textile industry, it is
very likely that the export of textiles from
our country may decline, Further, as re-
gards modernisation, is it not a fact that
the Planning Commission turned down a
proposal of the Foreign Trade Ministry to
moderniss the exporting mills and this news
was loaked out to the textile mill owners in
order to bring pressure on the Planning
Commission and get the policy of the
Government amended in their favour ? Is
it also not a fact that during the Nineteen
fifties when the textile mills were permitted
to install automatic looms for boosting ex-
ports, some of the mills which were produc-
ing only for domestic consumption introduc-
ed the automatic looms, resulting in large-
scale retrenchment in textile mills, throwing
thousands of workers out of job and broke
down the competitive capacity of the small
units which were ultimately closed down as

they become uneconomic, so, | want to
koow...
MR. SPEAKER: He is making s

speech instead of asking a guestion.

SHRI DINESH JOARDER: So, |
want to know whether the hon. Minister
will take into consideration all these factors
before allowing the mills to go in for
modernisation.

SHRI L, N. MISHRA: The mills
to be modernised if we want our ex-
trade to survive, We set up & com-
ttee under the chairmanship of the Textile
Commissioner and that committes made
recommendations which iavolve foreign
mnbn;etétlwtumof 20 crores, We
are in touch with NMlﬁh&y of Finance
and the Planning Commission. It is not
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correct to say that the Pianning Commis-
sion has turned down any of our schemes
for modernisation of our mills. As
a matter of fact, the Planning Commission
is very much interested in the modernisation
of our textile mills. There are some pro-
posals for import of certain sophisticated
machinery in the Fourth Plan. The prob-
lem of retrenchment is dealt with by the
Labour Ministry, but I can assure the House
that there need be no apprehonsion as
regards the fate of Labour as a result of
modernisation.

SHRI DINESH JOARDER : TIastead
of giving financial support to the mill-
owners to modernise their mills, why cannot
the National Textile Corporation take over
the closed mills and run them ?

SHRI L. N. MISHRA : 27 mills have
been taken over by the Natioral Textile
Corporation and they are improving their
working. We have also a plan to moder-
nise them, When they are modernised with
sophusticated machinery, it is not our inten-
tion to return them to the old owners ;

they will be run as units mn the public
seclor.

SHRI JAGANATH RAO : [ caonot
understand the Minister when he says that
there is no prospect of fall in export of tex-
tile in 1972, May I point out that the
textile exports have already declined from
22 to 17 per cent last year ?

MR. SPEAKER : Why can he not
put the guestioa straight ?

SHRI JAGANATH RAO: Now
United Kingdom have given notice of can-
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by UK is concerned. This s a question
which was discussed here. We will be able
to get some few other markets under the
gencral scheme of preference given by EEC.

SHRI SHIVAJI RAO S. DESHMUKH
How long it take for this Government to
be aware of the fact that even if cotton
is given free to the textile mills yet the tex-
tiles are bound to be the costhiest in the
world because ome kilo of Imt yields 7 sq
metres of cloth and the cost of cloth 1s 20
times the cost of one kilo of lint. How
long 18 the Government going to persist
with the cheap cotton policy.

SHRI L. N. MISHRA : The cotton
policy is » different thing Here it 183
question of total production of textiles
Our mull production is costher because we
have old mills Mr. Deshmukh will agree
with me that a, against the support prices
of Rs 1,300 or Rs. 1,400 per bale the ruling
pricc 13 Rs, 3,600 per bale Naturally, it
adds to our cost of production

Communication Facilities in Eastern U P.

*1694 SHRI K.C. PANDEY will
toe Mmister of COMMUNICATIONS be
pleased to state

(a) whether inadequate communication
facilities available in the Eastern Districts
of Uttar Pradesh impede the development
of the region ; and

(b) if so, the special steps which are
bewng taken m this direction ?

HwTe woit (st gewelt waw )
(%) ofr 7y, it forefl & Sumenr w18 WX
gegwe gfesre  moafs A @l
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Facllities to National Political Parties to
propagate their View-polnts over T.V,

*1695. SHRI N E HORO: Wil
the Minister of INFORMATION AND

BROADCASTING be pleased to stats :

() whether there is any proposal uader
Government’s consideration to allow the
National Political Parties to place their
view-points before the public through the
Television facilities ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a)and (b). There is at
present no such proposal under considera-
tion. However, Government have an open
mind on the question of allocation of time
on ALR and television to national politi-
cal parties provided there is a common
acceptance of ground rules and framework
within which political debate in our country
is conducted. In the meantime, the Hon'ble
Member will appreciate that both AJLR.
and T.V. in their news commentary and
other programmes do report and reflect the
varying Political views in our country.

SHRI N. E. HORO : The Government
in their reply say that they are keeping an
open mind on the question of allocation of
time on the AIR and television. I would
like to know why Government is afraid of
immediately allowing the national parties
to utilise the media of AIR and television.
The Government's reply seems to be ‘No'
in a roundabout way. 1 want the Govern.
ment to allow time to the national parties
on the AIR and television,

SHRIMATI NANDINI SATPATHY :
Government s not at all afraid of allowing
political parties to have their say oen tele-
vision and AIR ; on the other hand, before
the last election and before that also, befere
the last to the last general election, thers
was a proposal for the political parties to
have their say on the radio, but becauss
they could not come to an agreement, it
could not materialise,
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$HRI PILOO MODY : What was the
difference of opinion 7

SHRIMATI NANDINI SATPATHY :
There were a number of thiags. You know
about them, I think, this has been dis-
cussed in this House a number of time.
(Imterruption).

Then, he wanted to know whether we
are having it now, at this moment. As |l
have replied in my answer, even now we
are having through our different programmes
the views of different political p.riies pro-
jected on the Ail India Radio as well
as on television. 1f the hon. Member is
following the programmes of AIR and TV,
he must have scen that through different
commentaries, discussions and other pro-
grammes the views of different political
parties are projected.

SHRI N. E. HORO : The hon Minis-
ter has said that the political parties could
not agree on their utlising these media.
Will Government consider consulting the
leaders of political parties and, if there are
difficulties before the Government, will they
try to remove them through consultations ?

SHRIMATI NANDINI SATPATHY ¢
As 1 have already said vwe had consul'a-
tions with Jleaders of different political
parties and, as I have already suid in my
reply, Government has got an open mind.
We are reply to have discussions with the
leaders of the differunt political parties.

SHRIR V, SWAMINsTHsN Aris-
ing from the answer ginen by the hon.
Minister, may I ask the Minister whether
the Government will consider the proposal
to keep politics and political parties away
from TV at least ?

SHRIMATI! NANDINI SATPATHY :
It is a suggesuion for conwidetation

SHRI G. VISHWANAIHAN. 1 do
not mind the ruling putty having the fasi-
Iy of TV and radic providea that the
facility 18 alo gisen to the Opposition
parties. The Minister has said that the
srrangement has already fiiled. 1 want to
know whether Governniént will take the
fritistive again and sce that an agreement
s a-Tived at so that others also are given

AUQUST 11, 1971

Wittien Answers 1)

the same facilitios as are given to the ruling
party.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
{SHRIMATI INDIRA GANDHI) : There
1s no question of any facility on the tele-
vision being given to the ruling party.

MR. SPEAKER : The Question Hour
is over,

WRITTEN ANSWERS TO QUESTIONS

United Nations Development Programme
to provide Training to Administrators
and Non-Officials Business Executives

SHRI RAJDEO SINGH :
SHRI M, M. JOSEPH :

Wil the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the United Nations Develop-
ment Programme has announced a scheme
to provide training and ad\isory services to
administrators and non-official  business
executives nominated by developing countries
thereby enabling them to derive full advan-
tage of the centralised system of preferences
and has earmaked $ 1,114,900 and 3560
Fellowships ; and

(b) if so, whether Government have
decided to avail of this offer ?

* 1682,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b}, The U.N.D.P.
is drawing up a global programme to
cnable the developing countries tb take
advantage of the concessions available uader
the recently introduced Generalised Scheme
of Preferences The programme, which is
of three years duration envisages :

{i) visits by an Explanatory Mission
to developing countries ; and

(li) arranging of siudyscoiioars to

educate the officialsinominees from
developing countries.

The total cost of the world-wide project
for the three years period is US § 1,114,900,
The total number of fellowships available
to all the member-countries has Hot been
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specified but each couatry including India
will be expected to depute only three parti-
ciparts,

The selection of candidates for the
proposed seminars will be taken in hand
after the complete details about the study
seminars, e.g veoue, date and period of
training, course contents etc. are received
from UNDP.

Alleged Imposition of ban by Tripura
Government on Bangla Desh
Evacuees

*1685, SHRI R. BALAKRISHNA
PILLAI: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether any ban has been imposed
by the Tripura Government on the partici-
pation of evacuecs from Bangla Desh in
any meeting or procession under the
Security Act ; and

{b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI]
K.C. PANT): (a) and (b). To guard
against the possiblity of disturbance of
communal harmony or of public tranquillity
the Lt. Governor of Tripura has passed an
order under section 19 (B) of the West Bengal
Security Act, 1950, as in force in Tripura,
prohibiting participation in processions by
evacutes from East Bengal.

Coovention of Delhi Pradesh Sampradayikta
Virodhl Committes held in New Dethi

*1686. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of HOME AFFAIRS be pleased to state :

(m) whether the Convention of the Delhi
Pradesh Sampradayikta Virodhi Committee
was held in July, 1971 in New Delhi ;

(b) if so, the names of some of the
leading persons who participated in the
Convention ; and

(@) the main points discussed and
decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PFRSONNEL
g&m RAM NIWAS MIRDHA) : (8) Yes

P) The convgotion wa Inssgurated by
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Shri Barkatullah Khan, Chief Minister of
Rajasthan and was addressed among others
br Shri Mohd. Shafi Quraishi, Union Deputy
Minister of Railways. Shei Chendmjeet
Yadav, General Secretary of the All Indie
Congress Committee and Shrimati Subheden
Joshi, M, P.

(c) The ocomvention is reporied to have
adopted a number of resolutions inrer alia.

() warning the people to remain
vigilant in respect of attempts
mado by certain communal eloments
to exploit the giiuation arising out
of developments in Bangis Desh
and to oreate doubts and suspicion
between Hindus and Muslims ;

(ii) demanding removal of the Jana
Sangh from the National Integra-
tion Council ;

(iii) urging the Government to impose a
ban on the R.S.S8.5. and the
Jamat-e-Islami and

(iv) condemning the alleged communal
attitude that the Jana Sangh has
exhibited in Delhi.

Development Banks for States for financing
State Projects
*1687. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA :

Will the Minister of PLANNING be
pleased to state :

(a) whether he had called a meeting of
the State Development Secretaries on the
16th July, 1971 and had suggested that
Development Banks for the States should
finance State projects where adequate local
resources are not available or where the
Central assistance is not feasible ;

(b) if so, other main subjects discussed
at the meeting and the declsions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The Minister of
Planning had challed a meeting of a few
State Administrators on 17th July, 1971 and
it was suggosted by one of the State Admi-
nistrators present in the meeting, and npt
by the Planning Minister, that ip order to
introduce financial discipline and for dveg-
coming situations where prajects wers
up fot want of resoucces, new institutions,
meh o8 inter-State o State Development
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Banks should be established, for financing
big State or inter-State projects,

(b) After then State Administrators
participating in the meeting had expressed
their general views, following two specific
subjects were discussed :

(i) Centre-State relations
(ii) Unemployment problem.

No decisions were arrived at as the
object of the informal meeting was only to
identify arcas where new orientation was
needed during the mid-term appraisal of the
Fourth Plan and preparatory work of the
Fifth Plan.

Licensing of New Units and Expansion of

Existing Units in Man-made Fibre
Industry
*1696. SHRI JADEJA :

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government propose to
issue more licences for new units as well as
for the expansion of the existing ones to
step up production in the man-made fibre
industry ;

(b) if so. the number of licences to be
issued in Gujarat State ; and

(c) the number of existing industries in

Gujarat for which permission to expand
their industry would be granted ?
THE MINISTER OF FOREIGN

TRADE (SHRI L. N. MISHRA) : (a) Yes,
Sir.
(b) and (c). Expansion has been

allowed in respect of fol'owing unit located
in Gujarat :

Baroda Rayons for expanding their
capacity of rayon fllament yarn from
3000 tonnes per annum to 6000 tonnes
per annum.

Applications received, including some from
Gujarat, in response to a Press Mote issued
by the Miaistry of Petroleum and Chemicals
in respect of nylon fllament yarn are under
consideration. Applications from Gujarat
will be duly considered on merits,
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Plan to Improve Trade Relations with
Afghanistan and Burma

*1697. DINEN  BHATTA-
CHARYYA Will  the Minister of
FOREIGN TRADE be pleased to state :

(a) whether Government have any plan
to improve the trade relations with Afgha-
nistan and Burma ;

(b) whether Government have examined
the proposal for the airlifting of Indian
goods to Afghanistan at concessional rates ;
and

SHRI

(c) if so, the particulars thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA): (a)
India’s trade relations with Afghanistan and
Burma have all along been good, We
have entered into u Trade Agreement with
Burma and a Trade Agrecement with Afgha-
nistan. Our exports to these countries
have been continuously on the increase.
Afghanistan’s imports from India have
increased from Rs. 7 crores in 1967-68 to
over Rs. 11 crores in 1969-70. During the
same period, India’s exports to Burma were
about Rs, 4 crores and Rs. 21 crores respec-
tively.

(b) and (¢). The yuestion of airlifting
coods between India and Afghanistan at
concessional rates was examined, but the
arrangement was not found feasible at
present.

qiea § A m arfgeant g

#1698, =it Si¥o dto TTIT : 34T Jg
Y 77 AT AT FA FGfF

(%) a1 GTFIT F1 9q1 & f& arfe-
'TT A AT H 45 99 93 997 o793
AT E; AR

(@) afzzr, av o0& frad &t
fregar feg o7 & e wfaso o @@
snfaaai az OF @M & fao a3t F@-
ardt wr g g 7

I8 |=ATAR AT FTiAE fara & g
gt (st T faare fagt) c (F) OR
(@). Sqesq 941 & AIAC EA & §
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Alieged Euntry of Police Personnel into
Jadavpur T.B Hoepital in West Bengal

*1699. SHRI KRISHNA HALDER :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether on the 8th July, 1971 a
large fleet of Police personnel entered into
the Jadavpur T.B. Hospital in West Bengal
and harassed the Doctors, Nurses and
patients there ; and

(b) if s0, what action Goverament are
congidering lo take against them who were
responsible for this incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AEFAIRS (SHRI
K. C, PANT) : (a) No, Sir,

(b) Does not arise.

Export of Roofing Tiles

*1700, SHRI B. V., NAIK : Will the
Minister of FOREIGN TRADE be pleased
to state :

(c) the countries to which roofing
tiles were exported during the last two
years ;

(b) their value and quantum ; sad

(c) whether exports are ascendant ad
valorem and ad quantum ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a) and
(b). A statement showing country-wise
export figures both in quantity and wvalue
for the period 1968-69, 1969-70 and 1970-71
(upto January 1971 only) is enclosed.

(c) Yes, Sir.

STATEMENT

Country~wise export (Qty. and Value) of roofiing tles during 1968-69 ro 1970-71
(upto Jamuary, 1971).

Qty. wn lakhs Nos,
Value n lakhs Rs.

1970-71

Country 1968-69 1969-70 (upto Jan. 71)
Qty. Val. Qty. Val. Qty. Yal.
- Ceylon - — 2.40 A7 — —
Muscut — -_— g1 4 —_ —
Kuwait - -— 24 07 1.63 67
Nepal 21 04 1.30 30 50 10
Singapare 144 35 2.41 60 41 A1
Sudan - -— —_ —_— 950 14
Tanzania 11 04 1.86 28 — —_—
WOM - - s A1 — —
Total ;; A3 927 344 102
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Revival asd Tuking over of Sick Mills by
Matiowel Textile Corporation

*1701. SHRI A. K, GOPALAN : Will
tbe Minister of FOREIGN TRADE be
pieased to state !

(a) the amount set apart by the National
Textile Corporation to revive sick mills in
the current year ;

(b) how many mills had been taken over
and what is the amount spent ; and

(c) whether any mills have been taken
over in Kerala ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N, MISHRA) : (a)
Rs, 332,07 lakhs,

(b) 28 cotton textile mills, The National
Textile Corporation ard the Central Govern-
ment have so far advanced loans amounting
to Rs. 617.55 lakhs and 175.00 lakhs respec-
tively to these mitls.

(& No, Sir.
Winidiag of S.T.C. Subsidiary in Canada

*1702. SHRI D. N. MAHATA : Will
the Misister of POREIGN TRADE bx
pleased to state :

() whether the State Trading Corpora-
tion has decided to wind np the subsidiary
in Canada ;

(b) the source of capital in foreign
exchange for this subsidiary in North
America ; and

(c) how the sybsidiary Company will be
voluntarily liquidated without additional
fimancial obligation in forelgn exchange on
the State Trading Corporation ?

THE MINISTER OF FOREIGN
g:ms (SHRI L. N. MISHRA) : (a) Yes,

() Rimittance from India.

(c) By further remitiances of foreign
if neccssary.

Arrest of Mujahids in Nachua Station Aren
of Jaisalmer District (Rajasthan)

1703. SHRI S. M. KRISHNA :
SHRI PHOOL CHAND
VERMA ;
Will the Minister of HOME AFFAIRS
bs pleased to state t

) whether the Rajasthan Government
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have unearthed a Pakistani plan to inflitrite
trained Mujahids into the border areas of
Jaisalmer and Barmer Districts ;

(b) if so, whether three such Infiltrators
bave been arrested in the Nachna Station
area of Jaisalmer District ; and

(c) if so, what steps have been taken by
Government to help the Siate Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to
(¢). No, Sir. However, such a possibility
cannot be discounted. The Border Security
Force and the State authorities are folly
alive to the peeds of the situation and are
exercising adequate vigilance over the border
areas. Close and continuous liasion is
being maintained among all the States and
Central authorities concerned with the secu-
rity of this arca,

Murder of Government Employees in
District Birbhem (West Bengal)

*1704. SHRI GADADHAR SHAH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the recent murder of some Government
employees in the District of Birbhum (West
Bengal) ;

(b) whether any enquiry was made into
it ; and
(c) if so, the findings thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) The State Government
of West Bengal have reported that during
month of May and Juoe five State Govern-
ment servants have been killed in Birbhum
District.

{b) and (c). Cases have been registered
and the under investigation, Government
are keeping a close watch on the law and
order situation in Birbhum district. 1n
view of the number of incidents of gun-
snatching, murder and lawlessaess which
took place in Birbhum district, the State
Administration obtained the assistance of
the Army to cordom off areas to undertaice
intensive searches and to apprehend Naxe-
lites and other anti-social elements in the
disiriet,  All possible steps ate being taken
% curb vielent activisies:
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* Authorisedl Sellers of Potusshmt Chiorate
in West Bengal

*1705. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of authorised sellers of
Potaseinm Chlorate in West Bengal ;

(b) whether any enquiry has been mace
in regard t7> the quantity of their actual
sale ;

(c) whother the sale of Potassium
Chlorate in Bihar, Orissa and West Hengal
can be banned for some period ; and

(d) if so, what steps are proposed to
be taken by Government to check the over-
flow of Potassium Chlorate in those States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) The
required information is bemng collected from
the Government of West Bengal and will be
laid on the Table of the House on receipt.

(b) to (d). Licensed dealers and required
to submit periodical returns of their stocks,
salos, eic to the liccosing authority., The
siocks and records of the dealers are also
periadieally checked.

As this chemical is an essential reguire-
ment for the match and textile industries,
a total ban on its sale will lead to disloca-
tion of these industries, particularly the
maich industry, which gives employment to
& large number of people,

However, a number of measures have
been taken to exercise stricter watch on the
sale, distribution as well as transport of
potassium chlorate and further measures are
contemplated It is hoped that when all
these measuros are fully implemvented, lea-
kage of potmssium chlorate will have been
effeetively checked.

Notice of Closure by National Jute Milis
Sankrall (West Bengail)

*1706. SHRI INDRAJIT GUPTA : Will
the Minister of FOREIGN TRADE be
ploased to state @

(8) wisether the mmnagement of the
Mational Jate Mill, Smkrail, West Bongal
At seckirtly Bwoed ¢ riotice of closure ;

@) 4o, the grounds on which closupe
wes contempinted by the management ;

.
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(t) the amount of Govermment losus
outstanding against this mill and whether
there are allegations of fnancial irregulari-
ties and mismanagement against the mill ;
and

(d) if so, whether any enquiry has
been, or 15 going to be, held into the affairs
of the mill ?

THE MINISTER OF FOREIGN TRA-
DE (SHRI L. N. MISHRA) : (a) to (d), The
managemetit of Natlonal Company is under-
stood to have issued & notice of closure in
June, 1971 on the grounds that economic
working of the mill had hcen rendered
difficult by persistent and frequent use of
coersive tactics and othur acts of indiscip-
line by supervisors staff and workers.

2. Government have not granted any
loan to this Mill.

3. [Information regarding financial
irregulnrities and mismansgement and enqu-
iry into the affairs of mill is being collected
and will be laid om the Table of tie House.

Classification of Detenus Kcpt in Jalls in
West Bengal Under P. V. A. Act

*1707. SHR1 SAROJ MUKHERJEE :
Will the Minister of HOMB AFFAIRS be
pleased to state :

(a) whether all the detenus kept under
the Prevention of Violent Activities Act in
different juils of West Bengal, have been
classified as Division II under trial priso-
ners ;

(b) if so, the reasons therefor ; and

(c) the reasons why the State Govern-
ment of West Bengal are refusing to consider
them as Group C detenus and give all the
facilities which the détenus under the Pre-
ventive Detention Act had been getting 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (8) to (c). Facts are being
ascertained from the State Government,

Alleged Atiack by & Gang of Hooligans oo
the Area Bommd by Chitpwr Road
Etfe. in Cailcutta

*1708, SHRI §. P, BHATTA-
CHARYYA : WIll the Minister of HOMSE
AFFAIRS be pleascd to state :

(a) whether on the 4th July, 1971 in
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Calcutta a gang of hired hooligans armed
to the teeth launched a barbarous attack on
the area bound by Chitpur Road in the
West, Chittranjan Avenue in the East, Grey
Street in the South and Shambazar Street
in the North and whether during this attack
the C. R, P. units fired more than 200
rounds and the gang of hoodlums hurled
more than 300 bombs ; and

(b) if so, the name of persons who led
the gang and what action Government have
taken against him and these hooligans ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) (a). On 4th July, 1971,
there was a clash between supporters suspec-
ted to belong to CPI (M) and CPI (ML) in
this area and both groups used bombs and
pipeguns, When police and Central Reserve
Police arrived at the scene of disturbance,
they were attacked. The police and Central
Reserve Police opened fire, to disperse the
riotous mob. Both the police and Central
Reserve Police fired forty nine rounds of
ammunition. Two persons received gun shot
injuries. One of them, namely Pranab Basu
Mallick succumbed to his injuries.

(b). Cases under sections 148/149
307/427, IPC, sections 3 & 5 of Explosive
Substances Act and sections 27 of Arms Act
have been registered and eight persons have,
so far, been arrested in this connection.

Army Camped in Botanical Gardens,
Howrah (West Bengal)

*1709. SHRI SAMAR MUKHERIJEE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Army which had been
camped in the Botanical Gardens, Howrah
(West Bengal) before the last mid-term elee-
tions continues to be there even now ;

(b) if so, the reasons therefor ;

(¢) whether the research work is on a
standstill in the Botanical Gardens due to
the activities of the Army ; and

(d) if so, whether Government are consi-
dering to withdraw the Army from the
Botanical Gardens ?

THE
(SHRI

THE MINISTER OF STATE IN
MINISTRY OF HOME AFFAIRS
K. C. PANT) : (a). Yes, Sir.

(b) In view of the prevailing law and
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order situation, army units are stationed at
suitable places to enable them to go to the

assistance of civil authorities whenever
required.
(¢) No, Sir.

(d) Does not arise.

Proposed Strike in Cotton Textile Mills
of Maharashtra

#1710. SHRI RAJA KULKARNI:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether he is aware that nearly 3
lakhs of Cotton Textile Workers in Bombay
and Maharashtra, organised u.der the
Indian National Trade Union Congress,
have decided to go on one day token strike
on the 30th August to record their protest
against Government’s indecision and negli-
gence in taking effective legal measures
for early takeover of closed and mismanaged
mills ; and

(b) if so, what do Government intend
to do to avoid the proposed sirike in the
Cotton Mills of Maharashtra ?

THE MINISTER OF FOREIGN
TRADE (SHAI L. N, MISHRA) : (a) No
official intimation has been received by
Government regarding the strike.

(b) Does not arise.

Transfer of Officers in Punjab
7575. SHRI B. S. BHAURA :
SHRI MUHAMMED

SHERIFF :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Government of Punjab
have transferred Class I Officers after the
dissolution of the Punjab Vidhan Sabha
and, if so, the number of such transfers ;
and

(b) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) Yes, Sir. 133 Class I Officers of the
Government of Punjab were transferred
after the dissolution of the Punjab Vidhan
Sabha.



45 Wristen Answers SRAVANA 20, 1893 (SAKA) Written Answers 46

(b) These transfers have been made on
administrative grounds.

Alleged Atrocities by Bihari Muslims on
Awami League Supporters and Hindus
in Bangla Desh

7576. SHR1 G. VENKATSWAMY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) whether the Bihar Government have
brought to the Centre’s notice the possibi-
lity of adverse development in Bihar due to
reports in a section of the British and
American Press alleging atrocities by the
so-called Bibari Muslims on Awami League
supporters and Hindus in Bangla Desh ;
and

(b) If so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) No such reports has
been received from the Government of
Bihar,

(b) Does not arise.
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Roof Collapse at Bhabha Atomic Research
Centre, Salt Lake, Calcutta {West Bengal)

SHRI M. R. GOPAL REDDY :
SHRI JYOTIRMOY BOSU :

Will the Minister of ATOMIC ENER-
GY be pleased to state :

7578.

(a) whether the roof structure of the
building under construction at the Bhabha
Atomic Research Centre, Salt Lake, Calcutta
(West Bengal) collapsed on the 24th July,
1971 killing two persons and injuring 20
others ; and

(b) whether any inquiry has been insti-
tuted to find out the reasons for the roof
collapse ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes
Sir, a portion of the roof slab, of the high
bay of the accelerator wing of the Variable
Energy Cyclotron under construction at the
Salt Lake area in Calcutta collapsed after
concreting on 24th July, 1971. Two per-
sons were killed and 12 injured. Out of
injured, 7 were treated as out-patients and

released. Others are making steady re-
covery.
(b) Yes, Sir.

Charges against Chief Minister of Goa,
Daman and Diu

7579. SHRI B, K. DASCHOW-
DHURY : Wiill the PRIME MINISTER
be pleased to refer to the reply given to
Unstarred Question No, 4835 on the 14th
July, 1971 regarding charges against the
Chief Minister of Goa, Daman and Diu and
state :

(a) whether the petition received from
some leading citizens of Goa in August,
1970 against the Chief Minister, was handed
over to the C, B. I. for investigation who
in turn submitted an interim report on the
matter ; and

(b) if so, the steps Government have
taken or propose to take in pursuance of thg
53id report ?
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THE MINISTER OF STATE TN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
No. Sir.

(b) Does not arise. The comments of
the Chief Minister on the Memorandum
were invited and have been received. These
are under examination.

Direct Telepnone Link between Patna
and Daltonganj

7580. KIUMARI KAMLA KUMARI :
Will the Minisicr of COMMUNICATIONS
be pleased to state :

fa) whether conncction of Telephones
between Patna and Dal'onganj had been
installed as far back as 1968 ;

(b) whether this line has been dis-
ccnnected ; and if so, the reasons therefor ;
and

(¢) whether there is any proposal for
re-installation of the said line ?

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) No. The circuit has not been dis-
connected.

(¢) In view of (b) above it does not
arise.

Rural Post Offices in Andhra Pradesh

7581. SHRI ESWARA REDDY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of Post Offices in rural
areas in Andhra Pradesh incurring loss
within the prescribed limits but retained
on a permanent basis, District-wise ;

(b) how much those the prescribed limit
mean ;

(c) the number of Post Offices in An-
dhra Pradesh, District-wise working at a loss
beyond the prescribed limits ;

(d) out of this number how many are
considered as functioning in very backward
areas, District-wise, and the amount of
higher limit of loss allowed on them ;
and

(e) whether the Andhra Pradesh Govern-
ment have accepted the suggestion to em-
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power or instruct the village Panchayats to
incur expenditure for making good the extra
loss. if they desire in acquiring and retaining
Post Offices permanently ? )

THE MINIiSTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
The information is being collected and will
be laid on the table of the Lok Sabha.

(b) Post Offices in the rural areas are
opened at a margin of loss in consideration
of certain factors like population to be
served, distance from the nearest Post Office
and importance of the village, The margin
varies from Rs. 500/— to Rs. 2500/— per
annum according to the above factors. A
statement containing policy in this regard is
laid on the Table of the House. [Placed in
Library. See No. LT- 882/71]

These Post Offices are allowed to
continue upto a maximum period of 10
years on experimental basis provided they
are found to run within the limits of loss
in which they were opened. They are retai-
ned on a permanent basis if the loss on
their working does not exceed Rs. 240/— per
annum, as revealed by two consecutive
annual financial review, within a maximum
period of experimental existence of 10 years.
Such of the post offices which do no qualify
for their permanency within the ten year
experimental period are also made perma-
nent if they are found to run within the loss
limits of Rs, 240/— or Rs. 360/— or Rs.
500/— depending upon the distance from
the nearest post office. A statement con-
taining the policy in this regard is laid on
the Table of the House. [Placed in Library.
See No. LT 882 /71]

(¢) and (d). The information is being
collected and will be laid on the table of the
Lok Sabha.

(¢) The Government of Andhra Pradesh
have intimated that the financial position
of Gram Panchayats in backward areas is
generally very poor and they are notina
position to attend to the obligatory func-
tions to a satisfactory level. The State
Government of Andhra Pradesh, therefore,
have not agreed to the suggestion.

Demand for more autonomy for Public
undertakings

7582. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of PLANNING
be pleased to state :

(a) whether in their informal meeting
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recently, top Managers of the Public Sector
projects have pleaded for more autonomy
for their undertakings ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, Sir,

(b) Does not arise.

Documentary film on ace sprinter
Milkba Singh

7583. SHRI G. VENKATSWAMY
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(») whether Government propose to
make a documentary film on India’s ace

printer, Milkha Singh ;

(b) if s0, the total expenditure likely to
be involved ;

(c) whether any such documentary
highlighting any other Indian Sportsman
has been produced in the past ; and

(d) if so, the names of the sportsmen
and the cost involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Yes, Sir.

(b) Rs. 60,000/~ approximately.

(c) and (d). Yes, Sir; the information
it given below =
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Export Cotporation in 1969, 1970 and 1971
(upto June) ;

(b) the names of the films exported ;
, (€) the total amount spent to purchase
these films and the total amount of foreign
exchange carned by their export ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE lSHRI
A. C, GEORGE) : (a) 196%-70

1970-71 29
1971—upto June., 16

(b) A stalement giving the information
15 attached.

(c) The Indian Motion Pictures Export
Corporation acquries distrsbution rnights of
Indian films for export on outiight purchase,
mmmimum  guarantee and advancc-cum-
commission basis Itis not possible to indi-
cate investment made by the Corporation.
However, the foreign exchange earned by
IMPEC on the export of films during 196Y-
71 (upto June) is as under :—

Name of sportsman Cost of film

Rs,

1. Ramanathan Documentary  $8,555/-
Krishoan

2. Viay Special 28,955/~
Merchant Newsreel

3, Tenzingh Special 38,280/~
Norgay Newsreel

Expert of Motion pletures

7584, SHRI VAYALAR RAVI: Wil
the Minister of FOREIGN TRADE be
pleased to state :

(=) the tota! number of Motion Pictmes
exported by the Indiam Motion Pictures

1969 Rs. 22,71,115/-
1970 Rs. 43,48,160/-
January-June, 1974 Rs. 21,57,523/-
Statement
Year 1969 Name of Films
1. Jung Aur Aman
2. London Express
3. Gauri
4, Chemmeen

5. Mere Hamdam Mere Dos!
6. Sapno Ka Saudagar

7. Majhli Didi

8. Saathi .

. Man Ka Meet

10. Upkar

11. Har Har Gange

12, Pyar Kiyan Jaa

13. Boond Jo Ban Gayi Moti
14. Amar Pali

15. Tasveor

16, Dadi Maa

17. Vishwas

18. Love & Peace

19, Satya Aur Ahimsa
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1970

20. Bhai Bahsn
21. Chanda Aur Bijli

Name of Films

1. Bhai Bahen

2, Doli

3, Mere Hamdam Mere D st
4, Vishwas

5. Sambandh

6. Pushpanjali

7. Sapnon Ka Sdudagar
8, Chanda Aur Bijli

9, Dharti

10, Do Raaste

11. Hamraz

12. Sajan

13 Aabroo

14, Pagla Kahin Ka

15. Pyar Ka Mausam
16. Dhaiti Kal ¢ Pukarhe
17. Aradhana

18, Sachha

19. Pyasi Sham

20. Ek Phool Do Mali
21, Majhii Didt

22. Man Ka Meet

23, Khamoshi

24, Sawan Bhadon

25, Raton Ka Raja

26, Duniya

27. Mamta

28. Pyar Kiya Jaa

29, Dadimaa

1971

(Up to June, 1971)

1. Sawan Bhadon

2. Mera Naam Joker
3, Umang

4, Do Roaste

5. Dharti

6. Khamoshi

7. Pagla Kahin Ka
8. Ek Phool Do Mali
9. Ram Aur Sham
10, Insan Aur Shaitan
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11, Man Ka Meet
12, Anmol Moti

13. Raton Ka Raja

14, Doli

15, Mere Hamdam Mere Dost
16. Ram Bhakta Hanuman

Direct Recruitment of Assistant Divisional
Engineers (Junior Class I)

7585. SHRI YAYALAR RAVI: Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government have received
any rcpresentation against the dispropor-
tionate direct recruitment of the Assistant
Divisional Engineers (Junior Class I) by the
Assistant Engincers of Posts and Telegraphs;
and

(b) if so, the steps taken to maintain
the 1:1 proportion in the case of promotion
for these Officers ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) Since the posts of Assistant
Divisional Engineers and Assistant Engineers
are interchangeable, the rules do not permit
Assigtant Engineers officlating as Assistant
Divisional Engincers Telegraphs., They can
be appointed as Assistant Divisional Engi-
neers only against permanent posts of
Asgistant  Divisional Engineers. Parity
between the direct recruits and the promoted
officers is invariably maintained in the
permanent posts in Telegraph Engineering
Service Class I (Junior Scale). In view of
this, no further steps are proposed.

Allotment of Imported Wool to various States

7586. SHRI ROBIN KAKOTI : will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether no allotment of imported
wool has been made to Assam continously
for years in spite of the Assam Governments®
persistent demand ;

(b) if s0, the reasons therefor ; and

(c) the total quantity of wool imported
in 1-68-69 and 1970 and allotment made to
different States during the above period ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (8) No, Sir. Imported
wool has been issued to the State Govern-
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STATEMENT 1
Raw Woeol Imports by STC

ment of Assam in the years 1968 and 1963, Financial year Value in lakhs
:otn:;m:w the t poriod are RIS ogs e (part of the year) 336,39
(b) Does not arise. 1969-70 1569.85
(c) Statcments arc attached. 1970-71 1324.48
Statemenmt IT
Statement showing value of Allocation of Tmpotted Raw Wool State-wisc and
Period-wise
Name of States Period of Allocation Amount allocated
Rs.
Assam April 70/March 71 40,000
Bihar April 70/March 71 40,000
Haryana Oct. 69/March 70 100,000
April 70/March 71 40,000
Himachal Pradesh April 70/March 71 3 lakhs
J, and K. April 70{March 71 10 lakhs
Punjab April 70/March 71 2 lakhs
Oct. 69/March 70 1 lakh
Kerala April 70/March 71 1,875
Oct. 68/March 69 136,174
Maharashtra Oct. 69/Sept. 70 40,000
Mysore Oct. 69/March 70 12,500
Oct, 70{Sept. 71 40,000
Nagaland April 70/Sept. 70 20,000
Oct. 70/Mareh 71 20,000
Orissa Oct. 68/Sept. 69 20,000
Ost, 69/March 70 40,000
April 70/March 71 40,000
Rajasthan April 70/March 71 40,000
u, P. April 70/March 71 40,000
Delki Oct. 70/Sept. 71 40,000
Andhra Oct, 70/Sept. 71 40,000

*To meet the specific requirements of Air India.

Activitics of Aati-Socia) Elements in
Border areas of Assamn

7587. SHRI ROBIN KAKOTI: Wil
the Minister of HOME AFFAIRS be pleased
10 slate

(a) whother Government have any
information regarding spread of anti-social

activities in different border areas of Assam;
and

(b) if so0, the number of anti-social
elements agrested or detained upto the end
of 30th June, 971 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (&) and (b). Facts are being
ascertained from the Goverament of Assam.
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Appointment of Scheduled Caste Senior
Investigators in the Central Statistical
Orgarisition

7588. SHRI AMBFSH * Will the
PRIME MINISTER he pleased to refer to
the reply given to Unstar-ed Question No.
4725 on'the 14th July, 1971 regardinz non-
inclusion of Scheduled Caste Senior Investi
gators of the Central Statistical Organisation
in the Indian Statistical Service Grade IV
and state :

(a) whether the Scheduled Caste Senior
Investigators appointed in the Cen ral
Statistical Organisation in 1962 were recruited
through the Union Public Service Commis-
sion and that the Commission has again
advised to 1970 that their appointment
should be treated as regular from 1962 ;

(b) whether the Department of Statistics
has decided on the advice of Department
of Personncl, to confirm them agamnst
reserved permanent posts of Senior Investi-
gators available from 1960 ; and

(c) the basis on which the Department
of Personnel has not so far recognised thewr
appointment as regilar from 1962 for
inclusion of their names in the Indian
Statistical Service Grade IV Select List ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,

(b) The Department of Statistics has
requested the Union Public Service Com-
mission for concurrence in a proposal to
confirm them against reserved permanent
posts, and the concurrence of the U.PSC,
is awaited.

(c) The Department of Personnel has
now recognised the appointment of these
Investigators as regular from 1962. Whether
they can be considered for inclusion in the
Select List is now being examined.

Production of coloured sarees

7589. SHRI ESWARA REDDY : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any recommendations was
made by the Powerloom Enquiry Committee
{ 1964) 1o reserve the production of coloured

arees exclusively for handlooms ;
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tb) whether any order was ijssued by
Government to that ctfect and, if so, when
it was issucd and its particulars ;

(¢) whether this order is being imple-
mented and il not, the rcasons therefor ;
and

(d) the proposals, if any, under consi-
deration for strict enforcement of the order
and other rem:dial measures to overcome
the crisis that the handloom industry is now
facing ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C GEORGE) : (a) Yes. Sir.

(b) Yes, Sir, under Notifications No.
CER/10'66 and CER([10A (66, both, dated
the 9th November, 1966 by the Office of the
Textile Commissioner, Bombay.

(c) and (d). The said orders of reserva-
tion of production of coloured sarees
exclusively by handlooms were to be enforced
th-ough the tespective State Governments,
but the Maharashira High Court have, on
Writ Petitions filed by certun powerloom
owners stayed the implementation of the
orders, Eifective steps t¢ enfoice the ban
on production of cHlourcd sarees by power-
looms can be taken only after the stay orders
a'¢ vacated by the Maliarashtra High Court.

Release of Handloom Cloth Stocks plled
up In Andhra Pradesh

7590. SHRI ESWARA REDDY : Wwill
the Minister of FOREIGN TRADE be
pleased to state :

(a) the estimated worth of handloom
cloth both in co-operative and private sector
lying unsold till June this year in Andhra
Pradesh ;

(b) whether the Government of Andhra
Pradesh have mide a request for financial
assistance and other remedial measures for
the release of handloom cloth stocks piled
up;

(¢) if so, the particulars of their request;

(d) the action taken or proposed to be
taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Rs, 5 crores—of
which Rs. 2 crores is in cooperative sector
and Rs. 3 crores in private sector.
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(b) No, Sir,
(c) and (d). Do not arise.

Decline in Exports of Silk to Western
Countries

7591, SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state *

(a) whether our exports of silk to
western countries have declined 7

(b) if so, the reasons therefore ;

(c) whether there is any proposal to set
up a Silk Bank to organise exports on a
long term basis ; and

(d) if so. the main features thereof ?

THE DEPU1Y MINMISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) . (a) and (b). The exports
of silk goods to western countries  which
amounded to Rupces 11.78 crores in 1969
declined to Rupees 10.86 crores in 1970 and to
Rurees 2.25 crores during January June, 1971,
Tte main reasons for decline in exports are :

(i) Change in fashion trends in the
importing countries resulting in
decline in demand for scarves and
stoles which accounted for 607, of
total exports in 1969 and 1970,

(ii) Competition from other countries
particularly China and Thailand ;
and

(iti) Rise in cost of raw material parti-
cularly of tasar cocoons resulting
in rise in the cost of production of
export fabrics.

{c) and (d). The Central Silk Board will
be setting up a Raw Material Bank for
stabilizing the prices of sericu!tural products.
The scheme envisages procurement of
essential raw materials required for export
production such as imported raw silk,
indigenous raw silk, tasar cocoons, tasar
waste, eic:, and arrangement for supply to
the actual wusers/exporters at economic
prices,

Non-Correspondent Employses of the
Statesman snd the Hindustan Thmes given
Abcreditstion

7592. SHRI S.C. SAMANTA : Will
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the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the C.P.C, and P.I.B. have
decided to restrict quota of accredited
Correspondents of big newspapers ;

(b) whether a number of non-correspon-
dent employces of the Hindustan Times and
the Statesman have been given accreditation
in name of other publications ; and

(¢) whether a full-time Correspondent
of the Statesman has been shown in the
P.I.B. record as full-time Correspondent of
Financial Times ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Ceilings on the number of
Press correspondents to be given accredita-
tion on behalf of newspapers and news
agencies is fixed by the Press Information
Bureau in consultation with the Central
Press Accreditation Committee and are
reviewed from time to time.

(b) Two members of the editorial of the
Himdustan Times have been accredited as
correspondents on behalf of foreign news-
papers at the request of the latter. No

journalist working on the Desk of the
Statesman is accredited as a correspon-
dent.

(¢) An accredited correspondent on the
staff of the Sraresman has also been accredi-
wed for the Fimamcial Times, London as a
stringer, at the latter’s request

Publications of Enginceriag Times and Its
Circulation

7593, SHRI S. C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(2) whether the Engineering Times
changed frequency last year and claimed
more newsprint ;

(b) whether the shifting of their centre
of publication from Calcutta to Bombay has
been notified ;

(c) the action the Registrar of News-
papers has finally initlated agaiost the
publisher following disclosure of falsification
of circulation detected during Circulation
Inspection investigation ; and

(@ whether the Directorate of Adver-
tising and Visual Poblicity has been rotified
about the real circulation of this pape: ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SIIR! DHARAM BIR
SINHA) : (a) Yes, Sir  The periodicity of
the publication was changed from fort-
nightly to weekly from Ist January 1970

() No, Sir.

(c) Consequent on detection of cxagge-
rated circulation claims on the basis of
which newsprint was allotted to the news-
paper for the ycars 1967-68, 1968-69 and
1969-70, necessary adjustment in the news-
print quota of the paper 15 being made  Its
entitlement for the year 1970-71 has already
been reduced by 1983 tonnes and the
balance will be adjusted agamst ils entitle-
ment for 1971-72.

(d) Yes Sir.

Launching of a Satellite by India

7594, SHRI DEVINDFR SINGH
GARCHA : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether India will attempt to
launch its fisst Satellite in 1974 and of ~o,
the estimated cost of this Satellite ;

(b) the place from where this Satellite
would be launched ;

(c) whether this attempts is being made
mn collaboration with some foreign Govern-
ment ; and

(d) if so, the particulars thercof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir. India will attempt to launch for first
scientific satellite in 1974 and the estimated
cost of development of the satellite 1
Rs. 3 crores.

(b) the satellite would he launched from
Sriharikota Range (SHAR).

(c) It would be an entircly Indian effort
and no foreign country would be collabora-
ting in this project.

(d) Does not arise.

Recruitment of Vice-Principals for Higher
Secoudary Scooals ln Delhl
7%95. SHRI AMBESH : Will the
PRTME MINISTER be pleased to state :
(») whother the U.PS.C. does not
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recruit Vice-Principals of the Higher Secon-
dary Schools of the Delhi Administration,
Delhi, though it is a Class Il post ;

(b) whether the U.P.S.C. has any inti-
mation that the Delhi Adminstration has
promoled 21 teachers as Vice-Principals and
no representation has been given to the
Scheduled Castes and Scheduled Tribes ;
and

(c) if so, the action
U P.S.C. in the matter ?

taken by the

THE MINISTER OF SIAfL IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) to
(¢) The intormaiion 15 being collected and
will be placed on the Table of the House as
woon as availahle

Enquiry into the Sheshnag Iragedy

7596. SHRI G. Y KRISHNAN : Wil
the Minister of HOME AFFAIRS be pleased
10 state :

(a) wheiher the enquiry into the Shesh-
nag tragedy has been completed , and

(b) if so, the 1esult thereof ?

THE MINISII R Ot STATE IN THE
MINISTRY O HOME ALl AIRS (SHRI
K C. PANT) : (a) Y, Sir.

(b) The Government of Jammu and
Kashmir have since published the Report of
the Committee of Inquiry on Amarnath
Yatra 1970 appointed by them and issued
orders on the recommendations of the
Committee  They have also appointed
another Committee under the chairmanship
of the Minisier of State for Tourism of
Jammu and Kashmur for implemen‘ation of
the recommendations as further modified by
them. A copy of Order No 757-GD of
1971, dated 25th March, 1971, issued by the
Government of Jammu and Kashmir is laid
on the Table of the House. [Placed in
Librarv. See No. LT—883/71].

Alleged Visit of West Bengal by Shri Zaidi
in Home Ministry

7597. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Shri Zaldi of the Home
Ministry took with him three Mustim
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businessmen of Bombay on 10th June,
1971 to the West Bengal Raj Bhawan and
staved there ;

(b) whether these gentlemen visited
border areas and on return met many
Muslims of Calcutta ;

(c) whether these persons started propa-
ganda to the ecffect that no Muslim of
Bangla Desh had crossed into India ?

(d) whether they carried out anti-Indian
propaganda among the Muslims in Calcutta;
and

(c) if so, the details about the activities
of these persons and the reasons for Shri
Zaidi to accompany them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) to (e). Some Khoja
leaders expressed a desire to visit Calcutta
and the border arcas. to have a first hand
knowledge of the problems arising out of a
very large influx of refugees from Bangla
Desh. Arrangements were made for the
visit of these leader and their stay at
Calcutta in the Raj Bhavan. They were
accompanied by Shri S AJ. Zaidi, Deputy
Principal Information Ofiicer attached to
the Ministry of Hocme Affairs. They saw
for themselves the sufferings of the refugees
and the atrocities committed on the innocent
people of Bangla Desh by the Pakistan
trcops. They also met groups of refugees
including a large number of Muslims. They
were wholly appreciative of the arrangements
made by the Governmen: to provide relief
and shelter to the refugees. It is not
correct that they carried out ¢nv anti-indian
propaganda  On the other hand, uccording
to available informaticn, when they met
Prince Sadruddin Agha Khan, they impressed
on him the need for maxin um assistance
from the U.N.H.C.R., considering the
magnitude of the problem, and for the
creation of conditions in Bangla Desh to
prevent further exedus and enable the return
of the refugees te their homeland in safety
and with honour.
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Foreigners in India

SINGH
HOME

7599, SHRI  BRI1J] RAIJ
(Kotah) : Will the Minister of
AFFAIRS be pleased to state :

(a) the number of foreigners at present
living in TIndia, alongwith the names of
their respective countries ; and

(b) the number of such foreigners
whose terms of visa have expired anrd who
have been granted extension by the Govern-
ment of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Available information
in respect of registered foreigners as on lst
January, 1971 is given in the statement laid
on the Table of the House. [Placed in
Library. See No, LT—884/71].

(b) 19,661,

Consumption of Potassium Chlorate in West
Bengal, Bihar and Orissa

7600. SHRI JYOTIRMOY BOSU :
Will the Minister of HOME AFFAIRS be
pleased to state the total annual consump-
tion of Potassium Chlorate in West Benga
Bihar and Orissa from 1968 to 197 cac!,
year, state-wise and Industry-wise w. h
names of concerns ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : The
following quantities of Potassium Chlorate
were supplied by the manufacturers either
directly or through their depots to consu-
mers/dealers in the States of Bihar, Orissa
and West Bengal during 1970 :—

Bihar 4650 kgs,
Orissa 3180 kgs.
West Bengal 20,755 kgs.

The figure for West Bengal includes
quantities supplied to major match factories
located in that State which between them
account for the bulk of the supplies made
to West Bengal.

Similar information m respect of the
years 1968 and 1969 is being collected and
will be laid on the table of the House, on
receipt. Information c¢n Industry-wise
distribution is being collected and will be
laid on the Table of the Sabha on receipt.

Export of Mica

7601. SHRI SHANKER DAYAL
SINGH : Will the Minister of FOREIGN
TRADL be pleased to state the value of
mica exported abroad during the last three
years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : The Total value of mica
and mica products exporied during the last
three years is as follows :—

Rs. in crores
1968-69 15.50
19659-70 1747
1970-71 14,99
(April-January)

Persons arrested Under Prevention of
Violent Activities Act in West Beagal
set at Liberty by Calcutta High
Court

7602, SHRI SAROJ MUKHERIJEE :
Will the Minister of HOME AFFAIRS be
pleased 1o state @

{a) how many of tho 1600 persons
mrosted under the Pwpventipn of Violent
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Activities Act in Wost Bengal, a3 stated by
the Police Authorities thers, appealed
against their detention before the Caleutts
High Court ; and

(b) how many of those who appealed
have been set at liberty by the High Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRJ
K. C. PANT) : (a) and (b). According to
the informatlon received from the Govern-
ment of West Bengal, 36%4 persons were
detained in the State under the Act upto
30.7.197). Upto that date, 'n 300 Habeas
Corpus petitions flled on behalf of persons de-
tained under the Act/Rule Nisi were received,
Of these, 103 cases have been heard finally by
the High Court and 64 peisons have been
released. Of the remaining 39 cases, orders of
detentians have been upheld by the Court
in 14 cases and in the other 25 cases, the
detenues having been already released, Rules
were di<charged.

Indo-Afghan Talks

7603 SHRI M. M. JOSEPH . Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether any Indo-Afghan official
level talks were held in the month of July,
1971 in Kabul ; and

(b) ifso, the matters discussed and
the decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEORGE) : (a). No, Sir. No formal
official level talks were held in Kabul mn
July, 1971,

(b) Does not arise.

Communal Riots in States

7604, SHRI R, V. BADE : Will the
Minister of HOME AFFAIRS be pleassd
to state :

(a) the pumber of communal riots
which broke out during the last one year in
each State, separately ; and

(b) the names of persons convicted
and the nature of punishment awsrded to
them in this regard and the number of per-
sons aoquitted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM MIWAS MIRDHA) i ()
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Arcording to the information availabla with
the Central Government the number of
inpidents ¢f communal violencs during 1970
in each State is given in the attached state-
ment. These iocidents may or may not
smount to ‘riots' as defined in the Indian
Penal Code.

(b) The effort mvoived in collecting
information about the names of the persons
who were punished in connection with the
communal riots and the details of the puni-
shment awarded to cach of them would be
enormous. Information in regard to the
number of cases arising out of communal
incidents ending 1n conviction, acquittal or
discharge will be laid on the table of the
House in due course.

STATEMENT

Communal Incidents-1970
State Incidents
Andhra Pradesh 18
Assam 34
Bihar 7‘1
Gujarat 19
Haryana -
Kerala 5
Madhya Pradesh 44
Maharashtra 164
Tamil Nadu 7
Mysore 8
Orissa 7
Punjab 1
Rajasthan 13
J. P. 48
West Bengal 60
Delhi 8
Manipur 1
NEFA -
J&K 4
Tripura 1

Information in respect of the remaining
States and Union Territories is nil.

Denial of Permission to an M. P. and
Advocate to See Shrl Baddruduja,
Ex-M. P. Now Under Defeation

795, SHAJ SARG) MUKHERIES ;
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Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Shri Sasanker Sehhar
Sanyal, M. P, and Advocate, who went for
legal consultations with Shri Baddruduja,
M. P. (who had been arrested under the
Maintenance of Internal Security Act), had
bean dened permission to see Shri Baddru-
duja ; and

(b) If so, the reasons therefor 7

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT) : (a) and (b). The Govern-
ment of West Bengal have reported that
at the time when Shri Sasankar Seckher
Sanyal, M. P., went to the Presidency Jail
1o have an interview with Shri Syed Badru-
dduja, in the first week of June, 1971, Rules
regulating interviews with detenues had not
been formulated by the State Government
and, therefore, the Superintendent of the
Presidency Jail could not allow the inter-
view. The request for the interview was
made verbally and not in writing as requi-
1ed under the Jail Code. If the request had
been made in writing the State Government
would have been m a position to consider
it, Shri Badrudduja was subsequently allowed
to have consultations with his legal advisers
on three occasions,

Allegation of Alleged Collusion between
Police Officers and Gun Snatchers in
Birbbum District (West Bengal)

7606, SHRI TRIDIB CHAUDHURI :
SHRI JAGADISH BHATTA-
CHARYYA :

SHRI SAROJ MUKHERJEE :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to an open allegation
of collusion and previous umi erstanding
between the Police officials in charge of the
Police Stations in the District of Birbhum,
West Bengal and the gun snatchers in the
District made in news columns of the
‘Jugantar Daily' of Calcutta in its issues of
the 11th and 12th July, 1971 and similar
allegations in other Daily papers ; and

(b) whether this aspect of the gun-
snatching problem in the District has been
attended to by the aothorithes since the
administeation of the State has beon taken

oVer by the Presigens. ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K, C. PANT) : (a) Government have seen
the gews reports referred to in the question

(b) Facts are being ascertained from
the State Governme .
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Use of steel for manufacturing sutomobibe
radiators

7609. SHRI K. MALLANNA :
SHRI MALLIKARJUN .
SHRI PILOO MODI :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the Central Electrochemical
Research Institute has developed a technigue
for the use of steel in the manufacture of
automobile radiators in the country ;

(b) if so, the details of the reseasch
made and the amount of foreign exchange
thus saved ; and

{c) the estimated cost of radiator and
the time by which the same will be pushed
in the market for sale ?

THE MINISTER OF PLANNING
AND MINISTER OF DEPARTMENT OF
SCIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) The Central
Electrochemical Rescarch Institute (CECRI)
Karatkudi has developed an inhibitor which
prevents comrosion of various types of
metallic components with which water comes
into contact in a redldtor.
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(b) and (c). The invention consists in
the combinations of two different methods
of giving protection to steel from corrosion,
#iz., the use of protective coating of solder
on steel as well as addition of corrosion
inhibitor which protects both and solder. By
adopting the process, steel can replace brass
and copper in the manufacture of coven-
tional type of radiators. The institute has
not dome any work on the making of radia-
tors. No estimate of foreign exchange saving
has so far been made.

Iron Ore purchased by M. M. T, C.

7610, SHRI D. K. PANDA : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Minerals and Metals
Trading Corporation is paying Rs. 19 per
tonne for the iron ore purchased from
Barajamda Mines in Orissa in the private
sector while it is paying only Rs. 12 per
tonne for Kiriburu ore and Rs. 16 per tonne
for Bailadilla ore to the N. M. D. C. ;

(b) if so0, the reasons for paying a lesser
price to the N. M. D. C, ;

(c) whether the N, M. D. C. has asked
for a higher price for the iron ore produced
at Kiriburu and Bailadilla ; and

(d) if so, the decision taken in the
matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE): (a) and (b). MMTC

ore and Bailadilla ore from N. M. D, C,
are on FOBT basis. Disclosure of actual
prices paid by MMTC for purchase of iron

Export of Iron Ore

7611, SHRI D. K. PANDA: Will
the Minister of FOREIGN TRADE be

ploased to siaté :
(a) tho inoroase regiatered in the sxport
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of iron ore from India in the last three
yoars ;

(b) bow does this compare with the
increased registered by other iron ore
exporting countries during the same period ;

(c) whether India is facing stiff competi-
tion from Australia in the export of irom
ore ; and

(d) if so, the steps taken to meet this

?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) Exports iron ore
have increased by about 30% during 1970-71
as compared to the exports for the year
1968-69. The quantity and value of irom
ore exports from India during the last three
years are as follows:—

Qantity : Million Metric tonnes

Value : Rs. crores.
Quantity Yalue
1968-69 15.90 89.60
1969-70 17.69 100.45
1970-71 20.81 115.44

(b) The overall increase of 309 com-
pares favourably with the increase of about
28% in the world sea borne iron ore trade
during the same period. However some
major iron ore exporting countries such as
Australia and Brazil have been increasing
their exports at a much faster rate.

(c) Yes, Sir,

(d) Several developmental projects in
the three sectors involved in the iron ore

include commissioning of new and large
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is also in progress to commission berths for
bandling ore at Haldia, Marmagoa, Madras
Outer Harbour and Visakbapatnam Outer
Harbour.

Telephone comnection cut off from A. V. B.
Employees Union Office, Dargapur

7612. SHRI MOHAMMAD ISMAIL :
Will the Minister of HOME AFFAIRS be
plensed to state :

(a) whether the telephone in the
A. V. B. employees' Union Office, Durga-
pur has been forcibly taken away by the
Police and C. R. P. recently ;

{(b) if so, the reasons therefor ; and

(c) the steps, if any. taken by Govern-
ment to get the telephone reinstalled in the
A. V. B. Employees® Union Office ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a)to (). In
regard to the State police, information is
being collected from the Sate Government
and will be placed on the table of the
House on receipt. In so far as the CRP is
concerned, there has been no such inms-
tance,

1965 & wrem. ams gwe & dhow
qrfieeaw grer wen ot of
werfer o amowt

7613. it o wet wwi ;w7 fadw
wTare WY IF Sam %7 $91 w0 fis

(%) a§ 1965 & wrea-arfearT
Hu§ & P qrfesar g wsw A A
weufe ®) agw s & fog wrow & A
U oy § oor T g § e
wouer fasft § ;

(w) wr ofream ¥ Iw wwaf &
agw s & farg feeft s dw & g
ST & & fag W e A A feg
LR

() afx of, 0t ww® war sfiamw
Py 7

SRAVANA 20, 1088 (SAKA)  Writien Awwers 74

fue surare e ¥ So-shft (ot
e o Wre) : (F) AW FTHTT X ATW-
v S ) #feer-8 & qwnls -
ferd} WY arelt & avrew & araely WO
¥ forg qrfeen gueTc & QT W@
IRy wiffeam @TER & AwrOee
YT FEGEIIY & W97 T g |

(@) W< (7). o 9 1| FOAIT A
Nfe @ amae) & = o § i I
o7 wok Froery oY § 1 Farfy o daiw
# forr it oY werrer v feare mar 84

Distinetion between Uranlum Corporation of
India and Indian Rare Earths Ltd,

7614. SHR] VARKEY GEORGE:
Will the Minister of ATOMIC ENERGY be
pleased to state :

(a) whether there is any distinction be-
tween the formation of the Uraniom Corpo-
ration of India and the Indian Rare Earths
Ltid, and if 80, the points of distinction ;

(b) whether Government have suffered
a great loss by way of royalty and sales tax
payable by the Uranium Corporation of
India to the State Government of Bihar ;

(c) whether any enquiry was held into
the affairs and if so, the result of the
enquiry ; and

(d) the action taken by Government in
the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) The
Uranium Corporation of Indla was formed
in 1967 by converting the Jaduguda Mines
& Mills projects into a Governmeat Com-
pany under the Department of Atomic
Energy. The Indian Rare Earths was
initially a joint Undertaking of the Govera-
ment of India and Government of Kerala.
In 1965, the shares of the Kerala Govern-
ment were faken over by the OCentral
Government.

The Utanlum Corporation of Iodia is
respensible for providing uranitm required
for the nuclear power programme while the
Indian Rare Earths is coneerned with the
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production of rare earths and minerals such
as ilmenite, monazite, rutile etc. from the
beach sands. In addition, the Indian Rare
Earths manages the Thorivm Plant at
Trombay on behalf of the Department of
Atomic Energy.

(b) No, Sir.
(¢) and (d). Do not arise.

Uranium Corporation of India

7615. SHRI VARKEY GEORGE :
Will the Minister of ATOMIC ENERGY be
pleased to state :

(a) when the Uranium Corporation of
India was formed ;

(b) whether any option was given to
the employees of the constituent units of the
Corporation to remain with their parent
units and, if not, the reasons therefor ;
and

(c) the action taken on the complaints
of the employees, who have lost the benefits
of their service in other units and gratuity,
to redress their grievances ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SBRIMATI INDIRA GANDHI) : (a) The
Uranium Corporation of India Ltd., was
incorporated on the 4th of October, 1967.

(b) The Uranium Corporation of India
Ltd., was formed by converting the Jadu-
guda Mines and Uranium Mill Projects
into a public Sector Undertaking of the
Department of Atomic Energy. The emplo-
vees originally appointed for the two Pro-
jects were offered employment in the Corpo-
ration on the terms and conditions mutually
settled between the Management and the
Jaduguda Labtour Union. The employees
who were seconded to the Jaduguda Mines
and Uranium Mill Projects from the consti-
tuent units of the Department of Atomic
Energy were given the option either to
revert to their parent units or accept employ-
ment under the Corporation.

(c) The benefits in totality to the emplo-
yees offered by the Corporation are generally
on a more liberal scale than those prior to
their appointment in the Corporation. How-
ever, there is a dispute between the Cor-
poration and its workmen over the question
of gratuity which is presently under consi-
deration.
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Posting of Industrial Security Force in
premises of Uranium Corporation
of India at Jadugoda (Bihar)

7616. SHRI VARKEY GEORGE :
Will the Minister of HOME AFFAIRS be
pleased to state :

(2) whether Government have conside-
red the posting of the personnel of the
Industrial Security Force in the Uranium
Corporation of India premises at Jadugoda
in view of the law and order situation in
Bibar and of the way laying of explosives
meant for the Jadugoda Mines ; and

(b) if so, the decision arrived at and, if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). The requisi-
tion for the induction of the Central Indus-
trial Security Force, as required under
section 14 (1) of the Central Industrial
Security Force Act, 1968, has not been
received from the Management of the Ura-
nium Corporation of India. The question
of inducting the Force is under considera-
tion of the Department of Atomic Energy.

Kidnapping of Indias Farmers by
Pakistani Troops

7617. SHRI BOKSI NAYAK : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether several Indian farmers wete
kidnapped by the Pakistani troops near
Karimganj from India’s border ; and

(b) if so, what action, if any, has been
taken by Government to ensure early return
of the farmers concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (3)
According to the information furnished by
the Border Security Force, no Indian farmers
bhave been kidnapped by Pakistan troops
from near Karimganj in Assam

(b) Does not arise.

Prodnction of Rayon

7618. SHRI C. CHITTIBABU :

SHRI C. K. CHANDRAPPAN :
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SHEB! Y. GANGADES :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the quantity of Rayon produced in
our country, the installed capacity and the
Fourth Plan target therefor ,

(b) whether there is 8 serious shortage
in the production of Rayon ; and

SRAVANA 20, 1893 (84K4)  Wrinen Answers
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(c) if so, the reasons therofor and the
measures taken to romedy the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. G, GEORGE) (a) A statement is
attached.

(b) No, Sir,

(c) Does not arise.

Statement
The following are the production, installed capacity and the Fourth Plan
target '—
Figures in Tonnes
Item Production Annual Installed Annual Fourth
during capacity Plan targets
1970.

Viscose T
Filament Yarn 36076 37700 £4000

(In addition lefter

of intent issued

for 3000 tonnes)
Viscose Staple 63342 72000 90000
Fibre 26000 licensed

capacity)

(Letter of intent

issuéd for 14000

tonnes)
Viscose type 17421 18800 19000
cord/yarn .
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Licences issued to Foreign comspanies
to manafacture T. V. Sets

7620. SHRI DASARATHA DEB ;
Will the PRIME MINISTER be pleased, to
state :

(a) the total npumber of licences given
to the Foreign companies to mannfictere
Television Sets ;

(b) whether the attention of Govern-
ment has been drawn to0 the protests made
by the Indisy Television manufsctutdr
Amociation against the issing of Necases 1o
focnign countriee ;
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(c) if so, the dctails thereof ; and by Mr. Justice Turapada Mukherjee in
(d) the reaction of Government there-  West Bengal has not yet been publis-

to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): {a) to (d). No foreign
company has been given an industrial licence
for the manufacturing of television sets.
Such firms are also not eligible for the issue
of an industrial licence for manufacture of
television sets in terms of the existing indus-
trial policy, as this item is not included in
the core sector, Moreover, manufacture of
television sets with  indigenous knowhow
has already been established in the country.

Memorandum to Governor  of Gujarat re :
closure of Prabha Mills, Viramzam

7621, SHRI
the Minister of
pleased to state :

p. M., MEHTA : Will
FOREIGN TRADE be

(a) whether the Gujarat Pradesh Branch
of the Indian National Trade Union Con-
gress and the Textile Labour Union, Viram-
gam have submitted a4 statement memoran-
dum on the 3ist May, 1971 10 the Governor
ol Gujarat in cornection with the closure
of the Prabha Mills, Yiramgam (Gujarat)
from May 1968 due to non  availability of
cotton

(b) il s, the
and

(c) the reaction of
o ?

mitin - leatures thereof

Government there-

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Yes, Sir.
In their memorandunt the two Unions have
stated infer-alia that the reason for closure
of mill was not the unavailability of cotton,
as made out by management but mismanage-
ment of the mill.

(c) The affairs of the mill have already
been investigated under the I (D & R) Act
and the report submitted by the Investiga-
tion Committee is being examined in consul-
tation with the State Government etc.

Sainbari Murder Enquiry Commission Report

7622. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the reasons why the report of Sain-
bari Murder Fnquirv Commission headed

hed ;

(b) whether there is any difficulty in
publishing the said report ; and

(c) the number of
West Bengal in
out of them
tion ?

persons detained in
1970 and the number
convicted in this connec-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) and (b). The State
Government of West Bengal have reported
that the report submitted by the Commis-
sion of Inquiry on Sainbari Murder case has
not been published in  accordance with the
orders of the High Court of Caleutta  that
the Government should not publish the saia
report nor take any action on the basis
thereof, pending the disposal of the
connected  appeal hefore the Hon'ble
Court.

collected from
be laid on

(¢) Information is being
the State Government and will
the Table of the House,

tmportant papers missing from Shri
Nagarwala's file

7623, SHRI SAMAR GUHA :

SHRI TUNA ORAON :

SHRI PILOO MODY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether some important papers in
connection with the Nagarwala Bank fraud
case are missing ;

(b) if so, the nature of such
and

papers ;

{c) the steps
unearth them 7

taken by Government to

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS {SHRI
K. C. PANT): (a) to (c). According to
the Delhi Administration, only one paper
is reported to be missing from the case file
of Shri Sohrab Rustam Nagarwala., The
paper is described in the index as ‘Fard
Nishan Debi Wa Magboozgi’. This Fard
related to the seizure of some articles from
the accused. An inquiry was held by the
District and Sessions Judge, Delhi in the
matter, His report has been received by the
Dell = Administration on the 6th Augusi,
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1971 and & belng examined by them to fix
responsibility for the loss of this docu-
ment,

Price Redaction of Rayon Filament Yarn

7624, SHRI RAJDEO SINGH :
SHRI Q. VENKATSWAMY :

Will the Minister of FOREIGN TRADE
be pleased to state °

(a) whether the cost of production of
Rayon Yarn had gone up considerably ;
and

(b) 1f so, the effect of the price redue-
tion, if any, of Rayon Filament Yam on
the industry and the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
A. C. GFORGf) (a) and (b). All
aspects of the Rayon industry including the
cost of produciion are now under examina-
tion of the Government in the comtext of
the recommendations made in that behalf by
the Tariff Commission,

Examination by the Minlstry of Planning
Re : performance of State Trading
Corporation

7625. SHRI 5. C SAMANTA : Wil
the Minister of PLANNING be pleased to
state *

(a) whether his Ministry has examined
the performance of the State Trading
Corporation during the last three years,
and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) and (b) The
Planning Commission have not gone into
the performance of the State Trading Cor-
poration, The Annual Plan for 1970-71
of the State Trading Corporation with parti-
cular reference 1o 1ts internal resources was,
however, discussed in the Planning Commis-
sion. A similar discussion for 1971-72a
yet to be held. .

Stagnation of officers of Contral Information
Secvice in Grade II

7626. SHRI INDER J. MALHOTRA :
Will the Migister of INFORMATION
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AND BROADCASTING be pleased: to
state :

(a) whether no meeting of the Depart-
mentsl Promotion Committee for the pur-
pose of promotion from Grade IT to Grade 1
of the Central Information Service has been
held after December, 1969 and, if so,
the reasons therefor ;

(b) whether a certain batch of Officers
has been stagnating in Grade 11 for almost
81X years ; and

(¢) if so the ieasons for the delay in
holding the meeting of the Departmental
Promotion Commitiee ?

THF DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRi DHARAM BIR
SINHA): (a) A meeting of the Depart-
mental Promotion Committee presided over
by a Member of the Union Public Service
Commission, for selcction of officers of
Grade II of the Central Information Service
for promotion to Grade 1 of the Service
was held in July, 1971

(b) There are a few such officers, but
they had b en considercd and found unsuita-
ble for promotion in December 1969 by the
Deparimental Promotion Committee.

(c) No meeting of the Depattmental
Promotion Committee was held i 1990
because apart from those conudsred unsui-
table for promotion in December, 1969 no
other officer became eligible for promo-
tion under the rules during that year,

Functioning of Transmitter at Alleppy
(Kerala)

7627. SHRI R. BALAKRISHNA
PILLAL: Will the Minster of INFOR-
MATION AND BROADCASTING be
pleased to state ;

(a) whether the new high-power medium
wave {ransmitter at Alleppy in Kerala has
started functioning ; sad

(b} the estimated cost of the transmitter
at Alleppy 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Yes, Sir.

® Re. 46,13 Iakhy,
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Progriame for Development of Atomic
Energy for Peaceful Purposes

7628. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of ATOMIC ENERGY be pleased to state :

() whether the Director of the Bhabha
Atomic Research Centre stressed the impbr-
tance of nutlear date for any country
mterested in a major programme of develop-
ing atomic energy for peaceful uses ;

(b) whether the Reactor Rescarch Centre
has been planned ; and

(c) if so, the particulars thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING

(SHRIMATI INDIRA GANDHD: (a)
Yes, Sir.
(b) end (c). Yes, Sir, The Reactor

Resexrch  Centre planned at Kalpakkam
wifl iave a Fast Breeder Test Reactor as
the main experimental facility and various
other facilities for development, in all
aspects, of future reactor systems. The
facilities will include (i) Laboratories for
studies in reactor engineering, fuel repro-
cessing, safety research, fuel development
and material science aad instrumentation
development ; (ii) a Fuel Reprocessing
Plant ; (ili) a Fuel Fabrication Facility ;
(iv) Waste Treatment Facilities ; and (v) a
Pulsed Past Reactor for materials research
in addition to physics research,

Reference of High Prices Issue of Synthetic
Fabrics to Burean of Industrial
Costs and Prices

7629 SHRI C, CHITTIBABU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(8) whether the price of the synthetic
fwbric are high, beyond the research of
common man ; sad

(k) if 20, whether the issue is proposed
© be referred to the Burcau of Industrial
Costs and Prices ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (m)and (b). Synthetic
fibre is comsidered to b~ one of the Luxury
ftems which is peoenilly used by affiyent
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stction of the soclely. A refedénce {b fhe
Buresu of Industiial Costd and Prces s
considered not necessary,

Reappraisal of Fourth Plan

7630. SHRI C. CHITTIBABU : Will
the Minister of PLANNING be pleased to
state :

(a) whether the Planning Commission
has made any reappraisal of the Fourth
Five Year Plan ;

(b) whether the huge over-drafts by some
States, the inability of some States to raise
resources, the rise in prices of daily neces-
sities and the rising cost of looking after
the Bangla Desh refugees will necessitate
downward revision of the Plan ; and

(c) if so, the size of the Plan after the
reappraisal ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] MOHAN
DHARIA) : (a) The appraisal of the
Fourth Five Year Plan is underway.

(b) and (c). The position regarding the
size of the Plan wifl be known only after the
appraisal which will take into account all
the relevant fictors and considerations
affecting the Plan and which is currently
under way.

Sub Post Offices In Manipur

7631. SHRI N. TOMBI SINGH :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government are considering
to open new Sub Post Offices in Manipur
in view of the pressing demand from the
hill and rural areas ; and

(b) If so, the particulars thereof and
when the Sub Post Offices are likely to be

opened 7

THE MINISTER OF COMMUNICA-~
TIONS {SHRI H. N. BAHUGUNA): (@)
Yes. .

(b) Names of places where new branch
and Sub Post Offices are proposed to be
opened during the corrent year in Manipur
State, present position and the likely date
of finalisation f bach propossl are furnished
Bm‘ 1
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Name of District Category Present position Liksly date
places of Post of the praposal of Bnalis-
office tion of the
proposcd proposal
to be
opened
Menou K hunjao Central Extra departmental Sanctioned on Likely to be
branch Post Office 12-4-71 opened on
31-8-71
Leiting East —do— Sanctioned on —do—
19-6-T1
T. Bangmul Central —do— Sanctioned on Likely to be
17-7-71 opened by
159-71
New Sangtal Central —do— Sanctioned on —do—
20-7-71
Paomata North —do— —do— 7 -
Lambuw East —do— Sanctioned on —do—
2.7-11
Behiang South Extra departmental Under Examipation
Branch Post Office examination is lkely 1o
be completed
by 30-9-71
Analkhbullen Central —go— —do— —do—
Longpi West —~do— —i— —do—
Namtiram West —~do— —do— ~—do—
Sorde East —do— —do— —do—
Grihang —do— ~do— —do— —o—
Chamu ~—do— ~do— —do— —ido—
Narum Central —do— Under reference Examination
with Govt of is likely to
Manipur for  be complet-
payment of non- ed by
returnable con- 31.12-71
tribution.
Lakhumai North —do— Under —~do—
examination
Chonglal Khullen  North —do— Under reference —do—
for payment of
nen-returnable
contribution
from public
Keibul —~do-— —do— Under reference —do—
with the State
Govt. for pay-
ment of non-
returnable
considetation
Hharakul —do— —do— O —dp -
Khaogbaran Central —do— —do— —do—

b
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Bedides the proposals mentioned above, the following Post Offices have already
been opened in Manipur State during the current year on the dates mentioned against

each : —
Name of the  Distrikt Category of Post Date of
places Office opened upening
BSarmpantong North Extra departmental 11
branch post office
Chiengnongpong South Extra departmental 8-5-71
sub Post Office
Sonapur Central Extra departmental 6-5-71
branch post office
Creative Music over AIR THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
7632 SHRI N. TOMBI SINGH: K-C PANT): (a) Ves, Sir.

Will the Mumnister of INFORMATION AND
BROADCASTING be pleased to state ;

(a) the measures taken by Government
to encourage creative music in the All India
Radio especially in the modern trend ; and

(l;),the policy of Government in this

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (s) The policy of the
Government is to encouragt creativity and
experimentation in Indian Music,

A national orchestra has been formed
at Delhi which has been experimenting in
the harmonization and orchestration of
Indian Music. Similar experiments have
been conducted at a few other stations.
Efforts have also been made in creating new
forms of rendering choral music in Hindus-
tani, Karnatak and light music.

Estimates of Expenditure to Build a New
Capital of Assam

7633. SHRI NIHAR LASKAR :

SHRI K. MALLANNA :

Will the Minister of HOME AFFAIRS
be pleased to state *

(=) whether the Centre has asked the
Assam Government to furnish it with the
detailed estimates of the expepses to build
& bpew capital for Assam ; and

(b) if 0, the details of estimates given
by the State Government ?

(b) Details have not been received so far.

Alleged Man-Handling of Government
Servants by a Group of Students
within Writers Bullding Calcutta

7634, SHRI A. K SAHA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(2) whether a group of students have
organised raids within the Writers Buildings
and beat up the Government Servants at
their desks 1n Calcutta West Bengal ; and

(b) if so, what steps Government are
contemplating to take against those stu-
dents ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT): (a) and (b). According
to the information received from the
Government of West Bengal, on the 27th
April, 1971, after a procession of the
Chhatra Parishad came to the gate of the
“Writers' Buildings at Calcutta, a disturbaace
took place in which some employees of the
Sec etariat as also some of processionists
were reported to have sustained injuries.
The State Government have stated that an
inquiry has been ordered into the wcident
and the question of taking any action will
be considered after the report of the inquiry
is received.

Alleged Police Excesses in Punjab
7635. SHRJ C. K. CHANDRAPPAN :
Will the Minister of HOME AFFAIRS
be pleasod to smte :
(N whether Shri Sst Pul Dang, a
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former Minister in Punjab and Shri Darshan
Singh Canadian, Secretary of the Puniab
Unit of the Communist Party of India had
recently written a letter to the State Gover-
vor urging him to enquire into the alleged
excesses committed by the Punjab Police in
the last one and half years in the pame of
fighting Naxalites ; and

(b) if 8o, what action has been taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The State Government have repor-
ted that in every case of police encounter
with the Naxalites, resulting in their death,
a maguisterial inquiry has been held and
allegatiors made against the police are
inquired into,

Take over of Tea Gardens in West Bengal
and Assam

7636. SHR1 DINESH JOARDER :
‘Will the Mibister of FOREIGN TRADE
be pleased to state :

(a) whether Government are considering
a plan to take over the Tea Gardens of
Assam ;

(b) whether Government have any plan
to take over all the closed Tea Gardens of
West Bengal and Assam ;

(¢) if so, the main features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A, C. GEORGE) ' {s) and (b). No,
Sir.

() Does not arige,

Upward Revision of Prices of Controlled
Varietfes of Cloth

7637. SHRI K. C. PANDEY : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(8) whether the textile industry bas
been urging for the upward revision of
Pprices of controlled varieties of cloth ;

{b) the reasons for such a demand ; and

(c) Government’s reaction thersto ?

‘ 'THE DEPUTY MINISTER IN THE
‘MINJSTRY OF FOREIGN TRADE (SHRI
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A. C. GEORGE) : (a) and (b). The Indian
Cotton Mills' Federation have urged an
mcrease in the prices of controlled cloth on
account of increase in prices of cotton,
wages, stores, power, fuel, coal and dyes
and chemicals and also due to increase in
rates of interest and overhead charges.

(¢) The matter has been referred to the
Bureau of Industrial Costs and Prices.

Playing of Cards by Central Government
Employees

7638. SHRI K. C, PANDEY :
SHRI MUHAMMED
SHERIFF :

Will the Mmister of HOME AFFAIRS
be pleased to state :

(a) whether her Ministry have issued
instructions whereby playing of cards by the
Central Government employees in the lawns
has been prohibited in Delhi ; and

(b) if so, how, the instructions are pro-
posed to be given & practical shape ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT) " (a) The Chief Security
Officer in the Mmistry of Home Affairs had
addressed a letter m August, 1968, to
Vigilance Officers of different Ministrics
in which he had suggested, among other
things, that no Government employee should
be allowed to play cards on the Jawns and
other places appurtenant to office buildings.

(b) Persons, if any, found violating these
instructions are liable to disciplinary action
by the concerned Ministry or Department.

Simplification of Forelgn Trade Procedares

7639, SHRI K. C. PANDEY : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the foreign trade policy, in
so far as imposed restrictions are concerned,
does not cater for foreign investment in
India ; and

(b) whether Government propose to
simplify the foreign trade procedures 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEORGE) : (a) Foreign trade policy
is geared to the programming of import
required for India's dovelopment programmi,
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as per the Fourth PFive Year Plan, and
import restrictions imposed 10 this connec-
tion arc based on the policy of import
substitution. This policy is not directly
related to the policy on foreign investment
for which separate criteria are laid down,

(b) It is the constant ecndeavour of
Government to simplify procedures to the
extent possible, within the constraint of
foreign exchange availability.

Scheme for Awarding Goverament Contracts
to Unemployed Engineers

7640. SHRI K. C. PANDEY : Will
the Minister of HOME AFFAIRS bo pleased
to state :

(8) whether Government propose to
award Government building and other con-
tracts only to the unempjoyed Engineers
and for which consultancy service would
also be offered by Government ; and

(b) if s0, the main features of the
scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) No such proposal is
under comsideration of the Government of
India.

(b) Does not arise.

Recruitment Rules of Promotion of Drafts-

men and Surveyors
7641. SHRI N, 8. BISHT : Wil
the PRIME MINISTER be pleased to

state :

(a) whether there is a provision in the
Reeryitment Rules of the various Central
Government Departments for promotion of
Draftsmen end Surveyors to the grade of
Section Officers and Assistant Engincors and,
if 80, the percentage fixed for such pramo-

»

(b) whether in case of a person who
has already been promoted and has per-
formed his duties efficiently and competently
for 3 few years, relaxation in educational
qualification prescribed for such promotion-

posts is necessary before confirmation of the
individual fo the higher grado ; and

(c) if so, whether the power of refaxa-
tlon has been deiegated to any subordinate
puthority of the Goverpmeat ?

AUGUST 11, 171
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THE MINISTER OF STATE JN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) to
(). The required informatlon js being
collected and will be laid down on the
Table of the House as early as possible.

Clash between Naxalite Prisoners and Jail
Asthorities in Howrsh Jail

7642. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware that
11 Naxalite prisoners were injured following
a clash with the Warders of Howrah Jail on
the 16th May, 1971 ; and

(b) if a0, the causes of the said clash ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) and (b). (m May 16,
1971, some extremist prisoners attempted to
enter by force a different cell block in
Howrah Jail with the object of meeting the
under-trial prisoners lodged in that cell block
when the warder refused admission to them,
& wordy altercation took place which sub-
sequently ended in a clash between the
warders and the extremist prisoners.

The Naxalite prisoners and one ardinary
prisoner were injured.

Naxalite Activitics in Bhilsi Steal Plant
7643. SHRI N, E. HORQ :
SHRI G. P. YADAV :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether activities of Naxalites have
been found in the Bhilai Stecl Plant ;

{b) whother some fiteratures have becn
captured by the Police from these Naxalites;
and

(c) if 50, the reaction of QGovernment
thereto 7

THE MANISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): () to (c). Some instences
of displsy of Nazalite posters had come to
notice in the Bhilai Township. Naxalite
nmmhdshmmdhmm

et by i Forpsnt 343, i
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weebtlling to law is beltig takén whenever
planiBis,

U.N. Assistance for Television Tralning
Institute at Poons

7644, SHRI JADEJA Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a Television Training Tnsti-
tute is being established at Poona with the
U.N. assistance ;

(b) the amount of assistance to be given;

(c) the details of the scheme to be
uttdertaken by the Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI NANDINI
SATPATHY) : (&) Yes, Sir, UND.P. is
assisting in the establishment of TV training
wing in the Film Institate of India at
Poona.

(b) Rs. B8 lakhs whith will be in the
form of equipment, experis and fellowships
for training of Indian teaching personnel
abroad

() The Institute will run courses for
about 200 trainces every year which will
include personne! for both production and
présentation of TV programmes and for TV
techmical operations.

Provisioa of Funds for Tourism in Foarth
Plan

7645. SHRI GANGA REDDY : Will
the Minister of PLANNING be pleased to
state :

(a) whether his Ministry has taken note
of the views expressed by all the members
who spoke on the demands for Orants per-
taining to the Ministry of Tourism and
Civil Aviation to provide more funds for
tourism in the Fourth Five Year Plan;
and

(b if sv, the reattion of Government id
6 matier 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (s) Yes, Bi.

(5) The suggestions will be considered

a# part of the appraisal of the Fourth Five
Year Plan.

Crisis in Tea Industiy

7646, SHRIMATI BIBHA GHOSH :
Will the Minister of FOREIGN TRADE
be pleased to state *

(a) whether the prices of tea in the
international market have fallen steeply
creating in crisis for the Indian Tea
industry ;

(b) if so, the steps taken by Govern-
ment to help the industry in this cri-
sis;

(¢} whether Government have any plan
for giving help to the tea-growing States ;
and

(d) if so, the broad outlines of the
plan ?

THE DBPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). Prices
of teas sold at London auctions at present
are lower than those during the same period
of 1970. However, the averages for the year
are expected to be as good as those in 1968
and better than In 1969. Prices at Calcatta
and Cochin auctions are also better at
present than in the past years. There
is therefore no crisis in the Indian Tea
Industry.

(c) and (d). Do not arie.

Broadcasting in India

7647. SHRIMATI BIBHA GHOSH :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether Government’s atténuon bas
besn drawa to page 166 of the Broadcasting
in India, a book wrtten by an expert of
A.I. R; and

(b) if s0, the reaction of Government
thareto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) Yes, Sir. The book i
written by aa ex-employee of AIR

(b) The author has expressed his perso-
nal views, Hi is freeto do so. They do
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not represent the views of the Govern-
ment.

Representation received from displaced
families near Themba Rocket
Station (Kerala)

7648, SHRI M. K. KRISHNAN :
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether Governmert have received
any representation from the displaced fami-
lies near th¢ Thumba Rocket Station in
Kerdla ; and

(b) if so, their main demands and the
action proposed to be taken to concede
those demands ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) and
(b). Yes, Sir. Their main demands and the
action taken in this connection are gives in
the statement attached

Stratement

Main demands of FPallitnura Veli Welfare
Assoeiation

1. Accommodation for evicted fami-
lies, community facilitics, compen-
sation for damaged nets, traming
facilities, fishing harbour, Jtc.

2, Appointment in ISRO of local
candidates sponsored by the Asso-
ciation from time to time ;

3. Reservation of 509, of postsin
Class I1I and Class IV for local
people ; and

4. Representation for Association
on ISRO recrultment commit-
tees.

The Collector of Trivandrum convened a
meeting on July 17 and 19, 1971 to discuss
these demands with the represeatatives of
the Association and ISRO. After considera-
ble discussion, amicable settlement has beon
reached on all the issues rdaised by the
Asssociation, According to these, for reha-
bilitation of evicled people, the State
Government will provide tenemeats. ISRO
fias already deposited with the State Govera-
ment the amount of compeasation, Com-
petsation wifl oontinye 1o be given for the
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damage to or lom of fishivg implementy
according to the existing procedure through
a special committee including representatives
of the State Government and the Fishermen
Welfare Committee.

ISRO will give training to 100 persons
from the evicted people, for a period of three
months, in two barches of 50 each, for Class
LT and Class IV jobs. After training, those
who are found suitable by ISRO Selection
Committee will be absorbed as and when
vacancies occur, but no guarantee of em-
ployment can be given. ISRO will give
some weightage for the evicted people for
employmeat in Class III and Class IV non-
technical posts. A few deserving students
from the evicted families can be comsidered
for awarding scholarships by ISRO to
pursue studies in the existing Industrial
Training Institute,

It is not possible for ISRO to establish
4 Fishing Harbour as demanded by the
Association,

Contempt of Court proceedings against D. G.,
P. & T., New Delhi apd Senior
Supdt., R.M.S.

7649, SHRI M. K. KRISHNAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the fact thata
Division Bench of Kerala High Court issued
notices to the Director General of Posts and
Telegraphs, New Delhi and the Senior
Suprintendent of the Railway Mail Setvices,
Ernakulam Division, directing them they
show cause why to should not be commit-
ted for contempt of Court ;

{b) if s0, the details thereof ; and

(c) the reaction of Government
to 7

THE MINISTER OF COMMUNICA-
TIONS ( SHRI H, M. BAHUGUNA) : (8)
Yes, Sir,

(® and (c). Shrl Gopinath, a Sorter
of RMS ‘EK' Division, Kerala Circle

there-
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termination on 11.2.69. Subsequently a
Letters patent Appeal against this decision
was filed by the Department and the High
Court rejected the same on 5,11971. The
High Court also refused permission on
22 6.71 to appeal to the Supreme Court. It
is therefore, proposed to appeal to the
Supreme Court in the matter.

In the meanwhile a notice of contempt
was received from the High Court. The case
was fixed for 3rd August, 1971, but was not
heard on that date.

Indo-Tibet Border Police

7650. SHRI  PARIPOOI'NANAND
PAINULI Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Iando-Tibet Border
Polioe authorities have branded Tehri-
Garhwal people as Commumsts and for that
reasons jobs have been denied to them and
the services of many others, serving in the
Inde-Tibet Border Police, have boen termina-
ted :

(b) if so, the reasons therefor ; and

(c) how many persons from Tehri-
Garhwal have been employed m the Indo-
Tibet Border Police Auring the last three
years 7

THE MINISTER OI- STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C. PANT): (a) No, Sir

(b) Does not arise.

(s) 149 persons were recruited from the
Tehri-Garhwal area during the three years,
1968—1970.

Damage caused to the properties of fishermen
by splinter Rockets fired from Thumba
Rocket Station

7651. SHRI M. K. KRISHNAN -
Will the Minister of ATOMIC ENERGY be
pleased to state :

{8) whether the attention of Government
has been drawn to the damage caused to the
fahing wets pad properties of fishermen
lving in the precincts of the Thumba
Rocket Station, Trivandrum (Kerala) due to
&m rockats fired from that sta-

(b) Whether any steps  bave baen taken
By Govsmment 30 prewent the. damege beiog

caused to the fishing nets due to the spligter
rockets ; and

(c) if so, the action so far taken or peo~
posed to be taken in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) © (a)
Yes, Sir. There have been some instances
of damage caused to the fishing nets due to
debris of rockets in the ocean, but no
damage to any other properties has beeg
reported,

(b) and (c). A special committee inclu-
ding representatives ol Fishermen, the
Government of Kerala and 15RO  investiga-
tes into complaints of damage to fishing
nets and based on their findings compensa-
tion is given.

Export of Computer ‘Software’

7652 SHRI R. P. DAS: Will the
PRIME MINISTER be pleased to state:

(a) whether Government's attention has
been drawn to a survey report which was
conducted at the instance of the U. N, O,
recently about the popularity of computers
and, 1If so, the particulars thercof ; and

(b) whether Government are now in a
position to export computer Soft-Ware' to
other countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Government of India
is aware of the findings of the survey con-
ducted by United Nations with the aim of
obtaining an idea of the number of compu-
ters in developing countries and their use.
Tre survey brought out that amongst the
developing countries, three had no computers
and five had only one computer each. The
computers installed in India in 1968 were
111, (though the number in 1970 rose fo
126), followed by 33 In Chile and 14ip
the Republic of Korea, Trinidad and
Tobago. The survey has brought out that
the computers in doveloping countries are
used for work relating to demography,
census and Government administration and
accounting. These applications are similar
to those first made, when computers wers
introduced in the public secter, in the indus-
wially sdvanced povairiee. The sosvey wdgh
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that computers are especially important in
the essential role technology has to play in
reducing disparities between the rich and
the poor countries.

(b) In view of the availability of a large
number of technical personnel at compara-
tively lower wages in India, there is, in
principle, good potential for the develop-
ment of computer software for export.
Successful software export does not depend
on this factor alone and there are other
organisational features to be met. Govern-
ment sometime back took a decision to allow
the import of computers unager certain

conditions to promote the growth of
export-oriented software generation  activi-
ties.

Detention of Ex-M.L.A. and Ex-M.P.
without trial

7653. SHRI R. P, DAS: Will the
Minister of HOME AFFAIRS be pleased to
state

(a) whether Dr. Golam Yazdani, Ex-
M L.A. and Syved Badrudduja, Ex-M.P.
of West Bengal are being detained still with-
out trial under the Maintenance of Internal
Security Act ; and

(b) if so, the reasons for delay in prose-
cuting them in a Court of Law ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
(a) and (b). Inquiries in regard to the
involvement of Shri Sved Badrudduza and
Dr. Gholam Yazdani in espionage activities
for Pakistan are still in progress. They
have been, however, detained, with a view to
preventing them from acting in a manner
prejudicial to the security of India, and
reference made in that connection to the
advisory board, in accordance with the pro-
visions of Maintenance of Internal Security
Act, 1971. The advisory Board has reported
that there is in its opinion sufficient cause
for their detention.

Crisis in Coffee Industry

7654, SHRI DINEN BHATTACHA-
RAYYA : Will the Minister of FOREIGN
TRADE be plcased to state :

(a) whether the demand for coffee in the
jntarnational market has fallen steeply creat.
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ing a crisis for the India coffee industry ;

and
(b) if so, the steps Government propose

to take to help the industry in the
crisis ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir.

{b) Does not arise.

Export of Coffee to Latin American and
African Countries

7655. SHRI DINEN BHATTACHAR-
AYYA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether Government have ever ex-
plored the possibility of exporting Coffee
to Latin American or African coumniries ;
and

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). There is
no question of exploring the possibility of
exporting coffee {0 Latin American or African
countries as these countries  themselves
are the leading exporters of coffee.

Export of Surplus Raw Rubber and Rubber
manufactured Goods

7656. SHR1 DINEN BHATTACHAR-
AYYA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether
the possibilities
rubber ;

Government are studying
of exporting surplus raw

(b) whether Government have got any
response from any country which normally
purchases rubber from Malayasia ;

(c) if so, the particulars thereof ;

(d) whether Government have any plan
to export rubber manufactured goods ;
and

(e) if so, the broad outlines of the
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) to (c). The Go-
vernment has recently been exploring the
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possibilities of exporting raw rubber. It i
too early to indicate resuits,

(d) and (¢). The Rubber manufactured
§oods are already being exported.
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Control of Post Offices and Railway
Mall Service

7658. DR. LAXMINARAIN PANDEY :
Will the Minister of COMMUNICATIONS
be pleased to state :

(8) whether all tho FPost Offices and
Sections of Post Offices including the Rail-
way Mail Service “situated in a State arc
controlled by the head of that State Postal
autherity ; i

(b) whether the Gwalior Rallway
Servics which is situated in Madbya Pradesh

is controlled by a Superintendent in Uttar
Pradesh ; and
(¢) if s0, the seasons therefor 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : ()
Generally Post Offices and RMS Offices
in & State are controlled by the Postmaster
General of the Postal Circle of that State
but sometimes on account of the location
of an office and sdministrative considers-
tions it becomes necessary to make &
departure from this accepted principle.

(b) Yes, Sir, This office is under the
administrative control of Senior Superinten-
dent of RMS, ‘X' Division, Jhansi, who is
under the Postmaster General, U. P.
Circle,

(c) The Gwalior RMS being located in
the Northern-most part of M. P. it can be
supervised more cffectively by the Senior
Superintendent RMS, ‘X" Division, who has
his headquarters at Jhansi than by the
Senior Superintendent RMS, ‘MP’* Division,
baving headquarters at Bhopal. Besides all
the RMS Sections working-past Gwalior
RMS are under the control of “X* Division,
Jhansi. Asthe work of RMS Sections is
closely connected with that of Gwalior
RMS, it is all the more necessary that the
Sections and the Gwalior RMS should be
under the control of the same authority.
These Scetions cannot, of course, be trans-
ferred to Madhya Pradesh Circle because
under the criterion followed for allocation
of Sections these Sections have to be under
the Postmaster General, U. P.

Provision of Lower Selection Grade in
Post Offices and Raliway Mall Service

7659. DR. LAXMINARAIN PANDEY :
Will the Mmister of COMMUNICATIONS
be pleased to state :

(a) whether the Post Offices and Rail-
way Mail Service are twin wings of the same
department and having same monetary trans-
action responsibility ; and

(b) whether in Post Offices the Lower
Selection Grade 1s provided where there are
four Clerks at a time and in the Rallway
Mail Service 1t is granted at six and,
if so, the reasons for this discriming-
tion ?

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N, BAHUGUNA): (a)
While it is true that the Postal and Raiiway

e
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Mail Service branches are sister organisa-
tions in the same Department, the extent of
monetary résponsibility o the two branches
varies considerably. Unlike the Postal
Branch, the Raflway Mail Service Branch
does not have any monctary transactions
as such, except in the sale of stamps and
its llability is only in regard to close mails
which may,
valuables,

(b) 1t is correct that in Post Offices the
first post in the Lower Selection Grade is
provided when an office has 4 hands, while
in the Railwdy 'Mill Service it 1s at the
fevel of 6 in the Railway Mail Servics
Sections and 7 in Railway Mail Service
Mail Offices. The differentiation is due to
the nsture and intensity of supervision
réquired in the two cases.
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Alleged arrest and mashandiing of an
Advocate of Asaasol (West Bengal)

7662, SHRI ROBIN SEN :
SHRI KRISHNA HALDER :

Will the Minister of HOME AFFAIRS
be pleased to state :

(s) whether the Police arrested Shri
Giridhari Mukherjes, an Advocate of the
Asansol (West Bengal) Bar, assaulted him
and also abused him ;

(b) whether the Asansol Bar Association
has observed one-day total abstention from
the Court on the 3rd July, 1971 and deman-
ded suspension of the Inspector in charge of
the Asansol Police Station ;

(c) whether the said Advocate was sent
to the Court with handcuffs and rope tied on
his waist ;

(d) whether one Municipal Commis-
sioner was also treated by the said Officer
in the same manner ; and

(¢) if so, the steps Government are
contemplating to take against the said
Police Officer ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) to (e). Facts are
being ascertained from the State Govern.
ment.,

Scheme to Export Snake Skin's goods instead
of mw Spake Skins

7663. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of
FOREIGN TRADE be pleased to stato :

(a) whether Government are exporting
raw Snake Skins to U. K., U. 8. A,, West
Germany, Italy, Yugoslavia and France ;

(b) whether Government are contemplat-
ing a plan tostop exporting raw Snake
Skin to cxport finlshed Snake Skin's

(c) whether Govornment have ever
explored the possibilities to export Snake
Skin's goods and clothes to Europosn or
U. S. markets ; and

(d) H so, thé particulars thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGON TRADE (SHRI
A, C. GEORGE): (a) Raw make askins

AUGUST 11, wii
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are being exported to thess countries by
merchant exporters.

(b) Yes, Sir.

(c) Not yet.

(d) Does not arise.

Alleged bhelp given to anti-socials by
Police in East Calcutta

7664, SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are aware that
the Police of East Calcutta arc heiping the
anti-socials ;

(b) whether the Police have arrested
many workers of a political party with pur-
pose just before the last BElections in West
Bengal ;

(c) whether Government’s attention has
been drawn to & memorandum submitted by
Shrimati Anila Devi on behalf of the citizens
of East Calcutta to the Deputy Commis
sioner of East Zone in Calcutta ; and

(d) if so, what steps Government have
taken thereon 7

THE MINISTER OF STATB IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C, PANT): (a) to (d), Facts are being
ascertained from the State Government.

Telephone and Telegraph services out of order
between Calcutta and Dwrgapwr

7665. SHRI KRISHNA HALDER :
Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Telephone and Tele-
graph services comnecting Durgapur with
Calcutta had gone out of order on the Sth
July, 1971 due to underground cable
theft ;

(b) if so, the details thereof ;

(c) whether any steps bhave been taken
by Government to apprehend the culprits
and for proper functioning of the Telephone
and Telegraph services in Durgsper ;
and

(d) if 00, the particulars thereof ?

THE MINISTER OF counumca-
TIONS (SHRI H. N. BAHUGUNA) :
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of order on the 9th July, 1971 doe to under-
ground cable theft. Telegraph service was
not affected,

(b) 200 pairs junction cables conmecting
Durgapur Steel exchange and Durgapur
Industries exchange was out and stolen on
the night of 9-7-71 near the junction of MG
road and G road and repairs were comple-
ted by 00 hrs of 11/7/71.

(c) and (d). The theft was reported to
the concerned police Authorities, There
being 14 such cases in the last 3 months, the
matter was brought to the notice of chief
Secretary, West Bengal Govt. for alerting all
concerned aad affording protection Prompt
action is taken to restore services by repair-
ing the damaged cable.
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Commemorative Stamp on Tippu Saltan

7667 SHRI B. V. NAIK : Will the
Minister of COMMUNICATIONS be pleased
to state the date by which the commemorative
stamp on Tippu Sultan of Mysore will be
issued 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) :
The proposal for & commemorative stamp
in honour of Tippu Sultan will be placed
before the Philatelic Ad-isory Committee
for consideration when it meets next, The
actual issue of the Stamp will depend on its
recommendations.

Finalisation of inter-State senlority cases of
services in Mysore

7668, SHRI B. Y. NAIK : Will the
PRIME MINISTER be pleased to state :

(a) whether finalisation of the inter-
State seniority cases of some of the services
of the Stats Government of Mysore are
pending with the Government of India ;
and

(b) if so, the probable date by which
these will be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (w)
and (b). A fow references relating to fiza-
tion of senjority of Mysore Officers are

Folk Dialects of India

7669. SHRI B. V, NAIK : Will the
Minister of HOME AFFAIRS be plessed to
state
(a) whether her Ministry has any infor-
mation about the total number of folk
dialects in this country ; and

(b) if s0o, how many such dialects are
thero in the whole country sad In the dis-
triot of North Kaners 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) and (b). No informa-
tion on ‘folk dialects’ as such is available.
At population censuses data on mother
tongue are collected. The 1971 Ceasus data
are yet to be processed. According to the
1961 Census, 1652 mother tonmgues were
recorded throughout the country and 37 in
North Kanara district.

Reorlentation of Trade with Socialist Countries

7670. SHRI MADHURYYA HALDAR:
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government propose to
reorientate trade with the Socialist countries
to ward off the adverse effects caused by the
pressure of Sterling and British attitude
towards the Indian textile goods ; and

(b) if so, the main features thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI A.C GEORGR): (@) In view
of recent developments, our exports to
all countries including Socialist countries
are proposed to be stepped uwp fucther,
Export targels are being reviewed & raised
and attempts are being made to diversify
export products by introducing new vario-
tiesfitems not highertofore exported ;

(b) To promote exports, several moa-
sures ac being taken such as ensuring of
adequate raw material supplies at reasonable
prices, modernizing of textile industry o
meet demand for sophisticated goods, sales
promotion through market exploration,
research and publicity.

Development of Sumdetbats

7971, SHRI MADHURYYA HALDAR :
Will the Minister of PLANNING be pleassd
to state :

(») whether Government propose to
declare Sunderbans & major pant of the 24
Paraganas District, West Bengal as under-
developed area ;

(b) if so, the main features thepeof ;

) the time by which a decision is
m to e takeh if the roatter 7

THE MINISTER ‘ORFTATE TN THE
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MINISYRY OF PLANNING (SHRE MO-
HAN DHARIA) : (a) to (c). Ths: Qo
vernment of West Bengal have already
jdontified Sunderbans ama in 24.Parganas
dintrict as a backward arca.
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Abolition of Capital Punishment

7673, SHRI C. CHITTIBABY :
SHRI 8. M. BANERJEE :

Will the Minjgter of HOME AFFAIRS
be pleased to state :

(a) whotlter the Contre has comwulied
the State Goverkmepsts Tegarding apoliliss
of capital punishment ;

(t) I s0, the readtion of the State

in the matfer ; and

gﬁv?ﬂ?hw'm ,ﬂ
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THE MINISTER OP STATE IN THF
MINISTRY OF HOME AFFAIRS AND
IN THE DEFARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
and (b). Yes, Sir. The majority of the
State Governments are not in favour of the
abolition of capital punishment,

(c) The Law Commission have given
mature consideration to the question of
abolition of capital punishment and submit-
ted their recommendations in their Thirty-
fifth Report, The Report is still under
print. The Law Commission are in favour
of retention of capital punishment in the
present state of the country,

Foreign Tours of Friends of Humanity
International

7674. SHRI N. K. P, SALVE : Will
the PRIME MINISTER be pleased to
state :

(a) whether over hundred Indians in the
months of June-July, 1971, visited over
twenty countries in Europe, America and
Asia under the sponsorship of a Delhi
Organisation, named as the Friends of
Humanity International ;

(b) whether any foreign exchange was
allotted to the members of this group by
Government ;

(c) whether the Enfoicement Directorate
or any other agency of the Government of
India carried out raids and searches in
connectinn with the foreign tours of this
group and, if so, where the raids were
carried out and what was the outcome ;
and

(d) whether Government have rececived
any complaint about the serious malprastices
involving, inter alia, infraction of travel
regulations and Foreign Exchange Regula-
tions by the groups sponsored by the
Friends of Humanity International ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : (a) to
{d). On receipt of information that about
96 persons had gone abroad under the
sponsorship of an organisation known as
Fricnds of Humanity International, New
Delkl, during June/July 1971 and that
these persons had  contravened foreﬁ!;
gxchange regulations, the Directorate of
Baforcement carrisd out vearches at  ortain
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1%

premises at Calcutta As a result of the
searches, some papers have been seized.
Further enquity in the matter Is in pro-
gress,

No special facility in respect of foreign
exchange was accoided by Government to
the members of the organisation for above
trips.

Opinion of Telephon I’schange at Dewanhat
in Cooch-Behar District (West Bengal)

7675. SHR1 B K DASCIIOWDHURY:
Will the Miniiter 0 COMMUNICATIONS
be pleased to siate :

(a) whether his Ministry has  received a
representation fioin the people of Dewanhat
in the Dustrict of Cooch-Behar to open a
sinall Telephonc Exchange there or to
extend Telephone facilities to the aiea
connecting dircctly with the Cooch-Belar
Telephone Exchange ; and

(b) if s0, whelher the same has been
sanctioned and how soon the scheme will be
implemented ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI . N BAHUGUNA): (a)
From the available records it appears that
the demand for individual private telephone
connections is not adequate to permit
opening of a telephone exchange economi-
cally.

{b) A proposal for opening a Public
Call Office is under examination, If it is
found technically feasible and financially
viable, it will bc sanctioned Even after
sanction, due to acute shortage of materials
scheme may take about 24 months or more
for implementation.

Representation against local police officials of
District Cooch-Behar (West Bengal)

7616, SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether in the month of April, last,
some representatives of the people of Dis-
trict Cooch-Behar, West Bengal made a
representation to the Inspecior-General of
Police, West Bengal, stating clearly the
allegations against the local Police officials
and also suggesting measures to improve
law and order situation in the Distrigt ;

and
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(b) if so, whether any action has been
taken on the said representation and, if not,
the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). Accordiag
to the information received from the Go-
vernment of West Bengal, no 23rd April,
1971, Shri B, K Das Chaudhury, M P,
Shri Sunil Kar, a former M. L. A., Shri
Arun Bhattachariee and others met the
Inspector General of Police at Cooch-Behar
and made severnl allegations against local
Police Officers of Cooch-Behar in regard to
the investigations in specific criminal cases.
The Inspector General of Police inquired
into the allegations and found that the
investigations were made according to the
law. The law and order situation in Cooch-
Behar is under control. Facts are being
ascertained from the Government of West
Bengal in regard to the measures suggested
for improving the law and order situa-

Prices of Newspapers

7677. SHRI B. K. DASCHOWDHURY:
Will the Minister of INFORMATION &
BROADCASTING be pleased to state :

(a) whether Government have any pro-
posal to consider circulation, the news
content, advertisement and pages of standard
gize of all daily newspapers published in
our country in order to fix priccs of news-
papers ;

(b) whether the prices of daily news-
papers in our country is not on the
basis of pages and other contents ; and

(c) if so, when Government are likely
to come to a decision in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) and (c¢). Government has
been advised that the introduction of the
Daily Newspaper (Price and Pags) Order
would require an amondment of the Consti~
tution. For the present, therefore, Govern
ment is considering occrtain other measures
to broad-base infer alia the ownership and
management of nowspapens.

(b) Yes, Sir. The prices of our Daily
Newspapers are not related tp the pages and
pther conjents,
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Refimd of Security Deposit by Delbl
Telephonas

SHRI D. N MAHATA :

SHRI SHEOPUJAN SHASTRI:
Will the Minister of COMMUNICA-

TIONS be pleased to state :

(8) the usual time-lag in Delhi Tele-
phones between receipt of an application
for refund of deposit and the actual return ;
and

(b) whether in spite of submission of
all rcquired documents, the Maharashtra
Papers Ltd., (New Delhi Correspondent) has
not been returned the balance of security
deposit even after one yecar ?

7678.

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
One to three months after receipt of appli-
cation and the requisite documents. In
disputed cases, the time lag is longer,

(b) No. The paity has not so far sub-
mitted the documents called for on 6-10-70.

Working of Electronics Commission

7679. SHRI D N, MAHATA : Wil
the PRIME MINISTTR be pleased to state :

(a) since its inception, how many meet-
ings of the Electronics Commission have
taken place ; and

(b) whether the Electroaics Commission

is working independently of the Atomic
Energy Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) Since February 1971,
when it was set up, the Electronics Com-
mission has met four times,

(b) Yes, Sir.

Action against Persons for Ignoring
Instructions Regardir g Black-
out Exerclie
7680. SHRI M. M. JOSEPH :
SHRI BHOGENDRA JHA :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(8) whether any action has beem taken
against the persons and institutions which
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ignored the instructions for the black-out
exercise held in Delhi in July, 1971 ; and
{a) if so, the particulars thereof 7
THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
MOHSIN) :(a) and (b). Directorate of
Civil Defence, Delhi, has so far received 108

complaints which are being processed for
taking necessary action.

All Parties Meeting held in Indore to study
Corroption and Communal issues

7681. SHRI M. M. JOSEPH Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there was any All Parties
meeting held in August, 1970 in Indore to
study corruption and communal ssues in
the country ; and

(b) if so, the matters discussed and
decisions arrived at the said meeting ?

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI1 RAM NIWAS MIRDHA) : (a) and
(b). Facts are being ascertained from the
Government of Madhya Pradesh,
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Enrolement of Pak Infilirators as local
population in Jammu and Kashmir

7685. SHRIS. M, KRISHNA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(2) whether there is an incrcase in
population by two lakhs in Jammu Province
and near about twenty lakhs in Srinagar :

(b) whether the local Papers have stated
that this increase in population includes
Pakistani infiltrators also ; and

(c) if so, how far the Central Govern-
ment have asked the State Government to
find out the veracity of this allegation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : (a) No. Sir.

According to 1971 provisional census
results the increase in 549, 844 in Kashmir
Region and 504, 356 in Jammu Region, over
1961 population figures,

(b) Government have no knowledge
about such a press report. The allegation
is incorrect,

(c) In view of (b) above, the question
does not atise,
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Memorandum submi(ted by news Casteramen
to Prime Minister

7690. SHRI RAMKANWAR : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the accredited News
Cameramen recently submifted a memo-
randum to the Prime Minister against the
whimsical attitude of the officers of P.LB.,
P.M's Secretarint and securlty peoplé sbout
pictorial coverage to the events of national
importance ;

(b) wheiher the attention of Govern-
meat bhas boen invited im this segard toa
report published in the Times of India of
&th July, 1971 ; abd

¢c) if »o, the reaction of Governmert o
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
G (SHR1 DHARAM MR

BROADCASTIN
SINHA) : (s) No, 8ir.
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) Yes, Sir.

(c) Government's endeavour has always
been to extond to accredited news camera-
men all possible facilities for pictorial
coverage. Whatever genuine difficulties
they have will receive Government’s utmost
and urgent consideration for solution.

Attack on Calcutta Post Office

7691. SHRI RAMKANWAR : Wil
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether some extremist elements
attacked om a Post Office in Calcutta on
July 14, 1971 ; and

(b) the details of losses to public pro-
perty, etc. ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes Sir, Satchasipara Sub Post Office in
North Caleutta Division was attacked on
the pight of 13th/14th July, 71.

(b) Some office furniture, records and
forms were damaged/destroyed by fire.
There was, however, no loss of cash or
stamps.
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Supply of Atomic Power to Jalpur from
Atomic Power Station, Kota

7693, SHRIN.K. SHARMA : Wit
the Minister of ATOMIC ENERGY be
pleased to state .

(a) whether Jaipu1 is scheduled to get
Atomic Power from the Kota Atomic Energy
Plant by December, 1971 ;

(b) if so, whether the work is progress-
ing as per schedule ; and

(c) if mot, the reasons for the delay 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOMTC AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : (a) The
first noit of the Rajasthan Atomic Power
Project is expected to attain criticality in
the first quarter of 1972, Full commission-
ing can be expected 2 few months there-
after. Power as available will be supplied
to the Rajasthan State Electricity Roard,
who are responsible for its distribution
within the State.

(b) Work on the Rajasthan Atomic
Power Project is approximately throe months
behind the schedule announced last year.

(c) The delay has occurred due to some
construction problems.

Community Television Set

7694. SHRI MANORANJAN HAZRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government are consider-
ing a plan to use Television as a medium
of instruction ;

(b) if so, the main features thercof ;

(c) whether Government have any plan
to keep ome Community set in each slum
and each public place to give opportunities
to the deprived people to watch sports,
films shows or national events ; and

(d) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINL
SATPATHY) : (a) Yes, Sir. Television is
already belng used as a medium of instrye-
tion for Middle and Higher Secondary
Schools in Delhi, and the same pattern s
proposed to be adopted for new TV stations,
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(b) Under the existing arrangement at
Delhi, lessons directly related to School
curricula are telecast both in the morning
and in the afternoon  The subjects covered
inciude Physics, Chemistry, English, Social
Studies and Mathematics. These are intended
to supplement class-room instruction.

(c)and (d). 150 Teleclubs have beea
formed in Delhi for community viewing
where sets have been installed. The places
include Workers' Education  Centres,
Hospitals and localiies where the poorer
sections of the population live,

Death of a Bank employee in Hoogly District

7695. SHRI MANORANJAN HAZRA -
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Shri Sudhakar Chaudhury,
a Bank employee was stabbed to death by
some mmscreants at Bansbria, Hooghly
District (West Bengal) ;

(b) if so, the particulars thereof : and

(c) the steps taken by Government to
apprehend the culprits 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS (SHRI
K. C. PANT): (a) to (c). According to the
available information, on the 9th July, 1971,
one Shri Sudhakar Chounhury of Kudrani
Road, Bamsberia (Hooghly) was stabbed to
death by some miscreants suspected to be
Naxalites The police have registered a
case and arrested five suspects. Investiga-
tions are in progress.

Manofacture of Transmitters throngh the
Co-operative Efforts of Unemployed
Eagineers

7696. SHRI DAMODAR PANDEY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether her Ministry Is importing
transmitters worth Rs, 5 crores per annum
from foreign countries ;

{b) whether the unemployed Engineers
i our country are competent to manufac.
ture varions parts of the transmitter indl-
vidually and the whole set collectively ;
and

(o) if 30, whether the Government are
M“wmqvnw
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tored in the country by the co-operstive
efforts of the unemployed Engineers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) (a) No, Sir.

(b) and (c). It is the well established
policy of the Government of India to utilise
the technical skill available in the country
and to promote the indigenous manufac-
ture of wireless equipment etc. to the maxi-
mum extent.

‘Manufacturing of Revolvers for Clvilian

7697. SHRI DAMODAR PANDEY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Revolvers for civilian
use are not manufactured in the country
and huge forcign exchange is spent oa ther
import ; and

(b) if so, what steps Government are
taking to have such revolvers manufactured
in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) Till
March, 1971, import of arms, including re-
volvers, was not allowed but persons were
allowed to import revolvers cither as part
of their baggage or under the gift scheme.
In view of the kardship caused to the pub-
lic owing to non-manufacture of pistol/
revolvers in the country, licences for a small
quota costing approximately Rs. 4 lakhs
have been issued to established importers
during the Hcensing period April, 1971—
March, 1972,

(b) It is propossd to manuofacture .32
pistols for «civilian wuse in ordoance
factories.

Government take over of Advertising
Ageacies

T691. SHRI VAYALAR RAV1: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is any proposal berbee
Government to take over the advertising
agencies of the counmtry in order to keep
the ritio of proportion of thé distribution
of advertisompnts ; and i
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(b) if so, the salient features thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM RIR
SINHA) : (a) No such proposal is at pre-
sent under consideration.

(b) Does not arise.

Governmeat Buildings for Post Offices of
Birblum (West Bengal)

7699. SHRI GADADHAR SAHA .
Will the Minister of COMMUNICATIONS
be ploased to state :

(a) whether Government have any plan
to construct buildings for housing the
Branch Post Offices, which are housed in
the personal residences of the Branch Post
Masters, Birbhum, West Bengal ; and

(b) if so, the names of Branch Post
Offices and the places where such houses
for the Branch Post Offices are proposed to
be constructed and when ?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHUGUNA) :
(a) Branch Pos<t Offices are mostly extra-
departmental offices and departmental build-
ings are not constructed to house extra-
departmental post offices. Extra-depart-
mental postmasters are expected to provide
their own accommodation for such offices.

(b) Does not arse in iew of (a)
above,

Release of Films as per Priority date of
Cewor Certificates

7700, SHRI PRIYA RANJAN DAS
MUNSI : Will the Mmister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether Government propose fto
maintain the reloase of films as per Ppriomty
date of Censor Certificates all over Indii
m the respective lm producing States ;
and

(b) if 0, when and the manoer in which
it would be done 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). Itis presumed that
the refers to release of feature
films in cioeraas. Production of feature
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films is in private hands, and 80 are exhj-
bition and distribution of such films, Re-
lease of a filth in & cinema house is decided
between the producer and the distributor,
on the one hand, and the exhibitor on the
other, without reference to Government.
Government of India have no powers in
this reapect as exhibition of films is a State
subject.

Film Finance Corporation Branch for
Eastern Region

7701, SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

(a) whether there will be a separate
wing of the Film Finance Corporation in
Calcutta for eastern region ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b) The Film Finance
Corporation will consider opening a branch
office in Calcutta when it finalises arrange-
ments to start its exhibition and distribution
business,

Highest Foreign Exchange earning Commodity
in West Bengal

7702. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FOREIGN
TRADE be pleased to state the commodity,
amongst jute, tea and tobacco, earning
the highest foreign exchange in West
Bengal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A C. GEORGE) : Jute goods, Sir.

Setting up of Agricuitural Farms by Officers
of Punjab Government on Government
owned Lands earmarked for Harljans

7703. SHRI B. S. BHAURA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether the Estimates Committes
of the dissolved Punjab Leglslative Assem-
bly has alleged that some influential Officers
of the Punjab Government have set up big
agricultural farms on the Government owmw
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ed lands which were originally earmarked
for Harijans ;

(b) whetbher the Committee had demand-
ed that suitable action be taken against the
Officers concerned ; and

(c) if so0, what action has been taken
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) - (a) to
(c). The information is being collected and
will be laid on the Table of the House,

News-Priat from Canadian Companies

7704. SHRI SUBHODH HANSDA
Wiil the Minister of FOREIGN TRADF
be pleased to state :

(a) whether the Canadian newsprint
companies and their cartels are creating
difficolties for the supply of newsprint to
India ;

(b) whether several Indian newspapers
have been told by these Canadian firms that
they have not entered mto amy agreement
with the State Trading Corporation ;

(c) whether the Secretary of the Infor-
mation and Broadcasting Ministry has sent
a communication to his Ministry about the
bungling of the State Trading Corporation ;
and

(d) whether a copy of the letter men-
tioned In part (c) above will be Iaid on the
Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (8) The STC has been
negotiating the purchase of newsprint with
individual suppliers and has already made
arrangements for the import of newsprint
from Canadian Suppliers for the current
year as well as for import of some news-
print on & long term baajs, Purchase deci-
sions are faken by the Newsprint Purchase
Committee of the STC, on which gthe
Ministry of Information and Broadcssting
are represented.

(&) Government have no information
on this polat.

) and (d). There was some corres-

pondtage betwoen the Ministry of Forclgn
Trade sad the Ministry of Information aad
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Broadcastiag on this subject, which ¢on-
cerned both the Ministries. It would not
bein the best interests of the country to
divulge such internal governmentsl consul-
tations on day to day matters,

Posting of Secretaries In Government
Departmeats

7705. SHRI SUBODH HANSDA :
Will the PRIME MINISTER be pleased to
state :

(a) the reasons for not posting a
Secretary in the Department of Personnel ;

(b) whether the Departments of Cul-
ture, Science and Technology will not have
separate Secretarics ; and

(c¢) whether the Secretary, Economic
Affairs has threatened to leave his cadre and
the country, 1t transferred to any other
Departments or to the Planning Commas-
swon 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) The
selection of a suitable officer is under con-
sideration.

(b) The Department of Culture is tem~
porarily under the charge of the Mmister of
Education and Social Welfare. The Sec-
retary, Department of Education is looking
after the work of the Department of
Culture An Additional Secretary incharge
has taken over in the Department of Science
and Technology.

(o) There has beem no proposal to
transfer the Secretary, Department of Eco-
nomic Affairs.

New incumbents for posts of D. G, A. L R.
and Chiel of P. L. B,

7106. SHRI SUBOGDH HANSDA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have sdlostod
the new incumbents for the rosts of the
Directar General, All Indis Radio agd the
Chiel of the Press Information Burésu ;
and

(&) the critesis and comsiderations fos
their selection T



THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) The post of Principal
Information Offiicer which fell vacant on
the retirement of the previous incumbent
has been filled on the recommendation of
Deparimenial Promotion Committee and in
accordance with the recruitment rules. Selec-
tion of an officers for the post of Director
General, All India Radio which is due to
fall vacant in the latter half of August on
the 1etircrent of the present incumbent is
being mace in accordance with the recruit-
meat rules.

(b) Copies of Recruitment Rules for the
two posts are placed on the Table of the
House. [Placed in Library. See No L.T—
885/71).

Written Answers

Arrest of persons under Violent Activities
Act in West Bengal

7707, SHRI SAROJ MUKHERIEE :
Will the Mimister of HOME AFFAIRS be
pleased to state :

(a) the number of persons arrested in
West Bengal under the Prevention of
Violent Activities Act during the President’s
Rule in 1970, Coalition Government of West
Bengal in 1971 and ‘he President’s rule in
1971 upto the 3ist July ;

(b) the District-wise break-up of the
number of persons arrested ; and

(c) in which Divisions they have been
detained in the jails ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT): (a) to (c). Information
is being obtained from the State Govern-
ment.

Implementation of demmnds of Tea gardeas’
staff and sub-staff association, Darjecling

7708. SHRI SAROJ MUKHERJEE :
SHRI RATTANLAL BRAHMAN:
Will the Minister of FOREIGN TRADE
be pieased to state :

whather Government have not im-
— the clanses of the charter of

submitted Jast year by the Tea
Gmedeny’ staff gnd Sub-Staff Association,
Dacjonting ;

@) #f 50, the reasons therefor ; and
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(c) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C GEORGE) : (a) to (c). Information
is being collected and will be laid on the
Table of the House,
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Marine products Export Development
Authority

7709. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE
be pleased to refer to the reply given to
Unmstarred Question No. 4128 on the 7th
July, 1971 regarding the Marine Products
Export Development Authority and state :

(a) whether the Marine Products Export
Dcnlop::ent Authority has since been sst
up ; an

(b) if so, the particulars thereof ?

THE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
Js"' C. GEORGE): (a) and (b). No,
ir.

Kerala's share in Marine Exports

7710. SHRI C., JANARDHANAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Kerala is having the lion’s
share in exporting the marine products from
India ; and

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C, GFORGE) : (a) and (b). Maximum
exports have been going through the ports
located in Kerala. The particulars of such
exports are given below —

Q : in Tonnes
Year V ; in Rs,"000 9/, to total
1968-69  Q 18481 (68.93)
V 202451 (8197)
1969-10 * Q 2172 (7027
vV 272201 (81.38)
1970:71 Q 23896 (66.59)
vV 275651 (78.59)
1971-72 Q 5593 (60.31)
(April- V65753 (13.03)
June)
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These export figures include certain
quantities processed in the nelghbouring
States for shipment.

Proposal to develop Cashew plantation

7711. SHRI C. K. CHANDRAPPAN :
Wilt the Minister of PLANNING be pleased
to state :

(a) whether there is any proposal
befers his Mumistry to develop Cashew
plantation with a view to achieve seif-
sufficiency in raw cashew nuts ;

(b) how much cashew nuts we have
imported annually during the last three
years and how much foreign exchange has
beon spent on it ; and

(c) the steps taken for making India
seif-sufficient in raw cashew nuts 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (s)and (¢) The Fourth Five
Year Plan estimated that against the indi-
genous production of 1,31.000 tonnes, the
requirement of cashew nuts would be
3,50,000 tonnes at the end of the Plan. The
Fourth Plan aims at bridging a part of the
gap by increasing the annual production by
about 76,000 tonnes of raw nuts Originally
the Plan provided for Rs. 5.21 crores mn
the State Plan sector and Rs, 75 lakhs in
the Central sector, Recentiy the Planning
Commission has also approved a cashew
programme for developing cashew planta-
tions in various areas at an outlay of Rs. 1
crore, The other main development pro-
grammes already in operation are as
under :

(1) Package programme for raising
production in the existing planta-
tions.

(2) Laying out demonstration plots to
popularise the use of package of
practices.

(3) Organising mass plant protection
measures to get immediate increase
in yield from existing planta-
tions,

(®) The imports of cashewnut during
the last three years and the foreign exchaoge
speht_on them is as under :—

Imports Value

(000 tonnes)  (Rs in lakhs)
1968.69 195 3137
196570 163 2760
1970:71 168 2923
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Politics of Terror and individual murder in
‘West Bengal

7713, SHRI 8, P, BHATTACHARYYA;
Will the Minister of HOME AFFAIRS be
pleased to state ;

(a) whether Government’s attention has
been drawn to an open letter addressed to
Shri Siddharta Shankar Ray wmtten by
Sarvashri Jyotl Basu and Harikrishna Konar
on behalf of the West Bengal State Commit-
tes of the Communist Party of India (Mar-
xist) about “who is respomsible for Poli-
tics and Terror of Individual Murder™ ;

(b) if so, the main points thereof ;

(c) the steps Government are contem-
plating to take to bring those responsible for
murder to justioe ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (:i)n adz: (b). Yes, slr.s{:
response to an in extended on
July by the Minister of Educationr to all
political parties reptesented ip the dissol-
ved West Bengal Legislative Assembly, to
discuss the prevailing law and order situa-
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tion in the Sta'e, Sarvashri Jyoti Basu and
‘Harikrishne Konar senta reply on the
7th indicating their assessment of the
situation and also thelr willingness to parti-
cipate in the discussions. Representatives of
various po'itical parties considered the pro-
blem in all its aspects on 7th, 19th, 20th
and 30th July. They adopted finally a
resolution which, inter alia, unequivocally
condemned murder and terror from what-
ever quarter and decided that all political
parties wil) jointly oppose and resist murder
and terror,

(c) Attention is invited to the answer
given in this House to unstarred question
No. 6183 on the 28th July, 197i. All cases
of murder are investigated according to
law in order to puaish the guilty.

Closure of Edward Textile Mills, Bombay

7714 SHRI SAMAR MUKHFRIJEE .
Will the Minister of FOREIGN TRADF be
pleased to slate

(a) whether the attentron of Govern-
ment has been drawn to the closure of
Edward Textile Mills, Bombay whih n
closed for the last four yea s ,

(b) if so, the particulars thereof ;

{c) the total number of workers ren-
dered jobless due to 1ts closuie ; and

(d) whether Government propose to
take over the mulls through the National
Textile Corporation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) No, Sir. According
to the information available, the mill is
working. .

() to (c). Do mot arisc.

(d) No, Sir.

Falr Organised in Foreign Countrics (o
popularize Indian Vegetable and Fruits

7718. SHRI RANGABAHADUR
SINGH ; Will the Minister of FOREIGN
TRADE be pleased to state :

(a) number of fairs organized by bis
Ministry in foreign countrics especially to
popularized the sale of Indian vegetable and
froit products ;

(b) if s0, when and where, and how
many Indian vegetable growers and foreign
pivipective buyers attended such fairs ;

(c) whether Government are aware of
the successful efforts being made by Keaya
to pushits vegetable produce in the Buro-
pean Markets ; and

(d) if so, whether Government have
studied these methods for implementation
for export of Indian vetetable ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE (SHRI
A. C. GEORGE) : (a) and (b). In several
taurs;exhibitions depending upon their scope
and character, canned Indian vegetable and
fruits are exhibiled

Under the scheme of promoting
Indian exporis through Departmental Stores
abroad, a special display for food products
vegetables fruits and flowers was organised
in Zurich (Switzerland) duing the period
7-28 February, 1969. Apart from canoncd
food and fruit products, the display also
covered fiesh fruits and vegetables sent by
Yadavendra Exports Private Ltd., New
Dclhi. The Exhibition opened up opportuni-
ties for buyer-seller contact between Indian
Exporters and the massive organisation of
Migros Departmental Store Zurich,

(¢) and (d) Information is being collec-
ted

Manufacture of T. V sets for catebing
satellite broadcasts

7716. SHRI RANABAHADUR SINGH:
Will the PRIME MINISTER be pleased to
state whether sets being manufactured pre-
sently in the country will be able to catch
satellite broadcasts of T. V. or some special
sets will be required for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Normaly, it would not be
possible to receive television programme
broadcasts relayed by a satellite on ordinaty
conventional television seots, However, if
these sets are augmented with a small
antenna and a front and conventer, which
would receive the comparatively weak singal
which 18 frequency modulated and in the
ultea hugh frequency (UHF) band and con-
vert it to the very high frequency (VHF)
band and amplitude modulation, then TV
broadcasts relayed by & satellite can be
viewgd on these coaventional sets,
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Cases of lawlessness, murders and

subyersive activities

7717. SHRI ARIJUN SETHI : Will
the Mirister of HOME AFFAIRS be
pleased to state vhether of the growing
lawlessness, rereated murders and constart
subversive activities in ©one part of our
country, Goverrment are going 'o ban such
organisations or political parties, which are
indulging in such neferious activities, by
having fresh legislation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Government are determined
to end the politics of murder and violerce
in West Bengal. All possible steps preven-
tive as well as penal, arc being taken te
restore normal conditions in that State.
There is, however, no proposal under consi-
deration, at present, to underiake legislation
enabling 2 ban on political parties indulging
in Naxalite-type activities.

Information series unable to cope with
Demand for more Publicity

1718. SHRI ARJIUN SETHI : Will
‘the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether our Mformation Services
including the P.L.B. arc ngw unable to yncet
the demand of the people for more publi-
city ; and

(b) whetler Government are thinking
of overhauling or the reorganisation of their
Information Services ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) No, Sir. Government have no
reason lo telieve that the Information Ser-
vices are unable to discharge the responsi-
bilities placed on them.

(t) The w orking of the Information
Media is constantly under review with a
view to extend their coverage and generally
to improve their efficiency.

Report ol Investigation Committee regarding

Affa’rs of Prabha Mills, Viramgam (Gujarat)

2719, SHRI P. M. MEHTA : Wil
the Minister of FOREIGN TRADE be

pleased to state :
(a) whether the Union Government had
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appointed an Investigation Committee to
probe into the affairs of the Prabha Mills
of Viramgam (Gujarat).

.~ (b) whether the said Committee has
submitted its report to the G-vernment ;
and

(c) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The Committee considers the under-
taking is an economically viable unit which
is manufacturing round mesh mosquito net-
ting and has recommended that its manage-
wwnt chould be taken over by Govern-
ment.

Cl sure of Prabha Mills Ltd., Viramgam
(Gujarat)

7720. SHRI P. M. MEHTA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether nearly 2,000 workers of the
Prabha Mills 1.td. of Viramgam, Gujarat
are out of employment due of the Prabha
Mills Ltd. of Viramgam, since May, 1968 ;
and

{(b) the action taken or proposed to be
taken by Government to re-start the
Mills ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) The mill closed
down in November, 1970, affecting about
2,400 workers.

(b) The mitl has already Ycen Investi-
gation Committee appointed under the In-
dustries (Development and Regulation) Act
and the Committee’s report is under exami-
nation.

Expenditure iiicurred on Chandrachud Inquiry
Commission into tke death of Shri Deendayal
Upadhyay

7721 SHRI B. R. SHUKLA : Will
the Minister of HOME ALFAIRS be pleas-
ed to state the expenditure incurred by
Government in coanection with the En-
quiry conducted by the Chandrachud Com-
mission regarding the death of Shri Deen-
dayal Upadhyay, the Jan Sangh leader ?



s

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C. PANT): An expenditure of
Rs. 73,941.37 Paise was incurred on pay
and allowances to the staff of the Commis-
sion and T. A. to witnesses etc.

Expeaditure Incurred in connection with
Enquiry into Assassination of
Mahatma Gandhi

7722. SHRI B. R. SHUKLA : will
the Minister of HOME AFFAIRS be pleas-
cd to state :

{a) what further sums of money 1
incurred by Government in connection with
the Commission of Enquiry relating to the
assagsination of Mahatma Gandhi , and

(b) what further sums of money is likely
to be incurred m further enquiry of the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C. PANT)* (a) and (b). An expendi-
ture of Rs. 1,84,165 18 palse was ircurred
on pay wnd allowances to the Chairman
of the Commission and ts staff and T.A
to witnesses etc. There 13 no question of
any further expenditure as the Commssion
concluded its worx and submitted its report
on 30th September, 1969.

‘Made in India* mark on every Meire Length
of Export Oriented Textile Goods

7723. SHRI B. R. SHUKLA : Wil
the Minister of FOREIGN TRADE be
pleased to state whether steps are proposed
to be taken by Government to mark textile
goods exported to other countries as ‘Made
in India’ on every metre length in the
manufacturing process itself to avoid mal-
practices regarding their sales in those
countries.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE) : Government have not
received any genersl complamt, as such,
about textiles manufactured in India being
marked and sold as originating in some
other country. The systemn of stamping as
““Mado in India™ on selvedge of every metre
of cloth is however in vq;:;n our .:ﬂm
o cerlgm types of fu exported to
Ceylon,
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Central Government Class T Officers

Prosecuted uider Provention of
Corruption Act

7724 SHRI B. R. SHUKLA : Will the
PRIME MINISTER be pleased to state :

(a) the number of persons of Class I
Service belonging to the Ceatral Govera-
ment who have been prosecuted during the
last two years under the Prevention of
Corruption Act on the grounds that their
assets were out of proportion to t heir known
sources of income , and

(b) their particulars ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHR1 RAM NIWAS MIRDHA) : (a) and
(b) During the period of 2 years from
4-8-1969 to 3-8-1971, the Central Bureau of
Investigation prosecuted a former Assh-
tant Director General of Ordnance Factory,
and a former Assistant Collector of Ceatral
Excise, for alleged possession of assests
disproportionate to their known sourges of
income

Penal for Promotion to Selection Grade Posts
of Central Secretariat Service

7725 SHRI SURENDRA MOHANTY -
Will the PRIME MINISTER be pleased to
state

(a) whether the penal for promotion to
the Selection Grade of the Central Secre-
tariat Service which was due in 1970 has
been motfied ,

(b) if not, the reasons for delay and
the s'eps Government bave taken or pro-
pose to take to ensure the issue of Select
List in time ,

(c) whether one or two members of the
Central Establishment Board do not attend
meetings of the Boa:d to finalise the Select
List ; and

(d) if 3o, the sieps being taken by
Government to ensure that only those
Officers are made members of the Board
who caf spare time for this work 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : () The
Select List for the Selectiom Clvady of the
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C.8.S. for the ysar 1970 Is in the process of
finalisation and is expected to be issued very
shaetly.

) The finalisation of the 1970 Select
Lift has been delayed somewhat because
it took time to fix the strength of the Select
List, in amending thec regulauons laying
down the composition of the Sslecuon
Comnuttee and the time taken by the latter
In considering all the cises within the zohe
of consideration, Gu ernment have since
laid down a time schedule for preparation
and issue of such Select Lists.

(¢) No, Sir.
{d) Does oot arise.

Departmental Promotion Committee

7726. SHRI SURENDRA MOHANTY;
Will the PRIME MINISTER be pleased to
state :

(a] whether no Central Secretariat Ser-
vioe Officer is 8 member of the Departmen-
tal Promotion Committe¢e which makes
sclection for promotion to the Selection
Grade of the Service ;

(b) whether all other Central Services
Class 1 Officers of the Service concerned are
members of the Departmental Promotion
Committee in addition to the Chairman/
Member of the Union Public Service Com-
mission ; and

(c) if replies to parts (a) and (b) above
ard In the affirmative, the reasons for thss
discrimination in the case of the Central
Secretariat Service Officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) (a)to
(). The required information in respect of
ail* Cemiral Segvices Class I is not readily
available In the case of Indian Audit and
Accounts Service, Indian Defence Accounts
Service, the Revenue Service and Indian
Postal Service, the posttion, however, is that
members on the reapective Service are asso-
cimted with the Departmental Promotion
Committee 11 addition to Chaltman/Member
of the Unwon Public Service Commis-
siom,

In the Central Becretariat Service, the
Selection Grade comprisss of posts of De-
Pty and equivalent which being
setior posts, ave also manned
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by officers drawn from other Services like
the 1.A 8. etc. the Select Lists for Selection
Grade of the CS.S are prepared in accor-
dance with the provisions of the CS.S.
Rules, 1962 and the Promotion Regulations
issued thereunder in 1964 in -consultation
with the Union Pub'ic Servie Commission,
The Regulations provide imter clia that the
Selection Commiitee for preparation of the
Select List saall consist of the Secretary,
Department of Personnel as Chairman, thres
other Secretaries to the G wernment of India
and the Establishment Officer, 4s members.
The composition of the Sslection Committee
conforms to the pattern of the Central
Pstablishment Board on whose rccommen-
dation appointments to all the posts of
Deputy Secretary and equivalent at the
Centre are made. In view of this, the ques-
tion of discrimination 1a the case of CS.S.
Officers docs not arise

Import of Menthol

7727. SHRI ANAND SINGH - Wil
the Mimster of FOREIGN TRADE be
pleased to state the quantity of Menthol
imported last year from foreign countries
in the form of crystals of o1l ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C GEORGE) - During last year ie
1970-71 (from April, 1970 to Jannary, 1971)
147 kilograms of menthol was imported and
that too only from Frince Import statistics
beyond January, 1971 are not yet available
Separate statistics rclating to import of
menthol in the form of crystals and liquid
are not available.

Vacant Posts of L. S. G Moaitors in
P.M.G's, Circle, Orissa

7728. SHRI A. C. DAS: Will the
Minister of COMMUNICATIONS be pleus-
ed to state :

() the number of posts of Lower Seléc-
tion Grade Monitors lying vacant in the
Post Master General's Circle, Orima ;

(b) since how long these posts bave
remained vacant ; and '

(0) how many are officiating in theee
posts ? ’

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGUNA) :
(a) 10 posts of Lower Selection Orado
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(Monitors) are lying vacant in  Orussa
Circle

(b) Three posts are lymng vacant for less
than one year, four posts are lying vacant
for less than two years and threc posts are
lying vacant for less than three vears

(c) Eight officials are officlating agamnst
these posts in local arrangemeats, as selected
officials are not joining these posts and are
declining ther promotion
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Confirmation of A.LR. and T.V. Staff

7731. SHRI S. P. BHATTACHARYYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the total number of staff in the All
India Radio and T.V. (Broadcasting Depart-
ment) ;

(b) the number out of them who are
temporary and the number who have been
declared permanent, Gardewise, and the
reasons for not making the temporary
employees permanent ; and

(c) the steps being taken to change
temporary posts into permanent ones and to
convert 80 per cent of the temporary posts
into permanent posts, which have been in
existence for more than three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). The informa-
tion is being collected and will be laid on
the Table of the House.

(¢) Conversion of temporary posts into
permanent ones is reviewed annually and
809% of temporary posts that have been in
existence for more than three years and are
required on a long term basis are declared
permanent, Such orders as a result of the
last review were issued in July, 1970, The
next review in relation to the staff strength
as on 1-3-1971 is being made.

Unlon for Employees of Broadcasting
Department

7732. SHRI S. P, BHATTACHARYYA:
Wwill the Minister of INFORMATION
AND BROADCASTING be pleased to
stats whether the employees of the Broad-
casting Department are allowed to form
their Union and, if not, the reasons there-
for ?

THE MNISTER OF STATE IN THE
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MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : Under the existing orders,
Government’s permission is not necessary
for forming employees’ Unions.

Foreign Exchange earned by Export
of Fish

7733. SHRIMATI BIBHA GHOSH :
Will the Minister of FOREIGN TRADE
be pleased to state the total forcign exchange
earned by exporting fish during the vears
from 1968 10 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI1
A, C. GEORGE) : The total exports of fish
and fish preparations during the years 1968-
69 and 1969-70 were as follows :

Year Value
196869 Rs 22 17 crores
1965-70 Rs. 30.83 crores

Meeting of Engineering Export Promotion
Council

SHRI K. MALLANNA :
SHRI 5. M. KRISHNA :
SHRI M. M. HASHIM :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether & meeting of the Engineer-
ing Export Promotion Council was held on
the 19th July, 1971 ; and

(b) if so, the decisions arrived at in the
meeting 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) and (b). A meeting
of the Engineering Export Promotion
Council and the representatives of the
Ministries of Steel and Mines and Foreign
Trade was held on the 19th July, 1971 No
decision was taken in the meeting. However,
the problem of stesl shortage affecting export
production and other procedural matters
relating to fts supplies were discussed.

7734,

Pald Members on Ceasor Board

7735. SHRI K. GOPAL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state !

(8) whether thero 8 any propomaf fo
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:d\rc paid members on the Censor Roard ;

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). One of the
recommendations of the Enquiry Commitiee
on Film Censorship is to set up an indepen-
dent self-supporting Central Board of Film
Censors with 20 full-time paid members.
This along with other recommendations of
the Enquiry Committee 18 under the consi-
deration of Government.

Examipation for Enginecring Sapervisors”
Telegraph for promotion to Class I
Posts

7736, SHRI YAYALAR RAVI: Wil
the Minister of COMMUNICATIONS be
pleased to state -

(a) whether Government have conducted
an examination in 1968 for the Engineering
Supervisors Telegraph to qualify for pro-
motion to Class Il posts ;

(b) if so, how many persons qualified ;
and

(c) how many of them have been
promoted so far ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes.

(b) 343

(c) 25. 62 more are in the Select List
for promotion against vacancies when avail-
able. Promotions are made on recommenda-
tioas of a Departmental Promotion
Committee by selection from amoagst those
who qualify 1o the examination. Hence. all
those who qualify are not promoted until
they are sclected by the Departmental
Promotion Committee,

forerr yeremg (Fav sdw) & wget
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ARC's Recommedation re : Ellmination of
Dependence on Deputationists in Public
Sector

7740, SHR1 ERASMO DE SEQUEIRA:
Will the PRIME MINISTER be pleased to
state :

(s) whether the recommendation of the
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Administrative Reforms Commission that all
necessary steps should be taken to reduce
and eliminate the dependence on deputa-
tionists in manning posts in the pubiic
l:c;or has been accepted by Government ;
al

(b) if so, the steps so far taken to
implement this recommendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMF AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Pursuant to the recommendations of
the Administrative Reforms Commission in
their Report on “Public Secctor Under-
taking™, Government have decided to reduce
the dependence of these enterprises on
deputationists fron the civil services.
Accordingly, the deputationists to the Public
Enterprises from the civil services (excluding
the officers of the Industrial Management
Pool) and deputationists from the Defence
Services other than those employed in
Defence Production Undertakings have been
required to exercise an option either to be
permancaotly absorbed in the undertakings
where they are employed on resignation
from Govermment service or to revert to
their parent cadres within specified time-
limits, which have been set.

ARC’s Recommendation on Voluntary
Retirement of Goveroment Officers

7741. SHR1 ERASMO DE SEQUEIRA:
Will the PRIME MINISTER be pleased to
state :

(a) whether the recommendation of the
Administrative Reforms Commission that a
Civil Servant may be allowed to retire
voluntarily after he has completed 15 years
of service and given proportionate pension
and gratuity has been accepted by Govern-
ment ; and

(b) if so, the progress made in the
implementation of this recommendation 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE PEI'ARTMENT OF PERSONNEL
{SHRT RAM NIWAS MIRDHA) ! (a) and
(%), The recommendafion of the Administra-
tive Reforms Commission is onder
tomsideration of the Government.
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Persion Rules in Goa, Daman and Din

7142. SHRI ERASMO DE SEQUEIRA:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 1135 on the th
July, 1971 regarding retirement age of
employees in Goa, Daman and Diu and
state :

(8) whether under the old Pension
Rules, a certain minimum service was
required to qualify for pension and, if so,
the length of this minimum service ;

(b) the pension payable under these old
Rules to an employee who had completed 9
years of service and was forced to retire
consequent upon the reduction of retiremeat
age from 65 to 58 years ;

(c) whether any contributions would have
been paid by such an cmployee to the
Pension Fund and, if so, the quantum of
such contributions ; and

(d) whether these contributions were
repaid to such employees ?

THF MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) Under the old Pension
Rules, a minimum service of 15 years was
required to quailfy for pension. In actual
practice, in computing 15 years of qualifying
service, a concession of adding 1/5th of the
actual service was allowed thereby making
12§ years effective service only.

(b) Nil.

(c) Whether any contribution wenld
have been paid by such an employee to the
Pension Fund would depend om the status
of the employee, whether he was a rogular
employee holding a pensionable post or only
an ad-hoc appointee. It was optional for
ad-hoc appoiniees to make contribution to
the Pension Fund. Quantum of coatribution
to the Pension Fund was 5% of the basic
pay in the case of those drawing upio
Rs. 200/- p.m. and 67/ above Rs. 200/« p.m.

(d) Contribations made to the Pensidn
Fund were not refundable. However, the
refunds of contributions were paid asa
special case to employees belonging to
Transportes Aercos da India Portugnese
whith Organization was abolished soon
after ltberation,



155 Written Answers

Part-Time Correspondents of A.LR.

7743, SHRI S. S. MOHAPATRA :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state
whether Government are considering to
increase the salary of the part-time Corres-
pondents of the All India Radio from
Rs. 100 and give them facilities of phone
and other benefits ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : No Sir, there is no such
proposal under consideration at present.
However, the salary of some of the part-time
Correspondents of A.LR. has been fixed at
Rs. 125/« pm.

Difficulty for criminals in rebabilitating
themselves after coming out of Jails

7744, SHRI S. S. MOHAPATRA :
Will the Minister of HOME AFFAIRS be
pleased to state whether Government are
aware that criminals who, by their good
conduct have remission of jail sentence, are
finding it difficult to rehabilitate themselves
after coming out of Jails and whether there
18 any specific policy of Government in
regard to the rehabilitation of such persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : The subject of ‘Prisons and
Prisoners’ falls in the State field. However,
the problem of rehabilitation of prisoners
after their release has been considered in
various committees/seminars and in accord-
anoe with their recommendations States have
been advised to have a proper aftercare
service by adequately strengthening the
State Jail Department.

Telex Service between Bhubaneshwar
and New Delhi

7745. SHRI 8. S. MOHAPATRA : Will
the Minister of COMMUNICATIONS be
pleased to state whether Government are
considering to have Telex-Service betwoen
Bhubangshwar and New Deihi ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : Yes.
Sir. A 50—line telex excharge bas been
planned at Bhubaneshwar and is expected
to be commissioned by middle of 1972,
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Thereafter, telex service will be available
from Bhubaneswar to all telex centres in the
country including New Delhi.

Teleprinter Service in Orissa Post Offices

7746. SHRI S. S. MOHAPATRA : Will
the Minister of COMMUNICATIONS be
to state the number of Post Offices in
Orissa which are having teleprinter ser-
vice 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA):
Three. Besides, four more Post Offices
will be working on Teleprinters very
shortly.

Government quarters for Rourkela P & T staff

7747, SHRI S. S. MOHAPATRA :
Will the Minister of COMMUNICATIONS
be pleased to state whether Government
are considering to have quarters for
the Posts and Telezraphs staff of Rour-
kela 7

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N. BAHUGUNA):
Yes, Sir. 75 units of quarters stand sanc-
tioned for construction.

Export of spices

7748. SHRI C. JANARDHANAN :
Will the Minister of FOREIGN TRADE be
picased to state :

(a) the steps taken to incromse the
export of spcies ;

(b) whether as a result of these steps
there has beem any increase in the ex-
port of spices during the last two years ;

(c) if so, the extent of increase registe-

(d) the total amount of foreign ex-
change earned through export of spices in
the last two years ; and

(c) what is the trend of export in the
current year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C. GEORGE): (a) There is an Bx-
port Promotion Councll for spices which
also has an office in Brussels for exploring
Western European Markets, For Cardamon,
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there is a Board which looks after all the (c) to (&) A statemcnt is lasd on the
problems of this commodity, table of the house.

(b) Yes, Sir.
STATEMENT
[{}] Export of Spices from India during the financial year 1969-70 and
1970-71,

Year Quantity in Valae in

Metric Tonnes lakhs Rs,
1969-70 43,974.5 3447.97
1970-71 46,373.1 3786.29

(n)
and April-May 1971

Comparative Statement for export of speices during April-May 1970

April-May 1970 April-May 1971

Qty. in Value in Qty. in Value in
Metric Tonnes Iakhs Rs, Metric tonnes lakhs Rs.
5521.6 399.16 10,083.3 539.89

Demand for funds by Rural Electrification
Corporation

7749. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PLANN-
ING be pleased to state .

() whether the Rural Electrification
Corporation has asked the Planning Com-
mission for more funds m the re-appramsed
Fourth Plan ;

(b) if s0, the amount asked for ; and

(¢) the response from the Planning
Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA): (a) No, Sir. But the
requirements of the R.E.C, will be
kept in view in the reappraisal of the Fourth
Plan,

(b) and (c).
arise.

The question does noat

Export of transistors and radlos

77%. SHRI M. M. HASHIM : Wil
the Munister of FOREIGN TRADE be
pleased to state @

(s) tbe number of transistors and radios
sxported during the lagt yoers ;

(b) the names of countries to which
these were exported ; and

(c) the foreign exchange earned there-
from ?

THE DEPUTY MINISTER IN THE
MINITRY OF FOREIGN TRADE (SHRI
A.C. GEORGE) . (a) and (b). The num-
ber of radio receivers and transistor radios
exported during the last 3 years and the
value thereof are as below :

Radio Receivers
Year Quantity (Nos) Value
(Rs./lakhs)

1968-69 318 0.49

1969-70 202 438

1970-71 11963 9.90

(Apr.Jan.)

Transistor Radios

1968-69 59%4 809

1969-70 33564 26.69

197071 {Apr. 64386 49.60
Jan).

(b) Indian radio receivers and transistor
radios are being exported to about 50 coun-
tries including the following major countries:
Sudan, U, K, Ethiopia, Iraq, Congo Re-
public, U. A. R., Czechoslavakin ote,
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Fourth Atoms for Peace Couference to be
held at Geneva

7751, SHRIM M. HASHIM : Wil
the Minister of ATOMIC ENERGY be
pleased to state the names of officials who
will represent India at the Fourth Atoms
for Peace Conference to be held at Geneva
later this year ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : The
Indian representatives at the Fourth Inter-
national Conference on the Peaceful Uses
of Atomic Energy to be held in Geneva
from September 6 to 16, 1971 will be :

1. Dr. Vikram A. Sarabhai
Chairman
Atomic Encrgy Commission and
Secretary, Department of Atomic
Energy.

2. Shri M. S. Pathak,
Member, Planning Commission.

3. Shri P. N, Haskar,
Member, Atomic Energy
Commission.

4. Shri H. N. Sethna,

Member, Atomic Energy
Commission and Director, Bhabha
Atomic Rescarch Centre,
5. Shri V. C. Trived
Indian Ambassador to Austria and
Chairman, Board of Governors
International Atomic Eenergy
Agency,
They will be assisted by Advisers, many of
whom are authors of papers accepted for
oral prasentation,

Review of Alr freight oo Mangoes

7752. SHRI M. M, HASHIM : Wil
the Minister of FOREIGN TRADE be
pleased to state whether Governmeat pro-
pose review the air frelght on mangoes
with & view to boost its export to foreign
countries 7 '

THE MINISTER IN THE
MINISTRY OF FOREIGN TRADE (8HRI
A. C. OBORGE): No, Sir. For simest
all the Commoditis that are cutremtly
being exported from India spocific retes
bavo alroady been ostablished (whish ww
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much lower than the original
L A. T. A, to which Air India is & member.
Any further reduction,

economical is also unlikely
other members of the I, A. T. A,

Theft of 2 motor-car from North Avenue,
New Delhi

7753, SHRI P.M. MEHTA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
& motor-car was lifted from the M. Ps' Flat
in North Avenue, New Delhi;

(b) whetuer Government received any
complaint from MPs in this regard ; and

(c) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): (a) to (c). A Fiat Car
bearing registration No. DLV 6020 was
stolen on 29th November, 1970, while it was
parked in front of Flat No. 187, North
Avenue, New Delhi, Certain Members of Par-
liament had written about this theft to the
Prime Minister and the Minister of State in
the Ministry of Home Affairs A case under
Section 379 IPC was registered at Police
Station, Parliament Street, on 29th Novem-
ber, 1970. Despite the best efforts of the
Delhi Police, the culprits not be apprehended
nor the solten car recovered.

A Police out-post has been set up and
round-the-clock patrolling done in the
North Avenue area to avoid recurrence of
such incidents.

Purchase of Ranigan] Ceal Howse In
Calcutta

7754, SHRI JYOTIRMOY BOSU:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether at Calcutta a Raniganj
Coal House has been purchased by the
P & T Department ;

(b) if so, the reasons and cost thereof ;

(c) the toial carpet arca of the rooms ;

£

(@) how much of the total voversd
is availghie to the P & T immedia-

&
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
No. Sir. The case is being processed.

(b) The building if purchased will house
posts and Telegraphs offices and will cost
about rupces forty lakhs.

(c) Floor area is 63,000 Sq. Ft.

(d) 42,650 Sq Ft, will be available if
purchased.

4-Point formula for solation of Telenguna
Problem

7755. SHRI K. MALLANNA . Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is a 4-Point formula
under discussion between the Chairman of
of thc Telengana Praja Samiti and the Cen-
tral leaders ;

(b) if so, what are the broad features of
the formula ;

(c) whether the question of leadership
of Andhra Pradesh is to be decided by the
Prime Minister : and

(d) if so, whether Government have
arrived at any decision in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT.: (a) to (d). There has been
further exchange of views with the Chair-
man of the Telengana Praja Samiti and
others on the problems of the Telengana
reglon. No definite conclusions have been
reached but discussions will continue.

Non-inclusion of Cuddapah District in
Andhra Pradesh in the List of Dis-
tricts Sclected for setting up of
Endustrics

7756. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PLANNING
be pleased to state :

(a) whether Cuddapah District in Raya-
laseema region of Andhra Pradesh has not
been included in the list of Districts selectsd
for extending special consessions in the
matter of setting up of industries ;

(b) if so, the reasons therefor ;

(c) whether the Central Government
bave réceived any tepresentations from the
Stxte Covertment and the Rayalaseomd
Devsloptment Board in this regard. ; and
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(d) if so, the reaction of thc Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (BHRI
MOHAN DHARIA) : (a) to (d). The recent
proposals of the Government of Andhra
Pradesh for selection of district of Cudda-
pah and threc other districts to qualily for
concessional finance from financial insti-
tutions, have been considered ani approved
for the purpose.

Identification of Backward District-Sizod
Blocks in Andhra Pradesh for

Central Suhsidy
7757. SHRI K. KODANDA RAMI
REDDY : Will the Minister of PLAN-

NING be pleased to state :

(a) the names of the backward District-
sized blocks in Hndhra Pradesh, identificd
and yet to be idenufied. for purposes of a
10 per cent subsidy of the fixed capital in-
vestment by a new Indusirial Units ;

(b) whtther the Government of India
has been requested by the State Government
to declare Srikakulam and Cuddapah Dis-
tricts also as backward Districts for the pur-
pose of specral incentives for rapid indus-
trialisation ; and

{c) if so, what is the reaction of the
Central Government ?

THE MINISTFR OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) The proposals of
the Government of Andhra Pradesh for
selection of two ‘areas’ to qualify for the
10 per ceat Central subsidy on the fixed
capital investment of industrial units, are
under consideration.

(b) and (c). The State Government’s
proposals for the selection of the backward
districts of Srikakulam and Cuddapah to
qualify for concessional finance from finan-
¢ial Institutions, have recently been con-
sidered and approved for the purpose.

Suggestions by Andhra Pradesh Handloom
Atvisory Board to Protect the Iadustry

7758. SHRI K. KODANDA RAMI
REDDY : Will the Minister of POREION
TRADE be pleased to state .

{a) the measure suggesied by thy Andbr
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Pradesh Handloom Advisory Board to the
Centre in order to protect the Handloom
industry in the country ; and

(b) the reaction of the Centre in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) : (a) No suggestion has
been received from the Andhra Pradesh
Handloom Advisory Board,

(b) Does not arise.

Disciplinary Action against
C. R. P. Constables

7759. SHRI VAYALAR RAVI : Will
the Minister of HOME AFFAIRS be pleas-
ed to state -

(a) the number of Constables against
whom disciplinary action was taken in the
C. R. P. Battalions since 1969 and the
complaints of victimisation received by
Government against such disciplinary action
from the Constables so affected ;

(b) the steps taken to prevent the victi-
misation ; and

(c) the number of Constables dismissed
and the States to which they belonged ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) to (c). The information
is being collected and will be laid on the
Table of the House.

Production of Tobaceo

7760. SHRI K. SURYANARAYANA.
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total production of tobacco in
the country and the excise duty collected by
Government therefor ;

{b) whether Government are aware that
in 1970-71 season the prices of country
tobacco has fallen down 100 per pent than
the 1969-70 scason ;

(c) whether Government have received
any memorandum from the growers to find
out market for the disposal of their crop in
the sexson ; and

{d) if so, the particulars of the memoi
olunl wd sothon takya therpon 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN IRADE (SHRI
A. C, GEORGE): (a) Production of
tobacco during 1969-70 has been 3382
thousand tonmes and excise duty realised
therefor is Rs. 7719 lakhs.

(b) Yes, Sir, There has been fall in
the price during 1970-71 due to the increas-
ed production of country tobacco this
year,

(¢) Yes, Sir.

(c) (i) To find out markets for disposal
of accumulated stocks of Natu
tobacco in Andhra  Pradesh,
and

(ii) Postponement of period of re-
payment of crop loans sanction-
ed by the Banks to the growers.

(d) Matter is under consideration

Transfers of Police Officers in West Bengal

7761, SHRI S.C. SAMANTA : Wul
the Minister of HOME AFFAIRS be pleas-
ed to state

(a) the total number of I.P.S. and other
cadre Police Officers who have been trans-
ferred from West Bengal and the Calcutta
Police to different Central Organisations in
the last three years ending July 15, 1971
with their new postings ; and

(b) whether such large scale inter-change
of Officers was necessary for administrative
reasons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) A statement is placed
on the Table of the House,

(b) Yes, Sir. Such deputation is pro-
vided for in the TIPS Scheme. The strength
of the IPS cadre of each Siate includes a
certain number meant to be sent on depu-
tation to the Government of India ; such
deputation, apart from being necesscry,
provides the officers experionce and training
in higher and wider responsibilities, which
will make them much more useful when
they revert, then they would otherwise be,

The State Police Officers are taken oa
deputation on account of their experienge
pad logsl knawiedge.
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Statement

Category of Officers

— -

I. P. 8. Officers

lotal

Deputy Superintendent of
Police

Total

Inspectors of Police,
West Bengal

Total

Assistant Commissioners,
Calcutta Police

Total

inspectors of Calcutta Police

Total

|

]
[P -3 {:lwm—-——uma

g
e

Organisation to which deputed

Intelligence Bureau

Border Security Force

Ministry of Railways (Railway Board)
National Police Academy

Central Bureau of Investigation
Government of Tripura

Cabinet Secretariat

Other Organisations

Intelligence Bureau
Ministry of Railways (Railway Board)
Other Organisations

Intelligence Bureau
Central Bureau of Investigation
Cabinet Secretariat

Intelligence Bureau

Ministry of Railways (Railway Board)
Central Detective Training School,
Calcutta

Intelligence Bureau

Central Burcau of Investigation




1Y Written Answers

A.LR. Correspondents Abroad

7762. SHRI P. ANTONY REDDY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) what is the total number of A 1. R.
Cotrespondents abroad ; and

(b) how many of them are from the
Central Information service, Press lofor-
mation Bureau, and the All India Radio ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATRY) :

(a) Full time

2
Part time 4

Total 6

{(b) The two full-time Correspondents
are officers of the Central Information Ser-
vice. The four part-time Correspondents are
journalists, not in Government service.

Posts Advertised by U.P.5.C.

7763, SHRI P. ANTONY REDDY :
Will the PRIME MINISTER be pleased to
state :

(a) the total number of posts advertised
by the Unjon Public Service Commission
during 1970 ;

(b) the total number of applications
received for each post and the number of
persons called for interview for each post ;
and

(c) the total amount of fees collected
from the applicants ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) 1,594
posts.

(b) 52,930 candidates applied for these
posts and of these 10,668 candidates were
called for imterview. Break-up' post-wisc
i3 being compiled and will be placed on
the Table of the House as early as
possible,

(€) An amount of Rs. 3.50,36] was
taalised as application fee from the candi-
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Extension in Service Granted to Central
Government Emnployees

7764, SHRI P. ANTONY REDDY :
Will the PRIME MINISTER be pleased to
state ©

{a) the number of Central Government
employees who have been given extemsion
in service after completing the age of 58
years as on March, 1971 ; and

(b) the number of technical personnel
among them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The information 15 being collected and
will be laid on the Tablc of the House as
soon as possible.

Ceasefire Violations by Pak Army

7765. SHRI P. ANTONY REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of ceasefire viola-
tions by the Pakistan Army [rom Ist July,
1970 to 30th June, 1971 ; and

(b) the number of Border Security
Force Personnel kidnapped by the Pakistan
Army during this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a)
1138. In all these cases ceasefire violation
complaints have been lodged with the U. N.
Military Observers.

(b) During this period, there were no
cases of kidnapping of Border Security Force
personnel in Jammu and Kashmir by the
Pakistan Army.

Disruption of Telecommunications in Assam

7766. SHRI ROBIN KAKOTI: Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Government are aware that
disruption in Telecommunications 15 becom-
ing & daily feature in the Eastern States of
Assam, Meghalaya and Nagaland due to
wire cutting ; and
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(b) if so, the action taken in the
matter 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir. The incidence of copper wire
thefis has been large specially on ceitain
routes in somc of the States.

(b) The following steps have been taken
to minimise the menace of copper wire
theft -

(i) The Chief Minister of the State has
been addressed to direct the 1. G.
Police to bestow special attention
on the problem and take early
steps to prevent copper wire thefts.

(11) Linison is being maintained by the
departmental officers with the
police authorities with a view to
cxpedite investigation and pro-
secution of the culprits.

(1ii) Some amendments to the Telegiaph
Wire (Unlawful Possession) Act,
1950 are under consideration to
provide for enhanced punishment
to the culprits.

Necessary steps to replace the
copper wire with copper-weld wire/
ACSR wire on important routes
are being taken.

(iv)

Factions Among Scientiets in C.S.L.R.

7767. SHRI JADEJA : Will the
Minister of SCIFNCE AND TECHNO-
LOGY be pleased to state :

(a) whether the Council of Scientific and
Industrial Research is infested with politics
and there aie factions among scientists as
stated by the Minister of Planning and
reported by the Statesman on the 26th July,
1971 ; and

(b) if so, the steps Government propose
to take or have taken to remedy the
situation ?

THE MINISTER OF PLANNING
AND MINISTEK OF DEPARTMENT OF
S CIENCE AND TECHNOLOGY (SHRI
C. SUBRAMANIAM) : (a) The Minnter
of Science and Technology during his recent
visit to the Central Scientific Instruments
Orgapization (C.5.1 O.), Chandigarh observed
that there is a good deal of factional politics
within the C.5.I.R.
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(b) Remedial measures are engaging the
attention of the Minister.

Representation by Small Scale Industries
for issue of Licences to T. V.
manufacturers

7768. SHRI JADEJA Will  the
PRIME MINISTER be pleased to state :

(a) whether Government have taken into
consideration the representations made by
the Small Scale Industrics in regard to the
issue of licences to T. V. manufacturers ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b) Government is
aware of the representations made by the
Small Scale Industries in regard to the
issue of licences to T. V. manufacturers,
Over 200 applications received from all
categorics of manufacturers are under
consideration of the Goverument and
decisions on these will be taken soon, keep-
ing in view the current industrial policies and
other relevant factors. It is the intention
to give preference to scientists/technicians,
engineers, small scale units, and small scale
consortia who have developed competence
m this field,

Memorandum Re, Grievances of Freedom
Fighters

7764. SHRI VLAY PAL SINGH :
Will the Minister of HOME AFFAIRS be
pleased to statc :

(a) whether a group of freedom fighters
representing the Bharatiyva Sangram Samiti
had recently submutted a memorandum to
the President regarding their grievances ;

(b) if 80, what are the guevances men-
tioned 1n the memorandum ; and

(c) what action Government have taken
to redress their grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): (a) to (c) Yes, Sir. A
memorandum har been submitted to the
President on behalf of Bhartiya Swabntrata
Sangram Samiti (Regd.), Delhi, mainly for
the grant of business loans, pension io free-
dom fighters, for free medical treatment in
Government hospitals, implementatien of
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pension scheme, educational facilities to the
children of freedom fighters, fixation of a
quota for allotment of plots, issue of certi-
ficates and issue of invitation cards for
national functions,

Freedom fighters are already being
granted financial a-sistance and educational
facilities in deserving cases and also being
invited for Independence Day/Republic Day
functions, No final decision on the other
points mentioned in the memorandum has
been taken.

Loans Advanced to Film Producers by Fllm
Finance Corporation

7770. Sl-‘lki S. A MURUGANAN-
THAM : Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state :

{a) the total amount of loans advanced
to the film producers by the Film Finance
Corporation during last three years ;

(b) the quantum gone to films produced
in Hindi ; and

{c) the amount given for films produced
m Tamil and other South Indian languages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR1 DHARAM BIR
SINHA) : (a) Film Finance Corporation
Limited, Bombay, had advanced loans
totalling Rs. 54,51,635/- to film producers
during the last three years.

(b) Rs. 33,40,965/-.

(c) Rs. 4,79,171)-.

Coanversion of P.T.1. and U.N.IL into Trusts

7771. SHRI G. VENKATSWAMY :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government propose to
cnact legislation to convert the P,T.I. and .
U.N.L into Trusts ; and

(b) if s0, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : {a) and (b). Government are at
present examining the possibility of diffusing
the ownership of news agencies in the light
of the recommendation of the Prems Com-
mission.
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Manufacture of TV-Com-Radio Set by
an Award Winner
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7772. SHRI P, NARASIMHA REDDY:
Will the PRIME MINISTER be pleased to
state :

(8) whether a scheme for manufacture
of TV-cum-Radio set of an award winner
with practically cent per cent indigenous
material and technical know-how is pending
with the Department of Electronics since
long ; and

(b) if so, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : (a) and (b). In order to
meet the total requirements of Television
sets after new Television Stations are es-
tablished during the Fourth Five Year Plan
period, applications were invited from all
categories of manufacturers. Over 200
applications were received, one of which is
from Shri Udham Singh, who has been
given an award by the Inventions Promotion
Board for developing a TV set, The
applicant has indicated that he will need
import of components at Rs. 20 per set.
Additionally, as in the case of all other
manufacturers, he will need TV tubes.
Whilst these are made by Bharat Electronics
they still involve an import content of
Rs. 60/- per 19" tube. In view of the large
number of applications for a very large
capacity, it was felt necessary to camry out
a detailed examination. This has been
carried out and a decision will bo taken
soon. It is the intention to give preference
to scientists/technicians and engineers who
have developed competence.

Restanrant put up by Claridge’s Hotel
at Expo-70, Japan

7773. SHRI SHASHI BHUSHAN :
Wiil the Minister of FOREIGN TRADE be
pleased to state :

(a) whether the Claridge’s Hotel had
put up a restaurant at the Expo-70 exhibition
at Osaka, Japan ;

{b) the extent of profit earned or lom
incurred by the Claridge’s Hotel in this
project ;

(c) in case there has been a loss to this
Hotel, the main factors responsible ; and

(d) the amount of foreign exchange
extended to this Hotel 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A. C, GEORGE) : (a) The Restaurant was
put up by Mjs. Maharani Restaurant in
which some of the Directors of the Claridges
Hotel were partners.

(b) to (d). M/s. Maharani Restaurant
have in{ormed that their accounts are under
finalisation and audit for submission to the
Reserve Bank of India. As such no infor-
matlon is availablé regarding the extent of
profit made, The firm, however, have
repatiintied to India Rs. 6.1 lakhs in foreign
exchange against a remittance of Rs, 2,52
lakhs fiom India to Japan,

Violation of Foreign Exchange Regulations
Py Nawab and Begum of Rampur

7774 SHRI ZULFIQUAR All KHAN:
Will 1l ¢ PRIME MINISTER be pleased to
refer to the reply given to Unstarred Ques-
tion No. 6126 on the 28th July, 1971 and
state :

(a) whether in view of the inordinate
delay in the matter of finalisation of matters
relating to violation of Foreign Exchange
Regulations by the Nawab and Begum of
Rampur, Government propose lo take
prompt steps to expedite action in the
matter ; and

(b) if so, by what time it would be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). The examination of the case is being
expedited,

It would not however be possible to
indicate the time by which the finalisation of
the case will be completed.

12 hre.

MR. SPEAKER ' The papers to be
laid.

ot ware dlert (FrE) ¢ W,
Ay, Toegw & & forell, wagT Wi
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Indian Embassy staff from Dacca

oo ¥ K aowr @i 9w ot fawr
9% §. ..

wen sptew - B g@e e
T E

W@ o W () ¢ g
FIEEW & AN 9T o gar § w4 A
TUIH T H ATE F T e &
TP &%, ¥few ag wf eqr-vredar
SEATE FE A X awgy F oaga
& o7 g A ¥ gore ey W §

MR. SPEAKER : There is no Call
Attention on it. [ asked the Member, He
has not given it,

st Wo d¥o &M : ¥ w1 wfwwre @
STAT § ITEY AT FW FT | A o o
FEET g A IR T e W § o (ww-
WIA) TH GAEAT W WO TH A §
ZraAT gy =Afgu |

MR. SPFAKER :

here

You are speaking without my permis-
sion. Nothing will go on record.

St WEQT GATA ¢ 4w

e e

1 cannot allow it

12.01 hrs.

RE : REPATRIATION OF INDIAN
EMBASSY STAFF FROM DACCA

SHRI S. M. BANERJEE (Kaopur):
With your permission, Sir, under Rule 377,
1 want to raise a very important question.

Yon must have read in today’s papers
that there is going to be repatriation of staff
in the Indian Deputy High Commission in
Dacca. 1 would like to quote what is said
in the paper :

“The staff of the Indian Deputy High
Commission in Dacca is now likely to
be back in the Capital on 12 August—
if Pakistan does not raise last minute

ware % ezl & are a3 e & wrd |

. *Notjpecorded,
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objections and sticks to the agreement
that has been brought about through
the good offices of the Swiss Govern-
ment."”

We are very much pained to read this
that there might be a last minute objectioa
raised by Pakistan You know our Deputy
High Commissioner end the staff in Dacca
are interned since April. 1971. Since the
Prime Minister is here and, fortunately, she
is going to be here for another 2 or 3
minutes, | would request you to ask the
Prime Minister or the Home Minister to
make a statement that our staff in Dacca
will return safe and that no last-minute
objection is going to be raised by Pakistan,
We are all worried aboat our staff there.
May I request the Prime Minister, through
you, to say something on that.

MR. SPEAKER : Papers to be laid on
the Table.

SHRI 8. M, BANERIJEE :
replied.

She has not

MR. SPEAKER : You cannot expect
that just immediately I should convey it.

SHRI S M BANERIJEE : You did not
say that vou will direct them to make a
statement sometime later.

MR. SPEAKER : If I had to say no,
I would have said no. You wait for some-
time. The papers to be laid,

12,04 brs.

PAPERS LAID ON THE TABLE
Parers UNDER COMPANIES AcT, 1956

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): I beg
to lay on the Table a copy each of the
following papers (Hindi and English ver-
sione) under sub-tection (1) of section 619-A
of the Companies Act, 1956 :

(1) () Reoview by the Goverameat

on the working of thy Blec-
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tronics Corporation of India
Limited, Hyderabad for the
year 1969-70.

(ii) Annual Report of the Elec-
tronics Corporation of India
Limited, Hyderabad for the
year 1969.70 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.
[Placed in Library. See No.
LT—860/71.]

(2) (i) Review by the Government
on the working of the Urani-
um Corporation of India,
Limited, Jaduguda (Bihar) for
the year 1969-70.

(i) Annual Report of the Urani-
um Corporation of India
Limited, Jaduguda (Bihar),
for the year 1969-70 along
with the Audited Accounts and
the comments of the Comp-
troller and Auditor General
thereon | Placed in Library.
See No LT—R861/71.|

NOTIFICATION UNDER Mysore MOTOR
Vruicrrs TAXATIoN Act, 1957

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
I beg to lay on the Table a copy of Notifi-
cation No. 5.0. 1172 (Hindi and English
versions) published in Mysore Gazette dated
the Ist July, 1971, under sub-section (2)
of section 16 of the Mysore Motor Vehicles
Taxation Act, 1957 read with clause (cXiv)
of the Proclamation dated the 27th March,
1971, issued by the President in relation to
the State of Mysore. [Placed in Library. See
No, LT—862/71.]

STATEMENT OF DECISIONS ON CERTAIN RE-
COMMENDATIONS OF A.R.C.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : 1 beg
to lay on the Table a statement (Hindi and
English versions) of decisions of Govern-
ment on certain recommendations of the
Admiajsteative Reforms Comminsjodt in ity
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report on the *Machinery of the Govern-
ment of India and its Procedures of Work
[Placed in Library. See Mo, LT—863/71.)

ANNUAL REPORT, ETC. OF THE PrEss CounciL
oF Inpia ror 1970

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : 1 beg to lay on the Table :

(1) A copy of the Annual Report of
the Press Council of India for the
year 1970, under section I8 of the
Press Council Act, 1965, [Placed in
Library. See No. LT—B64/71]

{2) A statement (Hindi and English
versions) explaining the reasons as
to why the Hindi version of the
above Report could not be laid on
the Table Simultaneously [Placed
in Library. See No. LT—865/71]

ANNUAL REPORT 1969-70 oF Runser BoarD,
Corree (SecoND AMENDMENT) RuLes, Tea
BOARD (RECRUITMFNT AND CONDITIONS
OF SPRVICF, ETC  ETC.) RuULFs.

FIC. ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
A.C GEORGE): I beg to lay on the
Table :

(1) (1) A copy of the Annual Report
on the activities of the Rub-
ber Board for the year
1969-70, [Pluced in Library.
See No. LT 866/71 ]

(i) A statement (Hindi and
English wversions) explaining
the reasons as to why the
Hindi version of the above
report could not be laid on
the Table simul.aneously.
[Placed in Library., See No

LT=867/71)
(2) (1) A copy of the Coffee (Second
Amendment) Rules, 1971 .

(Hindi and English versions)
published in Notification No.
8.0. 2590 in Gazette of India
dated the 10th July, 1971
under sub-section (3) of sec-
tion 38 of the Coffee Act,
1942, [Placed in Library, See
No, LT—868/71,
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(i) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notification, [Placed in Lib»
ra'y. See No. LT—869/71.]

A copy ot the Tea Board
(Recruitment and Coaditions
of Service of officers appointed
by Government) Rules, 1971
(Hindi and English versions)
published in  Notification No.
GSR 102} in Gazette of
India dated the 10th July,
1971, under sub-section (3) of
section 49 of the Tea Act,
1953 [Placed in Library, See
No, LT—R70(71.]

A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notification, [Placed in Lib-
rary. See No. LT—871/71.]

@

(ii)

GovernMenT ReviEw aND ANNUAL REPORT
OF FERTILIZERS AND CHEMICALS TRAVAN-
core, L1o., 1969-70

THE DFPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
I beg to lay on the A Table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619-A of the Companies Act, 1956 :—

(i) Review by the Government
on the working of the Fertis
lizers and Chemicals, Travan-
core Limited, for the year
1969.70

{li) Annual Report of the Ferti-
lizers and Chemicals Travan-
core Limited, for the year
1969-70 along with the Audited
Account and the comments
of the Comptroller and Audi-

tor General thereon, [Placed
in Library., See No. LT—
872/71.1]

COMMITTEE ON ABSENCE OF
MEMBERS

MuvuTes

SHRI 8, C. SAMANTA (Tamluk): I
bog to lay op the Table Minytes of the First
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[Shiri 8. C. Samanta)

to Third sittings of the Committee on Ab-
sence of Members from the Sittings of the
House held during the current session.

MEBSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions of
sub-rule (6) of rule 186 of the Rules of
Procedure and Conduct of Business in
Rajva Sabha, | am directed to return here-
with the Central Board of Direct Taxes
(Validation of Proceedings) Bill 1971,
which was passed by the Lok Sabha at
its sitting held on the 3ist July, 1971,
and transmitted to the Rajya Sabha for
its recommendations and to state that
this House has no recommendations to
make to the Lok Sabha in regard to the
said Bill.”

1206 hrs.
CONVICTION OF MEMBERS

MR SPEAKER : I have to inform the
House that T bave received the following
two communications dated the 10th August,
1971, from the Judicial Magistrate, First
Class, New Delhi :—

1—*'1 have the honour to inform you
that Shri Laxmi Narayan Pandey, mem-
ber of the Lok Sabba, was tried at New
Delhi before me on charge under section
188 IPC as he contravened the prohibi-
tory order under section 144 Cr,P.C, by
A.D.M, New Delhi by raising slogans
and staging demonstration in favour of
vecognition of Baogla Desh. "

SHRI 8. M. BANERJEE (Kanpur):
Mr, Speaker, Sir,

MR. SPEAKER : Please sit down so

loogas 1 am on my legs. Tryto bea
little considerate. Why do you sh w im-
patience 7

SHRI PILOO MODY (Godha) : Be-
owaen bo s & Commuaiet,
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MR. SPEAKER : No crime to bea
Communist.

“..To-day he was tried by me, 1
found him guilty on his own voluntary
plea of guilt and sentenced him to
undergo simple imprisonmeat for one
d‘y.n

[1—*1 have the honour to inform you
that undermentioned M.P's were sent
up for trial under section 188 LP.C. b
the Police Station Parliament Street,
New Delhi in case FIR. No. 1313
dated  10-8-1971 under section 144
CrP.C promulgated by ADM, South
Delhi on 2nd July, 1971 by demonstrat-
ing and raising slogans in support of
recognition of Bangla Desh

They were tried by me todav
and on their plea of guilt 1 found
them guilty under section 188 1P.C.
and convicied and sentenced them
for one day's simple imprisonment.

1. Shn Ram Chander Bade, M P.
2. Ch, Mukhtiyar Singh, M.P "

But Mr, Kachwai is still missing

here.
Mr. Banerjee, vou raised this point and
I have made my observations.

SHRI S. M. BANERIEE : [ wanted to
ralse a question of privilege.

MR, SPEAKER : We cannot take

cognisance of that. 1 have already made it
clear.
SHRI 8. M. BANERJEE: | am not

raising the question of privileges, Sir. But
I am just making a sugggestion for your con-
sideration,

MR. SPEAKER : If something is said
by the court, how can we take nce
of that ?

SHRI R, 8. PANDEY (Rajnandgaon) :
Sir, his submiision is that the sentence is
very little.

SHRI S. M. BANERIJEB : Defying
Sec. 144 may be a crime but conviction
under Sec. 188 for raising slogans in favour
of Bangla Desh is not correct, Sir. Is it not
& shame on our judiclary that this is being
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done ? This is a question of privilege. In
the Prime Minister's meeting which she
addressed, there were slogans shouted in
favour of Bangia Desh.

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : It is not a question of shouting
slogans, The conviction 1s for defying the
ban. Don't take a perverse attitude of
everything,

SHR1 S. M. BANERIJEE : To shout
slogans in support of Bangla Desh is my
privilege. The Magistrate should not be
allowed to convict a person for this

SHRI R. V., BADE (Khargone) : I sug-
gest that we may not waste our time on

this.
MR. SPEAKER : Don't go again,

SHRI S. M. BANERJEE . Shouting
slogan in favour of Bangla Desh i» not a
guilt  (Iwterruption).

MR. SPFAKER :
is & limit to it,

Mr Banerjee, there

SHRI S. M BANERJEE Thik na

case of privilege. (Interruption)

ot pew wr wgww (gRAT) A
arlre w1 W S gww go o A
Ty | IR & fedt & oAd oeer | T
e & fr o= dw arsY wY gy Irar {7

weaw agew : Fer Ot oy W@ A
e frgm & fedl & @ W
fier & forw arg =3 o @ wewy AT

SHRI PILOD MODY: May l remind
Mr. Banerjee that it is he who makes the
laws and changes the laws ?

SHRI S. M, BANERJEE: It is not]
who makes the laws, Sir. There is Sec. 144
Under this section you can arrest me, but
not for shouting slogans for Bangla Desh.
(Imervup tion).

MR. SPEAKER : Mr. Banerjee, may 1
request you—will you please keep sitting ?
There is certain decorum in the House which
should be cbserved. Why are You not lis-
tening to the Chair 7 {Interruption).

PAC Rapore T 7]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): On behalf of Shri Y. B.
Chavan, I beg to move for leave to intros
duce a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his duties
and powers and for matters connected there-
with or in¢idental thereto.

MR. SPEAKFR : Please wait. There
are two items before this. 1am so sorry.
When you make such a noise, I really
wonder how the Chair can function. It has
distracted my attention. 1 am very happy
1 did not put the question. Otherwiss

it will be wvery difficult. Shri K. N.
Tiwary.
12.12 hss.

ESTIMATES COMMITTEE

FourTH REPORT AND MpNyTE

SHRI K. N, TIWARY (Bettiah) : 8ir, 1
beg to present the following Report and
Minutes of the Estimates Commities :

{1) Fourth Report on the Minmiry of
Labour and Rehabilitation (Depar:-
ment of Labour and Employ-
ment)—Workers* Education Pro-
gramme,

(2) Minutes of the sittings of the
Estimates Committee relating to
the Fourth Report on the Ministry
of Labour and Rehabilitation,
(Department of Labour and Em-
ployment)—Workers'  Edueation
Programme.,

PUBLIC ACCOUNTS COMMITTEE
NINTH REPORT

§HRI SEZHIYAN (Kumbakonam) :
Sir, I beg to present the Ninth Report of
the Public Accouuts Committes regarding
Audit Report (Civil), 1970 and Appropria-
tiom Aocounts (Civil) 196869 eelating to the
Ministry of Education and Youth Services,
University Grants Commission snd Council
of Boleatific and Industrial Ressavoh,
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MR. SPEAKER : Now, Shri K. R.
Ganesh, you can introduce that.

12.13 k.

COMPTROLLER #.ND AUDITOR
GENERAL'S (DUTIES, POWERS
AND CONDITIONS OF
SERVICE) BILL*

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SJRIK.R.
GANESH) : On behalf of Shri Y. B.
Chavan, { beg to move for leave to intro-
duce a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his duties
and powers and for maiters connected
therewith or incidental thereto.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to determine the conditions of
service of the Comptroller and Auditor-
General of India and to prescribe his
duties and powers and for matters con-
nected therewith or incidental thereto.””

The motion was adopted.

SHRI K.R. GANESH : I introducef
the Bill.

12.14 brs,
LOKPAL AND LOKAYUKTAS BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : Sir, 1
beg to move for leave to introduce a Bill to
make provision for the appointment and
functions of certain authorities for the in-
vestigation of administrative action taken
by or on behalf of the Government or certain
public authorities in certain cases and for
matters connected therewith.,

MR, SFEAKER : The question is :
“That leave be granted to introduce
a Bill to make provision for the appoint-
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ment and functions of certain authorities
for the investigation of adminmstrative
action taken by or om behalf of the
Government or certain public authori-
tles in certain cases and for matters con-
nected therewith.”

The motion was edopred.

SHRI RAM NIWAS MIRDHA :
introduce the Bill.

Sir, 1

MR. SPEAKER : Now the House will
take up the next item—Discussion under
Rule 193, on Sugar Policy.

12.15 brs.
DISCUSSION RE: SUGAR POLICY

st fagfa faw (Wchgrd) : ssuw
ngrem, wfg a4t oft ¥ 25 7€ 1971 &
s AMfs & g 7 o qmE fam
arigmEA A g ag wgm g fF A
W EET A 1952 ¥ g § W WY
AR TA e & e warg A
AU AT W § TH f dgar wr
£ 1 0 A s @ @ fram W
w7t fael), w3 o= v @ @ A
ot w% g v KR grateaTeY wr fowen
g€ W w3 gow A fewwa g W
ared I o T & gy & oo A
#fe fraifa e g A s
wifyy | # s fr 9 frare §, W @
o friaw §, S I § o W
R § iy ¥ e dwx ¥ g
ar qfsas dwex ¥ §f WK o qowT @,
¥ qaw gt Y on Aify Fraifa
s wifgy, o A fvifar soft
wrfgg arfie i oarer o 7 f Wik ww
¥t 7 g Wi Frq-ame fearm e wrer oft
a8 Y v ¥ e st i Rewwa
adf worlt T |

*pyblished in Gazetio of India Extraordinary, Part II, Section 2, dated 11-8-1971,
tiotroduced with the recommeondation of the President.
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o a% g oY Afy g awew
¥ wdfy wofelt @ & e e da @
aeTe ¥ aq & fear, & Y Aifw 3o
1 PR oagr 9H & FomET A9
fafewa Afy 7 7 & wrw 1952 % &
e a1 g g fw feaar e ¥ TR
MEAHT W1 @ wrew @ feaar
1 W qurlt w1 qrHAT 77 qEar @
t AR wFT w1 N ST gwar @ R

1963 & =+t & AT 97 &4 47 |
1966-67 a¥ ag T 9« f& 22 /@
& WA F1 TR gar | wEE A s
st w o gfe oo guo @ s
T Wiv wwgEre & g fe oA
s faeifea & sewr adon a8 gen
fis it F1 Feraw qar M fFEwWr W@
# g ™= Y fast o FHER N
T &t F A gog ¥ A fewwg ISR
&Y of, &F) FT AT ¥ ArEE@EHATHT
N QU sw 7 ot fewwa S agd
4, 3wy saw! ge fas |

W e gad ¥y fs A afas
€ ¥ Fred ¥ surer N o g B
faw ;¥ &t &t g a3 & fg
EIATHI /AT & | qOHIT X w@rur
g fewgier w1 & At w01 gEwr Adfor
mggwr 5 @ W 5 ¥FT Ay g9 9fa
fet aw st B AuF q@ad 9T
A W ey ferew @R Wit oA
Y wiwa o GO ¥ ww T &)o@
afr gor fe @t fpgeaam X WG
qedz ¥4 T AT KT AT | T§ W
ot o A e § 1 e T e
& s wrs aede Al SO &Y S
ot gud sarar o A HEw v gl
T STy T § P TEE STeU T g
P smgroves # yrew § 1 I wAw
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¥ e g f o W s e e
€ 1| W ador ag g fe et
™ et o1 ox WA w7 aeh D
T grgrere =m0

P & 7 wd 37 4R v W
T @ g ¥@ wrwa « fear oY
Y€ o A g § 1 @, A wgd
e A T AR AT § 1 ¥H wICW ¥
fram @ ox mogR & T g e
T At Y waw aw Ad 2w
org wiwd § | ¥9q 7w § AR = Awwy
& Aot aw Agy awar g o foawn e
¥ g arfey @y ww g ur o A
& gam ag ot #W @A oW AT AW
®T SAEA FW g e fagre A
20 6 % Frwr | 7 Ao Feqid & 1 WY
IFT AT W 5 ag g aw A
s | wfery frgre A 134 ww gy
g Y sae Foatd & 1 amht 9@ w7 ag
Mirsw @t asa1 § 1 W@ aT@ wis
qWde ¢ TAY sy oW ghear 3w
T FAFAFAT R |

1968-69 & 35.6 Wt #Wro = AT
Fargfdr1 1969-70 ¥ 426 wra
Ho 27 Y da1 g€ 1 ¥@ & 37 wrer
Wro 7 FATATT §F ¥ warar & 1 e
ot § 5 19 arg #o o MEmEy
¥ @it gwre @ sigar wrfed i
TOEAFT A FEU NI 7 g% ar
ag & f5 qwwEe WA faat §1 e
Bt & 7y A § ) 9T AN wher A
firerar & oY % frmrt A dar A X O}
¢ B YWt AT I AeE WK g
afers d%x & ), I qaT g A
#Ir @ ¥ fegr 1 Fuw &F g
w0 ? wiifs R T @ FISTCOW
i wgaT & | SRfNQ FTET A @
g &t g9 fwa frda &ar afid

Mg R ook gf £ @ wan s e SRR e 7 Y W SER A
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[ Fargler fowt]
aife Ty qaT 3 &% | WA A% fggeara
i Formr Pemrat & ooy fear § awwr 23
gz w w1 o fawar A @ W
R frd § oy S w Qe
frAm rmdnsR IR e d g
Ay ¥ W TR § W g
fagea ¥ T GeATE FCT YE f“ﬂ”
adw aw fear | 9ak ag wT &% J 4T
g frar ) fam qrel & g Qg av
ogx § v goe ga wier o &
3IQ‘H1‘TH AR Ql ﬁ ﬁ'ﬁ'@'ﬂ't
#% aft § w% wrT § 1 97 7 qEER
Y ®rEz W @, HIEE WIH SIWFAA BT
@ FT FLET F1 I9% A7 A 39 ey
Foar wrfge

AP A &1 wgrw ger fea, fu-
w5 w3 fear ait fe-wyw fear @
™ qErAr w9 o oy & ar @ e
W ¢ @ AT § gORTT A |
wifge fr sr #X 7 Ao woar ewmw
XA wtn § fs g N @ T

2 w7 ¥ wgrer

T 84t e fgrgeay & 9RT 7 WP
T a8 7 W faw E A W ER
A foamr v o dwm & qET
e § o¢ wam Ewe ¢ *few
Wiy W TR & e & fad
frwr dar W wTh § 7 R ot
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W fog et & wifge fs o sy
wiw o o ad & el § 9w Fosfior
v aife fram soml get e #
wY |

wk werar wia Pewel w1 da
e & wsaw wiEg, § qio ¥ e
wagar g, 9% 0w awere o) o o
zmy fer s & o ot ot gt §
a1 ¥ aEIC AT wew § cad @
w3 gt § fF Y @1 e Re |vwe
fearg | I gAR FAW F @, 0= W
Tw gn frwm & Ol v A9 arar
=T AT & Aty v whw @
s FE § fs g 2 i N o
b gz A8 www ¥ Y wrar fs gard
dfaera #§ foar § forak e wo § fs
qa% qre qw afew o sar aft
Agw wfeed § & gn mm 2 € A
o & fao AT R AR Rl i
T g W, T wT gy aeE
Fa frm 517 g0 FE9 & fe g
FW & O mer F TEwT W2 g gwE!
FUY | .. (vowwra) A gITT GAT ame
worar § vue i ard g A a@
g S TIE RO R Y @
¢ gu% am ANy o N 9k
§ SR £ gr oy Wi
@t ¥ wfge fr ow e ¥ O
s frddr &)1 oF e A wg
WIGAT § | TN T W AT Fosed 9
fowe glar &1 forrdd & s 7 @
fFem s adw §, & ST W W
& 8 aTerch ety war § e g
forrd & B gx faw & fost oW
G &1 o WY el fovwll @ e
friww @ ot fwmer © oy
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w3 fowwdr w7 wwaT a fvar snar
far & =t $@T g oo faw e
oyt 12, oF feare &t st W@ st
% WUFTC %7 w1aHft @ of o8 @@ #Y
et 2@ fo fradlY Fready g7 & o
T4 FEHY Frwg fEw oA

ot AR T fawaar § 97 B wEd-
7 AT AT & 1 AZ AW WA T GqF WA
a7 wet wrar & Afew g fasar # 2
Yy grf w9u AW w7 /A &1 IR
wOw FAdr §, fewe gadt &, witw -
I gt &1 zedw & wear g e
Ay g AT K I w5
T e w7 gawr feedlegera v
AT Y wrgEr A1 3ad 47 T Pram
Lol

0% ad ¥ AEY FAFET AEAT g )
R fad gea ¥ R A 0 A wedy
derare § 1 va¥ fad & aqurd dar § W
wIaTT XAT § 1 gWTY qoft gue gRer o
P & qoeft gme dftor B g
arenTEw £ & fa a1 Y e dar
¥ ar SR TS T AT | ATEATEO B
M ™t fwad oedt geft @
fearal #Y sregr Fat fadar | gafad wow
&9 # qvEIT w7 awoorg I wifyg fs
grT Bfegdl w) areatyer fray wrw | @@
OO @ A YT BT Y Agererew
v § o 7 YOTETET wOr wr daar
st 3 safad g dfgd o o
wrede AT W § o dar mff e 80
goee wr uw fritew  deer won
wifge v At @Y wgar wifgy fie gw
Agrerew A FOr afe sy &
witfew fet Fie oy ot A st W,
far ¥ wex w3, wowr ftor o anfe
fewrrn o g wroer s« o firer ame
vy § ow® oy o it wem o §
@0 ot R § i eprr gy ot e
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g §, oY wgr Ar o ag Fgd § fe g
aI & # foz af) frerr W)T o gORIR
va o At § gy gl dadt ¥
fema =Y =T 7 vt &1 AT W
a1 9g 7@ &1 Tafeg @R )
IR 41 Y gEAr wifze owifs gw A
fasit @ S qRAT 4 W A e
Ar¢ 6w 2T P o &t 10 7w
FO AT @A, H T AT G AW A8
w4 g T safa feame dare @gar
g

nE ara w1 § fr faeel ¥ 47 w0
frre s agd ¢ ) fagre & @ R
ARy TN ¥ ool gz I %
@t &1 wAdT waew w5 @ &
fF g w2 ¥ Y a@y ) safed
AT F1 79 Araew F wE Frfew difa
fraffa st sifgo

et wgred | wgr @ f N Sedr-
z#Y & fealt A grow & fom gaEs) AN
fretd ard =gmaw ger o Prawa @wr
IR qH &7 WfF gAF Faw wET &
fre m =raw  ger Feifer fear
FTAT | qg AR ¥ FET § AR AR
w vver ot ¥ gAYt wEE ey
g whfardy soft § 1 & gAd wgm e
ot A wrax .37 way gr A § gl
wi Tff wwar § o\ wrw AT wwi W
Hifwr o witfeg femat & =0 e
wear A Wy fooy § e 9w 19
e A T A e #§ gl
et guie § 1 gfar &1 aeTw W
2@ @ Y E wr wmw ofye s
wit am® g s it ey Pt
¢t Tafrg & g B el o wh o
oy @ WA AW ¥ ww e e ¥

wgt foreft iy 1 ) Y g
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werw ALY : IW GMEEW 9T W
ztew stz goT & AE A W § ol wT
anr Yy e § | WU AT, 9i-
e firre ¥ &N A9AT T wg § ot
FTH AW FHAT § | TqY I[UAT ATH A
fear ot asAr | WH AR Q@ fam
&7 g g dowr gur § fo @R A
T AmmeaTgee a3t 9C fear @
& fadr arw et fegreh zrgw fafwe
QX WEAT AN | a¥l §ETU W 9«
wFaAT & | THH A @ AW AT A R
w1 feeprgs ot T WA F ) agwET
gw sifr % fF gorar s S A
wEar 3 |

off firareftae qao &y (Toafa)
X8 93 UF w1 4N aer fgar Wiy

wifs ag a3 ageaqy fawa 2

WCTW WEAW : IEH HF 3T W
qeeren fawe § 1 A, IS famz
¥ WTTFT ST FFAT AT FE A

SHRI D.K. PANDA (Bhanjanagai)
There is an urgent need for evolving an
integrated policy for stepping up the pro-
duction, consumption and marketing of
sugar, but in the last 22 years of Congress
rule this has not been met. Now the time
has come for evolving such a policy, espe-
cially after the amendment of the Constitu-
tion which has opened the door not for oaly
taking over thc sugar mills, but also for
following a policy of agrarian reforms which
is also intimately connected with cane culti-
vation.

As far as sugar policy 1= concerned, the
hon. Minister the other day made a state-
meat in the House, which said :

“Thete have been persistens demands
from the sugar industry for a revision of
prices on the ground that there has been
an increase in the cost of production
and the bolding of stocks.”

In this connection, 1 waat to empasize the
point that It is under the pressure of these
FugaT magastes that the cutire sugar (ade
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has been decontrolied. That has only helped
the sugar magnates to reap more profits, to
amass more wealth, as they have been doing
for more than 50 years.

I may give an example, as far as Delhi
18 concerned . On the 25th May, the day of
de-control, the price of sugar was Rs. 190
per quintal On the 5th August it has gone
up to Rs, 192 per quintal. At least we can
say there is no fall in the price though the
mcrease also 1s not considerable. If this
trend continues there will be two conse-
quences Firstlv, if releases take place there
18 ultimately going to be a shortage and the
price of sugar will go up and there will also
be non-availability of sugar. Secondly, even
with the existing price of sugar the sugar
magnates are reaping high profits. So, why
should the price be fixed at a higher
rate ?

So far as the price of cane is concerned,
it 1s seldom raised, As the saying goes,
sugar iz actually manufactured in the field
by the cane-growers, Only the juice is
extracted in the factories There are two
crores of cane-growers in India and they
are being exploited bv big industrialists, like
Mod: and Birla and also big landlords. 45
per cent of the cane-growers constitute share-
croppers The rent of land also has gone up.
In my area in Orissa it is now Rs. 1,000.
So, the time has come for the government
to fix the price of sugarcane. There is abso-
lutely no justification for evading the issue.
Now the government is sympathetic only
towards the industrialists, sugar barons and
at their behest they are de-controlling sugar
and allowing the price of sugar to go up.
Why should they not give a higher price to
the cane growers also ? Why should they
not give the benefit to cane-growers by
fixing a higher price ?

Now the cost of production of cane has
gone up, The cane price was last fixed in
1967. Under the Essential Commodities Act

was fixed at Rs. 73,70 per ton ex-factory.
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area under sugarcane cultivation was
1,67,000 hectares. In 1971-72 it has come
down to 1.25,000 heclares. Similarly, all
over India the area under sugarcane cultiva-
tion in 1909-70 was 67 lakhs acres,

In 1971-72it has gone down by 109,
that is it has come to 57 lakhs acres. This
shows that there 1s a rradual reduction of
the cane area because of two reasons One
is that the gur price has gone up and the
second reason 1s thev are geiting morc and
more price for other alternative crops. That
is why there is diversification from cane to
other money crops like wheat, maize, potato,
etc. In Punjab potato is fetching wvery high
rate and that is why they are diverting to
these high-price yielding varicties of potato.
Now, it has become absolutely necessary
from this point of view, that is, the cost of
production of cane having gone up and,
that if the price is only fixed at Rs. 10 per
quintal or Rs 100 per ton ex-factory, then
the second largest industry, that is the sugar
industry in Tndu, is going aimost to disas-
trous condition, and it will face not only &
crisis, but there will be no possibility of
gettiag over the cricis unless from the
beginning we take steps which will help at
least advancing this industry.

With regard in ihe nationalisation of
sugar industry people say that because of
certain  legal difficulties it could not be
nationalised. There was absolutely no diffi-
cultly in that respect. Beciuse the policy
happens to be semehow or other wedded to
the capitalist inferests, that has been check-
ing the Jesire and the action to nationalise
the sugar irdustry. In this respect 1 can »ay
that as far as the sugar industries in U, P
are concerned—in U, P. there are 74 sugar
industiies—barring four, the other seventy
are private-owned, and people like Modi
own them, Our demand is that no compen-
sation should be paid to thesc sugar magna-
tes, because a rough caleulation will show
they used to take 10% depreciation and
they have never ploughed back that money
in the industry, Had that money been
ploughed back in the industry, then it
would have been today a modern industry
in U. P. Instead of that they have swallo-
wed 1he entire money or they have diverted
it to other industries. We know Modi has
got more than 130 other Industries, brcause
be looted the cane growers, and with the
money he amassed by squeczing them he
9ould set up 130 other industries.

SRAVANA 20, 1893 (S4KA)

Policy (Dis.) 194

Now, the question as faras U, P. is
concerned is this Let us say that only 10%
they have taken as depreciation money, and
suppose in U, P. alone Rs. 5 lakhs is the
earning. Then in one year these sugar
magnates have harvested Rs 3.5 crores, and
at least let us 1ake 10 years’ caleulation,
then it comes to Rs. 35 crores, So, the ques-
tion of Rs, 3.75 croies bring given as coms
pensation for those sich mills which are
taken over by the Governmnent does mot
arise. 1t will be an anti-national policy if
we are going o give any  compensation to
these sugar magnates

With regard 1o the question of arrears,
we know that there 1. no drastic  step taken
so far. Only by m ki g o appeal, only by
requesting, only by sending some circulars
that they should pay, their hearts and minds
can never be changed So, a statutory pro-
vision has to be made to sce that they are
sent behind the prison bars, Except that
there isno wav of realising the arrears,
They had to be realised bv selling and
auctioning the the sugar stocks that have
piled up with these private sugar mills,

To sum up, our demand will be that
Government should follow comprehensive
integrated policy in the matter of sugar
because it happens te be the second largest
industry ; fixation of price at Rs. 10 a
quintal ; nationalisation of the private sugar
industry without any compensation ; and
the excise duty that the Government has
collected to the tune of Rs, 102 crores in
1970 it was Rs 10 crores in 1953 -has to
be spent in establivhing farms for the indus.
try grow more cane That is what we
demand and Government should announce
such a policy here and now.

MR SPEAKER : The third gentleman
whose name is bracketed with others, Shri
Genda Singh, ie in the hospital. Dr. Lax-
minarain Pandey.

Mo Wi aromm oy (dEEtT) ¢
weqs waram, S Afs F Ak ¥ oamr-
Mz FAt ft § g7 TR W W g
gEqd  awl ® ST sy weiey
werar o, faad o feware ot fie feart
il A ¥ afwr ¥ ofer <o we

g, Y & o1 wrare ¥ mft wR W
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|10 fTTa TR
frar T &7 IeRAw geT Y s w1
AT | FIAT WG WY FETA F) d@—
AT aEl F I A WA wG AT
i wrem gy o § A9 AT T
wfew are sTed FT A% 1T gEy ¥ ST
Tl Y = 7 wfew gew g @% ) AT
geqresw ¥ fear 37 gran & fed e
T} &) fawa ar AW & FYAAd T
qr frgxw & W o SawEdr
ufreast geat 92 aoAY wrEFTIHAT AAF
i+t st FT qrir ) wme e A @
e ot o ww & g9 qwaE ¥ FH 4,
TN QI A T AT ALY | ATe 25 X
A% ww A% 3 frafg & T a o
gyrra ward @Y g & fE S
#oF 7@y & 1w wreAraw faar ar v
oY &Y S A w3f, AFer e T
R w0 @ -7 AwH g2
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SHR1I S. P. BHATTACHARYYA
(Uluberja) : From the Government’s policy
statement I find that Government are not
really serious about this industry which
gives sufficient revenue by way of excise duty
to the Government. It is also an important
industry in our country. But Government
are not at all serious about it.

The Members of Parliament from UP
and Bihar are very much disturbed, but the
main problem is that things should be seen
with a total perspective. We know that the
peasants are not paid in time for their
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sugarcane. The arrears of payment runs to
crores of rupees. But the cost of production
which the canegrowers have to bear is almost
equal to the price paid, namely Rs. 7.37.
If cash is not paid in time to the peasants,
you can imagine what the condition of the
canegrowers would be ; they are obliged to
go to the moneylenders to borrow money at
high rates of interest.

Are you not compelling the cane growers
to suffer in this way ? Then how can you
help  increase production ? The potato
growers get some margin. But what about
the cane growers? A big industry is
dependent on these poor peasants. You go
to any factory. They do not pav the workers
well.  The trade unions are opposing these
conditions of service. Even the recom-
mendation of the wage board has not been
accepted by the trade unions because they do
not get justice from it The machinery is
worse. The sugar content in the cane in
our country is 22 per cent, but the extrac-
tion is only 9-10 per ceni. This is something
better in Maharashtra, but in other areas it
is only 9-10 per cent. In Cuba the extraction
is much better. So if you depend upon
the present millowners, they will earn their
profit but kill the peasants and kill the
industry. The only solution is total
nationalisation of this industry and then
develop it from top to bottom,

Research workers are working in various
ficlds to develop production. Wheat pro-
ductiun has becn improved. What about
cane production ? It is not bettered, It
has almost remained the same. We are not
asking the research workers to see how the
sugar content can be increased and how
extraction can be bettered, If the sugar
content at present is 22 per cent, why should
extraction be only 9-10 per cent ? In Cuba,
they extract much more. So why not here ?
Cuba is utilising the steam method for
extraction, which vyields more. If we can
also adopt that process, we can pay the
cultivator more, we can pay the workers
better ; we can produce more sugar and sell
at a price less than what is now revalent, to
the consumer.

For doing all this, Government must
have a thorough perspective. They must
have a lofal grip in this industry and then
develop in the desired direction. The present
policy will do no good either to the
peasantry or the consumers or the workers,
There should be a thorough reorientation of
policy in the light of what I have suggested,
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SHRI1 SHIVAIT RAO S. DESHMUKH :
(Parabhani, : The sugarcane growers of
this country owe a big debt of gratitude to
you for allowing this debate and they are all
honing, T hope not against hope, that the
proceedings of this debate would have some
effect on sugar polizy, or the lack of it,
that has been consictently and (oolishlv
followed for so many years in this country.
The tragedy of sugar production in this
country has always been more production,
then curbs on productivn either through the
process of control or decontrol, large-scale
fieecing of sugarcane zrowers by the private
mill sector, then fall 1in sugarcane acreage
and production, scarcity of sugar, then
fleecing of sugar consumer , causing black-
market in sugar and shooting up of prices,
then again more production because of the
black market rates leading the cultivators
to hope that they would get more price for
cane. In the ultimate analysis, whether
there is a black matket or higher price paid
by consumers, not a fraction of the enhanced
cost goes to the growers, In the event of
depression, the cane grower is the only cow
which is milked by the Central Government,
the State Goverpment, the authorities of
the Direclorate of Sugar, by the sugarcane
cess and what not,

Ultimately, even the money that is paid
by the consumer is not allowed 1o trickle
even to the canegrowers [ believe that if
the sugar policy descrves any changes, they
can only be brought about if the policy is
built on the basis of the sugarcane crop and
not on the basis of mills whether n the
co-operative sector or in the private sector.

Whenever we speak of incentives, our
Government does not know of any incentive
except giving incentives to the millowners ;
and this leads the millowners to indulge in
additional tax evasion. When it is a question
of incentive to the canegrower, wisdom
dawns on our Government that the
incentives are not 10 be given to the cane-
grower because of the lack or paucity of
funds or because of mobilisation of resources.
So, if this mobilisation of resources at the
cost of cultivators is not going to be stopped
Iam sure even this milch-cow is going to
be dragged down, and there will be no revival
of policy to improve agricultural production
in this country.

The sugarcane growers of this country
-only should get the cane prices from
imillowners but they also owe at lowst s
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part of the fraction of the prices that the
consumers are to pay. [If there is to be
any incentive there should be only one
incentive and that incentive should be,
as is well known bv all economic pandits,
the raising of the price of sugarcane, Our
Government says that we only fix the
minimum prices for sugarcane ; they have
been knowing for all these years that what-
ever they say, the minimum prices ultimately
become the ceiling prices of sugarcane. And
then, they do not have any control on the
prices of sugarcane because of the process of
decontrel.  So, if at all in the garb of
decontrol there has been control, the onlv
control that has been there is on the sugar-
cane growers, If the sugarcane growers are
o be reheved from the clutches of big
control, merely control of sugar is nof going
to help either the consumer or the Govern-
ment policy itself

Coming to the question of molusses,
when they say that molasses are to be
controlled and when we say that molasses
should be decontrolled, our Minister points
out to the Ministry of Petroleum and Chemi-
cals. Where is the Miaister of Petroleum
and Chenucals 7 Not even half a Minister
is present in this empty House when the
debate on sugar policy is going on. Anybody
concerned  with molasses sYould know
whether mulasses need decontrol or control.
Molasses are controlled but the products of
molasses are decontrolled. The products
of vosmetics are decontrolled. What is the
proportion of the cost of cosmetics that the
social ladies in the capitals of the country
and in the capitals of the world pay ? How
much of it goes to the cost of the m lasses
which are manufactured by the sugar
factories ?

There has been a consistent demand for
the decontrol of molasses, but this demand
has always been shelved. There has been
a consistent demand for at least Rs. 100 a
tonne to be paid to the sugarcane growers.
Today, we have brought it to this pass, that
the price of sugar is cheapcr than firewood,
If the cultivator has to get anything, then
the cultivator would prefer to grow, so to
say, firewood. Why should he take up
sowing operations ? Why should there be
agricultural operations, and why should
thers be manures, and why irrigation also ?
Our Government says that the consumer are
being looked after. Who is there to look
after the consumers 7 Immediately when
you gationaliss the industry, she sagar prioss
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are going to be four times, and not become
one-fourth, but four times. So, I believe
that the officials of the Directorate of Sugar,
the officials of the Ministry of Agriculture in
the State Governments and at the Centre—
and last but not the least—the Ministers
sitting in the various Ministries are not only
eloquent  The Minister while sitting 1n this
Chamber is eloquent, but when they all go
to their official chambers, they are guided
and surrounded by magnates and other
officials, whose only aim is this : like
highly pard private sugar magnates, like the
monopolists, they go about the business.
Control or decontrol, nationalisation or
denationalisation, they have only one aim,
and that is the fleecing of sugarcane growers,
and as long as this ficecing of the sugarcane
growers is not siopped, the consumer, 1 am
sure, 18 not alwo going to be benefited.

T therefore plead that the final by-
product of sugar, that 15, the molasses,
should be decontrolled and should be freely
allowed to be converted into aleohol. They
may eaport whalever alcohol is wanted,
and we may comvert it into industrial alcohol
if we wish to, but molasses should be
decontrolied.  Bagasse should be either
turned into polythene or to newsprint for
which there is a crying need. We cannot
even supply newsprint to the paper industry,
and yet this Government dues not do any-
thing to sel up a bagasse-based paper plant.

Finally, we go on msuing licences on
paper, saying that we are going to increase
the production capacily or the installed
capacity for susar

Unfortunately, [ happen to be the
Chairman of a concern which i3 licensed to
erect & sugar mull, but without steel how
can we erect 4 sugar mill 7 Steel s not
available except in the black market and is
costlier than gold for those who went to
use it for a productive purpose like setting
up a sugar mill, The Ministers only point
us to the Minisiry of Steel, to the Directorate
of Technical Development and to various

officials, $o, a mere paper licence is not
going to help. You should enable the
lickmee to be converted into productive

capacity. Then alone will 1t help. And if
the Government is not in a position to
declare here and now & minimum of Rs. 100
per tonne for the sugarcane growers they are
not obliged to help the Government to make
# sugcess of their sugar policy.
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st T wirarer teat (Fromarare) : &
AT & da1 3t AT § WX ey o
arar g 1 & waAdz & ag Ag sgor b
T WTCE AT AT A Y | K agwgar §
fi s g Y & Ffea argar are A
F AT AT AR AT 44T AAH
frar &, az AT TOIT TEATE LA
arer ¥ Far gAT 1 1960-70 F 35 A
z HHr AT IAMLT TAT ) T AT H AL
Tg IeqraA 38 AT ZA T oMAT ) HEGAT
1070 ¥ 2813 918 21 349 47 SEFT T
qg 21 AT I 4T 1 Fq €A gIgACH
16 & z7 & Afa® 78 78 o | TR
g g1g AT 99 27 gHT) TFEGIE  FAT
2 gATQ FASqWA 28 ATE H TT FT
40 A1 AT A [ § | TIA A AWAT
1972 7 41a% 917 917 &rE zq @ @b
grft Wit ow afla & fad o T A
Zrft | FEvaT 1972 & w7 sar i ¥
ar gz & M H TEAT | ATEET
fageas, 1972 A% agwt a5 ff af
grft ATy qg I=D § fF e
sEdmreAAm F fF 9 7 9 w9
qrer W W T st @ ¥ fw 35
Ar =9 AT Gar g, 7@ 1971-72 &
Fg TUHH & &7 38 arg A & a1 40
1@ 27 g | WA wre & AT qwm
Ffargg avd § f5 q¢ &1 QU 9907
figaly i o WA | AR fAT T RO
fear 2T AEY €, 78 WT W AT |

0 & W & Wi 2@ | Evg, 6

12T 2, @infedl T fow o de,
s EmIar o gr AT A WY

Freq § Eeawrw Y & | Waw WAy
WA O G AR ¥ oA
73.70 sa¥ ¥ z7 goic feg & gfrar
A ¥ wf a0 wf £ wa A ey ¥
o w7 ¥ v A oy feww wor wifgd

afs g ¥ ey 7 947 6% 1
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[ 1w wivare @)

s T mifadt frdY &5 A1 feard
wEd 2T § @Y wEade Ay ot gawy
g ed @ 1 @ g T
arfesr W AER™E & 91 g8 F@r wEET
gemratargm & 8 fe agr wgras
¥ aga wedy o Ot § o1 weEw A8
g & | @'Y o7 7T AFOT 3R wem
] A gy A der o dar A ofem,
g A Y A A | WITHT AGIAS AT
farem w1 feegeana ® ware &ar g9 )
wa A% w9 Y@ Af F § gy A
gnrr o a st wagt 9v dz Rfasd @ 2
g wpee # 9t fefaay @dr 2
% a% free fefom?) adf g e ad)
graar | T aYer A=t gz var ¢ AfEe
R W T qU-q WIAT B ) —
T AT ¥ o) qrwafeac @ ag W )
AT 1 R & qrw TR A A
#Y g9 4 qg W1 AAX & A7 qrft 2
HIT-~ALE AFIAT T AA=ATg SAT AT
& 3y gzt &, fefafauma =T quar §,
fdg witeg soarft gt § 1 W G
&7 ¥ AW G G WHA A QY G WY
w1 gEaE A T T oAy w9
wgraee #1 fasry were &%

iz gy fdfer W A A
w4, ¥ar gAA F ur w@r § 1 Ry weAr
wrR 9 ¥z wfrn sif @) geer
wFRIES ¥YEY § w1 HT & Wy, Tar
g far ar @ § ) 9g @aeE W
3 1 g o R R e g
¥ o Eey Af FW § N grEAe
e A A Qi g ¥ A} AR
word § 91X T ) 3w w1 § WX g
) w7 39 § W EW O ¥ gdfew @
R WA & o § 1 ydfer & way

AUGUST 11, 1971

Folicy (Dis)) 12

# o9 @ ¥ ST e T § &) gEw
THATES ¥YE F wW AT TEE TOA A
FAUFT L | UHRT WA ¥ W wW
AE A FH AT A & A Ay
gifiy g1 &Y S dreaz wgn, SEY %
q@r @ Mad | T M gTHT B A
a7 =7fEgy

I FRW ¥ 40 AT w9¥ fram
Fawrmr £ fefy ot &m0 & omr Ad@
T & gw o amafm A § SieE
far 7 garg Y8 frar g & Gar A7 A8
FTAT A N gwd 97 qv gw AfzE AW
# g A aar 2a & B ovan o o gRIY
ZOT? QTR TR ZAT ¢ AT FT B SrEY
qgY OF GF ANEA A 2 FAT T
AT AT 1 g A GE) "pR ¥ oA
7 ozl auAT & a7 S adT 99w
wqqT IAH WG ArEr & 1 IAAr equr
e & &z oY s @ fEaE Fr gar
agt Zar ¢ a1 7 ATgAT GAY wAS @Y
A AW & A ag MENW F@
FQATTENTT WY AN AT F QG E ag A
AF 7L | ST 9T F A AgAATE-
Yga fear war @ aga e g
I TG FEIN e §aET A AT TR
& | aafeq qIx aver AW wA
arx § | TaddE @ BN @ woET g
TEY TrEAT ATEY |

*SHRI C. CHITTIBABU (Chingleput) :
Mr. Speaker, Sir, the sugar policy of the
Government of India, like the plaything of
& child, goes on changing every year. I would
even say that the sugar industry has been
made the plaything of politics by the ruling
party at the Centre. After the de-control of
sugar nobody kpows what is the sugar
policy of the Central Government, The only

consequence of de-control of sugar, accord-
ing to me, is that the cry for nationalisa-

- masm s .

" # The original sposch  was deliversd in Tamil,
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tion of sugar factories has become full-
throated. In fact, some sugar mills have
been nationalised by the U. P. Government,
Has this action yielded any positive gains to
the State Government? No, The U. P.
Government is in the unenviable position of
having 10 pay back Rs. 40 crotes loan which
the owners of the nationalised mills had
taken from different sources. I would suggest
that instead of resorting to nationalisation
of sugar mills, the Ceniral Government will
be well-advised to entrust the agiiculiural
activity of sugar production to the care of
the State Governments so that they can
encourage the sugar industry and sugar
production by the effective means of coope-
ratives, Then, the sugar industry will also
be able 1o get rid of so many rigorous
restrictions imposed by the Centre,

Now, with all these undesirable restric-
tions, let us see the turnover of sugar indus-
try during the three Five Year Plan periods.
During the First Five Year Plan, the produc-
tion of sugar was 18,9 lakh toanes, while
Ehe target was I8 lakh tonnes : there was an
increase of 0.9 lakh tonnes over the target.
During the Second Five Year Plan, the
target fixed was 30 lakh tonnes, but the
production exceeded by 0 29 lakh tonnes, the
total being 30.29 lakh tonnes. In the Third
Five Year Plan, 35.32 lakh tonnes were the
actual production when the target was only
15 lakh tonnes The production exceeded the
target by 0.32 lakh tonnes. In spite of the
hesitancy on  the part of Central Govern-
ment to offer adequate incentives, the sugar-
cane cultivators have been always keen to
produce to the maximum extent. In the
year 1968-60 the total production in the
country was lo the value of Rs. 660 crores.
The share of sugarcane growers was Rs 400
crores and the income to the Goveroment
of India from a variety of taxes was Rs. 150
crores. You will be surprised to know that
the capital investment is only Rs. 400
crores and the sugar industry has given
employment 2,25,000 people.

1 would like to mention heie that on
account of controls und restrictions only
30%, of the total production of sugarcane is
utilised for pioduction ; 109 is taken for
seed purposes and the rest 60% of the
sugarcane produced is used for producing
commodities which would fetch easy and
gquick return. The sugar factory owners arc
thus epabled 10 amass money by looting the
sugarcane cultivators, Here [ will recount
the unfair practices indulged in by the sugar
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factory owners. They have to pay Rs. 75
for registcred sugarcane and Rs, 35 for
unregistered sugarcane. In the account
books of these sugar magnats the pur-
chases of unregistered sugarcane are shown as
purchases of registered sugarcane. In this
way they are able to hoard black money
to their hearts’ conteni. I don't think that
the authorities have ever gone into such
shady transactions and one is compelled to
think such their complicity in these mal-
practices is too decp to be brought to light
by any public spirited men,

Sir, in 1969-70 the production of sugar
was 40 lakhs tonnes and the total consump-
tion inside the country was 35 lakh tounes.
During this year we exported 3,29,000
tonnes of sugar. As sugar 1s an important
foreign exchange ecarning commodity, the
Central Government should be more solici-
tous to sugar industry by way of offering
incentives. Our sugar export programme
seems also to be in doldrums. In the Fourth
Five Year Plan the export target is 6 lakh
tonnes, I have may own doubts whether we
will be in @ position to achieve this target
during the Fourth Plan period. With the
British cntry into the European Common
Market, what is going to happen to our
export of sugar to the United Kingdom ?
Recently, the 13 Commonwealth Sugar pro-
ducing countries bhad a meeting in which
this issuc was discussed. This House has
so far not been taken 1nto confidence about
the decisions taken at this meeting so far as
our export of sugar to the United Kingdom
is concerned This question assumes a grave
significance in view of the declaration of the
British Government about the ending of our
country’s Trade Agreement with them.
Again, Commonwealth Sugar Agrecment
will be concluding in 1974, Apart from
knowing about ow1 programme after 1974,
1 would like to know whether there will be
any premature revision of this Agreement in
view of the impending entry of the U. K. in
the European Economic Community. The
International Sugar Agreement stands as a
stumbling block in our endeavour 1o in-
crease sugar exporis, There was a proposal
to withdraw from this International Sugar
Agreement. I would like to hnow whether
any decision has been taken by the Govern-
ment in this matter, The circumvent, the
stipulations of the International Sugar
Agreement, India can enter into barter
deals with individual countries for the
export of sugar. I would request the hon,
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Minfster to inform the House whether we
have entered into any barter deal with any
country so far and also our export commit-
ment to such countries,

On 26 May, 1971 the sugar de-control
policy was announced by the Government
of India in this Housc. It was expected by
one and all that the price of sugar would
come down. On the contrary, the price of
sugar has gone up. I would like to ask the
Government as to  what steps hdve been
taken by the Government, especially after
the decontrol of sugar, in the malter of
enabling the growers to get the large arrean
du¢ to them from the factory owners.
Throughout the couatry, the total amount
of arrcars dJduc to the pgrowers is Rs. 3§
crores. In Tamil Nadu alone, the growers
are still to get Rs, 4 creres, This amount
of arrears rclates to 1969-70 It must have
gone up considerably by now. According to
the Sugatcane Control Order, 1966, within
14 days from the deposit of sugarcane, the
paynient is to be made to the growers. This
ordér itsell has been issued under the E<sen-
tial Commodities Act. Inspite of the fact
that all the powers in this respect are
concentrated in the hands of the Centre, so
far n6 constructive steps have been taken to
recover the huge arrears from the sugar
capltalists There is a wide disparity in the
price being paid to the growers in the State
of Uttar Pradesh and the State of Tamil
Nadu. It has been acknowledged even by
the Tairfl Commission that the production
costs in Tamil Nadu are high. 1 would
strongly urge that the same price which is
being paid in the Uttar Pradesh must be
paid to the growers in Tamil Nadu.

13.28 hrs.
[MR. DrPUTY SPEAKER in the Chair.]

1t Is not only that the growers are not
getting the paymenits prompily from the
sugar mill owners. You can imagine the
hardships of growers who arc not being
financially assisted by the Go\rmmg:t and
also their cown money is not being made
available to them in time. In addition, the
suger mill owners like Nellikuppam Parry
Company, Penpadam Aruna Sugar Mills,
South India Sugar Factory, and Tiruchi
Kotbari Sugar Factory are holding agency
for fertflisers and they are forcing the sugar-
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cane growers to buy fertilisers from them
if they want to get payment for the supply
of sugarcane, The overdraft facilities, which
they enjoy from Banks and which have been
specifieally granted to them by the Govern-
ment for the purpose of assisting growers,
are being utilised by them for their aggran-
disement in some other sectors of industries.
They buy unregistered sugarcane at a low
price, but show in their account books as
registered sugarcane for which they have to
pay double the price. In this way they are
able to misappropriate large sums of
money. This cicates untold hardships to the
growers,

I would request the Central Govesnment
to appoint a Committce to go into all these
questions and sugges! remedial measures to
help the growers. As you are aware, Sir,
agriculture is a State subject and | wonder
why should the Centre arrogate to itself all
the powers in regard to sugar, which s
mainly an agricultural industry. If the
powers as far as sugar industry is concerned,
which are now concenirated in the hands of
the Centre, are delegated to the States, it
will surely be conducive to significant in-
crease in sugarcane cultivation and to subs-
tantial augmentation of sugar production,
which can be used for stepping wup our
exports.

With these few words, I conclude,

SHRJ ANAND SINGH (Gonda) : Mr.
Deputy-Speaker, Sir, we arc having this
discussion for the last one and a hall hours
and it is being mentioned that the cane
growers are not being paid in this State or
that State. We would like 0 look into the
situation as a whole. If 1 put the figures
before you for the entire country you will
see there is no State that has paid the
arrears. It is not only U, P. and Bihar
which are defavlting in this respect. Even
in Maharashtra factories- Maharashtra is
quite advanced—the arrears amount to 209,
while in U. P. the arrears are 18%

SHR1 N. N. PANDEY : Mr. Deputy
Speaker, I challenge the figures. I want to
know the source of information from the
hon. Member. (Interruption)

SHRI ANAND SINGH: When we
look at thé stock position also in Maha-
rashtra and UP, we find that 93 per cent
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stocks are with UP ason 15.5.1971 while
Maharashtra had only 65 per cent stocks at
that time,

8o, when we talk of policies, we have to
talk of the policy in the interest of the
entire country and have to take the figures
of the entire country into consideration.
The basic things for a policy on sugar are
low prices for consumers and remunerative
prices for growers.

SHRI M. R \M GOPAL. REDDY . The
Government of India makes the releases on
a uniform basis but some people sell their
sugar at a reduced price and other factories
wait for some time.

SHRI N. N, PANDLY . That is not
the reason. 1 have already explained the
reasons, . . ({merruption)

MR DEPUTY-SPEAKER - He is entit-
led to have his say. Hon. Members have
had their say. The hon. Minister is there
to reply to the debate and he can meet all
these points.

SHRI N. N. PANDEY : But we have
a right to ask fiom where he is quoting the
figures. . . (Interruption)

MR. DEPUTY-SPEAKER . You have
asked the question. It is for him 1o answer
it. 1 cannot compel him.

SHRI ANAND SINGH : What [ was
submitting was that it is not only UP or
Bihar or some other States that the arrears
are there but it is in almost the whole coun-
try that arrears are there

Secondly, I wanied to pomnt out that
taking the case of UP only, the arrcars
against Government-run factories are 30 per
cent ; against cooperative facteries 19 per
cent and against private factories 15 per cent.
So, it is not a case of a few people trying
to run away with some money. There seems
to be some fault in the policy also asa
whole. This was the point that T was trying
to emphasize.

Cane price Is paid, we all know, by the
credits that the factories get against sugar. A
cauple of seasons ago this was 90 per cent
or 85 per cent. They were given 85 per cent
credit against Rs. 100 worth of sugar. But
after nationalisation, afier the new set-up
of the Government, the RBI cut down this
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figure and started keeping 25 per cent as
margin. This is also one reason why some
payments are lagging behind in UP and all
over the coantry. If this figure is brought
down to 10 per cent, since the banks are
nationalised now, fcan say about Rs. 2
crores of arrears in UP can be paid in no
time against Rs. 6 crores or Rs, 7 crores or
whatever is left.

Here we have o ste one thing, It is
not only the factories which are trying to
squeeze in money or exploit the farmers—it
is there but the Government also by
making such policies at tunes try to help
those millowners and not the Tarmers, in
squeezing the money or i trying to exploit
the farmers.

I, as a can grower, am nut intercsted in
what way we are goinc to pet the price.
Our main demand is that we should be paid
the right price. Whatever is fixed by you,
we call it the right price. It may or may
not be the nght pricc but the price
that is fixed by you we want to get,
because it is a fair pricc, and at the right
time. This is all our demand. How you
are going to do it is not our business. It
is your business, It is you who forced or
divected our cane to different factories ; you
allotted our cane ; you fixed the price ;
you fixed the date of delivery ; you weighed
it and gave it to the factories. Whose
obligation is it to give the right price to
farmers 7 It is yours. We are asked to go
and beg the mill-owners.

I still remember, when the CGiovernment
gave 40 per ceat free sugar to be sold in the
market, it was said that this 40 per cent
was beigg given to them so that they ocould
sell it at a higher price and give 1t to the
cane growers. No limit was fixed. Then,
the cane growers were asked to go in for
gherao and to go in for a Aartal and get the
price, whatever they could. So, it was not
the Government who gave us Rs. 16 or
Rs. 17 or Rs. 18 in that season. It was the
farmer, the Farmers' Federation in U.P,
who after declaring a general harral could
get some higher price. We are not obliged
to Government for that. What 1 was
sayingsis that when the Government gives a
concession to mill-owners, they should link it
up with some concession to the cane growers
also.

Cerlainly, we now sec that the prices
have gone high. Again, if we look into the
figures, in some regioas, the price has gonc
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up much higher than that has gone
up in o general pattern. We find that in
Maharashtra the price has gone up much
higher. According to the press report, the
Financial Express, in 1971, the sugar factories
in Maharashtra have sold 130,300 bags of
sugar at Rs. 194 per quintal, which means a
net profit of about Rs. R0 lakhs per factory.

I would like to point it out to our
Finance Minister albo wheo in search of
taxation did not spare even bread in this
country to tap the resources. The excise
that we pay is uniform all over the country.
The time has come when a differential
excise should be enforced in sugar industry
also. The people who are earning more can
payv more ; the pecople who are earning less
should be ashed to pay less.

*SHRI K. SURYANARAYANA
{Elura) : Mr. Deputy Speaker, Sir, I am
in agreement with Mi, Sivaji Rao Desh-
mukh who had spoken earlier in this
debate. As we are directly in contact with
agriculturists we have a duly ; as member
of Parliament, to highlight the problems of
these people and ask for & just and proper
policy in this issue to help the sugarcane
growers.

I am not pleading here for reduction of
profits the sugar industry makes. But 1
want that the conditions of the sugarcane
growers should be improved. My com-
plaint is that while on one hand they show
increase in production charges of sugar, on
the other thcy are making unconscionable
profits. Not only this, they are even cva-
ding payment of legitimate Government
dues and taxes Many of these industria-
lists treat their enterprise as a base for
launching into other fields of industry with
the profits earned in sugar as capital for the
other industries. Under such circumstances
1 should warn the Goverment that they
would be failing in their duty if they do not
revise their present policy for the well being
of the sugarcanc growers. Such a policy
should embrace not only the sugarcane
growers but the agriculture labour employed
by the grower:.

You have fixed thc pricc of cane at
Rs. 7.37 paise per quintal with a recovery
of 9.4%. This is a very unrealistic and
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unjustified price. If the price has been
fixed at the base of 8.3°, recovery then it
will be a remunerative one for the farmer.

In the beginning the farmers rushed in
for sugaicane cnltivation because, as a cash
crop, il was more profitable than paddy
cultivation, But within the 10 to 5 years
the farmer realised his folly ufter incurring
losses year after year. The sorry state of
affairs of the sugar mills even in the co-
operative sector is an eloquent testimony to
Lthe policy adopted by the Government.
Those very farmers who went in for sugar-
cane cultivation are prepared to go in for
any other cultivation than sugarcane, In my
district alone where the area under sugar-
cane cultivation—we have five sugar mills
there—was 90,000 acres, it has now come
down, within the last two years, to about
40,000 acres. This situation has been
brought about, thanks to the lopsided policy
of the Government. The pricc being
unremunerative, the farmer has no incentive
to invest and reap only losses. As a result
of this the production of sugar is also
bound to come down.

Sir, all this not well in this industry.
With the lever they have, the industrialists
arc able te manipulate shortages and fake
losses. They arc clamouring for decontrol.
When actually there is shortage ol sugar and
profits how is decontrol going to help ease
this situation 7 As far as 1 know the price
of sugar has nol gone up conseguent on the
removal of conirol from May 1971, though
in a few pockets it might have arisen. We
are apprehensive that the production of
sugar in the coming years will be much
short of demand. The tendency towards
self aggrandisement is evident not omly in
the industrialists but even in the Govern-
ment, The Government is more conpcerned
with the collection of its pound of flesh by
way of levies and taxes. It is unfortunate
that the needs of the farmer by way of
irrigation water, fertilizers and timely finan-
cial assistance, have not been engaging the
attention of the Government so far. As a
result of this discontentment and disenchant-
ment js growing among the farmers, To cap
it all, Nature also has frowned on the
farmer. In  Maharashtra and Andhra
Pradesh which are the home of sugarcane,

*The original speech was delivered in Telugu.
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unprecedented  drought conditions have
worsencd the alicady bad situation, Under

these circumstances we are not unjustified in
asking for a price hike for sugarcane, the
necessity of which has been recognised by
the Hon. Minister, Mr, Shinde. When the
supply of irrigation water was available the
farmer did not mind paying even Rs. 300.
But now that, water is not available it is
criminal to ask him to supply sugarcane (o
the factories at even Rs. 100 per tonne.

In 1950-51 there were 138 sugar factories
and the number went upto 174 in 1960-61
and 215 in 1969-70. The sugarcane grower
could meet the demands of this increased
number of factories. For all this labour
the furmer is not adequately recompensed.
But in the case of sugar mills wage boards
are constituted and wages of the industrial
workers are enhanced. The factory owners
increasc the price of sugar because with all
the overheads, he says. the cost of produc-
tion has gone up. As 1 have already
mentioned the farmer has been getting a
very raw deal at the hands of the Govern-
ment which does not take into account the
various facrors I have mentioned in fixing a
remunerative price for the cane. 1 would
like to tell the Government they need not
feel that they have discharged their responsi-
bility by decontrolling sugar. They should
also feel that the farmer is an integral part
of this entire business and has the right to
be cared for. 1 want to ask the Govern-
ment why they could not fix the price at
Rs. 100 or more ?

As Shri Deshmukh has mentioned mere
issue of licence for establishing a sugar
factory is not enough unless the building
materials, more particularly steel, are
released.

As regards Molasses you have fixed a
very low price for this item, If today the
demand being so great the cost of molasses
has shot up to Rs, 300 in the black market,
the responsibility for this state—of affairs is
entirely that of Government. The Agricul-
ture Department or the Directarate of Sugar
has no control over this item. If the
Government feels that the control has
helped the consumer it is mistaken, because
of this rampant black market it is neither
the consumer nor the factory mor the
Government which is benefitted. So 1
request that the Government should imme-
diately remove the control on molasses.

Sir, I would conclude by saying that the
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factory owners are more particular about
the payment of taxes due to the Govern-
ment but are not as enhusiastic in settling
the dues of the farmer who supplies sugar-
cane to them. A case in point is that of a

factory established in my district by a
businessman from Madras. He contracted
loans to the tune of Rs. 20 lakhs from the

small farmer but forgot to repay these poor
farmers. 1 am sure Government must have
realised the taxes from him. Hence, I once
again appeal to Government to consider
the just demands of the sugarcane grower.

SHRI H. M. PATEL (Dhandhuka) :
Mr. Deputy-Speaker, Sir, sugar industry is
one of those industries which have suffered
a great deal because of continuous vacilla-
tion in forming a satisfactory policy. This
has been going on and on, we have been
dealing with it in an ad hoc manner, control
at one time, de-control at another time,
and partial de-control a  third time,
Finally we seem lo have reached a position

where we have de-controlled it. But the
question is: Are we going to let this
industry  remain de-controlled ? Or,

are we once again thinking of control be-
cause of say, fall in sugar-cane production ?
Instead, it seems to me, and it should be
now accepled as a proven fact in the light
of experience, we have gained that de-

control is on the whole likely to work
more satisfactorily in the conditions of this
industry.

But, at the same time, it is necessary
to see that sugar-cane supply should be
adequate. If that is to be possible, then,
the sugar-cane growers should be given a
satisfactory price. What that satisfactory
price will be, will depend upon a great
many factors. The Government, there too,
have accepted the position in their policy
announcement, that they will see that there
is a minimum price fixed for the sugar-
cane.

It seems to me that Government have
to consider this question, considering the
various factors involved. Several hon.
Members who spoke today are all agreed
about the need for an increase. Some
favour an increase from 7 point something
to 10, some have said 11; and others
would like 12. It seems to me that what
the increase ought to be is really for the
Government to decide on the basis of a
careful weighing up of a number of factors, )
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They have to sec thc amount of cane that
would go for molasses, the amount of cane
available, the prices of other competing
crops etc.  All these have to be taken into
account. On the whole it scems to me
that the situation today is such that if the
we wish to ensuie adequate production of
sugarcane then the pricc of sugarcane will
have to be increased, That much, 1 think,
is absolutely and firmly established and the
case for an increase cannot he controverted.

The question of Rs. 1.7 crores has been
referred to which is outstanding, canc-
growers not having been paid this for the
cane delivered That, T think, is a very
minor problem ; it is minor in the sense
that its solution is wvery simple. It
is not as if the sugar factorics are
unable to pay these arrears. They are fully
capable of paying these arrears. They have

enough stocks. The difficulty is this They
require  financial accommodation. The
question is ©  Why is that financial accom-

modation not being provided on reasonable
terms 7 Government, in the Food and
Agriculture Ministry, do agree with them
and the Reserve Bank bave also—I under-
stand—issued some suitable instructions.

But 1 am told that the nationalised
banks are not catrying out those instructions,
or perhaps the more correct thing to say
would be that they are interpreting those
instructions as suits them best. Why should
that be the case 7 Why should one bank
insist upon a margin of 20 per cent and
another of 17 per cent or 17§ per cent and
a third one of 15 per cent ? If it, adequate
accommodation, will not merely help the
sugar factories but will ensure that the cane-
growers get their money, then surely there
should be sufficient coo'dination between
two Ministries of the Government, Finance
and Food, so that banks give the necessary
facilities in the manner that is accepted as
reasonable by the Food Ministry.

It seems to me that we should really
once and for all make up our minds in
regard to the sugar industry. Do we want
this industry to flourish ? If we waat it
to flourish, then de-control of the industry
is the right policy. Since decontrol, prices
have not risen, That is one positive proof
that decontrol cannot do any harm., The
prices may not have fallen or may have
fallen only to some slight extant here and
therg.  There ar¢ various reasons why the
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fall is not as much as it should have been-
Nevertheless, my point is that decontrol is
not working to the disadvantage of the
consumer. When it is suggested that the
canegrowers should be paid a higher price,
undoubtedly, it has the implication that the
sugar price will have to go up and the
consumers will have to pay a higher price.
The question however, which ought to be
considered is whether that will ensure a
satisfactory and more stable sugar industry,
whether the sugai-cane-growers could be
assured of a 1easonable price over a period
of time and whether that will cnsure
sufficrent sugar production in the country
T think all these can be ensured only if a
policy of this naturc is established and is
adhered to for a period of vears and not
changed from year to ycar,

st fagfe faw: o sg7 2 &
frara #Y w1 A swa A oY amw
98 UF ATEAT FIET £ ) FAT TET THATT
qEf sy Afr & ?

SHRI H. M, PATEL : | am sorry he
has misunderstood what 1 had said. 1|
shall explain it to him,

st faqfer oy : 7 oo g awwA
g1

MR DEPUTY-SPEAKER : Now, Shri
E. V. Vikhe Patil.

SHRI E. V. VIKHE PATIL : (Kopar-
gaon) : [Spoke In Marathi]

MR. DEPUTY SPEAKER : Is the hon
Member speaking in Marathi. I am told
that there is no arrangement for transiation
of Marathi speeches.

14 hrs,

SHRI E. V. VIKHE PATIL : | shall try
to speak in Hindi.

SuTsas wEYRT, WA gaT feaee
g fmagdon v ¢
a3 §—ug oy wry wfy o1 oft @ 0y v
&1 e o ol v R Y
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o s sr MR T &5 qal 7
gR¥FamFE N G 10§ g 7
frer = amel & 0 ¥ o aey
&1 87 1967-68 & wafs qriw fexdtwr
agl a1 | T & T A AAw 7 ey 33
W 9.4 7t fwad 9T ¥ TR T AR
9 =71 @ ¥ 1w g w1 feam o
&Y 7 & forrr Poreli ) e 1 2vw s
frer T & foT o 7= 1 g arar A
T wgroarar & R T ¥ T ady
W | TEh FET TN F I @R W
g & arage @ frel a7 Pramy &
40 ¥0¢ Tqar arsr § faeaY fad Far
T argeft & 1 e A€ Far A E AN
T @rar 2 5 oF ar @Y e aw gEEr
A7 31X § | wgruer &t Fhoradfes g
St # Bt F1 e A A8 & ) wEn-
e ¥ 7 vaTge ww vetEt 1 Q@
wrefaa} #1 digsc aa I A IW Q7
* faar § 1 wgrareg F7 @A e
T SFAS TAHAE ¥ FHT W F A
STER T A A 3R ) TR @
8 fr vararee ¥ fesadt smar @ & a4
TR SATET A & ot wiT w4 |
7 1 9T Wt —u39 F7 A FeElT W IH
§HY 4T 47 ST AT— g W AT A
arell H1 ATH 4G X Gk | &% AWl ¥
qre S Ztea 2 § T IEN ag WA
ex areit 7Y @ dar WX §, AT w@E
FroAt qrel &) qff R 7 sArEE w@TE
geqfaat 5 M qarag 37 & ¥@ W
arar 8 1 9ot gaTR AdE §EE 6
W} ¥ fr 3@ 0% & 97 3@ gO A adf
Ad, IAET @A A T wwe wg
et @ § | ol arf e vy @
¥ s wgreres; AT ST aw & A
g ¥ wedt ¢ 7 ag dwer fear mm g B
194 =@ v feza g1 o s
st | Afior qrre I qar
e wive ¥ g oty @
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q® naddz & wrgr & gerfew o
T HATEAE v § | wweHz HF *
X PR AT AN § 1 O arT afi g e
W I @TF § 3H T 0F § Nww
X E

it ag T qaaar wr e 88 wrer
oy gfy 5 wifez &Y wr &0 e
sz g 93 ol a1 Sfafad R a3
78 TR FY 91T 9 401 qw@rAr @A § ?
gfvar et @ fF ucas @ amAr
ifew 1 gur? oft feraralt ada F aey
Fraifer dfew 7 FAN F w7 wwEr
g # a7 3g W ¥ 4f w8 Wy
IATE |

T faadraz 2 & a1 senelfer
a1 o5 § 3% arfaw gAwy
are T ity wengefer 7 dfgar a3
& aer Wy € | T AW N wgf oat
At Feradfey que wF T §, agt W=
FY 9TEH SOTAT €1 g% OOTET WTEW
frmral w1 37 & w17 9t s el &t
QEFEATGEAT FQ § IAHT A § | qar
#z3 & fr mgrareg § 65 q@iE SumEr
gwqoﬁoﬁﬂmmﬂ a‘. ﬁ
wAAT 98 &1 gFAr | s 3@y 10
qdc fraga w< far @ A wag @
o1 FAT TAT A 7O F ¥ oWk
frarr # ¥ Fear odm T ad @
qFaT |

# sgar wgar § & fer a fay
ferat &w gt ot &1 9.4 §awIw
#Y qTeR 7 994 37 9¥ § 1 9T 8.4 T
Ao ar 9N T o Ay et
RN Q0 qur fawr @war g1 f SAev
sgar § fF T SaeY s A
TgrT gt & ar A ) oyt 9 geoETw
fedz gt & e o=t N oew wm ARl
w9 9% sarde @ wefl v §§
& % o WE wAw qrv § ) o oy
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[sft §o dte fady wifew)
ag wrw 2 wraft e@ fawr ag  wemew
W @ wrm ol femal &1 @ W
"y A7 Ay § ag fadm

PROF. S, L, SAKSENA (Maharajganj) :
In the last statement which the Minister
made in the House m the beginning of
April, he said that the sugarcane prive
arrears due from millownrs to the growers
were Rs. 53 crores. Since then 1 am sure
not even half of this amount has been paid.
In my district of Gorakhpur, 1 know one
factory siill owes Rs. 1| crore on this
account ; it is the Sadarnagar [actory.
The Ghughali factory owes about Rs. 20
lakhs, the Siswa Barar Faclory about Rs. 25
lakhs, Khadda Factory about Rs 25 lakhs,
the Pharenda Factory about Rs. 10 lakhs
and so on. These are single [actories,
Now the cane growers are selling theit cane
purzi at 50 per cen! of their value ; if a cane
purzi is worth Rs. 100, he sclls it for Rs. 50
so that he can utilise the cash for marriage
and other important items of expenditure,
The result is that they have taken a vow that
they will not sow cane next year. This
means that the output next year will be
much less and production of sugar will be
correspondingly less

Unless you immediately pay the cane price
arrears to canc growers and the banks
give credit to the factories to clear all the
arrears, there will be very little production
of sugarcane next year.

Secondly, on the question of prices,
Rs. 7 is very small. We have had Rs. 1§,
Rs. 18 and so oo as the sugarcane price in
1968. So, you must fix the minimum price
of sugarcane at Rs. 15 a quintal if you really
want to have sufficient production of sugar-
cane next year.

You have decontrolled sugar. I am
happy. But there is not enough of stock
now. You are releasing the stock a* a very
rapid rate, at the rate of about four lakh
tonnes per month with the result that at
the end of the sugar vear, there will be very
litte stock left, and the production next
year will be small cawsing a sugar famine
in the country with the result that there
will be very high prices of sugar next year,
The manufyctusers will flesce the people I
thespfore say t thnau'}pr policy must be
propecly out. You must go rolease
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the stocks month by month so that you can
have enough stock at the end of the year.
Then you must immediately announce the
minimum price of sugarcane to bc Rs. 15
pet quintal for the next Crusing season, so
that we can have enough of sugarcane sown
in the ficlds for next year. Only then we
can have proper sugarcanc production and a
proper sugar output in the counlry,

About nationalisation, in December,
1969, the Congress (R) in Bombay passed a
resolution that sugar factories shall be
nationalised. ‘Two years have pased. We
have had committees and commissions, but
nothing has happcned. What is the result ?
If vou weie really serioys about nationalisa-
tion of the sugar industry, you should have
passed an ordinance and taken over tne
sugar factories in the samt  manner as you
passed an ordinance to nationalise the
Banhs. But you hawe been  isswing only
threats of nationalikation  to  the sugar
industry with the result that the factory-
owners have been scarcd and they are taking
away all the valuable machincry and other
assets from the factories and selling them
off. The factorics have been denuded of
their precious machinery. They have now
become junks, At this rate, in a year or so,
they will not be able to crush any sugar-
canc at all. I thereforc say, either natipn-
alise immediately or do not nationalise.
Tell them you are not going to nationalise
the sugar industry, so that the factories
may get their machinery properly repaired
and there may not be any shortage in sugar
production next year., So, if the Govern-
ment sincerely want to nationalise the sugar
industry, they must do it immediately by
passing an ordinance by the Central Govern-
ment, as no State Government can do it by
themselves. Only by passing of an nationa-
lisation ordinance by the Centre the industry
can be nationalised and put right otherwise
the industry will be destroyed.

Uttar Pradesh and Bihar used to produce
80 per cent of sugar of the country a
decade back, At present, however, their
share has come down to 60 per cent, Why ?
Because of the inequitable sugar price
system which you have followed. At least
the prices should be equitable for the U.P.
and Bihar factories, In fact, I want you to
sell sugar at & uniform price all over the
country. I want the Government to mop
up the unearned peoflts, and the freight
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advantage of difficrent sugar factories by
buving a  differential excise duty so that
all sugar may be sold at the same uniform
price m the whole country and all the
factories may be Treated m an equitable
manner.

These are mv suggestions for reorienta-
tion of sugar policy

gfa wrem ¥ oo et (o 3=
fag) : Sanaw w@ET & §o & o6k
727 & 97 geen 71 smard g fadd
W aE-faarg ¥ fgger foar W o
faare A, a1 WA IR §HG
faar |

st gww ww sgAm (A1) war-
| wERy, gu ¥ gy aE g
MR DEPUTY-SPFAKFR Let the

guorum bell be rung Now, there
quorum. The hon. Mmister may continue

his speech

st fag - wwaem 8 fv A
SRT IAT FT GTAA W & | Ag  FogT AqT
¢ & foar &Y ooq 7= &Y Ava @
o< fawst aifen wit & fadt sifzd)
g M sgroar & fe <At & A A 0%
fafewa Afa @& =ifgr | deu g Az
Ferar aar s g e 7 dR
T gag § gawt aed) #1¢ Frggg A
wfgd 1+ 7y o Fg o ¢ fF faw
qifas #1 FAwrgee 499 § AT @9
9% WX wuat qart e sifed | ag @
wgr T & e g T & ofad e

31 ¥ AR g9y fadwoEw @
ZATE ATHA W )

9EAT N ST G § WA § I A
¢ f& feara) 1 &% e & | gwg Awg
qT gard fafaa) & gwz TR @ )
w3t qreie femgier At w1 gwr | I QT
ferl @ maT § | ¥ &7 @@y X OF
safade sTd wm ¥ ANERS
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firamt #Y wud 7R w7 gew AW fadr )
T a9 Y g2 AT ity A A @ A
08 s o xo wTA A wht gu ¥ Ay
¥ ¥, A w Aw v w fady @Y
¢ AT TET g2t g avar B AR ¥ oy
TAT A ) wq FA TR A TEATT W
gt & 77 % deaerey A € Jar-
AHA QAT § A W & awd e
awerTd oy w ¥ gy aret §, W oarw
Y nadde arAdar & gufan a7 gmEsgs
2 I g 3w o1 w1 wm @ v framy
FT 997 Ieqrza T 3w wrwa fodr oo
fergter g a1 o @R ot ¥ mly
fovar 1 o Y gw ool A ST WA
Brevdm g 3 5 femglm A &
ar oy fre an & qadr ¥, w=d@r @,
w1 ferafaar gar § ) SimF w7 wad §
oF Har ¥ ¥y ufys a7 grr v ¥ o
fasre F7AT 1 gAY A ¥ W A
aga # wwes § fomy e ¥ gl <@
g1 At waet ¥ A1 e g §
A% gAH fead s fadel, S@wt
Fat fraar gEar 3, T WE TR
fradt 7%t 8 za a7 arar o1 e A
T FT EH FNg g FE 1 awre
T A FHT GHFL FQ@ 99 @ A
1 fadiw wam @ e e w S
Frug fudt | @ T Y FH AT AR
i ama Fg w§ 1 a8 A § fr gw A<
oY 3 A avg o § gEA A wfEed
¥ AL aiw ufawa aF & e @ W
w1 feaa smar o A w g &)
fagre & st 7w @ 3 Sy
fir w1z frwa Y R Y ¥

off farqte faw o wfvear 1 ane
#7 #1 &) fazv a e afawa 1 w4
L

ot 3¢ fog : wrar gfear Agw g%
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[ are feg])

wrt giw sfege & w0a w1 w=mer )
fefr o1z w7 & o' Pinedy s oYY soTEr
o), wEE q Sy | fedy srg ST w5
gt &, felt wor ot ww gl ww
wre giw wfama & 9" F7 owErer
uw ofior fadig w7 & 2@w Y g WK
Wk e ofar ¥ x 41 %
TR ) GIIRT TE I ) ¥ [ a9
¥ A7 WY w1 &Y ggE eED ¥ & fay
FOre ALY ghft | EEe gT & WU F ST
wwt aga @7 WA § 1 ST OF G
ofamr &1 g §, gwwt gw wlw
AT ® 81 g9 2w @ ¢ fn fraar
tfarsa i eg | M aw
Y AT fireflt § s T @ F
T w1S a1 W sfaww & wdw
g fearer & wft wggw @ @ &

% ya oty famar & grsw a0
22 geTE T% FAIX O A wWE AT §g
23 wre 29 % 409 97 ) WIN & AEW
¥ xg i W gX fedllw w2 9EE
aTC I FHY w7 A SR A 16-17
wTer T 9g g we | 9g famr @ ama
g IR EN R 2

AT GFL FW H A d49 § 97
UmE AR ¥ Wg) seggwagdfE
R N g = R faw @@ oo
& | BF AT FY TG A SR § ...

ﬂ"r;__?lh T o §¥RAT ; 9T FIHT T
|

SHRI N, N. PANDEY : Government
is not fixing the price according to the
Tariff Commission Report. When that
report i8 before them why are they not
vigilant ? Why could they not declare the
price in advance ?

ot ¥ fog : ot FRY W wE R
TR T | qd QT §Y THAT w7 Aar o
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@1 & ag Y sar ¥ w1 o A A
7z oft &, Tawy W wr ¥ @ ) gogd
A1 7z W ¢, TmE A am ¥ @) -
Afer wrog ¥ o WA @ FAATE, =W
Y off wra A g WAT & | §Y qmEl wy
£ § TEH T4 R GA GHL T
grafer o @@ wraem & W R
F f Afa Twdt § oad g feaw
1 sfeg e faw o, @ag
WEL 41T @ AT Y | ATFA AT
Y uF gafera sfeewta @Er qear @
TEgET F1 ot A7 @A g §, T
2 &Y TRHRY FT o A rmaT g
W7 |9 ATa7 F1 WA A TEE aF AT
FHLT AT AT |

A weE & oy ga fag @,
¥ HFAT GERE 1 gH ST AR
FW &1 §F SIS F AN TEHT qG
TR g9 FIT FIT |

ofeas & are & ot 3gr mar g 1w
¥ ady ¥ fom auw fesdw g 99
v ofead A HFeqr gg 9@ fv 49
FO€ B 509 §F v frgr Qo &
TEY OAT | WA ¥ AT HT A qHHAT
M ag 25 AT & F09 W | AT
1o e gwaar ¢ gw A
1@ & 5 ot & oot frmmt &1
THIqT §, 9g S faer | SEd fad W
M FM T ITAFT G, 9T R Y1 59
R H FAFI gL ¥ §rg qur fa@ar)
forawt dag fa & arw fammr & SEw
g wfewc aromar § fv S o
fad sl e v gz s fRdr 1 e
vdqw ¥ A AN qar awmar § ) agt
a1 | sfawa £ @ ¥ g7 am R aw
IR T FRAE

o weeht arom oY : wsw wdw
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Hgrd far ¥ @l Gar =f v 2
WE AT A AN AU @ v
wfgzgz £ o faw) 7 feaet 1 &r
gag o AE famr & ol w0 §m
arY ¢

ot e fag (vEmTa) @
TR q[A § 1 0% GaT A gEHE A7 AR
farsmr g

ot ¥c fog : wa@ wfes fasar gR
& Tra 7 & fir feamt ) sawt Qwa
frd | T AT WA @ Y wEAT A
W fad ) gz Feara &1 owfas &0 9
1T TN O 9o 53w 7 Fraray a1
oY fagar aarTr §, 7 vasr e gar
g e Y frea & ar @ frad
4

§® ATAAg weedl A wgr 8 fr faw
arfas qar gafau /g€ ¢ 9w ¢ aafy
7 & Feol W T TEAT § W
qIFTY FEF! woAY sgr 4 fee wEEt
g ofr &Y =7 347 Faqar dar faan
arfedr, agt fasar &1 9g& 254 =4
# @wr fod gv 7 @ A fEogaear
tur ww sverdt & fav @Y & fam o
gwar & afwa o8 @ar 71 931 F7 275
F3% w1 faar mar 1 wfan & ofas
qar a8 & 9% W e 9 da faar e
% uiX fodt A7 diga & feadt fadg
waeqr ¥ 9gy +t wfaw e SwEr ¥
q¥ 3t 39 A% 9y vaq wihw Wragd
FRY ¢ ) %@ a1 50 91t gz v A
2 &) o w Rl ww ver Tw
§ e qar faw wifes & @& sodY et
¥ wey ¥ e feemY w1 8 &% ) ofwa
Ffsmrf ag & fr age ot fam wfos
dor ¥ ¥ & Wl dEr WM Fa
featat w 3 0 § 1 whf & o
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e g 71 qeft s & faq forar
&1 e v20 ¥ gaw fog w1, wew
3T A TIA &, 99T 4Fe ¥ @ § AR
ag o it @i & 79 RO A
o wrga g A @ @ ofead W
Az 37 I T 97 ITY 9GA FL AT |
¥y U 0¥ § f5 ag AT wrqm A
t W et 37 wsar Ay femm @
afqeary & AdE W 6T T @
g ff og sfaee o7 # M@ armg
afgwre o7 71 @ ff ®2 §WRX FIA
FATY A FTFA T T FT AT IGH FOAX
oz frar A 3 faa w22 goFmd &
Al oo g W e
ag a1 FIgA qwe afe feam @ dar
e wfaat & faamar w1 &% 1 39 faw
mfrw dar o g7 @ gm0 G a@
Bt amag N gaw § v 55
fiyer wfor PR ofY @ fr 9 Gar e &
wirez & §a § Wi e FdAT F 9w
s §) fram ® @ 3§ @
gaar WY gEIR a1 ¢ 1 a1 ean faens
FTE w4 F fav gEAR we wverQ
g ag %71 ¢ f& =@ faw mfas w
qEEar wifge, 3991 9%¥, frware &3
st Sw & w9 M7 fEEra o dar
femie | gafae fre fas mifes & o
gw Farqa w4 @) §97 @ &1 A<
FIE §H A AT HW AT § OV w&Y
§ FrgA g WA @A wifgy L.,
(vowwm) 5@ a1 A @A ATE § W
e I 1 @I 9T W §&N ¥
NS FEATARI ¢ | €T FEA &
g #g @ & s oedr 7 ol g G
a2 faar § o fawrs aeq ST 9
#T 1°37%) o2, fregare w7 91X
T 1

TR UETAT OF qTE AQASTENTA
& ot § g% waT TN G §T W
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[+ ¥ frg]
¢ o #fF a8 wfow wreds sdm @,
aga e U § w fal my oggev @
fame 7 F @iz & TET WM
da=t $3 andt @ v gow) o dmAmiy
AT § a1 FT FIAT ) A gEANY
rafan gn wwedt 77 2@ & Wik FHITA
# fri¥e wrd & arg gw dweAT T L.,
(smaera)., &7 ) fadea fen f& @19
A ¥ ar? ¥ s e A fedtd s
IOF 313 g FHAT FAT & Y7 weh o
sz wraT * & EguT woEA AT
amat F1 ¥ F¥ #7 dger Frar ST o
FHAEET w 9w Y wmm ¥ @
ST | ST AWAATLIAT FT AT FHM
aolY & q ATy A Eer oft WL,
(wrasm)...

T AT FT A AF g1 2 12 fAat
=t FEn frmr @ o faey B faan
et grere wrerm Y itx ag ey fre
oY foa dfF &7 I T a= & oferd
wed A M q ag ofrad d SN
7Y e & WX ga sa @ e A A
Fg o ¥ oA @ oY) fyaw w1 am
afr fam @ gt AW @ fear
affrsg o W wwRT IT wWr g1 aré-
T ¥ gz ag a0 1 T W gw T
TR & | ge Pro FvHIX X wfew w
e oredy & ey g Aw wtr foaar
FAFT FH-HWT 9T 9 FA & faw 99
¥ ¥ feam @1 Gar w2 w7 SaEr femr
w17 faad o) 9o faw @m0 &fea
AHAT SR X G A FAg ¥ I@ A
waeqr i g IR uwEEw § F W
% 98 iw 5% a1 g7 ¥ wwwgr ¢
fe a¥.a? ww ¥, (emEww).. A
a1l WY gW AT 7 FVH GAT 14 N
i | fen wftew A A SR S
FawT A s o
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o ara famr St R w8 6 Fowatt
¥at & fr gud wde war § wife
faw wifas o) Freadt o frc 2 39 §
Ia% fram ¥ ¥ @1 & feart 4,
& IR oY F A AW @ A
27\ a? 7 M Figw FA A
sifere &, ooft aF W@ gre H 0w
vt wré afafee qsfe<Y a@ § ot Faw
=g ST # A L | AT frEde
%G 59 ard FY A9 F7AT § WX T@aAr
& 5 fraar o wrar ot faadt g
R #fe 3w F Fax Iww v gar &)
foraar o= a1t e ¥ s AR faa
TIv T 9g 75 A ¢ Wi gAY gN 9%
qar @t ga § e fraar qo@es g
faad & s fagar feam 1 3
=1fgy | ¥fsT ag e gag a9y 97 @19
FAFfau gu osaw ¥ @ 5w
ara #t oy fear w3 forad fegrm 0
9 Fma faw @3 A% faer anfas w3
frrgd ot 5y 97 a0 8 TAT FTR
gm & & IawY W A aF

T W54 UTRIAAIG 4geq 7 FIAT
a1 fF #emgfea e F TE
ofad sarr @ 9l 9Rde eudw
Fdur? ferry & wwar § fr ogwer
FEEF FTF | AE AT WA qEE
e oft | e AT W@
wq ¥qw S 50T 48 wrw wwAr ¥AT &
R WTEE " Fodg &1 19 ®QT
27 |rE AT ¢ ) Q@RS & fgara ¥ I
srsgaT a3 ¢ |

AT A ¥ oF I g W
€ fs AT N 59w T i
arfs fFam &t sar wwa fawr @iy
X N @R @ A 9T fawe SR
s MAXY o1 f-w20 QA IuAT Wt
feare Y qgx |
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=it fagfer fast : gard Sy e T
& o< femrra %Y Gar 2

=t R fag : @ ITH) oA B TEA
§C Ja% art ¥ W Avere fa=ie
FAT

A A § e ot mew AR AR %
FAFT AT FT FI1F J7 I3 71 9q907 v
g 1 73 @ qait § Fp aita Azt |
fram & fq oYt adal & fag adr
gueff &, mergufa & o ag ared §
o IFEY mawar gad | R A T AR
#ifr & fr Sosr wavyr gat O IAEY
gq alaw ot afas 9 w3 @51 G 99
&7 3fa7 & ag o fawr a% Y Fwrw
pfeztn & ol gt zfezator &Y A%T
B [T ATAX B4

14.30 hrs.

PREVENTION OF INSULTS TO
NATIONAL HONOUR BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
MOHSIN) : Mr. Deputy-Speaker, Sir, with
your permission, on behalf of Shri K C.
Pant, 1 beg to move :

“That the Bill to prevent insults to
national honour, be taken into consi-
deration.™

Sir, it is not necessary for me to give
any detailed explanation regarding the need
for this legislative measire. On numerous
occasions, this House has expressed concern
and indignation at the incidents involving
deliberate disrespoct to our natianal symbols.
Elements like the extremists who have no
faith in democracy and who want to destroy
everything on which rests our national
consciousness have been indulging in such
incidents in an organised manner. Such
incidents are serious not only being likely to
occasion disturbances of public order but
also as threats to our pational hooour.

We do not have at present any Central
18w to deal with overt acts involving insults

toowuumﬂwmwh—th Nationa! Flag,
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the Constitution and the National Anthem,
Only in Taml Nadu there is the Preventioa
of Insults to Nationiul Honour Act, 1957
which deals with such matters, It is
necessary that there should be a Central law
on these lines. We have, therefore, brought
this Bill before the House

Clause 2 of the Bill secks 1o lay down
Piwhments lor those who, in a public
place, buin, mutilate, defile, cte. the National
Flag o the Consutution  Similarly, clause
3 seeks to lay down punishment for the
persons who ntentionaily prevent the sing-
ing of the National Anthcm o cause
disturbance to any assembly engaged in such
singing,

We have 1o do everything to guard
against all threals to our national honour,
soveieignly and olegrity, whether such
hireats emanate Irom outside or (rom within
the country  In thus ontical hour, when
scrious thicats are bomng held out by the
military ruless of Pakistan, it 1s all the more
necessaty that wc  must  prevent the
occurrence of even mnor incidents which
may give the impression that we dre all not
united 1o guard our sovercignty and freedom.
| have no doubt that the House will give
its whole hearted approval to this Bill,

MR DLCPUTY-SPLAKLR . Mouon
moved

“That the Bill to prevent insults to
national hounor, be laken into consi-
deration.”

Now, there is an amendment io the
motion for consideration by Mr. Daga, Is
he moving it ?

SHRI M. C. DAGA (Pali) ¢ No, Sir.

MR. DEPUTY-SPFAKER So, the
amendment 1s not moved. Shri Dasaratha
Deb.

SHRI DASARATHA DEB (Tripura
East) : Mr, Deputy-Speaker, Sir, we are
now discussing the Prevention of Insults to
National® Honour Bill. Apparently, this
Bill appears to be imnocent as it seeks to
uphold the high honour of our National
Flag, the National Anthem and the
Constitution. As the hoa. Minister also
said, this Bill sccks to punish those who
insalt our National Flag, our National
Anthem and our Constitution. Therefors,
It dosorves to recelve wide support as it
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touches our national sentiment. But as
legislators we must not be guided by senti-
ment alone. When we are going to enact
a legislation to give punishment to those
who insult our National Flag, our National
Anthem and our Constitution, we must see
if there is any loophole in the Bill which
may be misused, and we must plug it.

The approach of this Bill apparently
- sounds nice. It is expected also that every-
one of us will agree that cvery citizen of
India ought to respect our National Flag,
our National Anthem and our Constitution.
There is no doubt about it. But that does
not mean that anybody would be prevented
for suggesting any change in the provisions
of the Constitution if he or she considers
that any particular provision of the Constitu-
tion does not serve the interest of the
majority of the people. After all, it is the
right of the people to suggest any change in
the provisions of the Constitution ; it 15 the
right of the people even to change the
National Anthem or to change the National
Flag. That right should not be forfeited
by any legislation.

After all the people arc the makers of
the Constitution. They are the makers of
the national flag and also they are the
makers of the national anthem. The people
must be kept above all because the national
constitution is meant for the people and
not the people for the constitution. We
must remember that thing also.

I want to point out that in clause 2 it is

said : .

“Whoever in any public place or in
any other place within public view burns,
mutilates, defaces, defiles, disfigures,
destroys. tramples upon or otherwise
brings into contempt (whether by words,
cither spoken or written, or by acts)...”

Our amendment is this :
Page 1, lines 8 and 9,—
amit “or otherwise brings into contempt
(whether by words, either spoken
or written, or by acts)”

We feel even without these words, it is all
right. If anybody burns the Constitution or
the national flag or mutilates or defaces or
defiles or disfigures or destroys, that itself is
sufficent. If you keep these words ‘whether
by words, either spoken or written’, then
you give & loophole to these people to
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interpret it according to their sweet will,
Of course, the Minister may say that in the
Explanation, they have given certain things.
But this Explanation is not sufficient because
we have got enough experience about that.
When we legislated the Maintenance of
Internal Security Act, enough assurances
were given that this particular black Act
would not be used against their political
opponents or against any political party but
that it is meant for preventing the Pakistani
spies, etc, elc. That was the assurance
given on the floor of the llouse by the
Minister. But we now find that even the
people living in remote places likc Madras,
trade union leaders, were arrested and put
inside jail under this Maintenance of Internal
Security Act. 'What have thesc people got
to do with internal security 7 The trade
union leaders, people who have been fighting
for the improvement of the workers’
conditions, were detained under the pro-
visions of this Act. So, their assurance
i~ something but in actual practice they
are doing the other thing. Our Party
gives due respect to the national flag and
the national anthem. We ought to respect
it But, at the same time, we do not
consider our constitution is sacrosanct. In
fact, we have changed many things in it.
We have adopted many amendments to our
constitution. Two years before when our
Party spokesman, Mr. E. M S. Namboodiri-
pad suggested changing the constitution,
lock, stock and barrel, then other people
took objection to it. Not only that, cases
were instituted against him in the court.
But, now I understand wisdom has dawned
upon the ruling party which now thinks that
it is high time and they have brought an
amendment to the constitution. We feel
that such occasions may arise in future also
because we are very clear about our constitu-
tion, This Constitution which was framed
for the interests of the landlords and the
Beurgeols classes is not meant to serve the
interests of the workers, peasants and the
toiling masses who form the overwhelming
majority of our population. For their
interests, we have to change our constitution,
many provisions of the constitution.

If you legislate this law, then, if
anybody addresses a public meeting and
criticises certain provisions of the Constitu-
tion or demands amendment of the Constitu-

tion, immedintely, such kinds of persony
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can be executed under this law. We should
therefore be very careful about that. That is
why we want to make certain amendments
here. Not only that. If you keep the
wording as it is, that is, “brings into con-
tempt whether by words either spoken or
written or by acts”—there is the possibility
of this power being misused by the executive;
and in fact, it has taken place. Honour of
the National Flag, honour of the Constitu

tion—these are all things which have got to
be established by persuasion, by meaningful
propaganda and education. By appealing
to the consciousness of the people this can
be done, not by inflicting punishment upon
the people.

AN HON. MEMBER :
deliberately do this ?

If some people

SHRI DASARATHA DEB : 1 do not
sugeest to omit the entire thing. The other
things are there—that is, whoever burns,
mutilates defaces, defiles, disfigures, destroys,
tramples upon, etc.—this is action. There
youcan do it. But when expressions only
are involved, spoken expressions, then such
kinds of punishments should not be inflicted.
That is our view. It is the right of citizens
to suggest amendments of changes in the
Constitution. Any citizen can talk on that.
Anybody can suggest chunges. You can
even change the National Anthem, if you
like ; you can make suggestions for such a
change, you can change it if it can be
accepted by the majority of our people. You
can change the National flag even, provided
it can be accepted by the majority of the
people. There is no bar for such things.
Only thing is, it has to be accepted by the
majority population of the country. That
is all. Therefore, you have to mobilise
public opinion in this regard. Immediately
one individual says something and you take
action this is not correct,

Also, the term of imprisonment suggested
in the Bill, of 3 years, is too much. There
is an amendn ent which we have given that
it should be not more than 6 months,

In Clause 3, page 2, last line, there also
it extends to 3 years. It should also be
mads 6 months.

After all, we have to educate our people
We have to make them conscious about the
national integrity and honour and everything
else. That is why this requires persuasion,
proper education, and this is something which
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has got to be cultivated among our people.
It should not be done through legislation,
inflicting punishments upon them. Therefore,
while supporting this Bill, I have to express
certain criticisms and s iggest certain changes.
Thank you.

Y w7 oarq fag (aroE®Y) @ qTAqrg
IuTeer off, § WAET mEA ¥ oWrATN g
at arax gE werata waE-far
frdms, 197) Tx %:7q gzeaq fadaw
q7 gqy f391T 92 F74 %7 739 faar
2\ & z@ Proa® F1 g9 § audT &6
Ffar@ergar £ & 9% 987 WX
ez T grA WAL FAT AW AZ
wet ot &1 oz arg & fag g
¥ gqré FAr =EAr g fr SRER e
M’ 71 7rez % v qar frar w9 &
3feq w4 qa1 @FATT WEE 4T AT
zfez § gtz gamA-faarwn fa8aF,

1971 sega fopar §

AT, HIFT 1T AW, U AT
qor afaarT ¥ ofy, @ury ¥ g5 @ @
2 # 9 5 STATE FL ATATT T qEAA
FIF &1 TAT ATHIT 79, AT AR FH
— YA} qFIC A FAT FIAT & | A AT
T @ F74T gAeT FET § AR T & W
QIAAT AT FT F13 AAAT TIFA qE<R
FIAT § | AFTA A A AT AAET A
gaq Afa® wged 33 & | AT AT ATA-
AT FT AIRT FIA T &Y ATANT TIA T
WIeEad & afgard § 24af qmAaT 99
fear & 1 gu oA £ fF weg & S1aT &
gif sraar & fzAl A1 |airfe w@ar g,
ez ¥ AT AT F a4 F1 0Tl
gz AT 2 | fAT gF T ¥ guw IW
arq &1 fqaa faar 5 37 & A=K amr-
fag w1 i fagearsl 1 g FE &
fax g zq @@ a1 srazsar g fF &
SAAT #Y WIAATAY F HAL 5@ AT
gza FY G4 M &, TWH HEARL
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[+ =z waT fag]
FY @218, IH gFTT A TE@ 41d A1 WY
FrFzaFar g (5 sy Wi #1 7R
qT <& F1 A |

oft g&w 977 wgam@ (gaT) @ 9
e WEIRA, HET H FIXH TE |

MR. DEPUTY SPEAKER : There is
no. quorum. Shri Rudra Pratap Singh may

resume his seat for a while. The bell is being
rung—

Now there is quorum. The hon. Mem-
ber may resume his speech.

ot ' A fag : fwa, agEme
arg § Uerr a9, qfagrs ar ez
& wfq wame faawmm fafy & ooitq que-
Arg 7@ &1 Usz A WYATWIT AH0TAT
¥ T4 9dTFl ¥ mgowra ¥ grEwfan w7
AF & s =gy 1 ag fa57F =@ F1Lw
geqa &1 mana 3 foE F @ %@
qrd % eqgear FY 97 @ & BF a1 FIE
frdt grastfes wara § ar staar ay gfee-
M7 fFeft oex = § ARAT T
£FF 1 HAAT A7 F Afqwra A1 S7F
frdY wrr 71 srera, faga wym faE-
fag w3m, =afax s, faga s,
Atz 37 o7 AT, AT (AR S AQ Ar
fag wu aedl gra @gat F14f gI)
IFT AT ATATT FAAT, 9 HUATT
g, faaY safy A7 a0 a5 =7 g1 Ty
ar gatr &, a1 A4 §, 2feeq frar
gmoar ¢ At Ty e @9 (2) WO 4g
gwig a7 Agar g BF @7 ad F w0
93 qi= ag w7 397 A7

fa, 38 fadas & @9z (3) # &@
arg &1 wifaerd fear g & fF oY
F1€ Wl U F AT A A

QFT A1 T T F qn gy fFE AT
# faeq srawr, ag Frvame @ faast wafy

a7 aq g% g g3, ar Ay §, a7 A7
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¥, afvga fHar s 1 g\ arer (3) &
graeg § & ag gura a1 Srgar g &
dY7 ad & @ 9T qiF a¥ FT fzar
ST

e § & mradry gz w1 Afaw az-
qeq HAT F A & FAq gAAT Fg &
AQAY AT R qAAred wvar g F weda
S, W7d & qfFarA g e A" 4T
afg T w3, 9T AT FF T HIAEA  FT
FIT FIAT AT IT ozdlA A F qEIT
70T f37 s 57 sAgedT FY SirAT AfEW
2341 2% 9%, 3 arq &7 W eggEgr AY
ST =ifzy 6 vy aredifzal av g
fasre =q 7 qadT cfor oY @@

3T @Edl ® ATy i " WEWTF A9
ar-frarg fausw, 1970 w1 afes
audgT FI@MZF

+ff AT SEEt (q24r) - 3ardae
TR, WY AT A 419 F1 @+ &
faafas ¥ ot f9a% @ga & o fFar
TAT 2 IHEAT FHAT FIA ¥ AL WA § S
THRIT & ITF! 49T FIAT §  HOAT FAA
aawar g 1 9 3% g fF g gy #
et Y srqarfas a9y w1 =nfed, afa-
g1 F1 AEAT Iz, 3wa afqest frvrT
arfzu, g ardt a1d gaw & 1+ wfET oar
T ot Aa sz R 9 5 el &
aq & % I3 A5 g 05 w6 w8
ard F1 AT AT AT TG gUE T AN
F&F waa fa0faay &1 gy &7 Fifgy
w73 F ) oY ara /) A =fgm

zan FYE Aawz A5 & f5 wedlg
R #Y AT AT gIHA A 91, THIY
gfiszr az € w17 | (s@aura) ga /R
Y wawz 78Y 21 37 foro sar 83 grew
% Fgr, =w faaaF F1 awdT 79 gq §
$9 99 FF W |
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YN QRCATT § W9 wgl § e
g Y dwifs a0% ¥ wfaemw @
ofada #37 &Y are 73w, w2 ¥ ofc
o @ ¥Y A w301, U mdw &
¥ qroada X A qrA YW, A1 SEE0
g I3 &1 wfaFwIT @A | wie oy A
o f gl @ g% Ff gFr 7 S
#fFT 9o% a1 AoF wTH CEEEETA 1)
onferd &1 AY ¥ wgr & B

“‘without exciting or attempting to
excite hatred, contempt or disaffection
towards the Government, donot con-
stitute an offence under this section™,

CEFT T 7AAT § 7 W9 @ GIE
NEHT R A gn gey faw 6, €@
ezt & f ag afpm woge 30 &
100 FadY fea & a8y 8, gaw afaaw
A FY /W FIN A oy wgw fogw
T Ger @8 sfgaw & sfy @@w
&@T TR BY 1 a7 W W9 ¥ A5y § ) w
0% ¥ 9T g fa<it e F1 aqET am|
WET A Y ad Fg 41 W9 e fF
gH AHIE BT W@ Y | WA W& W
YTAT WET TAY FY 4G ¥g AT £ ) B
w5 § 5w avE 41 a9 QEEeAEE ¥
forer &T WY WY FY THT FL FT A
Y ¢ WAL 4g a9 @A A Tgdr @ FR
¥ w7 T A T

A fom 7 WY wwT § Wi A AE
woTes § ¥ frq at@ ¥ afawra & w9
¥ o § gaw) AfEC | W9 gT wEd @
fr oF Tk &) FigA @Ay 2—3 A
age A wrgw & gud W faa =@
Q& fir g¥ o ) wrEt @ 1 A
SR AT 1, fEErT 6T, AU & T
Grrer fear 7 wTeR agd Ry B
ward, AfwT Fawr www A% T @ dan
WHANghafr A g, s ay g
T gak ¥ A E X A Wy @
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IOk wAT W W Se  fear
WY | &Y WeE wRa §, o) ereer gen-
wfa® soxear § 9 WYy ofeda
a3 foar ot =AE @ ¢, @ v
29T A% WY TEET wAWT A
WAt & gy F0, AATAEE gfewy ¥
g B, a9 aF WO afearT gaIt
W W) g, awtar ) quoAd ST
FHAT | A Y TEdk fag AT SaRt wIN
R Fg & fr gy §gv bk §, gAY
faw &far SmY¥we Qi@
forg ¢@ axg Y N I@ AR AAH IS
TY & gawr frowa foay ol s
W19 §46T Fras < A #3 QY N s
urg &Y fzatw ¥ qardd suwr €@
AmE W &9 & fasre £, o) soR
ta afqem ¥ oftadw &s@ ¥ fawmy
@ g

ofiada @Y sa S g S § wC
@ @, afe ga s8/¥ Y warr afada
AT ATEX & 1 gW angw afeda s ®
feamdt &, ¥fEw argw afcads & @Y
gifana adver § oo ST wgd § 1 o
T wraw waq faw a1 arey & foar §
I FFFL A9 q97 vfawiiey ) or
gfaan & &7, 3a% gra & gar 2 &7 frwd
¥ garw e w1Eh | & ag wmgan e ag
ggaT S+ grT # fear ondr 1 (swawm)
ww fom & fwq sonagar g 5 w
Twr 1 fag @ frar oo s gw famr &
St T@ ag Wam 5 vf § R
qETIT ATy |

FgraF gAT AT ara & af g, &
I wndy g 1w wer ey arfgn
1§ ft T Agw safve wsdig M D
ol F1 AUAA BT FAT § ) AT wher
ZATY TET §) GFAT § | WA FW Ty qwy,
Yer N1 w4 Afww T g g }
fis &7 arer &7 qom o g & ol
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|qWT AEY AT AMEA | OF AT T
¥ wgr fo ai= @ 4 gar 4 =g
WA gATX agt ST TIRIC FTA qATA A
Y wwr 27 fasr @1 1 TEFT wawF
gg Ag ¢ fF Asamior g9 W
arord wed arx Y gera fady g WY
SE-wTRfe Svar § a1 W &7 Jar S
At g & I9% fAeTE F1€ wEw wIA
wlf &) Ty odt et gafaEl W
o AW wd § | ag g o g W
wg, ¥fra anx 2§ sfem fedy asg &
&% v § T4 9T A w ITX A
TaeY et gt war A AW =fed o
R T F7 FET Ahgd | AW FEA
o aF w7 3 ) 7AYot F9 7 ¥ AEW@
& gndY g o e wifed, wfew @ia
g & faeg 7 adf Qar =nfag

SHRI DHAMANKAR (Bhiwandi) : Mr.
Deputy-Speaker, Sir, I rise to support and
welcome this Bill.  This Bill has been
brought rather late. [t should have been
brought some years carlier  Afler Indepen-
dence, for the first five or six years, we
found that there was a feeling that we have
achieved this National Flag through the
sacrifice of hundreds of martyrs and it is
our duty to honour it. But since the last
eight to 10 years we find that there is a feel-
ing to disregard or pay disrespect to this
national emblem especially in the cinemas.
We find that when the cinema show comes
o an end, many people get up and start
going out of the various doors This isa
very wrong attitude.

Secondly, some English films exhibit the
title of the pictwe at the end, when the
picture is over. When the title starts,
people become rather uneasy and impatien’,
and they go out of the cinema house |
would suggest to the Minister that no film
should be allowed, especially foreign films,
to exhibit the title at the end of the show.
The title should be shown in the beginning
of the picture so that this situation would
not arise and the people will readily
stand up and show respect to the National
Flag.
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1 would like to make one more sugges-
tion. We give education to our childien,
small cnildren, starung from the kinder-
garten ; we start with ABC or Shri
Ganesh,

Along with that we should start the
history of the national flag and all these
national emblems. The1 a feeling of res-
pect will be imbibed by the children for
them, and there will be no tendency to dis-
regard or disrespect the national flag or the
national emblems.

15.00 hrs.

The punishment prescribed s three
years. I suggest that it shoutd be made a
minimum of six months and a maximum of
three years  Otherwise, a light punishmecnt
of two days or five days will not serve the
purpose,

The national song is sung at any time
of the day from morning to evening at pub-
lic meetings and other places. Some time
should be fixed for it, so that it may not be
sung after 10 or 11 in the night or very
early in the morning. OQtherwi.c¢, in schools
especially there are functions from motning
till evening, and every time the boys have
to get up for the national anthem.

Generally when the national anthem s
sung at public meectings, the p-ople stand
up and honow it. For this I must give
credit to the Government and also to Mr.
Warad of Bombay who was striving hard
for the last 10 or 12 years and pointing out
to the Gowvernment instances where there
was disrespect shown to the national an-
them and the national emblems,

It is but proper that this Bill has been
brought forward by the Government, and 1
hope it will minimis: and check the ten-
dency, especially among young boys, to
disrespect or disregard the national flag.

st gew W e (33) ;@
femmar § wwr & @ s g
Ay # ag faw agy gy v wigy
iR EEE § 5 T W oS ®Y
3zrar war § fe afeas w1 waam fear
wrar §, Usfia saw w1 wywr fear orar
b o= A wr WA e arn §
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1O Her< FTHI I TTET AT A9 AL
e awere X g fadgw W @t AW
foar | & wnwar g @@ fadms w1 oaga
qg dm fear opar wifg® @ WX e
FTATAT SATAT AUTYY 4T )

agt edY gz & QY W AgE § 9
wfaar # wrear AgY wad §, @fmam w5
T WO FI QY § | €A @ AG
qgt O oo Y Algw § o) d@fawm W
et ow 81 W oW ad wE §
dfaar & g fasarg A 8 | v ox
woaT A g A 1 g wgr fe afqam
¥ e Estwmar s fga & agr &
gW 378 aeit | wgl A% aqan w1 wATH
pagdwam g A S faQer W
g | 93=g gfaurT &1 wew F@T agE
TET AUV & W 7 AT 7 ¥W IR
s fear or o1fzd | gt A ¥ U=
By N e M & ak F A o
%7 F3Ar grr 1 gq 2@y § P fadwrw
¥ 5a TR AM T WY AAT g a1 wT
MT AW T AA 1 gw ae ft Tme @
fp srefic & 9= TAG wAgAT 41
FrAT T T BT AN EEAT WE
ur |

gR @ § A% & AT AEAT
qIAAg geEt & wa ¥ o A v g,
ag TRl wer g A # gEmr WA ¥
farg dar A § | Tdta wer ag # fow
9T WAt FT AF Y1 gN TAR! WA ©
forq dar< § 1 ag Tty v @1 o
HET AR qrET w7 wIT Y FHAT G, T
w1 aff | SawT wgATd afs A w@r
# gawr Wy ag ¢ § {6 Uy @aw §7
wquTT fFa Tar & 1 Gar Ag WA AT
«1fgq !

N e R
w7 aewrd fafedrr o¢ war f@r omar
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§ feft vy ox, o feegwr e wpl
£ 1 38 W qar wan 4 f wide € gl
AT wgEi ¥ Uy e dFC fawwr
FRT§1qg ag@ T 1@ § 1 XEW
fadte gr nfge

6 NTHAAIT A6 F5 41 §

St ZWW W $YET  sEw § S
& a%aT § |

w fawr & waw wf g A wa@
war § e foer 2 & s Ew? Zaamw
§ 9w ot g T e P § Wk
g Nt W 5 gy ) gl &

AT §AR T AW &1 qwwA fear
TR | HF qI H gAY §IET A
w1 50 F A Ad w0 & oW @) g
T 7R & qef oY g ulw e
3797 afz soary frar orar & &Y gw
ATRY A W UG AT Gordd aAf wg
TP FAra afz gw wigy § f gwie
UKW a5 § zo9m gfaar & @Y fr
fora afaar & 301 & wasr gwr? agr o@
¢ 97 WY ro &€ gEE AN o) o wR
NAW el o1 usw & eaw w0
feet 9t & o1 wav wred 2 A w2
frrefia @ 1 ==% faq 1 afrger
=ifed it a1 o W B B Freelt B

qar ot welt w€ @, gwe § gge A
g ) g ufuw g wifgn | wedtr e
FT GIHTE FAN, §t a5 Fasg § gaer
AT FLAT TG ATAATF a7 § )

TR AW A wgren widy, Swwr
fos®, wamgens §¥ wggew g §)
NTHA 3T @ 1 W R gaw qa
T W &1 SART W woErA e
arar § 1 w9 faw ¥ O #7€ garew A
¢ eri ey s qr gr % 1 ww
¥ W= wgresn At Wt g waar wrg
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(= ¥ wwr FoATT)
IAN Ty A ANET JTC, IAFT WIHA
farnr e o o Sy AT W R, AR
forg #15 gar wrar w7 W@ 3 owR-
qeet ¥ AT ey oftaw ¥ar §, s
#ar & Art AFT g w@T § ) Q@
AEIYEY § ITHT WA FE HIATT FIAT §
& gaw W ze fawmar wfgw | @@
garx foesr s B, At ¥ faa &
W AF WEAT Far § OF AW A WA
wor fad A wegr @ar

Wl & gy A zq faugs &
ARA FIAT g W CAST ¥ AT F@T )

ol Ao [Re it (WTEYY) W
fauas wea 7 fFw mar ¢, qus & pifew
TATIE vTAT B | & wrar @1 § & wd
Y W wrard § o fag fasw 4 ww
fas ¥ zer 3w foar war &, susT A
g% @ s far som )

farefly qref & wrafiy gy wE @
¥ frga faa O w7 & ag wrafes
FO® & apir & fom w17 femTr @
HUTWH ST FEvg oY | 48 artd 4w g !
g fAr it ara g o s o fommw
s fe wer a% 1 wF YEr g
fadas 7 T 970 ) HifEy Sw GTEC
qar 5 gaTU TN W s@TEr WTar
g, guR gfaem ¥1 qowm fear war g
gaw) feda foar srar § @ wa @OwIx
& qre wY 910 A @ar g, /A
aury Ffas T FT A0 @ Y AR
w worge @ $X faduw mTAr oAt
fox ag oY S aowry & ) T R
e & fis g oE Yur Fadgw @ faed
fiedt ®) wgd &7 oo fas Tw oATE W
oY wY ¢ gg Y qrfeat #1 w8 Wi
T S g a1 Su WY g fE wod wrd-
wofor 8 ufofer X e amer ¥ w
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AN & T w¥ KT quEA F HT WA
frea.

7w Rl § fr aror A vegafy www
Wt fafasr goraedr oT Y w2 A% g0
g audigrqw At g1 & wgar g e
FTHIR A U7 &) ag TIEqT HE WY
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g g foewm w g 15 waw
§ &9 T daw QWY sqq f AEUAT
HT |

Aty azem, i o), 3 5@
gegew R g = e qew K oww o
s AT g1 A Affaure ¥ Rer fe
W fee @ UEa [amy 1 gwifaa
ox Fawes A § R few e w9d
Ty NE & qAF w7 g w3 E
wfau gnaa a1 ft ag T E &
&9 A9 3T ¥ w2 AT afawr w1 g
FT W g@T AT HT WY T@T HE
ST R )

ot ooy AT § gy gl sear
a1 fF a4 g3 & Y \wfem rdm we
&1 a1 gk afgars w1, faw Y gug &
T g9 AF a9 X 43 §, HUAET T@T g,
Suw1 wraE faaar wifge 1 &few aof
WEIET A §H @I § g §1 dAw A
arg AY #2 a1 R aw @ difwm e
¥ wwfan & sy svar g f& @ W
T FT G WA a1 A wEA AR
feg <Y gaew w13 §, AT ST SR
Fifeg & &, wo T § vgE @
fattgs #1 famma ®U o g @
aer &4 6 15 wwem ¥ @a 9oerd
WEAY 9T ¥AF U NT AW K WATY A0 |

WU & @y & qw faduw w6y
Fody 7@ § W1 tW W oww & fag
= TRy W1 SR N g Far
g
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SHRI G. VISWANATHAN (Wandi-
wash) : Sir, the Bill to prevent Insults to
Nutin « Honour seeks to punish those who
abrack e national symbols by burning,
tra npliny, defiling or muiilating them in a
public placs. The Minister pointed out that
it is almost a carbon copy of the 1957 Mad-
ras Act,

Sir, when we are providing for exces-
sive punishment we have 1o consider whether
the people are educated about the use ot
na'ional flag and about the national anthem
Al the same time we have also to consider
whether anybody can immitate the nauonal
flaz At present there are 1wo political
mrties in this country —the Ruling Congress
and the Opposition Congress —who arc have
ing fRags similar to the national flag and re-
<embling the na‘ivnal flag. Due to this simi-
la "ty of the flags there is lot of confusion not
o'y among the public but even among the
Cingressmen as to which is the national
flig and which is the party flag  There are
rules for the usc of the national flag which
have been framed during the Constituent
Assembly I think they are not at all
followed by Congressmen. Then how are
we going tv make people aware and how are
we going to educate them that this will dis-
tinguish the national fiag from the Congres-
Party Hag During elections 1 had secn
people carrying the national flag in Congress
meetings This has happencd many a time.
Therefore, 1 think, it is high time that just
as both the Congress parties during the elec-
tion time abindoned the election symbul of
buliocks they now take the decision that
they will not have a similar flag which re-
sembles the national flag. 1 think both the
Congress partie: will have to be forced to
abandon this flag which resembles the
national flag

Again there are times when they fly the
tricolour fiag without Ashoka Chakra or
Charkha

What shall we take it for —the national
flag or the party flag ?

SHRI M.C DAGA : How can it be
the national flag when it is without the
charkha ?

SHRI G. VISWANATHAN : But the
Bill provides for stringent punishment. One
may not be punished but one can be prase-
culed. One will have to prove that it was
Wt the nationsl fiag and that one did
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not have the mem rea for committing the
offence.

I think, both the Congress parties will
hereafter abandon their flags

Again, the gividing line between disres-
pect and disapprobation or criticism seems
to be very thin, We have heard of a case
against Shii E.M 8. Naraboodiripad when
he criticized the judiciary and the Consti-
tution. But we hear the same thing now
from the Treasury Renches. 1 heard argu-
ments from se many  barrister ministers
criticizing the judiciary, particularly the
Supreme Court What is this double
standard * Il Shri Namboodiripad speaks,
he is prosecuted ; when a minister from the
Treasury Renches speaks, he s applauded.
There must be only one standard or yard-
stick for all of us.

I have heard and read about the Con-
gress Parhamentry Party  discussing the
Consutution. | pnint out this specifically
because there 1» an  Fxplanation in clause 2
which savs that genmuine ciiticism will be
allowed and one will not be prosecuted for
that. I want to know which is genuine
criticism and which is going to be an
offence. Shri K. D. Malaviya is reported
1o have said in the Congiess Parliamentary
Parly mecting that the Indlan Constitution
was nothing but a bundle of contradictions.
I want to know from the Minister whether
Shri Malaviya comes under the purview of

this Bill or not So, where is the dividing
line between disapprobation and the
offence ?

Again, 1 heard some Members speaking,
of course rightly, with emotion and saying
that this punishment of three years is low
and that it should be 5, 7 or 10 years. As
a student of law and as a lawyer I think,
the punishment is slightly exces-ivc, 1If it
is possible, the Government can reluce tho
term of imprisonment to either one year or
six months.

Before implementing this Bill we have
to educate the public specially regarding
clause 3 about the national anthem. There
are thousands and thousands of people
rushing out of the theatre when the national
anthem is being sung. Some hon. Member
said that all of them should be called
traitors. If that yardstick is used, there
are milllons and millions of traitors all over
the country. I cannot call them traitors.
They are citizens. If they have got urgent
work, they can go. But they must be in
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formed and educated before implecmenting
this Biil that such an act is punishable and
that they will be prosecuted, because after
prosecution they will be told that ignorance
of law is no excuse; this Act has been
passed by Parliament, Therefore, after
passing this Bill Government must take
some time to educate the Public regarding
the punishment and other things of this
Bill

Finally, I want to know how manv of
us are aware of the use of national flag and
other things. 1 do not know how many
deputy ministers are aware whether they can
fly the national Aag on their residences and
on their cars, 1 think, most of them may
not be aware. Recently I read that deputy
ministers of the Central Government are
not entitled to fly the flag on their reswdence
but they are entitled (o fly the flug oaly on
their cars. I this is going to be the casc
even for those who are making the law, I
think, the public are entitled to know all
about the use of the fag and the National
Anthem. We must give them enough time
and educate them before implementing this
Bill.

While weleoming the Bill [ will request
that the notification of this Bill must be
given enough time so that the people will
get educate about it.

ot gawsa won (arelt) o IR
wEIRT, Y ¥ TgH qA 1A WA
ey & =q faw &7 wrEAT ®) gued sy
wifire agY & § W o g qudl Wy
Fagra % ot $)Yforw 1 § 1 77 FE AT
ar avar FY At A 5 owror g¥ ww
qae & el #1 &% ot wraawar @
b dfeT A 2 ¥ gy & QX E N
ey § sfa awrare i &1 v fag 9w
¥ fag € g% #1 fawr @ awd 91 )

AAAT aeq A Fgr g 5 wiu| &1
WY H O wErew ar § 1 ¥ awwar
g B 3 9T & age o8 @1 whie T
¥ e f@gam sk ad g
st § o grro oslT wer S ar §
WRsRT TR e ar {1 Ww W #

AUGUST 11, 1971

to National Honour Bill 256

oT w1 & 9 arq www &1 dfer gert
s wré ww o & 1 gw faege A §,
g &1 oY wer § AT U FT wer §
IT% & {1 G977 3 T8 91 FF @ H qon
A am W Ag af wifegm) g At §
AAEEFL ¥ UZ & v F FAEl W
wywrA g wie & wgr g § B
afaearg w g9 U w2ard =@ 7 Tgi
7T g ar g f usg % W 1 qowe
Prar mar 1 wafag ware Jar gwr o gt
A% 74T & AT 91 &Y AT w7 N
frar 2 —% gadz g W fad . wwar
wawa qg A8t & v a7 gra A @
faddfr | wre wa7 gz saer fear B
WYY, 99 A AT, JART TOQT AT G
AT I AA Gre w1 qar g awdr g A7
arT A AT AT wrET g W o far @
A e & A F A YT §1 oUW
o A9 qred § F 5w gwr w1 oA
a1 #7 nedm M@ & fagh s oA
aqurT o & IAR @ @ s e
et aed gAY 9 giF W =wEF § o
wadt fear —shall be punished  with
jmprisonment for a term which may extend
to three years, or with fine,...

wawa {5 OTEET 916 W | AT O w9AT
GTET FOh B T AR § 1 A Frdea }
fs ¥ afraiic wanr wifgn o1 1 &
& <o fear fF A wrgw Wi wrEA ot
frarlagt 7 g ww fam ¥
ta® ug wrgw gar § 5 me o) faw &
REIG A AT A qg § 5 ot A
wTw T TR ARy & fagaAl @
NIAT W § 6% |y fawary 57 §
sa%Y g1 fawdt wifgg ag & faw ®¢
wx aur fad | &ar fF wgrmar ofesr-
¥z ¥ ga sty off ¥ Wy fear o
qare wow § (Ko aferie & ane
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1§ A w7 gHrT wear § o ag wave
H mrar & 1 AR e # AR oy gy g
gir fF oifwritz & o wrq AT ARy
& s qrfeariie & auge Y atomT wEA
goaN 9T W wF FEw oArfEw 1 AN
=qrer § oY 7t A & F ) AT AR
Nt ge T7 A FeEr g oAfam oan
gear g 1...(cwawmw).. aifdarie W
gl are &1 Fg faww gfaed & dfeq
wq 92 g B A A gg ot Iaw
AT B T 48 TAH Aw A8 A@m4ar g
@ e Y arq Iorf § Ag TAT 0 A6
T OF I g8 A &, WA oFAAT

q3T E‘WT—Or of any measures of the
Government with a wiew to obtain an
amendment of the Constitution of India .

T AAGrE A A9 wredregaa #
qHIHT AT AT IA AT A AT §
a1 99% A" AGFT AFTREE AN
Fhfr | 7aF weTT arg A1 w7 Ay fashiry
¥ gz wg @rar & s A 91T 4w w3
7767 & ATA F AGAM FEA ATET § B
e wvrg & fag At & st s A
& a8 N AR ATANFAUT T FW § HAAT
ag fa= frage & 2 afsq AU a8
Fgar & s gg & w1 afrede qu
<@ arfen 91T wreA W oam fewrT
#ifam |

SHRI P.K. DEO (Kalahandi) : Mr,
Deputy-Speaker, Sir, [ am one of those who
played a certain part in the integration of
this country and placed everything that our
forefathers built at the feet of Mother India.
I deem it my privilege to support a Bill
of this kind.

Sir, the Deputy Minister in his speech
tried to pass the bick to the cxtremists who
cither dishonour or disfigure the National
Flag. But if anybody has to be blamed,
it should be the Congress Party who try
to misguide the public by imitating the
National Flag and have more or less an
identical flag like the National Flag for
party purposes. Patriotism is not the mopo-

poly of the Congress Pasty alone,

They should be straightway banned
from using the tri-colour. T can cite many
instances during the last elections where
incidents have taken place. I have myself
seen that when they do not have a
Congress flag, they just use the national
flag and draw ua live and make it a charkha
out of the Achoka chakra. There should
be an end to 1it.  For all time to come the
Congress Party, either the Congiess (O) or
the Congress (R) should not be allowsd to
use the tri-colour 1 their party flag

Now, coming to my other friends who
have extra-teriitorial lovalty and feel proud
to use the flug of some other countries as
their party flag, I would wuh folded hands
requcest them to desist from such practice.

SHRI S. M. BANFRIJEE (Kanpur) :
Who are doing it ?

SHRI P, K. DLO : It is the Commu-
nist Party of India and the CP-M.

SHRI S, M BANERIJEE : That is not
the flag of any other countiv  That is a
working class flag,. You must read his-
tory (Imterrupnions). He 15 a product of
British imperialism.

MR. DEPUTY-SPEAKER : This isa
litile outside the scope.
SHRI S. M. BANERIJEE : Our erst-

while Maharajas are using their own flags
in their cars, I will show it,

SHRI P. K. DLO : Those are standards
and not flags.

Every nation must have only one
national flag. But we find in Jammu and
Kashmir there is a separaie flag for the State
of Jammu and Kashmir. This is a very
wiong and this practice should be disconti-
nued. Similarly, an attempt was made in
Tamil Nadu to have a flag which they call-
ed it later as standaid,

AN HON. MEMBER : What about
President ?

SHRI P. K. DEO: Such practices
should stop and even on Rashtrapati
Bhavan we expect the National Flag to
flutter

Regarding i ™ .hwonal  Anthem, the
tperitory of India has chaaged and it cpnnog
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represent the old British India and it has no
relevance to our present reality. 1t says,
“Punjab, Sindhu, Guaral, Maratha" —
there is no Sindh at all. Sindh has gcne
to Pakistan. So, there should be a timely
change to it.. (Interruptions).

Lastly, T would like to point out that
the punishment should be nade more rigo-
rous and any attempt to insult or deface or
destroy or mutilate or trample our National
Flag should be more rigorously dealt with,

ot T wg@ A (ISR
o, gy raw A1 wfacer v afor
& grag ¥ og gw faae @ & ar 14
o, Y47y IW o TaA R 12 AT AT
I AT & 99 e T YAE 4
st & samAar § gmd wiedEgez
wdwd 7 fady %2 a7 fwim e #e
gaafa & a9 o5 A geaiafo &Y
oY 39 a9g FIFETT AT OWIT FUTA VEIT
Fer AT gar & W 9N g A gwen
& =1y, ..

MR. DEPUTY-SPEAKER :
continue tomorrow or the next day.

You can

15.30 hrs,

DISCUSSION KF': WORKING OF
NATIONALISED BANKS

MR. DFPUTY-SPEAKER : Now we
take up the discussion on the working of
the nationalised banks

Mr. Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Right in the beginning I would
like to say that the time that has been
allotted for the discussion of this important
subject is totally inadequate, However, I
would first like to emphasise that I am not
raising this discussion ; in any spirit of
carping criticism.

We have naturally some weaknesses for
the nationalised banks, and therefore, if at
all, we can accused of over-looking some of
its deficiencies. We also recognise that in
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are bound to be certain problems which
would require some time for their satis-
factory solution. So, if we try to examine
the functioning of the banks, it is only with
a view to improving it and making them
into really socialist institutions, Otherwise,
what Trotsky said might come out to be
true @ ‘Means of production belong to the
State and the State belongs to bureau-
cracy.’

Although my intention is also to go
over to the other juicy aspect of the dis-
cussion, 1 would certainly not like to be
accused of ignoring some of the important
aspects of the economic functions of the
banks,

1531 hr.
1St K. N, Tiw ey g the Chair)

We have now ot some of the aceounts
of the nationalised banks and there are some
other 1eports also whieh give us information
to judge their performance.

In the first instance, we find there has
been impressive inciease in the opening of
the new branches in unbanked arcas ; theie
has also been diversification of credit. Some
of the sections of sociely which were pre-
viously complelely necglected are now being
given the aid which they very much deserve.
Although we have spent Rs. 300 crores or
so on this branch expansion scheme-—I
would like to check up this figure with the
Finance Minister—and although the amount
spent has been so much, we have et to
cover & much large number of villages accor-
ding to our scheme. But, at the moment, we
find, we are overstressed both financially and
managerially even to bring about the kind
of expansion that we annually propose. So,
what exactly is the scheme to make up for
these deficiencies in respect of the managerial
and the financial resources ?

We find that the growth in deposit rates
has not kept pace with the growth in ad-
vances, and thus the resources have not been
mobilised to the desired extent. It goes
without saying that till the deposit increase
we would not be able to fulfll the public
policies we have adopted. Their has been
no doubt significant increase in the overall
deposits, but, however, it is difficult to say
how much of this increase in the deposits

the initial phases of natiomalisation there has boen due to inflation and how mugh
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due to additional effort. It is possible that
some of it has been due to the automatic
spill-over on account of inflation. The paral-
lel functioning of ‘black money' is res-
ponsible for inadequate in flow of the
deposits. What is being done in this con-
nection ?  Probably, the Government seems
to be hesitating itself to do something in
that respect now.

But the more important and pertiacnt
thing to ask is this. Why is the directive
of the Rcscrve Bank of India prohibiting
non-banking companies from accepting
deposits, flagrantly circumvented ?  Unless
that loophele is plugged the desired amount
of resources would not flow into the
banks,

A word with regard to profits. 1 find
that profits, after bonus, remain very nearly
the same as in the year 1968 in spite of a
much larger turp-over. The rate of such
nct profits to the working funds has con-
siderable gonc down, and transfer of profits
to the Government also has been meagre.
It was stipulated that transfer of profits to
the Government would be of the order of
5.5 per cent, But what we find is this. In
the case of 3 Banks, thc transfer has been
of the order of less than 5 per cent ; in the
case of another 3, less than 4 per cent ; and
in the case of thc Central Bank of India
it has been only 1% per cent, that is,
nominal.

As regards the United Commercial Bank,
I do not know whether itis produced its
final accounts.

Mr. Chairman, you must yourself have
observed that in respect of the service to the
general public, there seems to be a steep
deterioration. There is incfficient service,
there are inordinate delays and there is cor-
ruption also. We have been talking so much
about corruption on s0 many occasions that
it may well be that this corruption that the
public is facing in respect of the functioning
of the banks also might be taken rather less
scriously. But may [ say that now it has
become much too popular in some of the
arcas that there are two-per cent-walah
babus, 3 per cent-walah babus, 10 per cent-
walah babus and 50 on ? That impression
must be somehow rooted out.

AN HON. MEMBER :
walah-babu mean ?

What docs
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SHRI SHYAMNANDAN MISHRA :
It means they get commission,

The labour situation also seems to have
detcriorated.  Strikes are more frequent,
and work-to-rule also has become more fre-
quent. So, we do not kaow how Govern-
ment has been able to infuse the spirit of a
socialist institution in the labour population.
1 here secms to be enough of hesitation in
taking action against lack of discipline or
against the corrupt officials,

With regard to the differential rates of
interest, thare has been a report by a Com-
mittec that the majority view scems to be
opposed to these differential rates. Recently,
we came to read in the newspapers that the
Government seems to have agreed or seems
10 be inclined to agree with the minority
report...

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : No.

SHRI SHYAMNANDAN MISHRA :
If that 1s so, Government should make it
clear.

But one thing that must be emphasised
is that at the moment ¢ven the poor people
who are able to get loans are able to get
them only after having incurred exorbitant
and usurious rates in making available the
required advance. That is, if they arc re-
quired to make an advance of about 20 per
cent, then this 20 per cent is available to
them at exorbitant and usurious rates from
the general market. So, unless something
is done about it, the poor people would not
tcally b in a puwition to benefit by the
scheme,

Now, I would like to make a few sug-
gestions 1o make thc banks function as real
instruments of planning [ would suggest
that there must be specialisation by these
nationalised banks, specialisation region-wise,
specialisation industry-wise and specialisation
trade-wise. If at all somcthing is being
done in that respect, we would like to kaow
about it.

Wec have got many financial institutions
functioning under the auspices of the
Government which dispense large amounts
of loans to industries. There could be a
very fruitful collaboration between these
financial institutions and the banks in order
to scrve the interests of planning. I would
like to know whether there is any attempt
to bring about this much-needed collabo-
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ration and co-operation between the financial
institutions like the 1FC, the State Financial
Corporation and so on.

it is also somewhat surprising that
Parliament is not associated with the func-
tioning of the banks in a proper way. I
do not mean to suggest, even remotely, that
Parliament should interfere in the day-to-
day functioning and transactions of the bank.
We have get the Public Undertakings
Committee which goes into the functioning
of the public undertakings But this Com-
mittce is mnot expected to go into the
functioning of the banks Would it not be
advisable that some kind of a parliamentary
committee should come into being to go
into the functioning of the banks ? That
is my suggestion,

Then, credit planning also seems to be
quite unsatisfactory. Otherwise, we would
not have found ourselves in the situation in
which we are today. We know there is lack
of coarse cloth. Why is not credit planning
done in such a way that it is related to the
production of particular items ? ‘That could
have been brought about. Therefore, much
requires to be done with regard to credit
planning. Why so much of banking resources
had been kept booked so far as sugar is
concerned ? Why was there not enough of
foresight with regard to this ? One can go
on in this vein. But 1 would not like to
go into all that just now.

I am now coming to the aspect which
has been very much before, the public mind,
that is what | mean by the juicy aspect of
the functioning of the nationalised banks.
This relates to what has been characterised
a$ the most serious fraud in the century—
the Nagarwala case, It is not only because
of the imagination of some persons that such
a characterisation of this affair has come
about., Even the Finance Minister was
pleased to say that it was a most fantastic
and unbelievable story ; the entire course of
what had happened appeared to be a serious
thing, and it is something that deepeas
suspicion. This is what the Finance Minister
was pleased to say in the course of the call
attention miotion on the subject. He further
said that the manner in which the operation
was conducted and the money taken out of
the bank's vault required serious considera-
tlon Despite all this anxiety, shock and
surprise exhibited by him, no effort seems
to have been made to clear either his own
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mind or the mind of the general public
which is so full of suspicion. I hope the
Finance Minister would be honest enough
to say that his mind is also full of suspicion
as to how all this happened in sucha
fantastic and unbelievable way. If heis
not kind to others, he must at least be kind
to himself.

The way in which the trial of Nagarwala
was conducted on the 27 May by the sub-
ordinate court when the case was disposed
of in less than five minutes is also perhaps
a rarc case in history, As has been suggested,
the whole thing was done at supersonic
speed. We have heard of justice delayed,
but this is justice done with supersonic
speed.

1t is obvious that the submerged portion
of the iceberg cannot be explored by any
proccedings in the court. The need, there-
fore, for a proper probe by a Commission is
clearly indicated. If this is not a case for
inquiry by a Commission, onc does not
know what clse is. The wav in which the
Government has been evading this demand
of MPs and the general public deepens the
suspicion that the Government is not
interested, for reasons best known to it, to
have all the facts brought to light.

SHR] K. D. MALAVIYA (Domaria-
ganj) : It is sub judice,

SHRI SHYAMNANDAN MISHRA : 1
know what 1 am saying ; I am not referring
to any matter which is sub judice. 1f you
allow me two hours, I can go on speaking
on this without touching on any matter
which is sub judice.

No one can dispute that the procedural
requirements were thrown to the winds
when Rs. 60 lakhs were withdrawn from the
Bank, The Finance Minister does agree
with this, and yet we have not been told if
any departmental action against the officers
concerned has been initiated and completed
by now. If they bave not taken any action,
it is a clear case of dereliction of duty on
the part of the Government. If they have,
they should share with us the results of the
departmental inquiry,

The State Bank also must have got the
report from the officers concerned in this
matter, [f so, the Government should be
pleased to place all these papers on the
Table,
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What reports have they got from the
senior officers 7 It is unbelicvable that the
Chief Cashier, Mr. Malhotra, would not
have submitted any report to 1he bank, any
explanalion,—so far as his part was
concerned. 1f he has, this also should be
made available to us.

It is amazing that the Agent of the State
Bank of India has not figured in the whole
episode at all. To my mind, the primary
responsibility rests with the Agent of the
State Bank of India. Hc holds the key to
the strong-room and it is he who has released
the entire amount, this huge amount of
Rs. 60 lakhs or so. What has this gentle-
man to say about this matter ; whether any
action has becn taken against him ? Whether
he has submitted any report in this regard,
is also extremely important.

SHRI YESHWANTRAO CHAVAN :
Which gentleman ?

SIIRI SHYAMNANDAN MISHRA :
The Agent who is primarily responsible fu
the transactions in the bank ; whether he
has submitted any rcport in this connection,
He holds the key to the strong-room, and
itis hc who must say something to clear
our doubt.

It is also obvious from what Mr.
Malhotra has said to the police thet he got
a telephonic message at 11.30 .M. If that
is so0, it is clear that this amount was not
withdrawn at the beginning of the office-
hours. It must have beea in the second
withdrawal, and if' it was done in the second
withdrawal. there must have been additional
justification trotted out by him for the
withdrawal of this amount,—a justification
convincing enough for the withdrawal of a
huge amount of this kind,—because he him-
self says that it was at 11.30 A.m. that he
got a telephonic message from somewhere.

We have got an important document
with us, the reply of the hon. Finance
Miniter, to the letter of the hon. Mr, Basu,
in this connection. In the first instance, It
seems to me that this reply took inordi-
nately long time. The Finance Minister
took about 20 days’ time. If the matter
was 8o simple and the information to be
shared with us was so ordinary, it could have
taken only 10 minutes of his time, But he
has taken 20 days. What flows from that
lottet Is also extremely impaortant.

The Finance Minister’s letter says that
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it was money out of the currency chest. One
wobld like to know what the objectives of
this currency chest are, What objective is
this currency chesl expected to serve 7 Who
operates it 7 What has been the normal
holding in the currency chest during the last
one or two years 7 One would like to know
about this,

MR, CHAIRMAN : The hon. Member's
time is up. He has taken 20 minutes. It
is a two-hour discussion.

SHRI PILOO MODY (Godhra) : Since
he is initiating the dcbate, he may be
permitted to continue for some time more.
You may be strict with the others.

MR, CHAIRMAN : The timne allotted
is two hours, out of which you have taken
20 minutes already,

SHRI P. K. DEO (Kalzshandi) : You
may extend the time by another half an
how or onc hour. (Interruption).

SHRI SHYAMNANDAN MISHRA :
What have been the withdrawals from the
deposits in the currency chest ? Another
question which arises is, what have been the
withdrawals from deposils in the currency
chest of the State Bank of India, Parila-
ment Street Branch, during the course of
the last six months ? We would like to
know about all that.

SHRI YESHWANTRAO CHAVAN :
About what ?

SHRI SHYAMNANDAN MISHRA :
Withdrawals from the currency chest during
the course of the last six months or so,

SHRI PILOO MODY : Similar with.

drawals.

SHRI SHYAMNANDAN MISHRA :
Similar withdrawals from the State Bank
of India.

L ]
SHRI PILOO MODY : Whatever it
may be ; similar withdrawals.

SHRI SHYAMNANDAN MISHRA :
What arc the rules for the withdrawals ?
Can a cashier withdraw any amount without
refcrence to any rules 7 Has he to get the
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approval of any higher officers for with-
drawal 7 Is therc any 1ule for withdiawing
large amounts and small amounts scparately?
If any withdrawal has to be made, is it not
to be against some account ? This is a
question which the Finance Minister has
been persistently refusing to answer. On
which account was this withdrawn ?

AN HON. MEMBER
call.

Telephone

SHR1 SHYAMNANDAN MISHRA :
From w hercver it might be.  Against which
account was it withdrawn ? That is a
question which requires an answer, and the
Finance Minister cannot be let off this
evening if he is not able to give us an
answer with regard to this.

SHRI PILOO MODY : And to which
account it would have been debited.

SHRI SHYAMNANDAN MISHRA :
In reporting to thc Reserve Bank, is therc
any proforma to be filled ? Ifso, what
are the heeds of the pro forma ™ Is it not
shown against some account ?  Against
what account was this withdrawal shown,
and was it communicated to the Reserve
Bank on the 24th evening ? [ven if there
is no head in the proforma to be submitted
to the Reserve Bank, are we not entitled to
know against which acconut it has been
withdrawn as it must have been recorded in
the State Bank Recgister itsell ? Is the
amount in the currency chest unrelated to
any account—what are amount is there in
the currency chest ? 1s all this money
unrelated to any account 7 We must know
about that,

It is said that whenever money is with-
drawn from the currency chest, cntry is
made in the Ba k's Vault Register. What
are the heads under which entries are made

in this Register 7 Does it not show
the mnames of the party for whom
the amount is withdrawn, and also

the account against which the amount is
withdrawn ? Even if the Vault Register
is now in the custody of the police, the
heads under which the eniry is made
must be mentioned to us, because there
must be a standard pro forma for every
Vault Register.

It is said that to account for the
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shortage of the Currency Register balances
amount of Rs. 60 lakhs had been debited to
the Bank's Suspensc Account as is the
normal practice when immediate recovery is
not possible, So, the question arises : when
any amount is debiled 10 the Bank's
Suspense  Account, what are the rules for
doing so 7 Under what conditions is the
amount to be debited to the Suspense
Account ? Is it possible to debit this to the
Suspense Account without mentioning the
name of the party, the Account against
which the withdrawal is made, the rcasons
for which the recovery is not immediatcly
possible 7 These are the questions which we
would like to be answered with rcgard to
the currency chest and the Suspense
Account.

It is said that the recovered amount was
entrusted to the Bank under a **Supardari”
Bond—-may be it is a Urdu word—and
entered in the Bank's sundry deposits
register and the money is continued to be
held under the “‘Supardari” Bond. Why is
moncy contmued to be held under this
bond ? If the money is related to somc
account, why is the money not transferred
to that account ? 1hat is the real question.

We would also like (0 know how many
times during the course of the last one year
withdrawals made from the currency chest
and debited to the Bank's Suspense Account,
Were all the withdrawals, made during the
coursc of tbe last ome year, related to
certain  accounts 7 1 not, in how many
cascs was it not so ® The reply of the
Finance Minister on this point has been
extremely unsatisfactory.

Another thing which seems to us as
extremely amazing is that it has not been
treated as a case of conspiracy. It could
not have been the solo performance of Mr.,
Malhotra of Mr. Nagarwala, There must
have been a large number of persons acting
in league and in perfect concert, but we do
not know what happened 10 all those per-
sons who had been working on this. There
must have been a large number of persons
associated with this operation in the Bank
itself. Some colloies were employed to put
the big box of money weighing about 64 k.g.
in the staff car. Then, there were some
other persons who must have been associa-
ted at various stages of the withdrawal of
this amount.
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But we really do not know whether all
the oflicials in the State Bank are mere
dolls : they hear nothing, do nothing and
petform nothing, Then, what are these
officials for ? Why has this case not been
trealcd as a case of conspiracy ? Why has
the case been started only against one or
two persons ' Why were both persons not
presecuted at the sume time ? Why were
they not impleaded and the case proceeded
against them ?

One word more in this connection.
According 1o newspaper reports two  other
persons  were arrested ualong with Shri
Nagarwala, But we 1eally do not know
who those two persons were  We had never
been made o know about those two persons.
If those two persons were arrested in the
beginning, why were they released later on ?
That 1 another guestion which has to be
answered in this vonnection,

iadly, [ would like to say one thing
about the police  So km as this aspect of
the matter is concerncd, although I must
say that | have not been able to go into
full details of the funcuoning of the police,
1 feel that the police has behaved in the
most extraordinary manner,

MR, CHAIRMAN : Here the discussion
is about the functioning of banks and no
about the functioning of the police.

SHRI SHYAMNANDAN MISHRA :
I am referring to the functioning of the
police in relation to banks. The police
claimed in the beginning that they have got
the tape-recording of the voice of Skri
Nagarwala imitinting the voice of a women.
Whosoever this women might be, we
thought it was necessary to produce this
tape-record before the magistaate. But it
was never done,

SHRI PILOO MODY : Now it has
disappeared.

SHRI SHYAMNANDAN MISHRA :
The police have aot permitted us to know,
they have not disclosed, they have not told
us who these two persons were.

Then, six taxis were eangaged by Shri
Nagarwala during the course of his opera-
tlons, We do not know the details of these
taxis and about the place where the money
was taken, Shri Nagarwala was stayiog at
@ place In Defence Colony, We do not
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know the identity of that place and what
kind of persons were putting up there. So,
the police has been behaving in the most
extraordinary fashion.

Now, il the police be'.aves in this extra-
ordinary fashion, if the trial is conducted in
this extraordinary fashion, if the govern-
ment do not take sufficient intercst in it,
would that not lend weight to the charge
that they arc interested in putting a cloak
over the whole maitter and that they are
not interested in things coming to light ?
So, 1 would again emnphasize that it is
extremely necessary that the government
must agree to the appointment of a com-
mission to fully probe this matter. Then
alone would tire public mind he satisfied on
this account.

SHR1 DINESH CHANDRA
GOSWAMI (Gauhati' ;: Sir, the nationalisa-
tion of banks was one of the major steps
taken by our government to implement its
socialist policies.  In fact it was the culmi-
nating point which led 10 the historic
division of the Congress. It was one of
our major planks on which we fought and
won the mid-term  elections recently. It is
therefore just and proper that Parliament
should consider the working of the nationa-
lised bank provided we can do it without
political motivations,

16.00 hrs.

Statistics would reveal that after natio-
nalisation of Banks substantial benefits have
come to the negleted sector of the economy,
Prior to nationalisation of banks the
banking fucililty was available primarily to
the people in the urban areas and the rural
areas, the small-scale industries and agri-
culturists were complelely neglected  Before
nationalisation, so far as the country is
concerned, banking facility was available to
the extent of only onc banking office for
65,000 people compared to 4,000 people in
Britain, 7,000 in USA aad 15,000 in Japan.
Prior to nationalisation we had only 5,000
banking centres in the rural areas out of the
total of 5,64,000 villages in the country,
But after nationalisation we have found
that banking centres are coming up in rural
arcas— in neglected areas. During the
period from I9th July 1969 to 30th April
1971 the banks have opened 2,934 branches,
out of which 2,011 arc areas
hirherto there were no banking facilities,
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Also, Sir, we find that the percentage
reflects that the rural arca has been catered
to almost 65.6 per cent of the ncwely opencd
branches. There has been rise in bank
deposits to the tune of Rs, 461 crores and
also the neglected sectors have come under
the purview of banks and the proportion of
advances in these sectors rose from 14.54
per cent in June 1969 to 21.19 per cent in
June, 1970 and 22.81 per cent in March
1971.  All these statistics amply reveal that
the working of the nationalised banks
taking the entite country as a whole is
satisfactory. While saying so, with a note
of regret, I have to say that so far as my
State of Assam is concerncd the working
of the banks has not been satisfactory. 1
take this opportunity of placing some facts
relating to my State before the Finance
Minister, One of the objcctives of the
policy of nationalisation was to reduce
regional disparity. unfortunately nationalisa-
tion has failed to achicve this objective in
my State. Ubpto thc end of December 1970
if 1 am permitted to put the statistics of
only one banking institution of my State
there has been an investment of only
Rs. 168 lakhs upto March '70 and that
investment rose to only Rs. 194 lakhs, and
the Banks' estimated increase in investment
till December is Rs. 200 lakhs, That means
the entire Statc has been given only the
investment of Rs. 6 lakhs by one of the
major banking institution, that is, the
United Commercial Bank., The deposit-
credit ratio is also depressing—Rs. 348
lakhs to 168 lakhs.

Also we have found that the persons
who are managing these baprks have not
been able to guide themselves by the spirit
with which they should have been guided
after nationalisation. They are still trying
to look at the entire metier so far as the
credit-worthiness is concerned in the same
light as it was done before nationalisation.
No doubt, the banking institutioa will be
motivated or guided by financial principles
but after nationalisation the persons who
are running these institutions ghould be
guided with a new spirit so that the heglec-
tod persons and the agriculturists may
derive benefits,

May I also draw the attention of the
hon. Finance Minister in this context to the
fact that so far as the Lead Role that . as
given to some of the banks in my own
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State it has failed to play its desired role,
For example in 1970 only 8 branches were
opened by one bank which was asked to
play the lead role and in 1971 mo
branch have been opened by it so far
though 10 licences have been granted and
are pending. This makes a sorry reading.
When we go to the people and talk of
nationalisation they say you are talking of
nationalisation but we have not desired any
benefit from nationalisation of banks.
Only the policy so far pursued has been
not to give credit to persons who have no
banking facilities within a radius of 10
miles of their residence, and in my own
State so far as the bachward districts of
Namrup and Goalpara are concerned,
which have been identified by the Planning
Cominission as backward districts, the wvast
majority of the people are not getting any
benefit becauvse there is no banking facility
within the radius of 10 miles of the resi-
dence of these people, Therefore, 1 have
taken this opportunity to draw the attcntion
of the hon. Finance Minister to these facts
so that thosc disparitics may be removed
and people from all walks of life and all
parts of thc country may pet the benefits of
the bank nationalisation.

So far as the Nagarwala case is concer-
ned about which Mr, Mishra has spoken so
much, he has posed himself both as the
prosecuting counsel and the defence counsel.
1 leave it to the hon. Finance Minister to
reply to the queries because ! am not and
cannot claim to be an expert on banking
instiutions.

With these words I close.

SHR] SOMNATH CHATTERJEE
(Burdwan) : Mr, Chairman, Sir, recently
the fourteen natlionalised banks had been
celebrating the second anniversary of the
bank nationalisation, but we are sorry to
say that the performance of these banks
during the last two years has been such that
it scems nationalisation of banks has be-
come the end and not the means to an
end.

The bureaucratic inefficiency, coupled
with the fact that there is bardly any
change jp the attitude of those persons whe
are in the management, has denied substan-
tiglly the real fruits of the bank mnationalisa-
tign to thy pommop people of thiy country.



27 Nationalised

The previous management of the banks not
having been changed and the custodians
remaining primarily concerned in serving, as
before, the vested interests, the monopolists
and the big capitalists, to the ordinary
people like the agriculturists, the small
traders, unemployed people like engincers,
this bank nationalisation has still remained
only as a slogan.

I shall draw the attention of this House
to certain glaring facts as to the working of
these banks which will show that the people
of this country generally have not derived
any rcal benefit from bank nationalisation,
That is why we are very keen that nationa-
lisation, which we have all supported,
should yield rcal bencfits to the people at
large. 1 feel that primatily, dJue to procras-
tination, bureauvcratic control and lack of
faith in the fundamentals of welfaic socia-
lism, for which thc pariv in power has to
share and accept the blame, this sorry state
of affairs has been reached.

I will give a few instances onlv as to how
the functioning of these banks has not been
to the real henefits of this country. So far
as financing of agriculture is concerncd, the
declared policy has been to make credit
available to small agriculturists. 1 give the
instance of onc bank, the United Commer-
ciul Bank. Its performance in the matter of
agricul'ural advances in castern India, for
which it has been primarily entrusted, has
been extremely poor. Probably, hon. Mem-
bers are aware that in o.der to intensify
agricultural advancus the Reserve Bank has
formulated a scheme, called the Lead Bank
Scheme. So far as the United Commercial
Bank is concerned it has been alloited 13
lead districts in four States in the eastern
region—three in Assam, four in West
Bengal, four in Orissa and t'vo in Bihar.
You will be suiprived to know that up till
30th April, 1971 1In West Bengal in the four
districts the total amount of advances to
the agricultural sector 1s only Rs. 13,530 ;
to the two districts in Bihar only Rs. 11,730;
to the four districts m Orissa  Rs. 2,36,000—
it is comparatively better —and 1o the three

districts of Assam Rs. 1,40,0.1 by way of
credit facilities
Further, all these nationalised banks

have drawn up forms which have to be filled
up by every agriculturist who wants a loan.
Unfortunately. in view of the illiteracy in
this conntry, these people are unable to fill
up these forms which requirg so many part-
eulats to be given,
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Apart frem these particulars to be given,
which these people are hardly able to do on
their own, landed property has to be offered
as security before any loan is advanced. One
can appreciate that wnatever land these
people may have is probably already emcum-
bered due to loans that they had to take
from the mahnjans or the moneylenders in
villages. Unless they can pay off those loans
and those encumbrances are cleared, they
cannot offer these propertics as securities to
these nationalised banks. As a result of
this the palicy of piving loans on easy
terms to agriculturists has remained mostly
unfulfilled,

Apart ftom the landed property, which
is 1o be given as security, these agriculturists
have to get hold of two persons who have
to give gumantees. Which poor agriculturist
i the villages can, apart from the difficulty
of finding vut landed property to be offered
as sccurity, find out two guarantors 7 With-
vut giving tho.e guarantees no loan applica-
tion will even bhe entertained, This is the
position. Then what they are forced to do
is to go to the local rural rich and take the
help of those monevlenders to give guaran-
tees. The practice has been that these people
at the instance of moneylenders, make
applications to the banks. Their encum-
brances are removed but the guarantors, who
are really ithe moncylenders, take the
money and give a poition of it to the agri-
culturists. Becausc the band is paid off by the
moneylenders out of their own resources,
the bank does not bot“-er ; they are happy
o get back the money. Hut the money is
not really going to agriculturists who re-
quire this money. T erefore, 1 would re-
quest the Finance Minisicr to give his
thought to this matter. [t is a matier which
goes to the root of it in the sense that,
undoubtedly, it is the agricultural sector
which requires the greatest attention from
the nationalised banks I have got some of
the specimens of thc forms. There are so
many particulars which have to be given.
Landed property has to be «fered as secu-
rity ; guarantees have to be provided and
all that It is impossible for agriculturists to
get any benefit

Apart from that, there is another very
important factor which T wish to being to
the notice of the Finance Minister for his
consideration. These forms require that an
undertaking has to be given by the farmers
who take loans that they will sell thek

produce through the agents 0 be novsinade]
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by the banks. Who are the persons nomina-
ted as agents by the banks ? Because they
have to give security to the banks, they are
the same old persons who have been con-
trolling production, purchasing and selling
the produce, the mahajans and the money-
lenders, that are being appointed as agents
by the banks. The agriculturists arc forced
to sell their produce through them. There-
fore, the old system remains whether they
get money from nationalised banks or not.
If any real relief is to be given to the
agriculturists, 1 submit, the entire procedure
should be changed.

Even for the purpose of getting loans
for sinking shallow tubewells, loans for
small industries, loans for starting dairy and
poultry farms, loans for purchasing taxis,
etc.,, landed property is to be given as
security To sink a tubewell, a farmer has to
offer landed property of equal value secu-
rity. The whole has become a mockery.
The entire procedure, the vntire scheme, has
become & mockery. This is really intended
for the benefit of the agriculturists. Rut
they are not getting any benefit, Therefore,
the farmer, the small trader, whoever wants
money, continues to remain in the grip of
money-lenders. Further, the agriculturist
has to secure two guarantors whom they
can hardly obtain without surrendering
themselves to the money-lenders and maha-
jans or rich landlords or the rural rich. The
position is such that it requires very serious
consideration.

Now, 1 am quoting from the report in
the Statesman which is based ona survey
that was conducted in the State of Tamil
Nadu. It says :

“*The poor peasant is exploited by
the local money-lender who stands
guarantee for his loan and after playing
the farmer & part of the money, takes
over the balance for his day-to-day lend-
ing business (at exorbitant rates of in-
terest). Since the money-lender normally
takes to carc to repay the loan, the
banks have little cause for complaint.
But the money origloally inteaded tb help
the small farmer and recorded as agri-
cultural loans in the bank books is thus
being diverted into business activities of
money lenders,””

This is the survey report which was pub-
lished in the Sratezrman on 13th March,
1970, e9d which prompted the Govergment
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of Tamil Nadu to frame a scheme, called. a
guarantee scheme, But even this scheme is
not being implemented, and the money is
being diverted, as previously, to money-
lenders. and the agriculturists are not getting
any bencfit.

This deplorable state of situation so far
as agricultural financing is concerned is
proved amply by statistics, Out of the total
loan or advance given by the 14 nationalised
banks of the extent of Rs. 4000 crores, in
March, 1971, only Rs. 198.8 crores were
given for the purpose of agricultural financ-
ing. Ttis less Lhan 5 per cent for the Pur-
pose of agricultural financing that this loan
or advance has been given.

I would like to give one or two in-
stances as to how the ordinary pcople are
being haracsed by these banks because
there is no proper altilude, on proper
approach, in the matter. One gentleman by
the name of Mr. Sen Gupta made an appli-
cation to the State Bank of India, Netaji
Subhash Road, Calcutia, in the middie
of 1970 for a small loan to purchase a
taxi After about ten moaths he was told
that unless he could furnish landed property
at Calcutta as a collateral security,his appli-
cation could not been entertained. Kindly
imagine what sort of conditions are being
imposed. Ordinary people who want to have
some money for the purchase of a taxi to
earn their livelhihood are being asked to give
security of landed property in Calcutta to
enable them to give him a loan. Sir, this is
not the solitary instance, | will give other
instances,

The Federation of Small Industrial Units
made an application to the United Commer-
cial Bank in March 1970 for grant of a loan
but that application has not yet been dis-
posed of and nothing has been made
available to them. A number of business-
men of Agartala on the 31st March 1970
made an application to the Agartala branch
of the United Commercial Bank but because
of reasons which I would like to disclose
here that there are demands from the high-
ups in the management to grants these loans
and wanted money to persuade them to
grant the loan which these small business-
men conld not meet, because of that their
applications were not entertained and they
are kept pending and no decision has besn
taken,
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Sir, there is a society called Chimanlal
Sudhar Samiti . .

MR. CHAIRMAN :
can send to the Minister.

SHRI SOMNATH CHATTERJEE : 1
will give one or two instances only.

I know a person who made an application
to the Allahabad Bank of the Jhansi branch
but because of the demand of the agent of
that branch which could not be met, he was
l;eld not entitled to the loan that he applied
or.

1 will give a very recent instance, A
cheque was drzawn on the Calcutta Branch
of the United Commerciul Bank. When we
are discussing the working of the nationali-
sed banks, we are entitled to expect that
these banks should really cater to the public
needs. That Calcutta cheque of the UCO
Bank deposited in Delhi on 5th July, 1971
was encashed in Calcutta on the 29th July,
1971 and the account in Delhi was not
credited even till the 2nd August. For {our
weeks the management of the UCO Bank
branch in Delhi does not collect the money
from Calcutta. This is the way the Hanks
are functionmg.

As 1 find the time is not much, 1 would
like to draw the attention of the hon.
Finance Minister to one other aspect only,
which is very important, namely, the per
capita bank credit which has been made
available to my State of West Bengal 1 am
quoting from official figures—of the Gadgil
Study of National Credit Council which 15
alarming. According to that study, the
all-India average of per capua credit 1s
Rs. 53.20 as in December, 1967. As against
this, in some of the districts of West Bengal
the per capiru credit available has been 10
paise, Maldah~ 10 paise, Murshidabad— 10
paise, 24 Parganas—50 paise, Birbhum—40
paise, Bankura 60 paise, Puralia—T70 paisc,
Midnapur—40 paise and the highest amount
15 Rs. 21 only for the Burdwan District
where a number of collieites are located, 1
am told that the old position still continues
and the per capita bank credit available
to West Bengal is the lowest n the
country.

['he other point to which I wish to draw
the attenuion of the Minister 1s. .

MR, CHAIRMAN : Tahe hon. Member’s
ume is up

SHRI SOMNATH
I"lease give wie une minute wore,

Nationalised

These cases you

CHATTERILL :
1 an: not
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going into the withdrawal of Rs. 60 lakhs
from the State Bank. | am not going into
that because of want of time.

The point that 1 wanted to draw the
attention of the hon, Finance Minister to
was whether the Government is really going
to consider the nationalisation of the foreign
banks because there is really an unfair com-
petition between the nationalised banks and
these foreign banks. These foreign banks
are allowed to have their branches in this
country and they are mopping up a large
amount of deposits and they are having the
fullest benefit of the foreign exchange trans-
actions while our nationalised banks har ly
attract deposits from the foreign nationals
in their branches in other countries. 1 would
request the hon. Minister that because it has
got a direct bearing on the actual working
of the nationalised banks and their future,
the question of nationalisation of foreign
banks should be taken up seriously.

SHRI H. M. PATEL (Dhandhuka): Mr.
Chairman, Sir, because of limitation of time
I will not speak on many maiters relating
to the nationalised banks in detail as I
would have liked to. In any case, the
natsonalised banks have not been working
for sumcient ume 1o justify our going very
deep at this stage. Bul one or two matters
are certainly worth mentioning which could
be atiended to.

QOue is the credit squeezc which has
been imposed by them, which affected in-
dustiies very severely. Why this should be
done, [ do not know., For this one cannot
blame the nauonalised banks ; it is the
policy of the Finance Ministry and of the
Reserve Bank. Secondly, as has already
been mentioned here, these banks do not
now function as efficiently as they were
functioning before. For this again, the
blame has to be attached to many things
which 1 would not like to go into in detail
at this siage.

1 would hke to contine myself to one
matter and that is the withnrawal of Rs. 60
lakhs from the State Bank, because, to my
mind, that typifies the working of the
nationhlised banks, to take it at its lowest,
il you like. Why 15 il that thc Siale Bank
of India has not issued 4 statement indicat-
ing how and why this has happened, what
has actually happened, ctc. 7 After all, there
are depositors and clienis w be considered
and their anxiely should be allayed regard-



29 Natiopalised

[Shri H. M. Patel)

ing the money deposited with them and the
money used in their transactions or busi-
ness. It is quite evident that whatever has
happened has not happened for the first
time. This could only have been one of a
series of operations of a similar nature.
Were is not the case then things would not
have happened in the way they happened,
vamely, lelephoning, giving money without
obtaining reccipts and so on. Be really what
intrigues me is this, It is quite clcar this
money did not come out of the State Bank's
safe deposit vault. That bas been cleared
by the Finance Minister who has, in a letter
to Mr. Jyotirmoy Bosu, made it clear that
the money was drawn from the currency
chest. Currency chest transanctiops are
perfectly clear. What was withdrawn from
the currency chest by the State Bank could
only have been done by bringing them into
the State Bank accounts. The money in
the curiency chest is not money ; it is not
currency in the exact sense. Only when it
is taken out it becomes money. The State
Bank takes it out. Obviously, when it
takes it out, it is for the purpose of putting
it in the general till for meeting customers
demands ; in this case it was handad over
to somebody, which makes it clear that it
was withdrawn for the purposc of giving it
to that somebody, debiting the same account
to somebody and crediting it to itself, The
question is : Who is this somebody ? What
was the status of his account ¥ What is the
account 7 What is the account against which
ihis money was paid out 7 That is still
something which has to be known and the
Finance Minister ought to explain, because,
this is not merely a matter of procedure.

1t is quite clear that the money was
drawn out from the currency chest because
the ordinary till of the State Bank for
meeting the day-to-day demands did not
have that much money. When this demand
came—il came from somebody—and the per-
son making the demand had presumably
sufficient credit with the bank or the insti-
tution had sufficient credit,—if that person
was speaking on behalf of an institution—
in terms of money, amounting to at least
Rs, 60 lakhs and presumably more. There
was a credit in the State Bank, therefore, in
respect of this amount in the name of this
somebody. When the money came back,
it is understandable,—since it was withnrawn
improperly—~the money would naturally be
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held in suspense account till it was returned
1o the currency chest,

With all these things happening, why is
it that the State Bank does not think it
necessary to inform the public that this is
what has happened ? Has it even submit-
ted a report to the Finance Minister or the
Reserve Bank, to whomsoever the Bank is
supposed regularly to submit reports on its
activities 7

Consider again this. When anybody
wants some special service from a bank,
whom does he go to 7 Fle would go to the
top person. Who is the top person in the
loca! branch of the State Bank 7 In the
Banking Department of the local Head
Office it would be the Chiel Accountant.
Here, they did not go to the Chief Accoun-
tant, but they went to the chief cashier.
That does not really matter It may be
that the arrangement was that the individual
who had account could contact the chief
cashier. So, the chief cashier arranges to
g0 to the currency chest. Obviously, he
can open it only if accompanied by the
chief accountant or one of his assistants.
‘Therefore, it is clearly a transaction of the
State Bank, And the State Bank drew
that money out in order to pay someone
to whose credit thc money stood, a con-
siderable amount, even for that bank. This
is something thercforc for which the Fmance
Minister himself ought to be most anxious.
If these banks arc going to funcuon in this
way, wherc moneys can bc handed over
without a receipt, it would be most unfortu-
nate. It is evident that il moneys can be
drawn as a result of instruclions given over
a telephone. The somebody giving the in-
structions must be very important indeed,
someone whosc orders could thus be com-
plied with unguestioningly over the tele-
phone,

Then, again consider this. How was the
money handed over ? It was handed over
somewhere, not in a special place. It must
have been handed over only because the
person to whom it was handed over produc-
ed some credentials. What could thosc
credentials have been ? Obviously, some
code word or something of that Kind.
Clearly this was not the first transaction of
its kind. It must have been one of a series.
We may hope that this is the last becanse
if transactions are permitted in this maooer
by the nationalised banks, then we would
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have to be very sorry indeed for the work-
ing of our nationalised banks.

1 hope, therefore, that the Finance
Minister will be good enough to explain how
this kind of transaction came to be permit-
ted by the State Bank and what report il
has submitted to the Reserve Bank and to
the Government, becausc this is a public
matter now. In what way dous it justify
its actions, that is 1o say, the occuirence of
this incident 7 What actions has it taken
against itls own officers? The Finance
Minister is 8 masterly under-statement said
that this was clearly a case of breach of
procedures But this was much more than
breach of procedures.

SHRI YESHWANTRAO CHAVAN :
Let me make the posiion clear. I never
said that it was merely a breach of proce-
dures. 1 remember to have said that the
proper procedures were not followed ; I did
not merely say that it was a case of breach
of procedures,

SHRI H. M. PATEL : ] stand cor-
rected,

SHRI N. N. PANDEY (Gorakhpur) .

This matler is sub judice because it is
ina court of law. He cannot go into it
now .

SHRI H. M. PATEL : I do not think
that what I am saving can ever affect any-
thing that is to take place in a court of
Jaw, I an confining myself only to the
working of the bank and the bank+' proce-
dures,

SHRI SHYAMNANDAN MISHRA :
The procedures of the bank have to be dis-
cussed.

SHRI N. N, PANDEY : On a point of
order. Points of facts in (he case which
is under active investigation of the court are
being mentioned by the hon. Membm‘.' 1
want to know what facts he wants to give.
I submit that this is a sub judice matter.

SHRI SHYAMNANDAN MISHRA :
The court is not expected to promounce its
verdict on the rules and regulations which
have been breached, Here, what we are
asking is why all these rules and regulations
were breached, and what action has been
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taken. How does it attract the sub judice
rule 7

SHRI N, N. PANDEY : 1 raised ona
point of order that a matler which is sub
judice cannot be the subject matter of dis-
cussion in this House. But what the hon,
Member has said relates 10 a matter which
is before a court. 1 want your specific
ruling.

MR. CHAIRMAN :
point of order.

1 agree with the

SHRI H. M. PATEL : Before you
agree, may 1 make a submission ?

MR. CHAIRMAN : ‘Thosc persons
against whom he is speaking arc under pro-
secution.

SHRI SHYAMNANDAN MISHRA :
The rules are not under prosecution.

MR. CHAIRMAN : This has been the
practice in this House Lhat if there is a case
pending in a court, it cannot be referred to
here.

SHRI N. N. PANDEY : I request that,
that portivn of the speech in which he made
this reference be expunged.

SHR] DARBARA SINGH (Hoshiarpur):
Oth=rwise, the case will be prejudiced.

MR. CHAIRMAN : I will look into it.

SHRI H. M. PATEL : This is not cor-
rect. 1 have not referred to any individual.
1 have only referred to the working of the
State Bank, the manper in which it func-
tions, in what way moneys can be drawn
out from the currency chest, under what cir-
cumstances a person can go to the currency
vaults, what happens when he draws out
the money. 1 think the Finance Minister
is fully aware of this. This is not in the
least concerned with any case pending in
acourt, It is the procedure of the State
Bunk when an amount of this magnitude is
withdrawn that is being discussed,

PROF. MADHU DANDAVATE
(Rajapur) : There are precodents,
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SHRI R. D. BHANDARE (Bombay
Central) : You have already decided the
point of order. How can they challenge
your decision.

SHRI H. M. PATFL : When money is
taken out, it must be debited to some
account. It has nothing to do with any
case pending in a court.

MR. CHAIRMAN : 1 have given my
decision.

SHRI SHYAMNANDAN MISHRA :
What decision ?

MR. CHAIRMAN : He should confine
himself to the functioning of the Bank and
nothing clse

SHRI H M. PATEL : 1 am speaking
on the way in which the Bank functions. It
is i nationalised bank. Is it not a subject
which can be considered here ? If this Bank
does not carry out its transactions in a
manner which will generate confidence in
the public, is it not something 1 must dis-
cuss here ?

MR. CHAIRMAN : 1 have given my
decision.

SHRI SHYAMNANDAN MISHRA :
We will discuss this ruling to some extent
because it lays down certain ..

MR. CHAIRMAN : No. 1
allow my ruling to be discussed.

will nol

SHR1 SHYAMNANDAN MISHRA:
How can you prevent me from examining
the functioning of the Bank ? What exactly
do you object to ?

MR. CHAIRMAN : 1 am objecling to
this portion. There are some persons who
are being prosecuted in a case. Since it is
before the court, it cannot be referred to.

SHRI R. D BHANDARE : You have
alrcady given a decision You nced not
give reasons. .

SHRI SHYAMNANDAN MISHRA :
What is the aspect to which you object ?

PROF. MADHU DANDAVATE : For
future guidance, we want a clarification. I
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am not asking what is the reasoning behind
your ruling. I only want to make a sub-
mission. If in & particular discussion, no
individuals are involved and general matters
of procedure are being debated, can there be
a ruling preventing it ?

Banks (Dis.)

SHRI R, D. BHANDARE : Why not 7
16.35 hrs.
[MR. SPEAKER in the Chair|

SHRI H. M. PATEL : Mr, Speaker, Sir,
| was speaking about the way in which the
State Bank functions, and indicated the
procedure in such circumstances, what kind
of procedurc one would have expected the
State Bank to have adopted (Inter:uption).

SHRI SHYAMNANDAN MISHRA :
Instances will have to be quoted. Incidents
have taken place.

AN HON. MEMBER : It 15 sub judice.
MR. SPEAKER : Order, please.

SHRI H. M. PATEL : If a large
amount is to be drawn from the bank such
as the State Bank which has a currency
chest—a currency chest is not held by every
bank but it is because the Staie Bank func-
tions as a treasury, it also has a currency
chest--if a large envugh amount 1s asked of
that bank, it is wanted cither for the State
Bank's own business or for giving it against
sombody’s demand. And if there is not
enough money in the till, the State Bank
would draw it from the currency chest
following the procedure which is well
known and well laid down, When that
money is drawn, then it is drawn either for
the State Bank’s own requirements or, if it
is against anybody's demand, against—

SHRI N. N. PANDEY : Sir, on a point
of order. The Chair's ruling has already
been given, and this particular case which
is under the active consideration of some
court, is being referred to. And then it is
being repeated. The working of the natio-
nalised banks is alone the subject matter of
this discussion.

MR. SPEAKER : 1 am quite awaro of
the proceedings. Of course, when we
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decided to take up this subject for discus-
sion, all of us made it a point that we will
not touch upon those matters which may
somehow or other influence the proceedings
elsewhere, But | am very caulious about
it, and whenever one trespasses, my atten-
tion would be invited to il. but we cannot
be too touchy over small things

SHR1 SIIYAMNANDAN MISHRA :
He is not doing that at all. Why should
the saniwe thing be raised again «nd again ?

MR. SPEAKER - Order, plcase
quite a senior Member.

He is

SHRI H M. PATFL : My purpose at
the mowent -1 will be very brief--is that
this withdrawal of this amount could only
bave leen for giving a certain amount to
somebtrJy—and in this case we know it was
s0 harded ov r. Therefore, it must have
been debited to the uccount of that some-
body, and all onc ought to know is what
that account is. From the point of view
of the State Bank, I wnuld be anxious to
see that proper procedures are followed.
There should have been even a public state-
ment to say what cxactly happened and why
it need not cause any anxiety in the mind
of the general public, because the withdrawal
of large sums of money and handing them
over without compliance with proper proce-
dures—which has happened in this case—
must naturally cause anxiety—

MR. SPEAKER : May I request him to
procced in a general way and not to specify
it like that...(Imerruption).

SHRI H. M. PATEL : 1 am endeavour-
ng to keep it as general as possible.

MR. SPEAKER : You were going to
refer to a particular casc.

SHRI H. M. PATEL: 1 will
just this way...(Interruption).

put it

SHRI SHYAMNANDAN MISHRA :
We have discussed so many cases and we
have not found the discussion restricted in
this manner, You should be more zealous
of the rights of members. We are careful
not to say anything which will prejudice the j
administration of justice.

SHRIH. M. PATEL : If1 may conth
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nue and complete. it is really necessary that
the State Bank should be called upon to
issue a public statement explaining the way
in which such operations take place. The
State Bank should indicate clearly that it
does not under any circumstances cater fo
demands on the tclephone, that save under
written inshiuctions it doev not hand over
moneys and that too only after obtaining
proper receipts in the proper form. These
are things which it ought to say Il it has
happened in any casc at all, it must say
that i1t was an exception and that adequate
disciplinary action has been taken in the
matter. Surcly such a thing is necossary.
1 think all hon. members will agree that
this is in public interest. There can be, no
objection to this. Departing from normal
procedures, under any circumstances what-
soever should not be permissible in
an institution such as the Bank, which

lives on credit, which lhves on the
the confidence it inspires. Once that is
broken, it can create sery great harm

indeed. 1t is for that reason that I have
emphasised only Lhe procedural aspect and
said that it has been gravely departed from
in a manner which is not explicable, It
becomes a matter of inuch more interest

and importance if a <eries of cases is
involved, but we hope this is only an
isolated case.

ot Wl W (IFAY) ¢ weger o,
st for d) ¥ vefiwARw At qeT §
ITH FTE FAGT F AL F FA AU aOgH
R T T A AR @
*3 faer gedfy ft ot wEm &7 A wEe
FAT A fF A a8 W@ vedEn
gar Sau oY mrad A, faw andi
yaEEar AR {, AN g AP
W@y A g
TEAF CF TOGT FXA AT, §F N
A wft vl ¥ gt &, R 9 @
e § \ afew ag gad@r Amg @ wme-
wWHAT ¥ garew FA  aeAEAr ¥
gatfas ff gaar w7 &, e forg & Frarer
A1 sty a3 quTY 9% G @r ¢ !

gfterrag § 5 fer dwf &
THARY W WX W 50 wAy ¥
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[ iz )
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e § & wx fiedt smmew wd ®
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*SHRI THA KIRUTTINAN (Shiva-
ganja) : Mr. Speaker, Sir, I am very happy
that the wotking of 14 natior alisid banks
is beng discussed in ilns aupust House and
1 am grateful to you for pirving me an
opportunity to participate in the debate and
to say a few words,

The hon. Members, who picceded me,
have pointed out the drawbacks and the
deficiencies in the werking of these 14
nationalised banks during the period of two
years after nationalisation. I would request
the hon. Firance Minister not to threcat
them as mere criticisms but 1o pive life to
them by formulating effective measures for
the purpose of improving the working of
these 14 nationalised banks.

While inavgurating a branch ot a pri-
vate bank, Shii Madhavan, the hon. Minister
of Industries of Tamil Nadu, made a peati-
nent reference to the way in which these
nationalised banks have been functioning
and how they have not come up to the
expectations of people. He regretfully
referred to the fact that these banks have
not came to the rescue of small farmers
and small scale industrialists of Tamil
Nadu us was anticipated at the time of
nationalisation. The purpose of nationalis-
ing these banks has been completely defeat-
ed and the hopes and aspirations of  small
farmers and small inaustrialists have not
so for been realised. 1 would like to
apprise the hon. Finance Minister of the

*The original specch was delivered in Tamil,

e e
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appalling failure of the nationalised banks
in fulfilling the expectations of the people.

Many hon Members have no doubt
made many worthwhile suggestions for
bringing about the much-needed improve-
ment in the working of these banks, But,
we would be well-advised to go into the
basic cause for this malady. The Managing
Directors, under whose unbridied sway the
banks functioned before nationalisntion,
are continuing to be in charge of the
pationalised banks in the colourful name of
custodians. The nationalisation has brought
in & charge in the ownership and in the
name of Managing Directors., But the pre-
nationalisation banking policy continues to
be the main plank of the working of Banks
and its execution also is under the charge
of the very same top people who are now
known as Custodians. 1 do not question
their administrative talent and capacity, but
T do question that they are being allowed
to operate the same old policy detrimental
to the interests of common people. Under
such circumsiances, how do you expect the
nationalised banks to function for the pro-
gress and welfare of the weaker sections of
the <ociety ?

It shuuld be obvious to everyone that
the root cause for the inefficient working
of these Fanks and their failure to serve
the social objectives for which they were
nationalised lies nowhere else except in the
top echclons who continue to be entrenched
in perpetuating the cld banking policy
You are, aware, Sir that crores of rupees
have been entrusted to be admin,stered by
these people. 1f a man finds himself to be
free for managing millions of rupees,
naturally he gets inebriated with autocratic
inclinations, He feels, rightly so, that what
he decides in the matter of administering
snch huge funds is beyond reproof and he
is least bothered whether the objectives of
nationalisation have been served or not by
his actions.

Whether it is the Congress Party or
other parties like tne Dravida Munnectra
Kazhagam wedded to social welfare policics,
all the progressive political parties adovucat-
ed nationalisation of banks because they
sincerely believed that the vast bulk of
deposits in such banks should mot go to
serve only 75 monopoly houses and the
handful of miiliopaire familles. These
banks were nationalised with the noble
objective of utilislng the crores of rupees

SRAVANA 20, 1893 (SAKA)

Banks (Dis.) 294
for the social and economic progréss of
poor people, middleclass people, agricultural
families and small scale industriglists,
striving hard 10 stay alive. This progres-
sive step resulted in a revolutionary split in
the Congress Party and even led to the
premature dissolution of Lok Sabha, [Itis
highly regrettiable that afier all this fanfare
the nationalisation of 14 major banks has
not yielded the desired results. It shouMd
not be beyond the competence and talent
of our energetic Finance Munister to ensure
effective functioning of the nationalised
banks

17.00 hres.

I would humbly suggest that a Board
should be constituted to prevent the per-
emptory exercisc of power by the top
management. In fact there should be
regional boards to guide and supervise the
activities of the nationalised banks in diffe-
rent regions of the country, I am pained
to see that corruption and malpractices are
widely rampant from top to bottom in these
banks in distributing credit facilities. Bribes
are offered and taken in broad daylight if
a loan is got to be sanctioned. The
favourities and the family members of the
top management have the ficld day in avail-
ing themselves of the credit facilities, As
an instance, in Tamil MNadu, the manage-
ment of Indian Bank unreservedly advanced
lakhs of rupees to a family member for
the purpose of constructing a hotel It

did not end there. It was ordered
that the Bank Officers selected for
re-orientation training at Madras should

stay only at this hotel and thus the pro-
prictor of the hotel was cnabled to pay
back the advance to the bank from the
carnings he had from the Bank Officers, If
the Government want to put an end to
such malpractices, the State Governments
also should be associated with the Boards
that 1 have suggested carlier. 1 would also
urge that the labour representation should
be taken on the Boards.

Now, I would bricfly refer to the recruit-
ment policy of these natioralised banks.
More than 20000 persons have been recruit-
ed by these banks I do not know whether
there is any sound recruitment policy for
tlese banks. 1 would like the hon. Minjs-
ter to clarify this poni. In the matier of
recruitment to Central Govemnp:gt services,
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there is reservation for candidates belonging
to scheduled castes and other backward
classes. 1 wonder whether these banks
have any such rules in the matter of recruit-
ment. 1 would appeal to the hon. Finance
Minjster that he should initlate immediate
steps in the matter of liaming recruitment
rules for these banks, to ensure adequate
reservation for scheduled castes and other
backward classes

It is common kaowledge that huge sums
of money running into many thousands
have been advanced to the high officials of
these banks for the purchase of conveyance
and for the construction of costly mansions
The advances are also recovered in easy
instalments. In addition, the banks pro-
vide cars and bungalows to these top
officials. If the Government want to mobi-
lise enough resources for the purpose of
implementing social welfare programmes,
then this kind af extravangance on the part
of nationalised banks must be ended forth-
with.

With these words, I conclude

st wTe T W (ST ¢
Y &1 THAF@ @A F A AAH
% wrar opfy oY | wran ag o o fE
B fRardr &1 Ga1 F97 g3 9T A IS
foer o w0 Feeg &Y g #T agaEl
aft qarar @ & s qrEr & qro .
FEwaT W W AR B && qar S
AT 1 g W AN AR At ¥ ard
ot gawY faer & qam uKaga a9 7
ft mifax She AT a=y £ f FW|r
ST @T | W FAT WO fraTe FE@T
q¥aT | ag T A A}

R ®E s goe @ Al
o gy gra ¥ A E sawr 1w,
FuET {Y Ear ey g § ) g wu
o ) dar fad, @ feam w ' qan
¥, gut wigw & fow wmsEwre W) dar
fadr, #€ ®r o7 ST Suy @R K &
ferg dar firdy oY oy ag 9 fis w3
% dar ¥ ¥ qw Y ey §, Ve wrer
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Wiy & feet ¥ dwr gt wifgr o

aatw ag &
Whether that policy has been honestly
implemented to the lowest levels ?

™R AW w oayge ¥y E A ooar
wwar ¢ fF dwi & w1 ww gww Al
g9 & | gE-gE ¥ AT ywiK Ay @@
foar mar f& areww o, Fomr a9,
am ai®, S A, 3 i &y dar
fadrm feeg W feeft Y o7 FT 9w
99 & 9% @ Fgw gAr wWrowr fawew
fr 7y famar &) wifex ag sy gom
&7 W A famaAr g

¥ frdt & ware gy § T A
@ A qET wEW wrar § @) SEy
faenfedY st St &1 4T AVFIT HT
ggug a1 ! 91 mrEdt wOw g ag fea
A7z ¥ fawafedY @ awAr ) 9w am
qT9<T ITEE &Y Awew FTA 97 @ § A

How can vou demand propertv fon
securnity

WA ¥ T ¥ Ay s A g, WA
Y F4Y 78 § 1 ¥feT fex Y WA A
gaT g W gafar B e agn
ATET AT @ § ) EEFT w7 srew ¥ ?
s ag ¢ e agr e AT 1 ar &
o #E Y sgyeyr @ f5 s w0
tfee gt s g7y fie & s amn
¢ a1 ger-Aer SEnT 6T wwr ST
wrgaT § WX dwY ) qav werar § v qg
wred) dfex &, suiw @Er &1 awar
Ius) afe qur fear omoar A ag Aw &
fea & @ym, 3 &1 fawra g, R wr
=T grm &Y Iuw v faar oy e
WATYT A {1 FY FO9E § W TUAT WGroA
TET 9T AP qg AAT WEOA w@T § |
ag Y IuwY avg & fewfed atvar 41
fow & qre fenfedt aft @ o daa
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g & vt ot s qoft, ag w1 w3,
e ¥ &% at aw 2 g @ fww
ax &

WY wFETd § 9 A wew A
AGAIT =Y q1a §F g W wW oAg ge
¢ faeelt & Rz a7 & 93 ThATET
B ¥ FTIT AT F 98 97 7 F) 09
FY ¥ T qF W AGET qAT gET E |
ford gr@ @rERES Ag @, @
ol@r ¥ are AFY g 4 T A A
gyt ¥ & wHAIvEl & WY
ey agar mar & faAw @A
arfed, gaw! Ay f q T g
wra w77 &, foa & FEgdWm 1T FEER
¥ aEEy TT Ag 4 ATAT [T FTAAT
auTd 9Aw WA R A wEr Ay
wr A AN am y giraamga
O &Y ahar ? gk U W S {7
TgT wrETAE 2

qaR faqd &% 2 I A AT &R
o, e 1 ¥, dar w1 Aiw Iwwa qg
ar ar, vy FTHY A GAT @ S
¥, ¥F AT GXFTT N AW B A9 g9
¥ faar | feg s 71 wmar & fR g
Iwer frer gt &4 1 BN WA WEE B
#1§ @y Wiz Aar 97 A GLFT AT FY
qEaT 97 | &feT ww a9 T N B M
¥ forar sic ara } ogd H QAT IE
fear 1 ag ot a § W e ag AWEA
A art § 1wl FE aww faAlt A 0w
are s ) ug ver g 5 W oEw
whea § 1 & w1 g omar g 1 & dwe
WE A g PR W oA A g
AP awarg 1 & T /7 B AW 3G
wEaT g ! Wit N A gN § wEw
s wrefaat & 7 97 §67 § WA
va ¥ o faww A WA &
@R 2wy & wkw s gR AR ¥ W
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doT @ ? war ¥ gwEr fr qg et dw
¥ fgm & x@wre g ? w3r ¥@ A W
Feawwsra qaar g ? gt wew
fagrdt ara¥dy ot F ow a9 9
"R wgr 91 5 wgAzary dw & @
UF QWT @ womT gWT @) IR waw
faer wot &Y g AT & 9n faer | wod
X A IPN wwr & O arw w7 ug
woar § 1+ faw woft  woA oama ¥ war
fs 80 &re %1 G, 42 @ w1 1 gy
a & ¥ v @ 2.,

_ faer st (st awaw o angra) .
afFa FerareaT ¥ 939 w1 8

St WY A WA sEET FANT
¢ gd W TR W A ¥ aa, A
wET ®T ogwr ! & wav & g
T | AT ¥ A wA 4 3y
v wifgd a1 wwfaw & qg gz
wifeT 7 @8 arh ave ¥ fyw ¥ uw
a% afeq 1 a19 W wefver waT O, OF
g o & o777 Ig |AET wEvA ¥V
fear mar | wawa ag 5 swd o g
grE Y A9 g dt, Ty T gf |
mit & S ¥ @1 ARETEr 4T g9
ar | st | g€ w@ & gEnAr Adr
WTEAT | UF AR A TET AGGA B, qE
qar AT F | TEH qE TG

Whj do you want to take the bull by
its taill and not by 1s hoins ?

AT AT W1, gH q@r A¢r ) 0w
fer & st A ¥ N gaed ¢h
I A BY WIT 5F AT & avgd fF IS
arv ¥ qur fa=re 7 g & mfex

Is it not & form of a totaltarian regimae
where we cannot discuss this ?

reET ¥ @ quearas s & amer
wew g onar 1 qg o qar ={ wwar
& 1 Ayrcarer aft wg & fe suradt gf
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[= e T ]
& | IAWT W wAROW 91 qE AN
gfe o7 FAREA WET & | TEET W@
qm fr gfee ¥ s s W WA
w1 WAl | gy ofeww gmA AA
& ' FFT FWT gAT A WW AW
W W geA #§ W ww giew w1 g
q <z Ay avx fear wmd, AY 9

gf=a & § 1 It may have happened in

the old days when Parliament was not
considercd to be supreme than the Supreme
Court. But now we hdve established that
Parliament 1s supreme rhan the Supreme
Court.

99 gw watex § S a@ AmRET OF
TR 3% ¥ wIw Tear {, A gH
% a1 § o7 grAsrd fredy fee
¥ Y B 5 ¥ gwee § WY gafag
uw feqrforex & 4@ ¥ ag wfgsc 2
fegd @ favg ¥ #x wmasrQ &
) # mga A ardfedt ¥ ad s
~TgaT £ | afFT o7 gawr awr woem &1
STaT &, AY AR & ag woeq g fE
ag 9 1 gH At ¥ qO wAFd 7
dmr fr fagra @g=, st 9o WHo
g, 7 %@l § 0 4 ¥ 4g @I
& st wifge fs magasm # S w9
famr war  ag v smfer & wwroT @
faur mar W 9w wwg ¥W UHSE R
frat wfr &, srfe s ag #1=1
AFET T & oY, A gdw aEedt
R oomm ¥ g ¥ tw wwIT ¥ e
qur 7 B | ¥fw o @ AR g
gw & Aify woard aredr §, a1 & qw
o Wy wiy ¥ A% ¥ W
Wit ok fredifeag vz g &
AT T GO A F A o I qr
¥ oft ot At &Y o wifer o @
for % Sw arw w1 dawr W& W fwar
agqr ? wrr Wifoe fie Arercarem & waar
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W § fag Tiew fear, @Y wg Ol
g oAy ¥ |w § fo ww
faar yme F1E euf fedt & o &
amd gy Arar § 1 W% 9% F7 wfaw
I arag 2 g, A e Wi g
gt &, afew oY ag @, o T T a0
2 afe At  ard swrY @R
& gr uT o, @ SR fawEme @)
STAT Fil @1 g1 &% ) wo¥ gre &
FTHFARIT R GY FT Iumh Im &
Frat ¥ fag, 81 ot ok Rt &
fag g

sar f& 89 w1 ¥, oF mra)
ez &, sod 3fz 2, &feT a3 18
o 7Y &, afx v amadt WY o @ @
WA R & AR X §g smaear I @i,
AT 3@ 7 IF Fr IIAT gqF L0

PROF. MADHU DANDAVATE (Raja-
pur) = On 1Y July, 1969 when Governmenl
took the decision of nationalising 14 banks
with deposits not less than Rs 50 crores,
there were certain objectives that were for-
mulated 1o bring about the nationalisation
of commercial banks One of the objec-
tive was to ensure rapid development of
banking facilities n the rural and other
neglected areas. The second was (o ensure
a more cffective mobilisation of the deposits
and the third was to satisfy the legitimate
aspirations of these sections of society
which had not received their due share n
the benefits of economic growth and whose
share in the institutional finance had been
negligible.

1 would [1ke to remind the hon. Mnis-
ter thet an amendment was moved and
accepted which sought to introduce the
principle of workers' participation 1o the
management of nationalised banks.

It is now worthwhile 10 examine whet-
her the present funcuioning of the nationa-
lised banks conforms to the objectives which
were formulated when the nationalisation
of these banks took place.

First is the problem of deposit growth.
Those who wanted the starus quo, criticlsed



301 Nationaltsed

nationalisation, saying that nationalisation
will inevitably mean less incentive for more
deposits and therefore deposit mobulisation
will sulfer. Statistical facts indicate that
after nationalisation of the banks there has
been a growth of deposits, Of course, 1t
is mnot commensurate with the general
development of the resources, but it is a
fict that the scare that was created that
immediately after nationalisation mobilisa-
tivn of deposits would suffer has not come
out to be true.

On the last Friday of May 19, 1971,
the aggregale deposits were Rs. 5101.1 crores.
These are Rs. 773.9 crores more or 17 9%,
more than those in the previous year. With
a bold and imaginative approach and effort
to vards deposit mobilisation growth of depo-
sits would have heen still more.

There have been branch expansion pro-
gramme, Before nationalisation there was
one banking offize tor every 65,000 persons.
Tae statistics snow that after nationalisation
there is one bank office for 47,000 people.
There is therefore some progress, but [ find
that though .pparently there is progress,
there is a lot of regional disparity as for as
the banking industry is concerned and that
regional disparity can be brone out on the
basis of the Facts provided by Government
themselves. That is another point that lus
to be taken note of.

The growth is no doubt quantitative,
but there is no qualitative change. The
question can be posed : Is there any eflec-
tive functioning of the nationalised banks ?
Here, I would like to make a reference to
one point which has been wery sharply
brought out by a group of professors from
the Allahabad University. They studied very
carefully the working of the public corpora-
iions in the country and at the close of the
book they have drawn their infercnce and
they say that as regards many of the persons
who are managing the public sector, there is
a paradox that they function which the
mentality of the private sector. This para-
dox contioues, and as a resvit we find that a
number of officers are put in the change of
variois banks, but their mentality Is still not
in tune with the public sector.

Let me refer to workers' participation
also. A procedural wrangling is going on
still, The nationalisation of banks has taken
place, and there are various schemes which
have been put forward by the trade unions,
byt sifll Goverament have sot  been able to
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resolve them amicably, Therefore, the
principle of workers’ parucipation in the
banks only remains on paper, as a result
the workets do not feel the sense ol partici-
pations which they should have as far as
the nationalised bank uare concerned.

Now, 1 would say a word about the
norms of credit-worthiness. Wc were repea-
tedly told that one of the social motivations
of nationalisation of banks was that the
traditional norms with credit-worthiness
should be changed 1 do concede that the
norms are being changed but there is  still
10om for a redical revisions of the norms
If you just go round and mcet sections of
the peasantiy and the backward sections of
small indusiries, you will always find that
cven the ievision of the norms of credit-
worthiness that has becn introduced has not
been adeguate enough  to see that adequate
credit  facilitics could be made availa-
ble to the bachward sections of the commu-
nity.

Then, there is the Credit Guarantce
Corporation of India. The Government of
India sel up 1us corporation lo cover the
rish of banks against individuals boriowing
in  neglected sectors ; we find, however,
that due Lo corrupt practices and inefficiency
of functioning, adequate results have not
been produced at all. 1 would like the
Finance Minister to give us the facts
as to how much has been done in this
sphere,

Now, I would say a word about diffe-
rential rates of nlerest. Und'r the chair-
manship of a very eminent economist Dr.
Hazare, a committee had been set up as carly
as September, 1970 to recommend a scale of
differential interest rates for helping the
small borrowsrs and the weaker sections.
The report has already been submitted. But
we would like to know from the Finance
Minister what concrete steps are being taken
to see thit there is speedy implementation
of the fine report that has been prepared by
Dr. Hazare.

Now, 1 shall say a word about corrup-
tion. There is so much of corruption in
these natidnalised banks. Only the agency
has changed. I can quote a number of
instances from my own constituency where a
number of peasants have had to give con-
siderable amount of bribes in order to get
loans. I have those instances with me, and
I do not want to spell them out in detall
here. I am prepared to hand the name over
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to the Finance Minister. 1 have found, for
instance, that if a loan of Rs. 5000 is to be
extracted from the nationalised bank, then
there are peasants who have been required
to give bribe to the tune of Rs, 1000 to Rs.
1500, That is what is happening.

In cocnlusion, 1 would only say this. 1
do not want to refer to individual cases, If
there are cases like the ‘Nagarwala case’ or
4ny other case of that type, then we must
consider them seriously. 1 do not want to
enter into something which 1s already before
the court. But | would say that the ques-
tion is not only how the individuals in the
nationalised bank have behaved ; thc most
important point, as my hon friend Shri
H. M Patel haz raised, 1s that there is a
crisis of confidence. I would like to ask the
Finance Minister plain and simple question.
If such a situation were to take place in
Britian, I have nut the least doubt that
consistent with the democratic traditions ol
Britian, the Finance Minisier would have
offered his reesgnation and said *1 now leave
it to my colleague whether the resignation
should be accepted or not’. But, unfortuna-
tely, such a thing has not taken place
in this country.

I would request the Finance Minister to
see, that if the image of the public scctor
is to be sharpened still more, the norms ot
credit worthiness be revised and more [facili-
ties be made available to the rural folk
through the implementation of mobile bank
services, and implementation of the principle
workers’ participation in the management
of banks ensured, With all these measures,
the results will be much better. It is not
that the nationalised banks have failed
to produce results ; they have been able to
produce results which are quite comparable
to the resuits that Banks produced when
they were in the hands of a few. But as a
socialist I expect that the image of the
public sector should be sharpened still
further so that we should be able to get
better benefits for the people not only in
terms of economic benefit but in terms of
social justice, ¢

PROF. 8 L. SAKSENA (Maharajganj) :
1 do not want to discuss the Nagurwala case
as it has already been discussed by previous
speakers. [only want to say one thing.
There were three objects of nationalisation
of Banks. First, repid development of
banking facilitis in wnbanked and rural
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areas ; second, mohilisation of deposits and
thirdly to satisfy the legitimate aspirations
of sections of society which had not received
their duc share in the benefit of economic
growth.

Before nationalisation, there was one
banking office for 65,000 people;: now the
figure has come down to 47,000. But in U.P,
even now it is one bank office for 82,000
people. This shows that backward areas have
again been neglected. I would request the
Finance Minister to sce that the growth in
banking facilities all over the country is
uniform In Bihar 1t was one bank to
1,20,000 people. This ratio must be made
uniform throughout the country.

The amount of deposits in all oationali-
sed banks has increased from Rs., 3,900
crores in 1969 to Rs. 5,100 ciores in Dec.,
1970. But how is it distributed ? The share
of the priority sectors is only Rs. 885 crores
or 17.7%;. Agriculture has received Rs. 201
ciores, small scale industrics Rs. 420 crores,
1oad transport operators Rs. 37.09 crores,
retail traders and small businessmen Rs. /4.47
crores, self-employed persons Rs, 8 57 crores
und needy students only Rs. 3.47 crores,
Thus since nationalisation, the sh re of
advances made to the priority scctor has
increased from 10 % to about 18 9. This
is shameful. This is not a proper distribu-
tion. I hope the Finance Minister will see
that more resources are diverted to the
priority sectors.

SHRI JAGANATH RAO (Chatrapur) :
Two year have passed since the 14 banks
were nationalised. Have these banks since
then published their annual report and
accounts and if so, would these be laid on
the Table so that Parliament can have an
idea of their progress and discuss it ?

Earlier there was question about the
amounts given as loans to small farmers,
small entrepreneurs and self-employed per-
sons. What is the number of such persons,
what are the rates of interest charged and
what are the difficulties experienced by
banks in recovery. This will give us a correct
picture. My information is that in some
casos they are not able to realise the loans
given to small people. Therefore, the
Finance Minister may give us & break up, if
not now, but at a future date, so that we
know how the bank are functioning n this

sphere,
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There ure some emplovees in the State
Bank who joined service before it was
nationalised in 1953, They had opted for
the old regulations of service; they had
made provident fund confributions. But
the SRI is not making a matching contribu
tion. Tam told that they arc not even
paid interest on theit deposits.

THE: MINISTLR OF ININANCI (SHRI
YESHWANTRAO CHAVAN): I thought
the discussion was going to be in a rather
constructive war  because the fint three or
four speaker, made quite constructive sug-
gestions,  Shri Mishra made certain com-
ments and pave .ertain suggestions which
certainly are worth considering, but i
appeared a little later that the main thrust
of his speech was somewhere vlse, not on the
constructive part.

SHRI SHYAMNANDAN MISHRA :
It was **'main" because he felt it.

MR, SPFAKFR : e always is very
constructive except sometimes when he gets
angry (Imterruption).

SHRI YESHWANTRAO CHAVAN:
He himself said and 11 was right that the
deposit mobilisation hiay shown  an increase,
Many Members have also conceded that
there is a diveisification of credit because so
far neglected sectors have been taken into
account and we are uymg to rcach them,
There is expansion of branches also so that
we are trying to cover unbanked or under-
banked areas and that process of expansion
is being conunued. Ol course, another
point has been made by maoy hon Mem-
bers, namely, whether we have done as well
we could have done. Particularly the point
was whether we have tried to do enough for
the so-called priority sectors —the small
agticulturists, the smail traders, the small
businessmen, the sclf-cmployment seeker,
young men, the intelligent young men who
have nothing clse to give as security. These
are the priority sectors for which nationali-
sation of banks contemplated. T would like
to say that it continues to be the objective
and the policy of the nationalised banks.
There is no doubt about it. I would cer-
tainly like to assure the hon. House ti.m
the criterion of cridit-worthiness is bﬂlng
changed, and as Mr. Dandawate has said,

pottainly some policy chaoges are taking
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place. Certainly, there were some practical
difficulties in the way.

PROF. S. 1. SAKSENA : Only 1R per
cent has been advanced to them,

SHR! YFSHWANTRAQO CHAVAN:
The recal problem and the real difficalty
is tlhat the demand for aedit from this
neglected scctor, which has been neglected
for centuties together, 15 so  «t that imme-
diately we have not bien ahle to meet it in
a satisfactory manner. Thal is the problem,
OF course there are the problems of attitude
in this matter which are convng in the way.
There is al least o fecling ; there are alle-
gations of corruption alvo, a~ hon Mcembers
said. 1 cannot say that theie aie no cases
of corruption, because, that 15 1edllv speak-
ing a general problem in Indian life. Tt is
not merely confined to nationalised banks,
but the programme and working of these
nationalised banks has been completely ex-
posed to public criticism, which is a good
thing. Some of these things are openly
talked out, discussed and criticised. Much
is being said about it, but it is pot as if
corruption started only with nationalisation.
One cannot say like that, Naturally, it can
be rightly expecied that afier natioaalisation
there should be some check on that.

PROF. MADHU DANDAVATE :
Mationalisation of corrup'inn

SHRI YESHWANTRA(Q CHAVAN :
I would ceriainly mike a request to Mr.
Dandavate—he has given some specific
cases—il is much more desirable that we
try to follow such individual cases to sce
that ultmately there is a feeling of deter-
rence in  this maiter. [ have myselfl taken
up this question with the custodians of
banks. At the veiy first meeting, when I
met them, 1 told them that it 1s mot good
for the new programme of nationalised banks
that there shonld he o feeimg of corruption
being prevalent, und we have decided to take
preventive measurcs and certainly started
vigilance centres in several banks.

As far as reaching the neglected sectors
is concerned, T have given in many replies
to the questions certain statistics about it,
If 1 had enough time, I could give the de-
tails. I have got a wealth of information
with me which I can give again to the bon.
Members, about the increase in  the number
of offices of commercial banks afigr
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nationalisation. I can give the figures. In
the State Bank, the increase is 993 offices,
and in the case of the 14 nationalised banks,
it is nearly 2,113, | can give according to
the States also ; 1 have got the information.
For example, Shri Bhogendra Jha mention-
ed Bihat, In Bihar, the number of offices,
as on 30h June, 1969, was 273,
At the end of July, 1971, the number of
offices incrcased by 127. He wanted to kiow
the percentage to the popvlation. There
also there is improvement T know that it
" is mot satisfactory. bul you cannot say that
there is no improvement. In Bihar the
population coverage has come gown from
2.07 lakls in June, 1969 to 12 lakhs in
May, 1971 and will be around 1 lakh at
the end of December, 1971.

PROE, §. 1. SAKSENA - What i« the
average per branch in the country.

SHRI YI'SHWANTRAO CHAVAN:
This is much less than the rest of the coun-
try, but 1 am (lling vou that an effort is
being made

SHRI BHOGENDRA JHA : We do naot
dispute that there is an all round improve-
ment, but it is negligible.

SHRI YESHWANTRAOQ CHAVAN:
My only plea to the hon. members is that
we are making a very sincere effort in ihis
matter.

As far as the performance of the Banks
in the priority scctor is concerned, you can
employ two tests. One is whether we are
trying to rcach the areas wherc so far they
had not ventured, or secondly whether the
Bank has become at least approachable to
the smaller man. 1 can say that more than
60 per cent of the additional deposits is
made use for the neglected sector.

The other thing also will have to be
seen, whether the bigger accounts are still
being allowed to be benefited in the old
manner, I would like to assure the hon.
House thut we have taken enough care in
this matter to sce that the bigger accounts
of Rs. 25 lakhs and above arc very care-
fully scrutinised by the Banks, by the Re-
serve Bank itself. As | have many times
explained in the House, they have laid
down a pro-forma on the basis of which
they very carcfully srutinlee the purpose for
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which the loans are required and whether
they are made use for the purposes for
which they are taken, to see ultimately that
they are not manipulated for purposes for
which they are not meant, that at least they
are not utilised for speculative purposcs.
But one cannot say that we should com-
pletely starve the the bigger accounts, be-
cause ultimately we will have to see that
the genuine economic productive activity
must go on, For example, the textile in-
dustry will have to be given proper credit
facilities becausc it ccrtainly provides em-
plovment. The only question is whether
additional amount that becomes available
by way of deposit mobilisation is made
available to the smaller sector. to the
priority séctor, in an increasing manner and
I can assurc the hon House that this is
exactly what we propose to do It will take
some more lime.

The most important point that was
made by Shri Shvamnandan Mishra was
whether the nationalised Banks me having
cerlain plans or progronimes linked with the
planning of country. I entirely agiec that
the nationalised Banks will have to play a
very important part in the economic plan-
ning of the country, and itis from this
point of view that wc have slarted this
ITead Bank Scheme, The idea is that the
Lead Bank should have a co-ordinating role
in having a development programme in the
district and take a lead in this matter of co-
ordinating the activities of other Banks The
coutry is divided into different areas and
different Banks are given responsibility for
the areas. An hon. member from West
Bengal said that a certain Bank did not
fulfil its functions in its district.

While some banks have, some banks
have not. Some banks have done better in
some arcas and some banks have not One
fact however stands out, and that it is really
a challenging problem. There is a large
disparity in the functioning of the banks,
as far as the different regions are concern-
ed. There is considerable regional im-
balance in the functioning of the banks, 1
must concede that eastern India particularly
is much more neglected in banking activity,
It must be conceded. In order to find ow
facts I myself went to Eastern Uttar Pradesh
and my fears were confirmed. 1 made cer-
tain statements about it there also. ln doing
8 my idea was not {0 condemn anybedy
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but to have self-criticism. 1 do concede
that we have not rsen to the cxpectation
of the people in this matter, becausc I was
mysell not satisfied with the progress.

SHRI D. N. TIWARY (Gopalganj) :
You could have gone astep further and
visited North Bihar. You would have found
the position much worse there.

SHRI YESHWANTRAO CHAVAN :
Let us not try to have competiion. 1 can
understand your feeling about it. 1 am my-
self stating it. I am after the banks which
are the lead banks in the eastern sector. [
want them to be a little more active 1o this
matter and I would like to assure the hon.
House that 1 still propose to go into some
of the areas and discuss this matter.

SHRI N, N. PANDEY : Visit Gorakh-
pur also,

SHRI YESHWANTRAO CHAVAN :
Gorakhpur is also part of UP. So, let us
not discuss every district

Here 1 must say one thing. We must
show paticnce. 1 do not think we can work
out miracles and get things done overnight.
The first task is to see that the arcas are
properly covered. Then good surveys and
development plans for every district will
have to be prepared. Then we lave to
campaign continuously for mobilisation of
resources If we merely say that let the
lead banks go on distributing money, 1t can-
not be done

ot swee v qEma

o} gerAT  wegT - g, 9ETAd
TE & AwaT ¢

Naturally, it will have to be a banking
operation and banking operation depends
upon certain financial proprieties. 1f not
sccurity, at least certain credit-worthiness
will have to be there. I quite agrec with
Shri Jagannath Rao Joshi when he says that
when an intelligent person says that he has
got an cconomically viable operation for
which he wants money, naturally it should
be given. But it is the responsibility of the
person concerned to prove that he has got
An economically viable proposition to work.
If & person merely comes and says that he
bas got a diploma and on the basis of the
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diploma he should be advanced some
money, it will not be possible to do so,
because it will be tempting them in & wrong
way,

The point which the hon, Member
made about specialisation is very very im-
portant. Today we have not got that.
Now the people who are sent to the rural
arcas and who are expected to grant loans
to the agriculturists they are the people
who have been functioning in the urban
areas and dealing with only commerce and
trade. They do not know how to assess
agriculture as a proposition. So, itisa
question of training of personpel also; it
is & question of re-orientation of the person
who goes there.

So, after nationalisation we have to
undertake a task which is qualitatively
different. Quantitatively also it is terribly
different and it is a vast operation. There-
fore, 1 would plead with hon, Members for
patience and understanding. But 1l would
not plead with them for protecting me for
faults, 1 will never ask them to do that, but
1 would certainly plead with them for
patience because the leadership of nationali-
sed banks 1s certainly makmg progress.

Here I must say a few words of appre-
ciation to the leadership of the nationalised
banks for their present attitude because they
had to function mn a different atmosphere
before. MNow they are showing a sense of
dedication for the objectives of the nationali-
sed banks and | think they are ready to go
ahcad. Bul they also nced instruments.

Ultimately only the custodian by himself
or a couple of people round about him
cannot deliver the goods. This is the basic
approach., As far as the point of the hon.
Mcmber is concerned that there is no
participation of the employees in the banks,
this Parliament in its wisdom has decided,...
(Interruption) 1 am really keen to have
regularly custituted new boards, but my
difficulty or stumbling block is the represen-
tation of the employess.

AN HON. MEMBER : Parliament has
accepted certain procedures in this regard.

SHRI YESHWANTRAO CHAVAN :
Now, the wranglings in the trade union
movement, that is also a fact of life. What
can we do about it ? That wrangling is
there. 1 am not blaming anybody. This
also has to be faced. This particular phase
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[shri Yeshwantrao Chavan]
of trade union movement in this country is
also a fact of national life, a fact one has
to find solution to, and I am trying to find a
solution early. [ will be the first man to
feel happy when we will have the new
boards. ‘That will be again another test of
our policy in regard to the nationalised
banks. Then the new Board of Directors
will guide the implementation of the nation-
alised banks' policy towards the new social
objectives. When the representatives of the
working classes, of the artisan<, of agri-
culturists, of employees and of depositors
will git there T am sure there will be a
new approach to the problem. If it is there,
certainly things can be much more improved.

The hon. Member, Shri Mishra, has
made good suggestions. 1 can only tell him
1 have takin note of them.

SHRI SHYAMNANDAN MISHRA :
What about having a Parliamentary Com-
mittee ?

SHRI YESHWANTRAO CHAVYAN:
Let me say at the beginning, my idea i1s not
to have a Parliamentary Committee lor the
control of banks. Parliaruent is there and
the accountability of the nationalised banks
is not questioned. We can discuss the
matter in the Parliament. In the Con-
sultative Committee you can put any number
of questions. We can have many discussions
here, but 1 do not propose to have one
more committec so that instead of being
helpful to the functioning of the banks it
might possibly be.. (fnterruption) 1 leave the
word to you.

SHRI D. N. TIWARY : This can be
put under the Public Undertakings Com-
mittee.

SHRI YESHWANTRAO CHAVAN :
There are so many Undertakings under the
Public Undertakings Committee that if banks
are also there, the Committee may only get
a chance once in 10 years to discuss
this subject. You had been the Chairman
of the Public Undertakings Committes! |
am not taking any final view in the matter,
but certainly this question can be considered
a littlc later. At the present moment I am
not for it, because for me it appears to be
still premature to consider this matter,
because we have yet to ste the working of
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the new type of boards, and unless we see
the functioning of the banks for some more
period 1 think it will be difficult to say : let
it be handed over (o the Public Undertakings
Committee.

One hon., Member asked about the
differential rate of interest and what Govern-
ment is doing about il. The report is there.
As you know, there are two different views
there and 1 wanted that there should be a
debate here because 1 would like to have
some guidance from the Parliament also.
T'here are two views. But there is one
common point. Even the majority report
has accepted the principle that there should
he differential rate for certain sectors. Now
the point is what that differcatial should be.
That, really speaking, is the mam question.

They have suggested something like 8.5
per cent. The minute of dissent has taken
another extreme line. 1 am not criticizing
either the minute of dissent or the majority
report but certainly we will have to go into
this matter. Governmenl proposes 1o discuss
this matter further among ourselves and
also, if necessary, with the Planning Com-
mission and take a final view about this
matter. ‘This report is under critical and
active consideration of the (Government of
India.

As far as the principle of differential
treatment is concerned. it is accepted. In
nationalisation itsell we have accepted that
it is necessary to have differcntial treatment.
When we say that there are certain priority
sectors, that itself means that there is
differential treatment.

SHR1 JAGANNATHRAO JOSHI :
Preferential treatment.

SHRI YESHWANTRAOQO CHAVAN :
Preferential treatment means differential
treatment.

Hon. Members said that there can be
specialisation in trade etc. At the present
moment [ can say that by accepting the lead
bank scheme, we have certainly accepted in
principle the idea of a specialised area office.
At least the area approach is emphasized so
that some responsibility is fixed, Those
banks which are in charge of the undevelop-
ed areas can certainly be held 1esponsible at
least to prepare programmcs.
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This is about the general question. About
other questions that hon. Members have
raired, you yourself have given a ruling...
(Interruptiuvn).

SHR] SHYAMNANDAN MISHRA :
We have asked certain questions about which
You cannot escupe responsibility.

SHRI YESHWANTRAO CHAVAN :
1 am not cscaping because 1 cannot escape.

SHRI BHOGENDRA JHA :
advance credit for Rajasthan,
Kosi ete. ?

Why not
Gandak,

SHRI YESHWANTRAO CHAVAN :
Sometimes we do not know what the bank-
ing function is like. Do you want the
banks to undertake the responsibility of the
States’ budgets ?

SHRI BHOGENDRA JHA :
the responsibility.

No, not

SHRI YESHWANTRAO CHAVAN :
They certainly contribute to the loans ; they
give loans to their State Finance Corpora-
tions, the electricity boards, the housing
corporations ctc. But you cannot expect
the nationalised banks to go and undertake
a ceriain project.

SHRI BHOGENDRA JHA : As the
World Bank docs, they can give loans for
these big projects.

SHRI YESHWANTRAO CHAVAN :
That type of thing the nationalised banks
cannot do. Possibly, you have misunder-
stood the functioning of the commercial
banks.

SHRI PILOO MODY : About Nagar-
walla ?

SHRI YESHWANTRAO CHAVAN ;
1 am mot going to go into the case of Nagar-
walla at all becnuse these cases are before
the couris and 1 do not want to give an
opinion about it. As far as the suspicion
in the public mind is concerned, what more
answer can there be than this that the whole
matter is before the court. The courts can
decide.

SHRI SHYAMNANDAN MISHRA :
You are proceeding with itin a very cavalier
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fashion. Government has the responsibility
to conduct the case properly and Govern-
ment is not doing that. We are not saying
anything about the court but we have to
say something about the Government.

SHRI YESHWANTRAO CHAVAN :
We have placed it before the magistrate.
How the magistrate conducts it is a judicial
matter,

SHRI SHYAMNANDAN MISHRA :
You are not processing the case properly.

SHRI YESHWANTRAQ
1 do not agree.

CHAVAN :

SHRI SHYAMNANDAN MISHRA :
What about the rules ahd regulations ?

SHRI YESHWANTRAQO CHAVAN :
As far as the procedure about the withdrawal
of money is concerned, I think. 1 have given
the information even before and 1 would
like to give further information about the
procedure as to how the money is with-
drawn.

SHRI SHYAMNANDAN MISHRA :
And the accounl against which it was
withdrawn, Please begin with that.

SHR1 YESHWANTRAO CHAVAN :
1 am not going to speak about that parti-
cular case.

SHRT SHYAMNANDAN MISHRA :
Against which account were these Rs. 60
lakhs withdrawn.

SHRI YESHWANTRAQ CHAVAN :
Please, for God's sake, hecar what the
procedure is. This is all that 1 can say,
1 am not going to deal with any individual
case, because the hon. Speaker has given a
ruling sbout it,

SHRI PILOO MODY : You had a
tacit understanding with the Speaker.

SHRI YESHWANTRAO CHAVAN :
1 think; that is very unfair.

The cash is kept in the State Bank of
India on behalf of the Reserve Bank, The
State Bank functions oo behall of the
Reserve Bank. The money is Reserve
Bank’s money and it does not become
currency till it comes out.
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[Shri Yeshwanirao Chavan]

What is the procedure about it ? The
cash and currency chest balances are
always kept in the strong room in the joint
custody of the Chief Cashier and an autho-
nised supervising official called the Officer-
in Charge of Cash. This is in the joint
custody.

SHRI SHYAMNANDAN MISHRA :
How is that done ? Both the officials are of
the State Bank.

SHRI YESHWANTRA(Q CHAVAN :
Both of them are of the State Bank. This
is in the joint custody.

The Chief Cashier is assisted by the
Deputy Chiet Cashiers and the Deputy
Head Cashier. Every morning, when the
Bank opens for business, both the custodians
of cash (the Chief Cashier or his Deputy
and the Officer-in Charge of Cash) enter
the strong room together. You under-
stand it.

SHRI SHYAMNANDAN MISHRA :
I understand it. Who holds the key of the
strong room ? ([/mterruption)

SHRI YESH~VANTRAO CHAYAN :
Then, the Chief Cashier or his Deputy
takes out the normal requirements of cash
in various denominations in the presence of
the Officer-in-Charge of cash, The entries
relating to the withdrawal are made in the
Vault Register which is kept inside the
strong room and both the Custodians
authenticate the entries. They make the
entriecs and they authenticate them. The
cash is then put in boxes which are duly
locked and handed over to the Deputy
Head Cashier against his receipt. The
Deputy Head Cashier then disburses the
cash to various paving cashiers according o
the requirements, against receipt in a
special book throughout the day. The
paying cashicrs after verifying the cash, take
it to their counters and make payments as
and when cheques/vouchers duly passed by
the authorised officials are received. I
during the day further cash is needed for
payments, the Chief Cashier or his “Deputy
requests the Officer-in-Charge of Cash to
open the strong room and the cash is
taken out in theé maaner referred to above.

SHRI SHYAMNANDAN
There can be many withdrawals.

MISHRA :
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SHRI YFSHWANTRAO CHAVAN:
There can be many withdrawals.

Then, this is what happens at the close
of business. At the close of business, the
Chief Cashier accounts for the cash with-
drawn from the currency chest during the
day ; the balance in the hands of the
paying cashiers along with the cash reccived
by the receiving cashiers is deposited in the
currency chest jointly by the Officer-in-
Charge (Cash) and the Chief Cashier. The
net position arising out of the day's with-
drawals and deposits in the currency chest is
credited or debited as the case may be to
the Reserve Bank of India.

This is the procedure. T think, [ have
given you all the details as far as the proce-

dure is concerned. (Interruption). You
wanted to know the procedurc. I gave you
the procedure.

SHRI SHYAMNANDAN MISHRA :
We require some elucidation to understand
it. Would you kindly help us to understand
a little further ?

SHRI YESHWANTRAO CHAVAN :
I am prepared to help you as much as [ can
without going against the ruling of the
Chair, [ am subject 1o his ruling. | cannot
help it.

SHRI H. M PATEL :’Lhie point is this,
IT further cash is required, you withdraw it.
By whom is it withdrawn ? Now, you need
money. It is the $tate Bank which wants
money in order to disburse it, either through
a large number of cashiers or otherwise,
There must be some explanation whom
some person leaves the hank premises with
money to be delivered, how it is going to be
debited, to whose account...(Interruption).

SHR1I YESHWANTRAO CHAVAN :
You are, really speaking, keeping in mind
an offence which is against our rules.
This is the procedure. Supposing a certain
thing happens against our rules, a certain
offence is committed, now you are asking
me to cxplain how an offence has taken
place. When an offence has taken place,
you want me to explain the offence.

SHRI SHYAMNANDAN MISHRA :
I want to understand. I have raised certain
points...
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SHRI YESHWANTRAO CHAVAN :
You wanted to know one more thing. You
asked whether there was anv such similar
withdra val  before.  Never. Never, If
you want tn know that fact, thal never
hap pencd.

SH™I SH YAMNANDAN MISHRA :
Could you give us the normal daily holdings
in the cnrency chest during the last cours
of the list one ycar ? That we are entitlc
to know.

SHRI YESHWANTRAO CHAVAN 3
Why Jdo you want to know it ? Normally,
really speaking, Rs. 15 to 20 lakhs

SHRI PHHOO MODY : A puerile
EXErciw
SHRI YPSHWANTRAO CHAVAN :

On an ordnary day, the withdrawal is
about Rs. 15 to 20 lakhs. On the last day
of the month and the first day of the
month, it can be between Rs, 80 to 9%
lakhs.

SHRI SHYAMNANDAN MISHRA :
24th is not the last day.

SHR1I YESHWANTRAO CHAVAN:
It was not the last day.

SHRI H. M. PATFL. rose.

MR. SPEAKER : No more questions
please.

SHRI SHYAMNANDAN MISHRA :
1 bad asked whether any departmental
inquiry has been instituted and any action
taken, This is a very important thing,
Otherwise, whal are we discussing for ?

SHRI YESHWANTRAO CHAVAN:
Departmental action has been taken and
the person concerned has been suspended
and now as the case is before the court,
departmental proceeding have to be kept in
abeyance.

SH SHYAMNANDAN MISHRA :
How are 8 T

BRI YESRWANTRAO CHAVAN :
SUEm correction, twa perpons have been
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SHRI PILOO MODY : I would like to
make a submission.

* When we asked for this discussion, we
sald that we wanted to discuss the Nagar-
wala case among other things.

MR. SPEAKER : No, please,

SHRU PILOO MODY : Please let me
make my submission, then you say what

vou like.

At that time you said that the matter
is sub juaice. We wanted to point out to
you that there are certain aspects of the
case which are suh judice—whether Nagar-
wala was guilty, whether Malhotra was
involved and whether some other people
also are involved. What is not sub fudice
is the procedure by which the Nagarwala
money was removed. What is not sub fudice
is the procedure by which the Nagarwala
money was withdrawn,

SHRI YFSHWANTRAO CHAVAN :
That is an offence. That is what is sy,
judice.

SHRI PILOO MODY : Mr. Clissan
says that the Nagarwala money was with«
drawn by offence and that it is an offence.

SHRI N. N.
of order, Sii.
tions ?

PANDEY : On a point
Why do you allow ques-

MR. SPEAKER : Mr. Pandey.

SHRI PILOO MODY : So, what I
feel is that as a result of your having
kindly permitted this discussion, what Mr.
Chavan has accepted in doing is com-
pounding the mystery and worsening the
crisis

SHRI YESHWANTRAO CHAVAN :
This is very unfair.

SHR!I SHYAMNANDAN MISHRA :
What is the account against which it has
been withdrawn ? Why don’t you say that ?

SHRI YESHWANTRAO CHAVAN :
1t is a matter hefore the judiciary, Why
«hould you have suspicion about it, Sir,
I think, some people, really speaking, are
suffering from a chronic suspicion and the
only treatment can be a psychiatric treat-
ment...(Inferruptions),
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SHRI PILOO MODY : Unfortunately,
parliamentary procedures ..

MR. SPEAKER :
Pandey.

No, please Mr.

SHRI P. K. DEO : 1 snbmit item No.
19 should have been 1aken now.

MR. SPCAKFR : First you ask for
extension of time and ther you deprive the
other Member of his right.

We will now take up the half-hour
discussion which will be over by 6.30 and
then we take up the discussion under Rule
193 for an how A we are at the fag end
of the session. 1 hope vou won't mind wit-
ting a little ate.

Mr. Pandey.

18 brs.

HALF AN HOUR DISCUSSION RE:
CRASH PROGRAMME FOR PRO-
VIDING EMPLOYMENT TO
UNEDLCATED UNEMPLOYED
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18 25 hrs.

DISCUSSION RE . COLLAPSE OF A
PORTION OF ROOF OF STEEL
MELTING SHOP OF ROUR-
KELA STEEL PLANT

SHRI J B. PATNAIK (Cuttack): Mr.
Chairman, 1 am beholded to you for giving
me this opportunity to imtwate this discus-
sion on the MWimster's statement. Much
water has flowed in the river Jamuna bei-
ween the day the roof collapsed of the
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Steel Melting shop of the Rourkela Steel
plant and today, the penultimate day of this
session of Lok Sabha.

The Minister deserves our congratula-
tions for appointing a high-power experts
committee to go into the whole affair and
this committee is now three weeks old and
I am sure most of the precious work en-
trusted to them in regard to this task would
have been completed. Again, there was a fact-
finding committee appointed immediutely
after this accid at by the plant authorilics
to collect all available evidence. So, this
hon. House has no reason to regret for this
delay in the discussion on the Minister's
statement as the Minister would now be
able to give more information to the House
in regard to the whole issue.

This accident by the sheer enormity of
it is probably the biggest accident in the
history of our public sector enterprises. The
Minister has mentioned in his statement
that about 10,000 sq, metre area of a total
roof area of 38,000 sq. metres of the steel
melting shop has come down as a result of
which 6 LD converters along with two blast
furnaces have stopped working, besides
cuusing great damagc 10 a number of
machinery and systems of, work. Now the
Minister would be in a better position to
give an approximate, if not exact, estimate
of the loss to the plant. The loss is on
several counts, Firstly, therc is the damage
of the roof itself- the cost of clearance of
the debris. The designing and reconstruc-
tion of the whole stiucturc may run to
crores of rupees. The designing part has
already been given to CEDB and construc-
tion of the roof is 1o be entrusted to
Jessops. So, some estimate must have been
made about the cost.

Now, in regard to production, the
damage is more serious there. In the year
1969-70 owing to labour trouble the shortage
of saleable steel in Rourkela was of the
order of 1,12,000 tons. There was a loss of
2,92,000 men hours and in the terms of
money it came to Rs. 12 crores. Now,
according to the statement made by the hon.
Minister, the commissioning of the LD con-
verters will take about six months. Only
one converter is expected to be commissio-
ned in September.

According o some cxperts, and herc 1
quote Shri Sarin :
“Hvery hour lost m 4 two million tun
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steel plant costs Rs. 2,00,000 in gross

value of output.”
In this particular plant, most of the plant
will not work for six months, Although
steel is produced by openhearth process, it
is the LD piocess for which India’s first
public sector steel plant is known and which
is now the most modern process of produc-
g steel. Now this LD process has come
to a halt and is not going to be com-
missioned for six months. So, the stagger-
ing loss to the plant and the country’s
total steel output could easily be ima-
gined,

This loss would now affect our foreign
trade and our internal demand for stecl,
both of which are growing over the years.
In 1970-71 we exported 4,64,773 tons of pig
iron and 5,33,262 tons of stecl und the
public sector accounted for 65 to 70 per cent
of this. In terms of foreign exchange the
public sector plants expect to earn Rs. 53
crores. For the current year a higher target
must have been fixed in regard to the
amount of steel 10 be exported and the
amount of foreign exchange lo bc earned.
As a result of this accident I am afraid we
shall not be able 10 carn e¢ven half of this
amount and fulfil half of the quota fixed
for thc purpose. The Rourkela Steel Plant
is known for producing a special kind of
steel which is nceded for difence p urposc
and as a result of this accident it must have
redction on the defence industries, 1 do not
know what the rcaction would be ou these
mndustries. Again, there arc a number of anci-
llary industriss dependent on the steel pro-
duced in Rourkela Steel Plant and they
must have already been affected or would be
immediately affected as a result of this acci-
dent. We are yet to know what are these
industries and how it is proposed to meet
their difficulties.

Regarding labour, the casual latour
employed must be putting up with great
difficulty and we want 10 know from the
hon, Minister what alternative arrangements
1o absorb them have already been made.
Now, 1 come to the time to be taken for re-
commissioning the L. D. converters. The
hon, Minister has said that it would take
six months time. May I ask him if the time
could not be shortened or if he has explored
any possibility of shortening this time ? May
1 also ask him if their is any proposal from
the German sources that they would send a
team of experts from West Germany om
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short notice to re-commission the L. D,
converters within weeks and this long penod
of six months could be reduced 7

1 now come to the point 1egarding the
causes of accident. As 1 have alrcady said, a
very high-level expert commiltee has been
appointed by the hon. Minister, and it
would not be proper to pre-judge their
findings, but in this particular case this
accident is not the first one of its kind.
There has been another accident in the year
1962 or 1963 of a similar nature, though not
of similar dimension. A much smallar por-
tion of the roof of the same still melting
shop came down at that time, and there
was & Committec appointed to  enquire into
the cause of that accident and they also gave
a report. According to that report the
reason of the accident was accummulation
of iron-ere dust deposits from the steel
melting shop and improper maintenance and
not proper clearance of the tons and tons
of iron dust which are deposited every day
on it. Suggestions must have been made by
that enquiry Committee at that time regarding
the maintcnance of the Stecl Melting Shop
regarding the quick accummulation of iron-
ore dust deposiis and the findings must have
been there and action must have been taken
according to the findings, but still this
aceident of a similar type took place in the
plan. I am told as a result of that earlier
finding a smoke cleaner costing about a
crore of rupees was put in the Stecl Melting
Shop so that no heavy deposits or silting of
iren-ore dust would be there on the roof. |
am told again that this costly muachine was
set up but never worked. Again this is a
case of bad maintenance and the hon.
Minister has admitted—of course, not here
but in Rajya Sabha—that among the thres
public sector steel plants the basic weaknes
of Rourkela and Durgapur is in the proper
maintenance.

1838 hrs.
|SHRt SEZHIYAN in the Chair]

Somebody mnst be responsible for this
maiptenance. A similar accident bad taken
place and the findings are there. If they
were pot acted upem, why was immediate
action not taken against the officers res-
pomsibie for it 7 Nobody says that they
should be dlsmissed but certainty, in view of
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the serious nature of this accident, the con-
cerned officials in charge of maintenance of
the stvel melting shop should have been sus-
pended immediately.

ICS officers in the olden days of the
British raj were considered as sacred cows.
They were not to be touched ; nothing could
be said against them. But in our present
state we are committed to socialism and
democracy. The highest official of the land is
not immune from criticism, including the
hon. Minister end other high office holders
of Governmeni. Then why should there be
an attempt to protect officials who are found
10 be responsible for bad maintenance and
for causing this very serious accident which
has resulted in heavy losses to the national
revenue and dislocation in various indusuiies
of our country ?

1 have nothing to say against the hon.
Minister. Of course, as 1 have said earlier,
he has made a very honest attempt to find
out the causcs of this accident and has
already appointed a high-power committee.
But he has said while giving that statement
to this Housc— 1 would like to read out one
sentence from his statement —

“Following heavy and incessant rain
for about two hours, a part of the roof
structure of the Stecl Melting Shop over
a length of about 150 metres collapsed
round about midnight.”

1do not want to i1cad too much n this
staterwent. 1 do mot say that Lhis is the
reason for the collapse of the roof. But
certainly he is using words as a very dis-
criminating person. He should not have
brought in this factor of rain while he was
giving that statement to this House. There
must be some connection between heavy and
incessant rain and the collapse of the roof.
It may be the jmmediale reason but it may
nut be the whole reason for the collapse of
the roof. This iron dust was accumulating.

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) : This is a factual statement.
That is all.

SHRI J. B, PATNAIK : Maybe, this
heavy accumulaticn of iron dust, coupled
with this heavy and incessant rain, must
have made it difficult for that roof to
take that burden and it must have come
down,
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The point is, in view of a similar acci-
dent in the past and in view of the reasons
already found out for that sort of accident,
why ws some action not taken—nol
dismissal but some sort of action —to create
public confidence in our public sector plants
sor that there should not have been so much
uproar now in the country about this

As regards the working of the Ministry,
I have all praise for the Minister. He is a
very dynamic personality He has brought
i youth and exuberance coupled with a
great sense of responsibility and  dedication
to his duty, But, as a great lawyer that
he is, 1 would crave his indulgence to
suggest that justice should not only be done

but justice should appem to have heen
d e,

In conclusion, [ would suggest that the
hon, Minister should fix & firm date for the
final report of the inquiry 1o be submitted
<0 that the House could know what its
findings are. They should not take such
an inordinately long time. Now it is three
weeks and we know nothing about the
procedure of the inguiry or whether they
have given any interim report to the Minis-
ter  There is again this collection of
evidence by the Committee which was
appointed immediately after this collapse.
Those findings must be there with the
Minister. We hope that we would inform
the House as to what the findings were
about the evidence.

Then, T would request the hon. Ministe:
that from the point of view of maintenance
this public sector plant has been most
neglected in  the past and, along with
Durgapur, as this plant is a great asset to
the nation in terms of ecarning foreign
fxehmelnd in terms of speeding up of
industrialisation of the country, there should
be no stone unturned in the maintenance
of this industry properly. Som: assurance
should be given by the hon Minister to
the House in this respect.

SHRI P. K. DEO (Kalahandi) : Mr.
Chairman, Sir, first of all, 1 thank Mr.
Patnaik for having given us an opportunity
to discuss the sordid state of affairs in our
public sector undertakings

With an investment of Rs. 3902 crores
in the public sector undertakings, there is
a return of 1.3 per cent, We can afford to
play ducks and drakes with the tax-payers’
money. But if it would have been in the

SRAVANA 20, 1893 (SAKA) Rourkela Steel Plant (Dis.) 334

corporate sector, the Directors would have
been sacked long before.

Mr. Patnaik described it to be an
accident. It cannot be an accident ; it
cannot be a mismanagement. Itis a cal-
culated neglect on the part of the contrac-
for who was entrusted with the duty to
keep clean the roof of this shop. This did
not happen all of a sudden. This is the
second time that it happened.

Rourkela is one of the two steel plants
which has been paying us, From the
Annual Report of the Ministry of Steel
and Mines, we find that in respect of an
overall loss of Rs. 104 73 millvons, Rourkela
made a profit of Rs. 78.30 millions., In
spite of the fact thalt there were serious
diffliculties on the labour front during the
period April-Scptember, 1970, the Report
further states that it has been estimated that
in Rourkela about 292,000 man hours  were
lost in 1970-71 due to the labour irouble
and that the value of loss of production
was of the order of Rs, 12 crores. Since
then, there has been good relationship bet-
ween the labow and the management and
the things were improving us the balance-
sheet has shown

In this regard, I would charge the
burcaucracy and those in the management
of dereliction of their duty., Why has the
contractor not been taken to tash 7 Why
all protection 1s being given to him 7 This
1s not the first time. If it would have
been the first time, then there would have
been some plea for it. But this is the
second time that this has happened and,
as a result, the entire shop will be out of
order for a period of six months which  will
lead to the closure of 5 LD convertérs and
the closure of 2 more blast furnaces, It
will slow down the work of the permanent
unit and other various umts and it il
slow down the ancillary industry. There
will be a loss of revenue to the State and
to Centre and, more so, of foreign ex-
change.

The loss has been estimated to the
tune of more than Rs, 100 crores in a
period of six months. T again charge the
top-brass, the bureaucracy, who has been
responsible for it. It is due to the fight
that has been going on in Rourkefa. There
has been no unity of purpose. There have
been quarrels ; there have been promotion
aspirations between G.M. and G.S. AT this
has led to this sad state of affairs, The
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Minister might speak with bravado while
addressing the officers, “The heads will
roll. 1 will chop right ; 1 will ¢chop left.”
Let us see, only the future could tell, It
is a matter of concern to us

SHRI MOHAN KUMARAMANGA-

LAM : 1 have never used those expres-
sions, “‘1 will chop right; I will chop
left."

SHRI P. K. DEO: 1 am quoting
from a pamphlet which has come to me
this moming by post.

SHRI MOHAN KUMARAMANGA-
LAM : But that pamphlet was not issued
by me, I think,

SHRI P. K. DEO :  Anywav, I will be
satisfied if there is an inquiry instituted
under the Commissions of Eaquiry Act
presided over by a High Court Judge. a
representative of the employees, a represen-
tative of the Ministry and a representative
of the Hindustan Steel authorities. Then,
the actual thing will come out,

Then, there has been & loose talk of
lay-off.

I would like to have a categorical
guarantee from the Minister that not a
single labourer will remain unemployed
because it is not a fault of his for which
he has to be penalised. That guarantee I
want from the Minister, that there will not
be any lav-off of the labourers

SHRI MOHAN KUMARAMANGA-
LAM : Hon. Member will excuse me, May 1
ask him a question to help me, that in any
industry with which he is associated, he
will also, even though it may be due lo
difficulties for which the labour is m no
way responsible, never lay off anybody 7

SHRI P. K. DEO : 1 thank you very
much. At the same time, I would like
that let no innocent person suffer. They
should continue to get their pay and
gratuity and whatever is due to them.

Lastly, I beg to submit and quote the
instance of Shri Lal Bahadur Shastri who
submitted his resignation over a railway
accident. I quote the example, a recent
¢xample, where s Japaness Mipister sub-
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mitted his resignation bocause of an acc
dent in which a Japanese Air Force plane
and a commercial plane collided in mid-
air. 1 hope the same noble, democratic
and socialist tradition will inspire our
Minister and he will submit his resignation.

st gey oi¥ (weigR) @ el o,
whaT W AT ot ) o ga fr g,
g aga & gty g 8, AT qar
& WIAATT @) A wgr § 4g TgA) A<
aEr gur & afer 1962 & Wt gn frd
qt |1 39 IR A 0F gAEETEd SRE
Ay T | 9 FAA 7 gy Ao fon-
wederay & off | & el Y @ wrAAT |EAT
gz fr 9a w4 Y framesagen T w0
T8 A% § 7y famy man ?

WA wglew ¥ SO R*EHE F qg Ty
¢ fr sarzr arfer < qog ¥ e fd
a7 ¥Q gaEar ag R fE 9w wRE A o
ag o a1 5 s A @ 7 A St
TE ATH A A A0 A gAY gHATH
grawar &

SHRI MOHAN KUMARAMANGA-
LAM : On a point of explanation, Sir.
That is a wrong translation. The Hindi
translation makes it appear as though the
reason for the accident was the heavy down-
pour. That is an incorrect translation.
What 1 stated was that following
the heavy downpour, this has happened. I
did not say it was due to the heavy down-
pour but 1 the Hindi translation it was
made to appear that the actual reason for
the accident was the heavy downpour. 1
apologise for it.

ot ey ot : @ sE el
feie & gg foraedaen Y ot €Yo
0 rd gR g ATA KT AN GET
fis e gy w1 Frafw wigee & sTm
war, wufe axwre & qrw fafew R
feardite & Wt suwr Pk T wwar
91| wraw) wrgw § fr gt 3§
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¥ 12w frad 1T fwmm g ik few
a<g & a7 A § o WTEl o SR
AT T w7 qrAa gar @ fax s W
& A& A1 A a1 @ g &yl
welg grafa #1 g1gdE SR e & &
fratar #omar mar ?

Tt 472 ¥ 0¥ e fagw wesifa-
Fa & 9 gwe 2 ¥ faad ag 5@ ar
fe Tast Tez a1w A 1w, wh fov 59
gy fed ¥ ) & A agar g R o9
AT 9T ¥4 wwe @Y gar ?

11 arfve ®Y ag geear gf & a4y
wgew 7 ar@ #1 ¥gl 9g¥ | Aad
grERAaAF N7 3z & fF ) o gy 2
Ara drex 2, Afrr agr a1 7 s s
AT A A v A T FEsRAT fEar,
wargar & 47 fad 1 s af) feafa At
AT & fav gawt wagQ & faemr
Frfed g1 | FrEA-EA N7 gz fered
g At gaa fao augat Ay @
g 77 gAAT FE gFATA zMR R@ X
g9, oF Y 3% mwar & fears 4
wriardt 7 gf | & AT Wgar § @
FaY ? 3 vy syrer § fv AT Al AT
Tt ol aefaar DAY &, 98 FIT F s
ot & it g gr g o #1
xawT FTOy A4 www ¥ A wmar
o qA A Ty AW AGT AT W @A
dae & vy ¥ o ey g Sy ? 3w
# ¥ ¥ faen wrfgy a1 o SR
wTgw v wifge o 5 e fry W
T WO aT ? '

ot vy SR e AE §IAH A
wAnz wrfeas w1 @y nar g | & SrAan
ﬁfmﬁmtm#wﬁzmﬁs«i
woht Tt v A Afgw sAE W7
o0 faard @2 WM 9T @A
i CRCE R CR L R R
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T FT qEL AN o Faswrd W &
Y awdY § WX gk aw A YAy gAv
aewa ot §, WY oft ¥ Ed WY war ¥
ey ) wqt ady frar a1 gk A &
F¥er A AET v@r A A WL q@AT
arry PR Wt waar ¥ e v g ?

Y g ag & 5 ot oewred
" A FrQdd Ty A 8, 98K dar
wft § ey @Y fax vz & g9 M T
& FIom gar fad ndw W I9 AN
T 7Y awver 77 fwar soaw, fae
FT7an gaAT 9€Y Fifa g€ &0 @y wrwan
fad =@=ar a7 AT P QR Aw AT B Al
Far wfr S F wEr g, 6 Wi ¥ a8 W
T AFY ) K¥AT | IAWY AT ATfPY i
A 4% gaa ¥ fag o Pl &)
FW I% & g o G D § gEae ¥
aga wrar wwrn & ¥feT wd wreAy ®
wTH TE FE@ L

maAdqmmarar g fs fya @
wafeqty & fos fFgr mac g, s o
v ¥RA (90 A 2, W) qEd
st weataar—T QA 87 feawed
o FqT FEC AT 4T WX q9F e &
ferg v oY gwrT fa@ 1T A, TR mEA A
@1 917 WX ATgw fear am fm e &
anr § fasgi graqig At Fa4) 3 fgvd o
feir ol gwrat & &y AE frar ai qv.
41T I faars &1, rEaargt F9 ar
@ & W qu featw Aw § ey
s Sifgd

SHRI S S. MOHAPATRA (Balasore) :
Mr. Chairman, Sir, 1 will not repeat what
has already been said by my other friends,
But, T would like to mention one thing at
the outset, before I begin my speech, that
lam not one with my hon. friend, Mr,
P K Doo when he demanded the resig.

nation of the Minister. The Governmen,
eaguot afford to loss such & dynamic tredy
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upionist as Shri Mohan Kumaramangalam,
auq. holding am impottant portfolio as he
does, nawmely, the Ministry of Steel, we
hope, he will do very much, not oaly In
respect of steel production in the country,
but siso in respect of the entire labour pro-
blem in gur country.

The Steel Minister, in his speech here
in the Loh Sabha said that by 1980 India
would have 20 million tonnes of steel e
said, by (hat lime we would have spent
Rs. 5,000 crores. At present we have spent
Rs. 2,000 crores on investmendt.

1 have got to tell you one thiag. On the
investment in all these public sector under-
takings we are incurring losses. In Bhula
we have invested Rs. 3632 millioas ; loss
Rs. 271 millions ; in Durgapur the invest-
ment is Rs. 2968 millions ; loss Rs. 840

millions. In Rourkela, invesiment Rs. 4153
million. ; loss Rs. 322 mulions. After thiz
disaster in the Rourkela #teel plant our

coumtry is going to have massive investment
in foreign exchange.

One thing that other speakers have not
pointed oyt is this, All those iron dusts
were accumulating on the roof of the steel
melting shop. That was the only reason,
1 have consulied even the experts, Mr,
Patoalk had quoted Mr. Sarin's report; 1
have consulted some experts in the steel in-
dustry who bave experiemce in design and
construction. They say, the collapse was
caused due to the structural modification of
the roof structure in between column B.-8
and B-10 and they tried to introduce an
nssembly :rane in this section, theroby
weakeaing she struciure of the roof and in
addition, there was the extraordinary load
of the LD destt You can imagine this
situatiop : For moaths tpgether the dust
was accumulating on the roof of that steel
melting shop. Not enly that. With heavy
rains, the gdust was getling mose weight.
You can imagine the heavy weight of the
iron dust due to such heavy rains The dust
remained inside the pipe and closed the
ropte amd naturally it corroded the joints
and when there wus incessant rsin on the
11th might, it gave way

The question is onc of maintenance. The
muimtenimce there s very poor. 1 have
gone infide the sicel plant, being the
vicoprosident of 4b® labour union. 1
hawt 48en thy inaintensncy to be very poor
theve,
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Further, there is po safety also. Within
four weeks, four people have died inside
the Rourkela steel plant Can you imagine
it ? Two persons died while trying to safe-
guard the property of the steel plant. There
were no armed guards. Dacoits came  from
outside and the robbers killed them One
died on the spot and the other one died in
the hospital  Another day a big iron slab
lell on somebody's head and he also died
on the spot. This 15 the third instance
when the roof has collapsed and one Govar-
dhan Singh has died and 19 m:n have becn
seriously njured and | do not hnow whether
anyone else has succumbed. The question
15 why the officer~ were not careful. In 1963
when there was a muniature roof collapse,
nothing happened This time Mr. Saxena,
DIG of the CBI had been to Rourkela be-
fore the Looma Committee went, The
hon Minister may be interested in going
into the findings of Mr Saxcna, then he
will be convinced, n fact mme than con-
vinced of what I am sayming here on the
floor of the House.

He may kindly understand that the con-
tractors are playing a very dirty game in the
steel plant,

Millions of rupees are going into the
pockets of the contractors.  With yowt per-
mission, [ would like to read out from the
copy of a letter written by Mr. § B. Raman,
Assistant General Superintendent, the man
next in command, He has written this
letter to the chiel engineer, wheren he has
himself said that there 15 a vested interest
in the steel plant in the matter of giving
contracts to the private parties. This i> what
Mr. Raman writes :

My dear Pujari,

Early in November, I had pressed
Shri Suresh Gopta, Wagon Ropair
Shop, to engage a contractor for a
period vf one month.”

Sir, the story is this, There is a wagon
1epail shop whére we have our own staff to
manufacture bogies. There is an Industrial
Engineering Deparirent there which is the
root of all evils. The Industrial Engineering
Department told the stee! plant autiorities
that the worker had.only capacity up to 30
per cent or so, and they would not be abls
to do the job, and, therefore, the work
might betier be given 1o the private partjes.
Thep, gpme trade unionists like us went jo
the steel plant authorities, wnd particwlerly
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to Mr. Raman and said ‘Give the work to
us, and we will do it in record time, and
we shall show better production and pro-
duce botter bogies.” Will you believe me
when I say that the contractor was agree-
able to only four bogies ?
Mr. Raman thcn writes
“On 13th, | was informed that the
wagon repair crew have done 5 bogies
in eight days, and we were running short
of electrodes. And these engineers were
not helping vur workers
1 thought the shop management
would have shown enthusiasm to see
that the elementary iesponsibilities
from their side arc taken care of and
there is no break in work.

1 am extremely distressed to learn
this morning that for want of electrodes,
the crews have been idie for the last
three days [ am very happy that the
Mr. Panda has carried eut his portion of
the wmk. Five bogies n eight days
by two crews is eguoivalent to 19 bogies
per month,

Belicve me, I feel as of I had just
come out of a game of stnp poker, com-
pletely naked*".

In the circumstances, can anybody
contradiet the allegations made that
there is a veslied Interest for lotting out
work op contracts 7'

1 shall leave the copy of this letter with
the hon. Minister who will sce from this for
himself that the assistant generhl superin-
tendent admits that there is a vested interest
imside the steel plamt for giving contracts
te the private parties Here are the papers
with me which will go to show that every
month more than a lakh of rupees is being
given by the steel plant as domurrage, be-
cause they are in league or hand in glove
with the comtractors.

What is the way out ?  What can Shri-
magti Indira Gandhi do to transform the
society ?  What can the hon. Minister do ?
He is a dynamic trade unioniet. But what
can he do? The technocrats and the
birdanerats will not aHow him to do any-
thing.

I may tell you on the fioor of the House
that there is a difference between the general
manxger and the general superintendent of
the Rourkela Sieel Plant who only a few
yeirs ago used to draw a salary of Rs 500
but who is now drawing a salay of Rs. 2500
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a month. Has his braih gone up five times
in these few years ? Cerisduly not. But
what about the workers 7 A worker has &
be in his job at a salery of Rs. 112 for neatly
fifteen vears without any incremeat aeid
without any channe! of prometion.

What will be the reaction of the
workers ? Try to appreciate my feeli ad
4 trade unionmist.  Unless you have the go-
operation of labour, there will be no safé’
running of the plant. The bureaucrats
have come from either the admintstrative
side or from the private sector. The
General Supetintendent is from the private
sector, The Chrief Engineer 18 from Private
Sector and another senior Engineer is fhom
Tatas. They have no sympathy for sovi-
lism

19 00 hrs.

I say this on the floor of the Houss that
when Shrimati Indira Gandhi went to
Rourkela in the first week of March, on the
second or third, the officers—I will pot
name them, but I have told the Chaisman
of HSL-a very senior officer said : ‘Miss
India is coming to Rourkela to win w
over’. This is the fecling of the bureay-
crals to our Prime Minister, towards the
people of India.

The steel melting shop will not work
for six months. You have assured the
people of India that there will b ne lay-off.
But that is no remedy. Rourkels is npt
reaching the target. You have admitied
yourself that from September 1970 thers has
been no labour trouble there. It is we, the
INTUC people, who had assured Shri
Bhagat and Shrimati Nandini Satpathi at
Rourkela that there would be no Iabour
trouble. There was a situation them, }
would net call it a catcall” strike, when
workers refused to work in crames due to
some trouble.

I assure you when Shrimati Indim
Gandht wants to transform the society, we
have in Rourkela a gem among public
sector undertakings There wil bé¢ no
labour trouble. Till now there has been
no kabour trouble. You have admitted that
yourself,

But what is the respdnsc from the
bureaucrats 7 The workers are charjeshoered
everyday, they are suspended’ or dlamissbidt!
I have been telling the Minister aboutl' two
workers who have been victiimised, Ty
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have tried to prove their allegiance to the
plant, to the Government They are good
workers, But they have been victimised,
The bureaucrats say, ‘We will not take them
back' In Durgapur, you have reinstated
wotkers who were harbouring aggressive
designs, who were beating officers, who were
alinost Naxalites, Shri Chandi went there
and reinstated them:.  But what do you do
to the people viciimised in Rourkela ?
Nothing, because they are Oriya, peace-
loving people who do not create trouble,
who believe in constitutional means.

Rourkela is a vulncrable point, with
communal riot, regional riot, provincial riot.
Unless you remove the bureaucrats who are
responsible for all these things, Rourkela may
not be peaceful. When such a thing
happens, the rcspomsibility for u will lie
squarcly on the bureaucrats who are there.

There 18 a personnel department in
charge of labour relations. The Personnel
manager does not know anything about
labour management He has no degree The
Deputy Personnel Manager is an indusfrial
engineer with no degree. I wunderstand
from a very reliable source that one of the
top officers of the personnel department at
the head office was in 8 mental asylum a
few years ago, These are the things
that are going on in the Rourkela Steel
Plant,

I have to tell the hon. Minister. There
will be no labour trouble in Rourkela if he
intervenes and sets things right  If he does
not do it, there will be troub’s. There is
difference between the Chairman and the
General Manager who are not pulling on
well. There will be difference between the
General Superinteadent and the General
Manager. There is no co-opeiation between
the General Superintendent and the Assis-
tant Spperintendent. There is no co-opera-
tion between the Assistant Superintendent
and the Chief Engineer., It is a complete
kotch-potch. It is all a palece intrigue
going on every day. You cannot stop it,
unless you take very bold steps.

As [ have sid, it has been admitted
that there is no labour trouble, but if things
are not mended there will be trouble. In
Dutgapur, everyday there 15 trouble. Shri
Chandl b being embrassed over the situa-
tiop, So I appeal to the hoa Minister
to intervene and set things might. He has
s8id that therc will be no lay-off. Butl
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am not going to be satisfied. 1 am going
to request him that he must intervene, look
into all these things and take drastic steps
to remedy the situation.

Lastly, this trouble is dbe to heavy
investment and the profit not being commen-
surate with the investment., 1 have come
to know from very top engineers of India
and from two German engincers that with
the Minister there is a file concerning Shri
Igbal Bharati who is a top sciemtist in
steel. He has entered into a contract with
Koppers of West Germany for producing
steel in India at a price something extra-
ordinarily and unimaginably cheap.

He says, and it has come out in the
Statesman of the >th of this month, that
steel can be produced, a tonne of steel can
be produced at Rs. 5. Am 1 to believe it ?
He said that the price of steel, at site, will
be Rs, 50 a tonne. 1 would not have
believed it, but I have seen for myself the
contract made between Koppers and Mr.
Igbal Bharati, 1 understand Mr. Chandy,
the Chairman of Hindustan Steel, went to
Germany with some officers of Hindustan
Steel and he also was satisfied. And the
file is lying with the Mimster. You arc a
dynamic Minister, having new ideas and
having a new dimmension. ‘The people of
India would be amazed to see that an Indian
scientist can produe +steel at a price of
Rs. 50 a tonne at sile¢ and the production
cost will be Rs. 5. I it is not done imme-
diately, 1 understand Shri lgbal Bharati is
going to leave India. The Chancellor of
West German Government iz very serious
about it. They may take him out of India,
and 1if he goes out of India, the same thing
will happen as it happened in the case of
Mr. Suri. One Punjabi, Mr. Suri, discovered
something, but the Indian Government did
not take advantage of it. He went to
Germany. They sre now having the Suri
transmisgion.  Similarly, if this is not
taken advantage of, the Igbal Bhatati
piocess will be flown out from India to
other countries.

SHRI SWARAN SINGH SOKHI
(Jamshedpur) : Mr. Chairman, Sir, afier
the accident in the Rourkela steel plant,” 1
visited Rourkela steel plant to asscss the
loss and damage due to the collapse oi the
steel melting shop and the reasons of the
accident which occurred om-the 1ith July
this year. ,
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A few years ago also, a part of the roof
of the LD plant had collapsed due to the
negligence of the top officials and also due
to the dust which had settled on the roof.
A faci-finding commitiee was appointed,
Although it was established that some
officials were responsibie for the accident, no
one was punished. It also appeared that
at that time they swallowed the money in
collaboration with the contracts who were
entrusted with the roof-cleaning operation.

While the dust of the LD converteis
were again scttling on the roof of the steel
melting shop, the General Manager and the
General Superintendent were having their
private battle for promotion and party
politics. It is the stupidest disaster of this
type in the history of steel-making in the
world. One worker died and many others
were injurcd, as stated by the hon, Minister
of Steel, Shri S. Mohan Kumaramangalam,
in this august House on the 19th July.

There is of course a deliberate negligence
of duty on the part of the officers and it
should not be taken lighily. Sometimes,
for small and flimsy reasons, workers are
suspended. The sabotage and deliberate
negligence of duty is a major offence, and
the hon. Minister of Steel knows it. All
the persons, however highly placed they
may be responsible for the collapse of the
roof, should be ruthlessly taken to task. It
is surprising that no oflicer has yet been
suspended. 1 may call it a planned sabotage
by the top officers of the Rourkela Steel
Plant.

The structure that had collapsed, as
stated by the hon. Minister, is 10,000 sqg.
metres, and the dust accumulation on the
top of the roof, in 6" deep 4 mm trup
plates, is approximately at the rate of
30 tonnes per day, which comes to 900
tonnes per month, and [ have no doubt in
my mind that this disaster has taken place
duc to the negligence on the part of the
officers directly in charge of the operation
and maintenance of the steel melting shop
of the Rourkela steel plant.

The down pipes were still choked and
the gutters filled with the L. D. Converter’s
dust were seen by me on the top side of the
roof when | went up on the roof on the
29th July. In my opinion there is nothing
wrong with the design of the steel structural
tresses, purlins, and columns, though they
looked weak lying in twisted condition. The
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estimated total loss is to the tune of several
crores of rupees.

Further, I would like to say, Mr. Chair-
man, Sir, that the gas cleaning plant which
was installed at a cost of rupecs one crore
last year at the Stec]l Meliing Shop for
catching the dust of the L. D. converters
was commissioned in June last year and
worked only for 7 days and then stopped by
the Management. For the last one year it
has been lying idle and it is guing to be
scrapped. As you know, Sir, if any machine
is not used for long, it gets rusty and use-
less. When 1 put this questien to the
General Manager of the Rourkela Steel
Plant on 30th July, during my visit to his
Office, he had no proper answer to it. The
repair work of the Steel Melting Shop and
the Conveyers are no doubt in full swing
and were 10 my satisfaction, The Chief
Engineer of the Plant, Shri Kheltri, was ssen
doing a good job dismantling and fabricating
the conveyers structurals at sile and doing
the erection work

As you know, Sir, this is a national
plant. Negligence, laxity and sabotage by
the well-paid, well-fed and well looksd after
top bosses should not be tolerated. They
must be punished to set an example for the
future.

1 appreciate the work of our hon.
Minister of Steel Shn S. Mohan Kumara-
mangalam, who is also an able lawyer and
a good administrator. He has tackled ihe
situation without any loss of time by taking
prompt steps as far as possible as soon as
he returned from abroad to get the plant
repaired and re-commissioned and apprised
this august House by stating the facts,
Though the Steel Ministry is doing a very
good job, but this is not sufficient, Shri
Kumaramangalam should further take
immediate action against such officers found
guilty and punish them as soon as the
Enquiry Commitliee submits its report
towards the end of this month.

1 think electrical equipment worth Rs. 2
to Rs. 3 lakhs will have to be imported from
Germany or other places. The plant, 1
think, «is going to start work without the
roof very shortly, may bc early next month.
The conveyer will be ready by the end of
this month. [ have not seen any labour
idlc there. My hon. friends who spoke hive
not cared to visit the plant after the accident,
except for Mr. Majhi. They could have
visited the plant and seen things fur them-
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sclves, They are wanted there by their own
mee.

SHRI GAJADHAR MAIJHI[ (Sundar-
garh) : T represént the constituency in
which Rourkela is situated. Hundreds of
workers work there from my locality. So,
what happens in HSL, particularly an
accident of this type, deeply affects me.

Apart from the national interest, I beg
your indulgence to allow me to present this
personal factor,

This is not the first accident of this type.
This is the sccond of its kind resulting in
loss of life and property, und as no serious
action was taken against the culprits of the
first accident, the second accident took place.
Of course. | have nothing to say against
the Minister He is energetic and active
and he has generated a sense of vigour and
confidence. But his Ministry owes an
explanation to the House why action was
not taken before and what action is being
taken now to bring the guilty to book.

it is a case of carcless officers and con-
tractors, 1 have collected information from
varioue sources that due to non-clearance of
the big roof the steel melting shop dust
deposited which caused the closure of all the
water outlets. During the time of ruin water
sift through the layer of dust corroded the
joints of heavy structure and finally weakened
il. As a result of this, five LD converters,
two blast furnaces in addition to the one
already unserviceable and ancillury indus-
tries were closed Work of permanent units
such as raw materials, traffic, B.F., S.M.S.,
coke ovens, electric sheet miils and all units
of rolling mills were suspended and work of
some of them were slowed down.

Now both the Central and State Govern-
ments have to incur heavy losses of revenue
and also fureign exchange because of outside
order. The estimated total loss may be
Rs. 100 crores, if not more than that.

From the government side nothing is
done to find out the real cawse immediatedy.
No official papers were seized whichight
have givea proof of carelessness of officers
and no high official was sent immediaiely
for on the spot inquiry, but an order wis
sent 1o remove the broken materials as soon
as possible. $o, 1 am in doubt whether the
present inguiry committes will be successful
in getiing at the real cause.” The' low paid
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workers, who were in contact with the
meiting shop, may niot give proper evidence
for fear of their higher bosses. In the past
hundreds of workers have been suspended
on trifling charges  Secondly, the concerned
officers may try their best to misliead the
investigation to safegunrd their own interest.

So, 1 request the hon. Minister to
suspend the concerned officers and to give
an assurance in this House to safeguard the
service of those workers who want to give
evidence before the inquiry committee.

THF MINISTER OF STEEL AND
MINES (SHRT MOHAN KUMARAMA-
IGALAM) : Mr. Chairman, may I, first
of all, express the deep concern of the
government about what has happened in
Rourkela ? [ am in entirc agreement with
the hon, Members who uscd justifiably strong
language about the disaster there. Tt is not
possible for me now to gu into the gquestion
of who is responsible for what has happened
and what are thc causes. The enquiry
committee which has been appointed by the
government is at prescnt carrying on its
investigation and we have asked the com-
mittce to submit its rcport at the latest by
Alst August, that is, by the end of this
month.  Considering the fact that the
disaster took place on the night of 11/12th
July, I think it is not a very long time and
we can certainly afford to wait for that.

But while saying so I would also like to
mention that there is no reason for us to
believe that any of the evidence which should
have been made available to the commitiee
has disappeared, or could disappear. 1 say
this for three reasons. First of all, on the
16th an officer of the Ceniral Bureau of
Investigation had reached Rourkela. On the
17th I was there; not thai oounts very
much, if you ask me, On the 20ih the
committee was appointed and on the
21st two members of the committee reachad
there. As is clear even from what has
been stated in this House by my friend,
Shri Sokhi, plenty of things were lying there
even when he went there, which was consi-
derably later. | do mot propose io comment
on what he saw, becausé T am sure’ what he
saw wasseen also by other persons, inéludifg
the membérs of the committee, and I am
confiderif thit the commitice would (ake
into considécatich aff the facts in orfier tb
come tora poper conclusion, '
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The report that has been submitted by
the officers of the CBlI who went down
there has beea handed over to the committe:
and | am sure the committee would take
that report into its consideration when comiog
to a final decision. 1 would like to mention
however, that the suggestion made by Shri
P. K. Deo on the one hand, which I was
surprised to find my hon. friend, Shri Sarjoo
Pandey agrecing to, namely, that a High
Court Judge should be appointed to investi-
gute the mater, i8 not a suggestion with
which I am in agreement at all.

i think that the Committce that we
have set up is entirely a proper committee.
It is a committec composed of technical
people  who are peculiary competent to
investigate a matter of this character, I
am always afraid. if lawyers are associated
with committees of this character—and 1
think I speak with some cxperience —that
al the end of it all we will get a report pro-
bably after six months after following the
tortuous processes which lawyers love to
indulge in if given the opportunity. On
the other hand if you put practical men
who are technically capable to do the jub
we should be able to pet a report quickly
and directly in regard to the issues which
are involved and which led to this disaster.
1 do want to repudiate the insinuation that
the members of the committee are likely to
white-wash the bureaucrats and s> on and
so forth. [t is, I think, necessary to men-
tion that all the Members of the Committee
including the Secretary, whose name [ was
not able to announce in the Lok Sabha on
the last occasion when 1 made the state-
ment, are persons who are wvery compelent
technically to investigatc a matter like this.
So far as the Chairman of the Committee
concerned he is a person who has retired as
Engineer.in<Chief in Army Headquarters
recently, was President of the institution of
Engincers and has been incharge of major
works amounting to even something lke
Rs. 80 crores in a year when he was Direc-
tor General of Works in the Army Head-
quarters, He is also an officer of wvery
high stanfing and I do not see why we
should have any rcason to minimise his
compatemge on the one hand and his inte-
grity on the other in giving us a Teport as
to what happsned in Rourkela. Afterall
he has 0o .comnection with Rourkela or
Hindusten Sseel. There oseems to be &
pegubinr ;idea among seme people that cace
 pamod. dooe .the robes of & judge 'he has
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higher integrity then a person who doms the
robes of an engineer. [ do not share that
view, | think both are equally good. 1
think we should chooase whetber a judge or
an engineer for the purpose in hand is mere
competent.

I also do not think it would be correct
to do what Mr. P. K. Deo suggested,
namely to appoint a commission of enguiry,
The reason s, a commission of enguiry will
have to take cvidence. You will have to
vioss-examine, re-examine, lawycrs appesr-
mg, and by the time the commission finishes
its work the expansion of Rourkcla may
be over, What wc want is a report by per-
sons competent to investigate speedily which
will help both to re-build Rourkela on the
one hand and also to locate the real reasons
ard the persons respousible so that action
may be taken against them and we may
learn for the future to sec that these things
do not happen.

Hon. Membuers have urged that  we
should immediately take action against the
persons respoasible. 1| would only like to
say—l appreciate antirely the concern ex-
pressed by them and their anxiety that who-
ever is responsible should be brought to
book quickly—and 1 will assure them that
there will bc no reluctance on the part
of the Government to take action against
whoever is responsible, however highly
placed he mav be. But at the same time
[ do not think that it will be proper for
me immediately to take action merely om
the basis of certain suspicions. We have
received of course an interim report from
the Committee. But the interim report
does not define and categorise exactly who
is responsible, nor are the Members of the
Committec yet clear definitely as to what
arc the causvs. There are certain sugges-
tions aboul the possible causes, but it is not
of a character on the basiv of which one
can come to a final conclusion and,
therefore, [ do mnot think it is possible
for me immediately to take action and
1 do mnot think it will be proper.
I would only repeat my assurance that
we shall- certainly take action as soon as we
are in a position to know who is responsi-
ble. 1 can appreciate entirely the hon,
Members' concern about this.

As to the reference to the previous ;
quiry commitiee report, the statement Woge
by my hon. frlend that there was dust on

the top and that the gas cleaning plant i
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not working and so on and so forth, I think,
it would again be improper on my part to
say ‘Yes' or ‘No’ in all these matters be-
cause¢ they are really matters now before
the committee and it will be wrong to pre-
judge the view or the findings of the
committee.

So far as the question of losses is con-
cerned, it would not be m the region of
Rs. 100 crores. 1 do not know why
suddenly people stumbled upom Rs. 100
crores except that it 1s a nice round figure
which you can throw about like this. But
I will give you a figure; I will not say
that it is a final figure becuase it is im-
possible to give a final figure at this stage,
but this figure will be somewhere near the
final figure.

So far as the questiwon of construction
is concerned, we have got off comparatively
cheaply, numely, about a crore of rupees
or so. [t is not a small amount but by
stee]l plant standards a crore of rupees is
not much. By my standards or by your
standards or by the standards of Members
of this House, of course a crore of rupeces
isa lot. But to have got off with one
crore of rupecs 1a 4 disaster of thus character
is comparatively to have got off lightly. It
muy be a little inore than a crore of rupees
but I do not think it will be much more.
The reason for this is that really the egquip-
ment hds not suffered any serious damage.
Muybe, the cranes are damaged as also
some small structurals which are being
manufactured to a large extent in our
country. That is why the loss would be
around one crorc of rupees on this account,

Loss on production is far more serious
Our assessment is that we should perhaps
lose somewhere in the region of 3,00,000
tonnes of steel ; that is to say 3 lakh toms
of steel costing somewhere in the region of
Rs. 36 crores, Without making an allowance
for raw materials, power etc., which we do
not use when we are not produ._win; steel,
we can take it that the loss will be some-
where in that region, That is not a  small
loss, That is a very serious loss, I am
not soeking to minimise it when 1 am com
paring it with the figure of Rs. 100 crores,
When 1 mention it against Rs. 100 erores,
to lesson the seriousness but it is

it is mot
you a mors accurate figure so far as
loBey iy conoorqed, Thia is someshing
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Let me go next to the speed with which
we are (rying to bring the plant back into
operation. The original date that T give to
the House, when | made the statement, was
15th January but now we are fairly confi-
dent—let me not put it higher than that—
that we should be able to get the plant ba -k
fully into operation by 15th December. We
have been able to push it back on the basis
of our schedule for a meath. We are still
irving to speed that up but I do not want
to make any promise more than the 15th
December. That is the firm date which
cverybody has accepted on the basic of
whatever work that has been going on for
the last month or so. Almost all the debris
has been cleared. That is not a small
thing, as Shri Majhi who came with me,
will remember., It was all a-shambles when
both of us went down thers on the 17th
July. But with very effective and careful
work, the debris entangled over a height of
30 metres has been completely cleared, May-
be, very hitle is left now al the time [ am
speaking. That is the latest report that
we have received todav,

The most unfortunate part of the acci-
dent, apart from the fact that we are losing
all this production, is that some of the
cranes ‘eem to have been very badly
damaged. It may taken even three or four
months to bring them back into operation
If we can speed that up, we will probably
be able to speed up production to come into
operation again. The gas cleaning plant is
also not working properly and we hope to
bring it back into operation by early Sep-
tember.

I must also take this opportunity, with
your leave Mr. Chairmaa, to express my
thanks to the railway authorities who are
giving us every assistance in treating this as
a matignal crisis, Ordinarily what oae would
have expected to take 10 to 15 days to reach
Rourkela is being sent in a short space of
24 t0'48 hours. I thipk, that is something
for which all Members of the House will
join with me in thanking the railway autho-
rities,

We have also appointed a doputy steel
controller entirely to devote full tame atten-
tion to the procurement of steel and all the
steel is being made available on an emergent
basis, Ican gasure the hon Members fhat
the entire geisis i being treated on a national
lovel s ose'of she. most socious mattecy
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which the Government has to attend to, and
all the resources of the Government are being
drawn into trying to get Rourkela function
again as soon as we can.

I do not think with all respect to hon.
Members that there is much else thas I can
say now.

Finally, I would like hon. Members 1o
be satisfied that not merely the Enginecr-in-
Chief who is the Chairman of the Commi-
ttee but the other two Members and the
Secretary are also very competent persons
with high technical qualifications. That
is why they have been included in the Com-
mittee,

The Director of the Central Building
Research Institute, Roorkee, Shri Dinesh
Mohan, is a civil engineer with a very long
experience and, in his own Institate, there
is a Section which does work on modern
Steel Stroctures. 1 wanted him inside the
Committee because we wanted the experi-
ence of that Institute to be available for
testing maierial and things of that character,

Then, Mr. H. P. Rodhanwala is one ol
the most experienced engineers with Tatas
and he has worked for the last 28 years
starting as the Chicf Drafisman and coming
right upto the Technical Adviser. He 1
himself a structural engineer with consider-
able experience in steel structures.

The Secretary of the Committee, Dr.
Narahari Rao, is a Ph.D. in Structural Engi-
neering from the University of Sydney,
Australia and in-charge of the Section on
Steel Structures in the Structural Engineer-
ing Research Centre.

What we have tried o do is to bring
into this Committee all the talent that we
have got in our country because it is not
merely those individuals but the organi-
sation behind them that will alse  be 1nvolv-
ed in helping us to identify what were the
reasons for the disaster and how we can,
in future, see that it does not happen.

The House will excuse me from not
entering into the controversy as to whethy
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the report on the previous disaster went
right down to the bottom of the matter and
whether the directions given on the basis of
the report have been implemented or mot.
Because that is really a part of the Engquiry
Committee Rcport which will come from
the technical commitiee and. ! think, it
would be wrong for me to say anything that
will in any way prejudice the finding that
we are to get froin them.  After all, today
is 11th August and, within another threc
weeks, we will have the report in our hands.
I think, when we have the report in our
hands, we will be in a position to take all
the final decisions both regarding prevent-
in: the disaster of this character and re-
garding what action has to be taken against
those whu are found responsuble for this
disaster.,

Before 1 close, may 1 just mention
one word about thiv Bhara'i process about
which my hon friend Shri Mohapatra was

spcaking so clogquently We appointed a
Committee of high level technological
experts heuded by an expert  of
the Nauonal Metallurgical 1 aboratory
0 examine this process The report
of this Committce was iecoived in the

Ministry yesterday and is under consi-
deration. We will go into the views of ex-
perts, consider them most carefu'ly and, |
think, verv soun we will come to a decision
on the validity of Shri Bharati’s claims. [
do not think [ should go further into that.
The persons who composcd that Commuttes
also were persons of high technical qualifi-
cations in the country and, I think, un the
basis of that repori, we should be able to
finalisc that also.

MR. CHAIRMAN : The Huouse stands
adjourned 1o meet agam  tomorrow at 1L
AL M.

19.35 hry

The Loh  Subha  then  adpnned  ufl
Lieven uf the Cloch on Thursday, Awgne 12,
1971|Sravana 21, 1891 (Saka).
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